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LOK SABHA

Friday, August 26, 1966/Bhadra 4,
1888 (Saka)

‘The Lok Sabha met at Eleven of the
Clock,

[Mr. DepuTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Appointment of Indian Personnel in
Foreign Firms

+

+689, Dr. L. M. Singhvi:
Shri D, C. Sharma:
Shri P. C. Borooah:

Will the Minister of Industry be
pleased to state:

(a) whether the appointment of
Indian personnel in foreign firms has
been progressing satisfactorily;

(b) if so, the nature of the progress
made so far; and

(e) the number of Indians and non-
Indians employed in the category of
above Rs, 3,000 pm.?

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra
Misra): (a) Yes, Sir.

(b) The number of Indians drawing
emoluments of Rs. 1,000 and more has
mere than trebled from 4,862 on the
1st January, 1956 to 16,302 on the
st January, 1965, On the other hand,
the number of non-Indians has dec-
lined in this category from 6,566
fo 3,014 during the same period.

(¢) As on the 1st January, 1965,
1,567 Indians and 2,057 non-Indiaus
were employed in the category of
Rs. 3,000 and more per mensem.

7218

Dr. L. M, Singhvi: May I know
whether from time to time the Gov-
ernment of India have taken the ini-
tiative to intervene in this connection
and tg secure a progressive Indiani-
sation of personnel in foreign
companies?

Shri Bibudhendra Misra: Yes, Sir.
Every year, since 1952 onwards, a
press note is issued. All the informa-
tion is collected, of course it is
voluntary, there is no rule or reguia-
tion as such, they are asked to have
more and more Indian personnel.
Every year a study is made, and the
result of the study is published in the
form of a press note.

Dr. L. M, Singhvi: May I know
whether the Government of India
does not share the feeling in the
country that Indianisation has not pro-
ceeded apace satisfactorily and that
something more than these press notes
which are issued from year to year is
required to be done; if so, what is
being done or what has been pro-
posed to be done in this connection?

Shri Bibudhendra Misra: I have
figures from 1964 onwards, also show-
ing the number of Indians and
foreigners in different pay ranges.
Rs. 1,000 and above, Rs. 3,000 and
above etc., and on a study of these
figures, it will not be correct to say
that it is not satisfa-tory.

The Minister of Industry (Shri D.
Sanjivayya): Let me quote the per-
centage. In 1954 the percentage of
Indians was 33, and in 1965 it i= 84.4.

Dr. L. M, Singhvi: The point is this
is being circumvented by certain
foreign concerns and is not being
properly complied with.
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! Shri P. C. Borooah: In spite of
changing of hands from foreigners to
Indians during the past decade, the
percentage of British interest in the
tea industry is 65 per ceni, and the
industry is still under the control of
the British., In such circumstances,
Indianisation that is taking place in
the tea indusiry is there, but they
generally favour having candidates
from other States than those from
the local States.

This was created dissatisfaction in
the minds of the eiucated unemploy-
ed. This is again a policy of divide
and rule. May ! know whether the
Government propose to issue instruc-
tions to the tea industry that when-
ever they are taking in people. the
local people from the State should
have preference to others from other
Etates,

Shri D. Sanjivayya: That is not
possible; we can only ask them to try
to do certain things.

Shri Buta Singh: Are the lndm.n
personal engaged in corporations and
other statutory bodies of the Govern-
ment of India attracted by the higher
salaries and the better service condi-
tions of the foreign companies and, if
so, is the minister in a position to let
us know the number of such persons
who had left the service in these
bodies and gone to firms in recent
years?

Shri D. Sanjivayya: That is abso-
lutely a separate guestion.

st AREE WY W wer J6
TEEA 7 a7 & 5 34F am = e
wat # FTH FT T FHEfE £ gl
g goafaw a8 @ & fe § faer
At ®HA & w5 fader wut
a1 0 fodiE 3 & fag aag T 7@ 9
TFT & | WX 4 AT GE0 & &1 W
w9 § w29 wod § fr fomd g7 2w
T & A ardl fage FH K w6
& g g A 9g 7

AUGUST 26, 1966

Oral Answers 7220

Shri D. Sanjivayya: 1t has already
been stated by my colleague that there
is no statutory power to check. If it is
the desire of the hon. Member to have
statutory powers in this regard, pro-
bably this question will have to be
examined further, but at the moment
there is np statutory power.

Dr. Ranen Sen: Is it a fact that
after the Government issues the press
note indicating the desire of the Gov-
ernment to the foreign firms to em-
ploy more and more Indians, these
foreign firms are not employing Indian
personnel but are employing foreign-
ers in the higher echelons of the ser-
vices and. if so, what are the mea-
sures that the Government intends to
take in order to rectify this disparity?

Shri Bibudhendra Misra: in the
category of salary range from Rs. 3,000
to Rs. 5,000, the number of Indians is
1345, as compared to 1,220 non-
Indians. In the Rs. 5,000 category, the
number of Indian is 222, as against 837
non-Indians.

Dr. Ranen Sen: The latter part of
the question—what are the measures
the Government intends to adopt to
rectify this disparity, as practised in
the foreign firms?

Shri Bibudhendra Misra: There 1s
no disparity. Below and up'o Rs. 1000
it is already Indianised,

shri Basappa: May I know whether
any of the foreign firms have dec-
lined to give the list of Indian names?

Shri Bibudhendra Misra: No, Sir.

Shri Hem Barua: The hon. Prime
Minister has said that there would be
a probe into foreign collaboration to
find out whether it has to be extended
or not. , Since there is no statutory
power with the Government, may I
know whether Government proposes
to lay down a condition that whenever
any foreign collaborator offers colla-
boration, he should give an assurance
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to the Government that a high per-
centage of Indians would be employed
and not foreigners.

Shri D, Sanjivayya: That is alto-
gether a separate question,

Shrimati Savitri Nigam: Is the hen.
Minister aware that on the one hand
the best brains are taken and tempted
to join foreign firms and on the other
hang they are never given any key
posts and when they attain the age
of 45 conditions are made so difficult
for them that they are made to switch
over to some junior departments. If
the situation is like that, what action
do they propose to take to check this
sort of exploitation of Indians by the
foreign firms?

Shri D. Sanjivayya: Certain ins-
tances of that nature were brought to
the notice of the Government and
they are being dealt with in the
Labour Ministry.

Manufacture of Scooters and
Auto-cycles

+
*690. Shri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lohta;
Shri Mawurya:
Shri Kishen Pattnayak:
Shri Ram Sewak Yadav:

Will the Minister of Industry be
pleased to refer to the reply given to
Unstarred Question No. 4700 on the
29th April, 1966 and state:

(a) whether applications received
by Government for the grant of in-
dustrial licences for the manufac-
ture of scooters and auto-cycles have
since been considered;

(b) if so, the names of the firms
to whom the industrial licences have
been granted; and

(c¢) the terms

and conditions of
such licences? K

The Minister of State in the Minis-
try of Industry (Shri Bibudhendra

BHADRA 4, 1888 (SAKA)
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Misra): (a) to (c). A statement is
laid on the Table of he House.

Statement

All the applications received upto
the end of April 1966 for the manu-
facture of :cooters and autocycles
have been considered. It has been
decided to reject the schemes which
have been found prime facie unsuit-
able. A finzl decision about the
schemes, which, on preliminary
scrutiny, have been judged to be
worthy of further consideration will
be taken after the targets of demand
and capacity for scooters ang auto-
cycles by the end of the Fourth Five
Year Plan period have been deter-
mined.

sit aEdY . IaTeme WIEw, gEe
A TH FYHIT & FaTH F 418 H A
mafa 2, w9 aF 7 W J=ETe g
g Il wast ® famr amr @,
afewr aef 9T waTR faw wAAT oA
st g, fe=dr wiwr # g A €

HAT A T w9 warw # fowr g
T qUTH ITATS A1 A, 1966 IF
g oY, 39 9 fa=re #7 § 912 ggwI-
FHT geeefad g w1 faam T AL
¢ faar mar & 1 3 & wwgefas w0%

3 #Y T g T § WX AT A
awg ag Ag! ¢ & fodr safe faow
a1 AT fqi #i ST qAaEr v
F 9z FT goTAT & ITET §

Shri Bibudhendra Misra: About 9
to 92 applications were received and
they were reviewed by a Screening
Committee. Certain criteria were
laid down, for example, the full de-
tails such as the foreign exchange
component, indigenous component
and all tha®. were to be gone into.
The Screening Committee, after a de-
tailed study, considered that some
of these offers did not conform to the
requirement:. So far as the scooter

is concerned, apart from the gquestiom
of expansion in respect of the exist-
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ing units, they have recommended
sonsideration of about 17 units, and
so far as the au}o-cyel& are con-
eerned, they have recommended 11
units which will be considered by
the Licensing Committee.
ot amEt : IITEAE WEET, TEA
AT T F1 Fara T3 faar o &Y v
o7 fefy safe faoiw, <531 f5 oF @ga
¥T FUE & qav €, f5a az s
g ¥ 9 TEE, T IAH! G G
F1 FEW @A ¥ fAg a1 58 3T
& Aga 39 TN BT AT AG0 A faar
T 7 R g §49Td 41, §9 F B
Sata AGF AT @
Shri Bibudhendra Misra: We want
to issue more licences and that is
why we invite applications. It is

wrong to say that we do not invite
applications.

Shri P. Venkatagubbaiah: Sir, on a
point of order. He said, if I remem-
ber aright, “Congress neta.” That is
u clear insinuation.

Dr. Banen Sen: There is no insinu-
ation in it.

JuTenw WgEw ;A5 o e
#r &1 qu fay

s amadt ;. T WAl WERw ag
A FT TN FG1 5 TS ¥E qgy s
F1 few At ¥ w3 qae
a1 f5 3 d-a18 1 gee # w1 A
FTF T AR E | 47 g foeft ey &
#araa & U w199 frar & o afz
faar & A sa% a1 afoorm £ 7
Shri Bibudhendra Misra: This does
does not arise out of this question.
We do not know of any such thing.

=t amet : Imens wEmw A
T30 "y "7a1A faan 3, f o awwre
& G fopelt FwqeT & TET FTaw fwar
¢ faad w1 § v o e dm
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ERAFT AT AT F I AR E, A
el X fa% gEEHT FTEw @ &
fodr g=<i F1 F Wy T AT

Mr. Deputy-Speaker: Order, order.
It does not arise.

Shrimati Ramdulari Sinha: May I
know whether it is a fact that the
price of the scooter manufactured in
India is about Rs. 3,000 and may I
know the reason for the high retail
selling price and whether any steps
are being taken to reduce the price
s0 that the scooters may be within
the reach of the common man?

Mr. Deputy-Speaker: This is not
about prices; only applications.

o SO e - F H AT A Ay
ST g g fF 9 A7 areEe fa
T & W ST O FT Q@G F Fa,
I &1 F9 gered fFwaar Fam ww
w1 gATdr " g gawr qfa # faar
FHY 77 ATGAY, THF TEA & 312 7K
ag IOEA T aF &1 APAT A 55 H
foferaT &rH T e !

Mr. Deputy-Speaker: It is only
about applications. All those things
cannot arise out of this,

Shri D, Sanjivayya: He seems to
be under the impression that new
licences have already been given. It
is only under consideration; we have
not yet granted them.

Shri Kashi Ram Gupta: If they
are wanted, what will be the total
production and may I know whether
it will fall short of the demand?

The Minister of Industry (Shri D,
Sanjivayya): We have imvited appli-
cations. The committee felt that the
requirement of the country would be
about 1.5 lukhs of auto-cycles and
about 80,000 scooters, All the same,
the Planning Commission would like
to discuss this matter with the
Ministry before the licensing com-
mittee takes a final decision.
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Shri P. Venkatasabbalah: May 1
know what is the present position in
respect of supply of scooters and
autocycle in the country and from
the date he applies, what will be
the time taken for amn ordinary
citizen tc get a scooter?

Shri Bibudhendra Misra; It will
vary from place to place according
to demand. For Delhi, we have col-
lected some information. For Lamb-
retta, it would be 20 years and for
Vespa 11 years under the present
arrangement. That is why we are go-
ing in for more preduction.

Shri Shinkre: Before taking a
final decision about the location of
the new plants, may I know whether
some consideration and weight would
be given to industrially backward
and newly liberated areas like Goa
and they will be given priority and
preference?

Shri Bibudhendra Misra: That is
also one of the considerations, apart
from other considerations,

Shri Sheo Narain: May I know the
number of persons who have been
appointed to screen the applications
and what are their names?

Shri D. Sanjivayya: It is the re-
gular licensing committee which meets
almost every fortnight.

st Tt fay o @ EEI &
& ¥ 4g g fw =g s g ar
famm a1 %17 F1, feie &, oERsx
g, T # g%z IrFfE oo qige #1
& AT | I aF T wHEd Qo A
F1 39 T2 7@ f57 @ a7 a9 7™
ST 1 femmoe g 78 & @t ¥
T AL F oA H 4 919 2 e gee
o F=aT 71 feir @iw, e @17 qHe
frr #1 fadr w7
Mr, Depuy-Speaker: These are ap-

plications for licensing. It does not
arise out of this.
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=t TqRry fag : gwmre fag o
F1 AW AT A1fEC AT I F qHo
I 9T AYEA #T GCF § 56 THTC
F mmar fondr oy &, Frfeee wnfia gara
AT £ 208 &, g T AT 49 FT T
g1 (wwEem)

st amaw feog o o oA &
I FL AW F, g AFTHTC IF FAAT
T g |

Shri Sinhasan Singh: May I know
when the idea of having more manu-
facturing units for scooters was
mooted out by the predecessor
Minister, instead of going in for small
cars, when the applications were in-
vited for setting wup manufacturing
units, and how long it will take for
the Government to decide whether
any unit is going to be set up or
not?

Shri Bibundhendra Misra: The ap-
plications were invited in May 65.
Everything is ready now. The appli-
cations have been processed. As I
said, after the priorities are decided,
it will be done; it would not take a
long time.

Shri Dinen Bhattacharya: While is-
suing licences, do Government put in |
a condition that they will have to
manufacture cent per cent of the
components of scooters and autocycles
indigenously?

Shri D. Sanjivayya: It has already
been answered.

Mr. Deputy-Speaker: It has beem
answered, Let us go 1o the next
question.

Study Team on Import and Expert
Trade Control Organisation

+

*¢91. Shri Bibhuti Mishra:
Shri K. N. Tiwary: .
Shri Yashpal Singh: i,
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Shri Vishwa Nath Pandey:
Shri Bhagwat Jha Aszad:
Shri M, L. Dwivedi.

Shri S. C. Samanta:

Shri Subodh Hansda:

Shri R, S. Pandey:

Shri Hari Vishnuo Kamath:
Shri R. Barua:

Shri N, R. Laskar:

Shri Liladhar Kotoki:

Will the Minister of Commerce be
pleased to state:

(a) which recommendations of the
study team on Import and Export
Trade Control Organisations have
been accepted by Government; and

(b) to what extent export is ex-
pected to rise and import to decline
as a result of implementation of
these recommendations?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Study
Team submitted its report in two
parts. The decisions of Government
on'the recommendations made in
Part 1 of the Report were published
in a Resolution issued on March 31,
1965, and a copy of the Resolution
was placed on the Table of the
House on April 5, 1865. The decisions
on the recommendations contained in
Part 11 of the Mathur Committee Re-
port were published in a Resolution
issued on May 5, 1966 and its copy
was also placed on the Table of the
House on May 6, 1966,

(b) The terms of reference of the
Study Team were to examine the
organisation, structure, methdds - of
work and procedures of the Import
and Export Trade Control Organisa-
tion and to suggest measures for im-
provement, The implementation of
these recommendations would lead
to better administration and to that
extent be helpful to foreign trade.

it fastfa foamt : samemer ft, wpwi§
1 & wa frmm s § oW (90)
T FETE AIF FEY gHT | AHWIS AT FT
& faft #Y, madae s g,
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fafaet mie e A1 ggae Tefafae-
Zom e &, 7= frd /1 2@q & qar
IaT & % 1963-64 § CFEGE 9
7941290 FTATCIAIE ZAT 114902 .
g F1 | &1 & 7 A qigan g
AT F &% || FEAT AT F R
& WS § I grEE | Fgl a% AN
S 1 gL A e ? fEw o
% g9 UENR 99 9% A 5 g
IF TR 9T T E 7 I FY AT
ST A aHAE § G TS ZH AT B

Shri Manubhai Shah: Sir, a very
difficult task has been entrusted to
me to answer this long question. But
this particular question does not
arise out of the question under ans-
wer., What was wanted by the hon.

Member was to know what action

the Government has taken on the

Mathur Committee Report. I have

explained that. He also wanted to

know to what extent it will benefit
the export trade (Interruption).

Mr. Deputy-Speaker: You must
hear the answer,
Shri Bibhuoti Mishra: He is not

answering.

Shri Manubhai Shah: As I said, he
wanted to know to what extent it
will benefit the export trade and re-
duce imports. I have said that sim-
plification or betterment or improve-
ment of administration does not
directly lead to either increase in ex-
ports or reduction in imports. It
will facilitate the foreign trade; it
does not directly contribute to ex-
port promotion or reducing imports.

sit faufa fw - saremer oY, oo
&1 |are &7 SaT TG AT | Wy A
e ofe -

“to what extent export is ax-
pected to rise and import to dec-
line as a result of implementation
of these recommendations?”
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& ag AT AEAT E fE e dy A
7% 91 { fF gurT gaaT oEaE a6,
gA1gi a1 29 qTdE, 9 9THE FAT 4gT
W I 31 9T AT G E, TH I
AT "ET, @ &1 Farqg A7 WrAr
i | T WiwS0 T 1

st Wt g : F fgedt F ag a9
& #iforwr v @ 5 7 wq7 AT
1 T &1 A1 e § ag gETa S
qIE = ey 1 % 3, gefafas
1, SH R IA F U A, qfwA
i A ga s fmmd g9 &
TR, W19 ai ¥ FE TEANIE
agar wgl AT A 3P qJear 1 ag &
o FT EIE

it ferifer forst : wrremer <, e
a9 FATT §

Fqrea AEIRA : 30 9 fAar we
Cl

st fowfar fory - 72 A% & warw
g AEr fgmmoar. ...

Jqreay WA Fara 2 faar

o ®o ATo faard : oWy S
HTAATT FAT AT T T 34 T TSI
¥@1 g wraH g 3 fF 153 W ey
& AT 39 0 UF F SEFL ATHI I
wrq fear maT @ afed TR AT
uFReds & fam o TemEe § W
qiE ¥

“This highlighted broad pro-

blem areas in which delays and
opportunities of corruption were

possible and duplieation of work
seemed to exist.”

& & 7g oA =g g fF oeedE
H siv oo & g o foeed § A
i thwewy &, 99 ¥ a2 ¥ @ o
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w0 grar @ forad e ga & v
& ST AT QR 77 A 9T
i w7

st At g : gEd wefafeem
St amr fafereerd gv & W
foat gz a® four W gredT &
ot afeat G § ag v &1 SAAr
7z efufrafes foom & 1 @ 7t
W THEE AT TR 9 6
T g @ 1 wefafrgea et

EIC L

=t oo fag : $9 o A6 @
fom fe =&t & ax feaer @5 g
g AR @ & g faaar wma WK
frafa g aar , feam e g & 2

st T WE : T AT 9T A
A AT T GAT § | TEA dgq FY
W fFar & w17 B F98 § 9
FAT & 1 2 A7 g TR Fafer AT
& gu i, T s dfsr fopr
g § el a% qefafreg T &1 araa g 1

st fagaama qigq ;W weT S
T g § 5 oW1 wemm wew
frasa fFar mm @1 99 1 W @
st frata s frdaw g &
FaT Y AT FET ATl A AT
oeaA wew F eqfa s fears @
T H1, I8 qC a&Gfa H1 &
* ¥ et famar § ot fow & w€F v
e fear & sw 1 faga =9 #
T &< faar §, a1 & ag s
=gt g fs oY sremae g A degfa e
§ 99 Y AT A gl aw HAffAd
o &, afz 7Y fear & @Y Sq &7 &9
% FAfET F F faae FT &
3 ?
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ot A Wy ;@ T F
T UF W1 figgrad &, TFHETA §, 99 71
gt far T F7 e @ 8
FiTF ST SO 1 qed A, qk
S foreft foa FHamer & 96 &
owx fedzamsa e aAT 48 ard I
e A T § W o OF wed & e
ot dgifew AT 2, T4 A A A
T R & o 99 FY wmeE A
T QoY 7 snfgwar-mfes sEgTT

L G & |

st WOES W1 WA ST
WEIgY, WAl AT F g A qLE Tl
F e fa¥ wq ag &9 wWiwg Ag
T T © ¢ 5 oF A ag FRd & 9
@ FEr 7 Tedgamzaea a1 rgatda
SRS 9 @ga S Ofem, 39 F =i
# fewreg #1 fawrfodt 78, 30 & F1ar
WTEA ¥ Fgd guT g I a1 W w1
FrE ot wET wma fgfa & 939 9
WM agaca g e &
w1 maT A O3 | q a2 FAE e
awr & fag o ? e wew ®§ g
0 A1 Z9 F1 e ¢ fF o e
gafa smama faaia | A8 ganr 7

st HAWT W : AIEZ TgEHe
& g gEar | (smEE)

It will create more facilitiés to the
people, but I cannot measure that
this is due to reforms in administra-
tion (Interruption).

Shri S. C. Samanta: May I know
whether in the meantime the head
office of the Chief Controller and
other trade comtrol offices have uyn-
dergone any change according to the
recommendations of the Committee?

Shri Manubhai Shah: About the
organisation, if the hon. Member
would read the details of the reso-
lution very keenly and in detail we
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have said how powers have been
sought to be devolved on the subordi=-
nate offices so that the disposal of
applications can be more expeditious.

Shri Subodh Hansda: Sir, I would
like to read out two of the recom-

mendations. Recommendation No.
83 is:
“The level of a controller in

this division should be done
away with. In lieu of three posts
of controllers, there should be
an additional deputy chief con-
troller.”

Then, serial No. 93 is:

“The posts of controllers even
in this division should be done
away with and the number of
deputy chief controllers should
be raised from one to two. In
case the volume of work justi-
fies, a third deputy chief con-
troller should also be sanctioned.”

These two recommendations have
already been accepted. I would like
to know whether by accepting these
two recommendations employees be-
longing to Scheduled Castes and
Scheduled Tribes are affected; if so,
whether the Government have any
information as to how many persons
belonging te Scheduled Castes: and
Scheduled Tribes are going to be af-
fected by these two recommendations
and how Government propose to fix
them up?

Shri Manubhai Shah: I can give a
categorical assurance that members
of my staff belonging to Scheduled
Castes and Scheduled Tribes will not
be affected at all

Mr. Deputy-Speaker: Shri Laskar—
Shri Liladhar Kotoki.

Shri Tyagi: Sir, shall T take it that
you are going by the list of names
printed here, so that we may not
take the trouble of standing....
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Mr. Deputy-Speaker: They have
given notice of the question, that is
why I am calling them.

Next gquestion.

Shri Buta Singh: This is a very im-
portant question.

Shri Tyagi: Sir, I demand a clari-
fieation.

Mr. Deputy-Speaker: 1 have called
almost all those who gave notice of
the question. I cannot go on further,

Shri Tyagi: I demand a clarifica-
tion of the procedure followed in
the House. Is the Speaker to go only
by the list of names or we have to
catch his eye?

Mr. Depuiy-Speaker: I will call
first those who have given notice of
the question and if there is time I
will call others,

Shri Tyagi: One ruling was given
the other day.

Shri Raghunath Singh: The
Speaker gave a ruling the other day
that the first name in the list will
be called and as far as the other
names are concerned he would look
to gll the sides; he would not be
guided by the list only.

Mr. Deputy-Speaker: Next ques-
tion. Shri Laskar.

Shri Tyagi: It must be made
clear.

Shri Buta Singh: The hon. Minis-
ter has given a very general reply
and said nothing specific. Shri
Subodh Hamsda asked the question
whether those belonging to Schedul-
ed Castes......

Mr, Deputy-Speaker: I have gone
to the next question. If you are not
satisfied, you can ask for a half-an-
hour discussion.
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Expansion of India’s Trade Abread

+
*692. Shri N. R. Laskar:
Shri Liladhar Kotoki:
Shri E. Barma:
Shri Yashpal Singh:
Shri Basappa:

Will the Minister of Commerce be
pleased to state:

(a) whether Government are keem
to expand trade with other countries;

(b) if so, the methods being adopt-
ed to explore ways and means of ex-
panding the trade; and

{e) how far Government have beema
successful in their aim?

The Minister of Commerce (Shri

Manubhai Shah) (a) Yes, Sir.

(b) Constant effort is made to ex-
pand the scope for Indian export
commodities in foreign markets
through pa“ticipation in fairs and
exhibitions abroad, opening of show
rooms, sponsoring of sales and study
teams, undertaking market surveys
and overseas publicity, and entering
into balancing biltateral agreements
with wvarious countries. Efforts are
also made to mitigate the effects of
trade and tariff barriers imposed on
imports in some advanced countries,
through participation in multilateral
trade negotiations at the various in-
ternational forums.

(c) India’s exports increased from
the level of about Rs. 606 crores per
year on the average during the First
Plan period and practically the same
amount of Rs. 609 crores per year
during the Second  Plan to Rs. 762
crores per year during the Third
Plan and Rs. 815 crores in the last
year of the Third Plan, This increase
has been due to (a )a real increase
in the quantum of exports (b) a rise
in the unit value of a number of
commodities (¢) a broader and vastly
diversified commedity composition
and (d) a wider distribution pattern.
Among the countriesjregions to
which exports registered a significant
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rise in the Third Plan are the USA,,
and East European countries and the
countries of the ECAFE region. Ex-
ports to Africa also registered a good
increase,

Shri N. E. Laskar: We are facing
foreign exchange difficulties and the
only way to tide over this is to de-
velop our foreign trade with differ-
ent countries in the world. In view
of this I would like to know whether
any target of exports has been fixed
for the Fourth Plan and, if so, what
is that

Shri Manobhai Shah: Rs. 5,100
crores (old rupee) and Rs. 8,030
crores (new rupee).

w mwae fag : FaT A A
24 a1 a7 71 fran & & wgoa
ga9T I8 ®El .

' “That Government is
the best which governs the least”,

smfodt w1 & w7 g e A
IA4 F I F1H F1 434 F41 437 ]
#w &z I srEom wfE an
FCH FT G4 GTRTT F91 @S FT AT
¢ suifs wnfex & i sofi & &2
T H H=HT qig AL & FH Sl
A § W4 (T aEIT FT FW a1 AW
AT TifFes F1 qFEar FT T AR
gt fewe 1 qmfrar 73 1 ¢ 7
foa #1m w0 argrw afcw F7 T
¢ 39 § YT FI WA { 99Ar T
LE A
Mr, Deputy-Speaker: What has that
to do with this?

Shri Basappa: May I know whe-
ther any attempts have been made
to increase our trade with the East
European countries or the West
Eunropean countries and whether the
MPs who visited these countries have
given any suggestions for increasing
our trade with these countries; if so,
with what effect?
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Shri Manubhaj Shah: We are
greatful to the MPs for their con-
structive suggestions, but as far as
East European trade is concerned, it
is already on the increase and is re-
gistered wunder a five-year trade
agreement entered into with all those
countries,

Shri Buta Singh: As a result of
devaluation have the prices of goods
to be imported from tnd exported to
USSR under the existing contracts
been raised to the extent of 75.5 per
cent; if not, why is there such a
variation in the prices of goods to
be imported and of those to be ex-
ported?

Shri Manubhai Shah: It is all on
the market level; it is a market ope-
ration. Price have no relation to con-
tracts.

Shri Buta Singh: What is the per-
centage rise in prices of goods to be
exported to and goods to be imported
from USSR  after devaluation? Is
there any rise or not?

Shri Manubhai Shah: I
follow the point.

Shri Bata Singh: Does he say that
there is no rise?

Mr. Deputy-Speaker: He
say that offhand.

Shrimati Vimla Devi: He said that
he did not follow the question.

Shri Manubhai Shah: I do not fol-
low the content of the question. What
doeg the hon. Member desire to have?

Shri Buta Singh: My question is
this: under devaluation the Gowvern-
ment of India has raised the prices
of the goods to be exported to USSR
and those imported from the USSR.
I want to know the variation in these
two,

Mr. Deputy-Speaker: Have the Gov-
ernment of India raised the prices?

Shri Manubhai Shah: There is none.

Shri Sham Lal Saraf: Last year
when 1 asked a question about ex-
panding trade with Latin American
countries, the .hon. Minister said that
there was_little scope for development

did not

cannot
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of trade there. But keeping in view
the fact that China is casting its net
wide on the Latin American countries,
for both political and trade reasons,
may I know what are we doing this
year in order to set our foot firmly on
the soil of Latin American countries?

Shri Manubhai Shah: As far as
the South American countries are
concerned, the distance is so long and
the transport and shipping facilities
are so meagre that I cannot promise
the House much advance in that dir-
ection.

Dr. Ranen Sen: Recently when
our Commerce Minister, Mr. Manu-
bhai Shah, had been to USSR, after
signing the agreement he made a
public statement after devaluation
that the offer of trade made by the
Soviet Union was very generous. In
view of this statement and since it
has been found that trade with socia-
list countries is beneficial to India,
may I know what are the specific
steps that are being taken to remove
the bottleneck that stands in the way
of more increase of trade between
India and other sacialist countries—
Soviet Union and others?

Shri Manubhai Shah: The hon.
Member is slightly misunderstanding
my statement on revaluation follow-
ing devaluation.. When the rupee
was devalued with respect to foreign
currency, automatically through the
International Monetary Fund all the
prices were readjusted to 157-5 per
cent,

Shri Buta Singh: This was exact-
ly what I wanted to know.

Shri Manubhaj Shah: This is not
price rise, This is a question of cal-
culation, of conversion of rouble into
rupee. When I went to the Soviet
Union, it was agreed that all the ex-
port contracts in terms of the old
rupee would be recalculated at 475
per cent of the original parity value

BHADRA 4, 1888 (SAKA)

4

Oral Answers 7238

of the rupee, and with respect to im-
port contract, it would be revalued at
575 per cent.

Shri Buta Singh: This was exact-
ly what I wanted to know,

Shri Manubhai Shah: This is not
called price increase. Again and
again [ am explaining that it is only
a question of parity.

With respect to expansion of trade,
already the trade with the Soviet
Union is on the expansion and no

" further expansion is possible until the
whole protocol is revised.

ot ATEI WT WA - HIAA T HAT
3 7% fazam ¥ a9 39 SO w1 sow
forar foma f oo garer fagla womr
99T FT 600 FLE HWT 801 FLTF
F9T AT W AT { g ST Aea g
o 71 7 |1 ST AR AE gAY 7
HL Tg HEHA 7 Fd q1 ALHRIC T
FAHEAT T TO1 A7 Fow A w4
FEAT 93AT ¢ WL A% A0 (S & AT
TaeR & 412 741 59 § fate & afa
gaorafegddwigo
JUET F FII ZE AT AT F FI70
g

H{T w7 § WE : 5T F A= OF
/Y AT A | FHFAAT FT FI§ qATH
TR 1 600 FGT F 820 FUT FMAT
THT  HEAGT &  WfET @ § AR
et faem & oo 5. gaw forr o
i TH FW F AAEE FeaT sfEw
A€ & | 9@l aF 94 fAaiq &1 AT
tewag wifowr sv @ 2 fF o9 a%
NISanT | 7 a9 aF 4T § 1=
|ETY 7€ 98 a%al ¢ gafee o= gardr
g ug & i seareq & warar g
il

Dr. Ranen Sen: I was asking gbout
the other socialist countries also.
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Shri Manubbai Shah: So many
countries are connected with bilateral
pacts; the five-year trade agreement
is with all the eight socialist coun-
tries. The trade is going on smoothly
with the escalation mentioned in the
Third Plan,

Dr. L. M. Singhvi: May I know
whether the hon. Minister is aware
that the prices of even those goods
which were imported before devalu-
ation and at pre-devaluation prices
have been marked up, and if so, whe-

ther this has the concurrence or the -

blessings of this Government, and if
not, what Government have done
about it?

Shri Manubhai Shah: It is an auto-
matic process, as I was mentioning.
The marking up is not a voluntary
phenomenon. When the parity of a
currency with respect to the world
currency changes, that is a sup motu

henomenon; it takes place automa-
tically. In the case of these East
European countries, the rupee can-
not be devalued with respect to the
rypee itself There is a peculiar type
of trade agreement with these coun-
tries, therefore, an understanding on
both the sides was necessary, All the
six socialist countries nearly Poland,
Hungary, Rumania, Yugoslavia,
Czechoslovakia and East Germany—in
the case of East Germany, it is still
under discussion—have agreed to re-
valuation at 57.5 per cent on both
sides; with respect to the Soviet
Union 47.5 per cent is the extent of
revaluation on our side and 57.5 per
cent on their import side.

Dr. L. M. Singhvi: I am speaking
of the goods imported before de-
valuation at pre-devaluation prices.
These have been marked up rather
arbitrarily by those who were im-
porting, and I am told that the STC
has supported this marking up,
which is without any reasson
altogether.

Shri Manubhai Shah: Where the
payment is stil] due from the buyer
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to the seller, naturally, the marking
up will have to be put up with,
Where the payment has already been
made in the old rupee, there is no
question of any marking up; if there
are any such cases, and our attention
is drawn to them, we shall look into
the matter.

st e fag w1 g 3A
aw oaT o feem R W g R s
fergenfi #t azg afr arw A
e w19y e afwman miz el o @
safad 99 ¥ ot avod eqifus faar arg
arfs gae s & wiwafs &0 o

=t mywt€ WY . gET qTeAT A1
Fo gfiss &, Ffew wreg aww
s @ 5 ogwre 2w & e aw
FE¢ AW H @T € I 9 I FT ;47
T & | 99 § aga swmar fasa &
TATHT UFEUFE FAT Tea (9 AE0 GT |

Over-crowding in Third Class Com-
partments )
+
*694. Shri H C. Linga Reddy:
Shri P, R. Chakraverti:

Will the Minister of Railways be
pleased to state:

(a) whether Government are
aware of the over-crowing in the
third class compartments even now;
and

(b) if so, the steps proposed to be
taken to remove the same and to in-
crease the amenities to the railway
travellers?

The Minister of State in the Minjs-
try of Railways (Dr. Ram Supbhag
Singh): (a) Yes, Sir.

(b) Consistent with the availability
of resources by way of line capacity
and stock, additiona) trains are being
introduced besides extending runs of
existing services and augmentation
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of their loads. In addition, special
trains are also run to clear seasonal
rush of traffic.

Shri H, C. Linga Reddy: May 1
know whether there is any limit
with regard to the.issue of tickets to
third class passengers, because
generally what we see in the third
class compartments is that there is
overcrowding and as a result of the

stampede women and children are
subjected to injuries sometimes?
Dr. Ram Sobhag Singh: As the

House is aware, there is no limit on
the issue of tickets, but we do ar-
range special trains whenever there
is any apprehension of a big rush;
during 1965-66, 2035 special trains
were run with a view to cope with
the density of passenger traffic.

Shri H. C, Linga Reddy: With re-
gard to the amenities to passengers,
may I know whether Government
are aware that there is a very great
needs for sleeper coaches in all the
third class trains for long-distance
passengers?

Dr. Ram Subhag Singh: At present,
third class sleeper facility has been
provided on 113 pairs of trains. There
are about 605 such coaches on the
broad gauge and 376 on the m
gauge. .

Bhri P. R. Chakraverti: In view
of the fact that the ticketless travel-
lers also add to the crowd in the third
class, may I know what effective
steps have been taken to stop these
people getting into the third class
compartments and adding to the dis-
comforts of the passengers?

Dr. Ram Sobhg Singh: A special
squad is deputed to check such per-
sons as travel without tickets, and
rr_u.gisterial checking is also some-
times resorted to for that purpose.

Shri Dinen Bhattacharya: May 1
know whether it is a fact that in re-
cent times, in the south section of
the Sealdah Division of the Eastern
Railway, the number of bogies which
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was previously 8 has been reduced
to 4, and this has caused serious over-
crowing in the trains, as a result of
which there have been a itations and
consequent dislocation of trains.

Dr. Ram Subhag Singh: As you
know, there has been some agitation
in West Bengal, but the entire agita-
tion was not based on this only, pas-
senger facilities.

Shri Dinen Bhattacharya: I did not
say about agitation. I was referring
to the reduction of capacity from &
to 4 coaches.

Dr. Ram Subhag Singh: It is a fact
that 72 coaches were burnt due to diff-
erent types of agitation in West

" Bengal and we are extremely short

of coaches due to the burhing of
coaches, Therefore, there has been
some rationalisation. But no passeng-
er will be allowed to be stranded on
the stations for lack of coach facilities.
We shall see that suitable number of
coaches are provided; a the same time,
I would appeal to the House and to
everyone outside, that the country
should rise and see that such agita-
tions do not lead to the burning of
railway property,

Dr, Ranen Sen: I rise on a point of
order. The reply just now given by
the hon. Minister is totally misleading
the House. My hon. friend was ask-
ing about the introduction of lesser-
capacity electric trains in the southern
section, where there were no electric
railways previously and there was no
burning of trains or railway coaches
on that line. He is completely -mis-
leading the House. There instead
of introducing 8-coach electric trains,
they have introduceq 4-coach electric
traing as a result of which there is a
50 per cent loss of capacity on that
line, Passengers are practically in g
very difficult position. This has noth-
ing to do with politics. Instead of
answering that, he is digressing into
politics and misleading the House, He
should have answered the question
straight,
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Dr. Ram Subhag Singh: We have
seen these reports in the Calcutta

English papers also. It is not a fact
that the number of passengers who
cin be accommodated in those coaches
will be less than the number which
used to be accommodated in the ear-
lier coaches. But as I have said, we
shall sesz that nobody is allowed to
remain without accommmodation, and
stitable arrangements will be made,

Shrimati Jyotsna Chanda: Just now
4he hon. Minister stated that additional
traing have been introduced to re-
duce over-crowding in third class com-
partments, May I know whether Gov-
ernment are aware that the Assam
Mail which runs from Delhi to Dibru-
gary is overcrowded, and is there a
proposal from the Government side to
run an additional train or diese’ise
that train to reduce overcrowding?

Dr. Ram Subhag Singh: The Assam
Mail was a new train introduced in
the latter part of 1964. It has been
very nicely patronised. But there is
no proposal at the moment to haul it
by electric or diesel traction. But
two other trains are hau'ed by dissel
traction.

St wEOR R 15 WREa S
TPER  BUH 9T d19E W] #
i e o wroar fv e S
eal" qT 7 42 Fifs I fawer & @
EAR AT EIUR | WHIET =T
t ik fafa g\ & s
sgar g fo o mifedi & I &
FT @9EAT @ 99 ® @K FAEg A
99 T DA F g FI a3, waa
TE 99 ¥ 4% | AT TEAT

o TmAgN fag : @A www A
TF FET FTE | TG F HAGT
aF iR ST FT I G G |
Fele § T AT AT AR ¢ 7 W TATEraTT
o uafewnr § AT oot & dwww
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¥ wrelt @ 1 4fw ag o faafaar
€ ZAT a1 WX fwdt w1 Arw A8 qv
ggfaw ag g & | S 97 9F of
9 AT F4 FF I19 ¢ 92 q0F &8 I
g 1 AT | ag AWEN WA @
g & | o g Y | Few AT A=
fred are gar ar | 34 a3d WY FE
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BRT H9ST |

=t Ao ®Wlo AT : woft T4 w1
F aawt & f 600391 § 113 ¥ e=ifimr
Fifewr & 1+ & s A g amsr
At o a¢ FrE F garfe ae
g 97% o earfor sifaw #1 sagear
FH & fau om0 #q ¥ F=w wr @
g7

TTo W W Ty« FET FHadig
TS i AT A H 555 HIT HIET T91
# 550 o Fifaw gEqT & T
F owmw &

=t Fo Ho Fodat : weit Hat WA
¥ @1 ¢ fv o o 35 gu W A9
T W & oAt owg q R ouae
TR ¥ AEEREIR AT @ 91 A
FAI ¥ WEATAT 9F qg7 AEHT BT 9K
&5 gu 4 1 @g a1 & AaE A6ETT
AT AT § | AF § oo gars w60
AT § | BEFE T A1 3= A
fawelt ot & WX e oFwdw A
Tt ¥ fewet Arar & 54 Qa1 misai §
IO FifAT 1 deqT 797 I § AHA
@9 3 oY €7 § H< agT ¥ AL A
H &S a1 Ay § A fagw
gfqar w4 w T § 1 Tafg A A
IHT 34T ¥ 91 A1 gAY 7€ 09 &
Fifaw s o AR AR dIw ¥
ST ST A S Fr gl § wwdr
g\ 3 s g g oge e
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o T T g : ST O AT~
1T F HEETAT FT T § TgT &1 AHRAL
¥ 4 TEY gonE W AT g 1 W
g Figten # feara I EXFAF
faq | a=@E ¥ wpeEe A% S ST
e T ¢ IEFT AT &Y wrgaT ¥ fewwlt
aF I g FWEr AT |

ot Yo o fraat : wlew A= ¥
o fege 8 3| &

o TR Furn fag : diw i fasw
agr far w9 w frew
o ¥ A | A { AT AT W
A g9 FET g SaE | 9w gra
HAEETE ¥ ANEET a% " I
frefadr & qmewag & gEer @
TCH THATAT ATCAT | 59 F 6 &t foear
7 AT |

it o Ho Fardal : TEFwIE GEHH
WX [|WUFT T F G TR L |
wfeat ¥ ¥ Wy fewe 7@ 3 &
fore 37 @1 Wt T w00 W@ ?
He hag not answered the question.
My question is this. Once you say
that tickets are booked from Bombay
to Delhi only and from Delhi to
Bombay only in the Frontier Mail,

will you allow thirg class passengers
to enter in the middle stations?

TMo T gwAw fag : 3w 39 7
g @1 a1 =g famr smom

=t ww fagrd swgg : 9§ Fww
¥ HET FTaTe grar & 1 94 § 4% W
A8 g € AT gnr & a7 e '
@ & | T A 7 v fea &
T GG FT AT F4T W AT EY
|y Ag Wi G fE 9wy @ 7
- o TR guw Fag: g 9 Frw Ay
g T TE & 1 g8 § fam dadt &
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famd  qar 7 & |
Expansion of IISCO AND TISCO
Plants

+
*695. Shrimati Renuky Ray:
Dr. Ranen Sen:

Will the Minister of Iron and Steel
be pleased to state:

{a) whether any agreement has
been reached with the World Bank
in regard to the expansion of the
IISCO and . TISCO Steel Plants; and

(b) if so, the main features thereof?

The Deputy Minister in the Minis-
try of Iron ang Steel (Shri P. C.
Sehi): (a) IISCO have already exe-
cuted a Loan Agreement with the
World Bank on the Tth July, 1966, to
meet the foreign exchange cost of
their steel expansion programme from
1 million to 1.3 million tonnes of
ingots per annum and alse for im-
porting spare parts and replacements.

So far as TISCO is concerned, al-
though they have been permitted by
the Government to negotiate a Loan
with the World Bank to finance the
foreign exchange cost of certain ancil-
lary schemes to attain two million
tonneg of ingot steel production per
annum the loan is yet to be negotiated.

(b) A statemet is laid on the Table
of the House in respect of the Loan
negotiated by IISCO. [Placed in Lib-
rary. See No. LT-6926/66].

Shrimati Renuka Ray: In the state-
ment laid on the Table of the House
there is no detail as to whether the:
type of steel that is to be made in the
expansion scheme is going to be all
needed for the productive capacity of
India itself, or whether some of it is
going to be exported abroad in an
interpational market where there is
slump in steel

Shri P. C. Sethi: There is no need
to detail these things as far as this
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detail these things as far as this
agreement ig concerned because this
is an agreement between the World
Bank ang the IISCO regarding the
loan. As far as production pattern is

" concerned, both the things have been
taken into consideration because now
the export of steel iz also taken into
consideration.

Shrimati Renuka Ray: In a slump
market? Doeg the introduction of
modifications and new techniques
mean an increase in the employment
potential in India or does it mean that
due to rationalisation or some other
reason the employment potential is
going to be reduced and retrenchment
is to take place?

Shri P. C. Sethi: This is a very slight
increase in production from one to
1.3, 1 have no exact figures whether
it will particularly increase employ-
ment potenitial.

Shrimati Renuka Ray: Does the
Government not go into these details
about the private sector? They do
things without knowing what the re-
sults would be,

The Minister of Iron ang Steel
(Shri T. N. Singh): There is o ques-
tion of retrenchment of any persons.

Dr. Ranen Sen: Some years back
it was decided by the Government of
India that in the steel production
there should be no more increase of
capacity in the private sector and now
we find gradually with the backing of
the Government of India, the World
Bank hag given loans to IISCO and
TISCO for expansion. It means that
the private sector is expanding in the
steel industry whereas according to
the Industrial Policy Resolution it was
Government of India’s positioin not
to increase the capacity of the private
sector., May I know why this Gov-
ernment is trying to flout this Policy
decision and increase the capacity of
the private sector?

Shri T, N. Singh: May I point out
that so far as the expansion of the
existing plantg in the private sector
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are concerned, this was covered by
the Industrial Policy Resolution itself;
that does not bar the expansion and
that is why this marginal and other
expansion had been allowed.

Y whER W oWlErE c sEAT
WEHT T F [OF I F WL FqE
T mrar & gafew & s Trea g fF
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ST HIT [AA I FY FT AAEAFATT
& 37 &1 QU A& Fow !
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ow Y F1 & TAEE WY &1 @1 W
agi # 1 AT & ITHT 6T T =
WEE TR T RE

o gTo T faamdt : FHwaw #IT
fecme AT sgfam i o 3
¥ fau & # ATIET FETERAr § ¢
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fegmm & s gwedEE W w3
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F fenz far 2 o e fer & a0
Ffg fassd o7 mg ¥ & ?

st fgo Ao fag : wd wuw ®
TaAe &1 a7 qfed FweT WIG92H %1
ST FYTEY §9 AT &1 qCh S AIE
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S %1 ghw e (=faF IaEd)
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gt § 1 .38 Aww FErfaet &=
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g, 9% ¥ &fadwe wrfs & sreamd &
2, ¥ 79 TR ¥ 3B T FA &
EEC U A

Mr, Deputy-Speaker: Shri Dinen
Bhattacharya,

Shri S. M. Banerjee: Sir, I want to
raise a point , ..

Mr. Deputy-Speaker: Order, order.
The Minister has started answering
the question.

Shri S. M. Banerjee: Before he
answers, I want to make a point . . .

Mr, Depuiy-Speaker Order, order.
12.00 hrs.
SHORT NOTICE QUESTION

Retrenchment of Workmen in Railway
Electrification Project

+
SNQ. 18. Shri Dinen Bhattacharya:
Shri 5. M. Banerjee:
Shrj Tridib Eumar
Chaundhari:
Shri Umanath:
Shri Mohammeg KoYa:
Shri Biren Dutta:
Dr, U. Misra;
Shri Kolla Venkaiah:
Shri Madha Limaye:
Shri H. N. Mukerjee:
Shrimatj Renn
Chakravartty:
Shri N. C. Chatiterjee:
Shri Ram Sewak Yadav:
Shri Alvares:
Shri Nambiar:
Shri P, Kunhan:

Will the Minister of Railways be
pleased to state:

(a) whether the Railway Board have
ordered for large scale retrenchment
of workmen in the Railway Electrifi-
cation project;
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(b) whether any representation has
been received for the absorption of
the retrenched hands in the Open
Line Works of the Railway;

(¢) whether it is a fact that getting
no response from the authority, Elec-
trification Project Workers have start-
ed hunger strike in Calcutta and other
places; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of State ip the Minis-
try of Railwayg (Dr, Ram Suobhag
Singh): (a) No, Sir, However, there
has been some reduction in the staff
strength on the Railway ZElectrifica-
tion Project due to completion of
works.

(b) Yes, Sir.

(c) In spite of the correct position
having been explained by the Admi-
nistration, some workers had gone
on hunger strike.

(d) The matter was brought to the
notice of State Government Civil
authorities from the point of view of
law and order.

Shri Dinen Bhattacharya: May I
know whether it is a fact that already
more than 8,000 workers employed in
the railway eletrification project have
been retrenched and near about 7,000
are at the point of retrenchment

and, if so, in view of the fact
that every year two  per cent
normal  vacancies occur in the

railway, that is, to the tune of 26,000
norma] vacancies occur in the
view also of the fact that the Railway
Ministry as per its report, wants to
create 38,000 new posts every year,
may I know what is the necessity of
retrenching thig railway electrification
project workers who are all employees
of the Railway Board also?

Dr. Ram Subhag Singh: It is not a
fact that 8,000 persons have been
retrenched. He also mentioned about
the likely retrenchment. The follow-
ing figures give the approximate num-
ber of workers likely to be rendered
surplus during the next six months:
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‘Works Supervisors 51; Material Check-
ers, 62; Casual labour, 1,098 The
total comes to 1,200 odd, Regarding
recruitment against the vacancies that
oceur annually on the railways we
are going to provide facility to the -
workers who will be retrenched.

Shri Dinen Bhattacharya: In view
of the fact that there is dissatisfaction
and agitation throughout West Bengal,
Bihar and Uttar Pradesh among these
railway electrification project workers
as a result of which in Allahabad
Divigion, the workers are on strike
from the 25th last and in Calcutta they
are going to launch a strike on this
very demand that all these workers
must be absorbed in the open line
works, may I know—and I would ap-
peal also—whether the Railway Mini-
stry would for the present moment
stop this retrenchment and meet the
representatives of this railway electri-
fication workers and assess the real
position so that they may ‘make some
arrangement for the reabsorption of
these employees?

Dr, Ram Subhag Singh: It all de-
pends on the electrification program-
me. At the moment, the wobrk is in
progress on 1350 track KMg of which
875 will be completed in the next two
or three months leaving only about 480
track KMs on Howrah-Kharagpur sec-
tion to be completed. Due to this lack
of work facility, this surplus has
arisen as if indicated. Hunger-strikes
were resorted to bath in Calcutta and
Allahabad. But now there is no
hunger-strike anywhere, either at Cal-
cutta or at Allahabad,

Shri Dincn Bhaitacharya:
strikes are there.

Dr. Ram Subhag Singh: Strikers are
there everywhere; I said, there are no
hunger-stril:es.

Shri S. M, Banerjee: Is it a fact that
the hunger-strike has been converted
into a strilte both in Howrah and
Allahabag Division—in Allahabad,
Kanpur, etc? Is it a fact that yester-
day and dsy before, instead of solv-
ing this problem amicably by discus-
sion across the table, there was brutal

But a
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lathi charge in Allahabad and both in
Allahabad ind Kanpur nearly 60
workers have been arrested? May I
know whetlier the minister will have
some sort of negotiations with the
employees’ representatives, so that the
matter is properly discussed?

Dr, Ram Subhag Singh: Actually I
have no information about the lathi
charge at Kanpur or at Allahabad,
1 had information about the hunger-
strike which has been called off.
About negetiations, the hon. member
is the President of one of the recog-
nised union: of the S. E. Rly. and we
usually me¢t through the recognised
channel at proper levels. Some of
the representatives also met the Prime
Minister, The papers passed on by
the Prime Minister to the Railway
Minister have been very carefully
scrutinised. We are doing our best
to mitigate the difficulties of the work-
ers.

Shri S, M_ Banerjee: Will he meet
a delegation..

Mr. Deputy-Speaker: He has said,
they are doing their best to mitigate
the difficulties.

Shri S. M, Banerjee: I have heard
it and I understand English. 1 only
want to know whether he will meet
a delegation of the employees and
their representatives,

Dr. Ram Subhag Singh: He is wel-
come to meet me or the senior Minis-
ter,

Shri Tridib Kumar Chaudhuri: Tt
is not a question of mitigation, be-
cause that is nothing more than a
pious formula. The Government
should have information about the
number of workers who would be
surplus, the number ' that are going
to be retrenched and the possibility
of absorbing them in the works which
are or which will be in progress in
the railways. After all you cannot
suddenly throw out 7000 or 8000 work-
ers on the streets. That is the extent
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of mitigation that Government expects
and has there beep any examination
of all the possibilities of absorbing
these people so that they are not made
totally unemployed?

Dr. Ram Subhag Singh: Yes, Sir.
We have examined all the avenues
that could provide job facilities to
these employees. So far, about 800
men have been given alternative jobs
on Open Line Works. Recently, alter-
native casual labour jobg were offer-
ed to 400 retrenched men in Sealdah
Division. But, none of them has ac-
cepted the offer yet. Perhaps, they
might accept it after some time. We
have approached -all the zonal rail=-
ways and units to absorb these people
whenever vacancies arise,

Shri Umanath: Among these ret-
renched workers there are certair
technical people like electrical fore-
man, assistant electrical foreman, sen-
ior electrical chargeman, senior drafts-
man etc. In their appointment order
it is mentioned that while they are
recruited for the electrification section,
they may also be posted in South
Eastern Railway or Eastern Railway
in other vacancies, But, in spite of
this specific mention of this provision
in the appointment order, while post-
ing them in the vacancies in the South
Eastern Railways after retrenchment,
they were shown as eing re-employed
after retrenchment, making them lose
their past services, and they are given
the minimum of the scale, In some
cases, they have lost as much as seven
yeas of service. May I know why
they were not straightway transferred
to the South Eastern Railways instead
of retrenching them and re-employ-
ing them, which will mean their los-
ing the past services?

Dr. Ram Subhag Singh: Some of
them have been given this facility and
posted in the South Eastern Railways.

Shri Umanath: Sir, my question has
not been answered. Why were they
not transferred instead of retrench-
ing and re-employing them? Let him
answer this question.
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Dr. Ram Suobhag Singh: The hon.
Member mentioned some condition.
We are adhering to those conditions.
In addition, we are giving them new
facilities that could be provided to
them,

Shri Umanath: Sir, on a point of
order, I have asked a specific ques-
tion which has not been answered.
In their appointment order it is stated
that apart from the electrification sec-
tion they will be posted elsewhere in
the South Eastern Railways. Now,
why were they retrenched, making
them lose their past service and grade,
and then re-employed? Why were
they not straightway transferred?
‘What is the reason for not transfer-
ring them?

Dr. Ram Subhag Singh: Perhaps,
these papers were not correctly pro-
duced by the workers before the rail-
ways. If there is any such condition,
we are going to honour that condition.
‘We would not violate any such con-
dition.

= vy fowd 5@ asw @
T &Y wwT F gAY Wr g | fem wfw
femt Famretteoor X Feaeiaoor &1 gYr-
A & qfemeasy &8 arey i ¥
T AT g T & FToEE H—

FY TR ¥ TR §, 99 § qgw

21,000 W9Z FTH F &, s¥fe 5o

o FAT 13,000 AN w® ™ §,

T ¥ o &1 wf 2, gae fawretwor

AW F AT e gE g | AT F

welt AgrEw ¥ fRe quat § 5 7 ag

YA FERE § FE 20-25 O

fasettwoor #1T feoesowr &Y G

qreT T, fomd wTaes a8 weAr

&Y gRIT | W1 A A1 e foe ?
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Shri Nambiar: In view of the fact
that these thousands of workers were
in service for the last twelve years,
ever since 1954, may I know whether
the Govermment would consider re-
employing them against normal vacan-
cies that are likely to occur in the
railway workshops and loco-sheds in
the Northern, Eastern and South
Eastern Railways?

Dr. Ram Subhag Singh: That is what
I stated earlier, We have approached
the zonal railways to provide em-
ployment t{o the workers who have
been rendered surplus on account of
electrification.

Shri Nambiar: Will they be absorb-
ed in those vacancies? That is what
1 want to know,

Dr. Ram Subhag Singh: They will
be absorbed in the “likely” vacancies.
But he should understand the mean-
ing of the word “likely”.

Shri Hem Barua: Since the demand
ol the surplus workers on the Rail-
way Electrification Department is that
the surplus wokers should be re-em-



7257 Written Answers

ployed or employed gainfully in other
departments of the railways, why is
it that Government has not considered
this aspect of the case all these years,
even though they have been working
since 1954 as casual labour, which is
a bad thing in itself?

Dr. Ram Subhag Singh: That is pre-
cisely what we are doing. As I said,
800 workers have already been ab-
sorbed and 400 have been offered ap-
pointment out of a total of less than
4,000, The total ig not 8,000, as men-
tioned by Shri Dinen Bhattacharya.
Then, the likely retrenchment is not
going to be 9,000 or 10,000, as has
been made out in the representation
to the Prime Minister but only about
1,200, as I stateq here on the floor
of the House,

Shri Nambiar: It comes to 5,200 and
not 1,200,

WRITTEN ANSWERS TO
QUESTIONS

Ancillary Industries Sub-Committee

*¢96. Shri Manrya:
Shri Bagri:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Shri J. P. Jyotishi:
Shri Shiva Dutt Upadhayaya:

Will the Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 1522 on the 6th
May, 1966 and state:

(a) whether the Ancillary Tndus-
tries Sub-Committee has since sub-
mitted its report to Government;

(b) if not, the reasons therefor; and

(¢) when the report is likely to be
submitted?
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The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). A state-
ment is laid om the Table of the
House. [Placed in Library. See
No. LT-6927/66].

H.M.T. Bangalore

*697. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri BhagWat Jha Azad:
Shri M. L. Dwivedi:
Shri R. S. Pandey:

Will the Minister of Industry be
pleased to state:

(a)whether it is a Tact that the
watch factory at Bangalore is work-
ing only upto 50 per cent of its capa-
rity;

(b) if so, the reasons therefor; and

(¢) whether any steps have been
laken to make it run to full capacity?

The Minister of Indusiry (Shri D.
Sanjivayya): (a) The Watch Factory
of Hindustan Machine Tools Limited,
Bangalore is working at present, at
75 per cent of its capacity.

(b) Non-availability of adequate
foreign exchange for the import of
essential raw materials and compo-
nents.

(¢) Within the overall availability
and the inter-se priority of demands,
wfforts are being made to increase the
foreign exchange allocation for the
factory to enable it to step up its
piroduction.

AATH-ZTIIT  UwESE W1 R ¥
(gaT WA

*698. Nt FEW T AW :

st WG AT WY :

Nt ®e

it Tge g -

ﬂ'tqw_rm:
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Exports by S.T.C,

*§99. Dr. M. M. Das: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that the
value of exports by the State Trading
Corporation has come down from
Rs. 38.62 crores in 1963-64 to Rs. 16.74
crores in 1965-66; °

(b) if so, the reasons therefor;

(¢) whether it is also a fact that
though the value of exports has come
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down considerably, yet the value of
imports by S.T.C. hag gone up from
5583 crores in 1963-64 to Rs. 7988
crores in 1965-66, if so, the reasons
therefore; and

(d) whether the main purpose for
which the State Trading Corporation
was set up is to step up the export
trade of the country and how far this
object has been fulfilled?

The Minister of Commerce (Shri
Manbhai Shah): (a) to (d). A state-
ment is laid on tee Table of the
House, [Placed in Library. See No.
LT-6928/66].

Recruitment for Bokaro Plant

*700. Shri P. R. Chakraverti:
Shri Vishwa Nath Pandey:
Shri Daljit Singh:
Shrimati Ramdolari Sinha:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether Government’s attention
has been drawn to the ‘model’ order
formulated by the Bihar Government
prescribing recruitment preferences
for the guidance of the private indus-
trial units;

(b) whether Government have
taken note of the increausing displea-
sure of prominent peop’s of Biha-
cver the method of recruitment of
the personnel for the Bokaro Steel
‘Project; and

(c) whether Government have made
suggestions to the industrial under-
takings in the public sector operating
in different areas regarding the re-
cruitment preferences?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) No, Sir. It
is understood that no such model
orders have oeen formulated by the
Government of Bihar,

(b) and (¢). A uniform policy has
been prescribed for recruitment to all
public secfor undertakings under the
Government of India. This policy
was enunciated in g note jlaced on
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the table of the House on 14-4-1961.
Bokaro Steel Limited have been fol-
lowing this policy in their recruit-
ment. A representative of the Bihar
Government is also associated, as
prescribed, in all selection commit-
tees,

Price of Coa]

*701. Shri Kolla Venkaiah: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether a Committee has been
appointed either by Government or
by the Coal Board to go into the re-
vision of prices of coal and if so, when
't was appointed;

{(b) the reasons for the appointment
of the Committee and the personnel
of the Committee;

(¢) whether any report has been
presented by the Committee and if so,
the main recommendations thereof;
and A

(d) the action taken by Govern-
ment thereon?

The Minister of Mines and Metals
(shri 8. K. Dey): (a) The Govern-
ment of India appointed, on 26th
March, 1966, a Study Group to:

(i) review the recommendations of
the Coal Price Revision Com-
mitee in the light of the pre-
sent day conditions; and

(ii) examine and report whether
any revision in coal prices is
called for,

(b) The conditions wunder which
Coal Price Revision Committee (1958)
made their recommendations have
undergone considerable change, It
was accordingly considered necessary
to review the matter by appointing a
Study Group. The personnel of the
Study Group is given below:

Chairman
Shri A. B. Ganguli, Chairman,
Calcutty State  Transport

Corporation, Calcutta,

BHADRA 4, 1888 (SAKA)

Written Answers 7262

Members
Shri K. S. Bhandari, Joint Secre-
tary, Ministry of Finanee,
New Delhi.

Shri A. C. Bose, Coal Controller.
Shri A, B. Guha, formerly Advi-
ser, Planing Commission,

Member-Secretary

Shri K. K. Dhar, Deputy Secre-
tary, Ministry of Mines and
Metals.

(c) The Study Gorup has not sub-
mitted its report to Government so
far.

(d) Doeg not arise.
Steel Plants

*702. Shri P. Venkatasubbaiah:
Shri Ravindry Varma:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the Planning Commis-
sion has suggested setting up of fifth
and sixth stee] plants in the public
sector to utilise the potential that
would be created by the Heavy Engi-
neering Corporation at Ranchi; and

(b) if so, the reaction of Gowvern-
ment thereto?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). It
has been decided that, while setting
up the fifth and sixth steel plants in
the public sector, the fullest use will
be made of machine building capa-
city available with the Heavy Engi-
neering Corporation and other pro-
jects.

Recovery of Export Earnings from
Pakistan

*703. Shri D. C., Sharma: Wil] the
Minister of Commerce be pleased to
refer to the reply given to Starred
Question No. 484 on the 11th March,
1966 and state the further steps taken
to recover the arrears of export earn-
ings from Pakistan?
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The Minister of Commerce
Manubhai Shah):

(Shri

from Pakistan, 60 per cent is being

adjusted against the credit balance of

the National Bank of Pakistan with
the State Bank of India. Against the
remaining balance of 40 per cent,
Government will be paid on pro-rata
basis by the Custodian of Enemy Pro-
perty who has taken over the assets
and the liabilities of the National
Bank of Pakistan.
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Export Oriented Spinning Mills
*705. Shri Vasudevan Nair:

Shri Warlor:

Shri Prabhat Kar:
Shri Kapur Singh:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
started taking any concrele steps for
the establishment of the proposed ex-
port oriented spinning mills in the
Public Sector; and

(b) if so, which are the places de-
cided for the location of these mills?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) Yes, Sir.

(b) The location of export-oriented
spinning mills is under examination.

Purchase of Indian Rolling Stock by
France

*706. Shri Surendra Pal Singh:
Shri P. C. Borooah:

Will the Minister of Railways be
pleased to state:

(a) whether during his recent wisit
to France, he discussed the possibility
of France buying rolling stock from
India;

(b) it so, the reaction of the French
Government thereto; and

(¢) how much waorth of rolling
stock France is expected to buy from
India?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, Sir. '

(b) The French Government agreed
to examine the suggestion.

(e) It is too early to say anything
definite,

Transportation of Coal

*707. Shri Rameshwar Tantia: Will
the Minister of Railways be pleased
to state:

(a) whether Government have
examined the suggestions made at
the second meeting of the Coal Ad-
visory Council held in May, 1966 in
regard to the transportation of coal;
and

(b) the stepg being taken to remove
the difficulties experienced by the
consignors and consignees of coal?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). The Members present
made various suggestions/observations
but it was decided to refer all matters
pertaining to the Transport, Distribu-
tion and Controls to the Standing
Committee on Transport, Distribution
and Controls which was constituted
at the meeting. This Standing Com-
mittee held its first meeting on 2nd

August, 1966, the minutes of which
are awaited.
2. The Minister of Mines and

Metals, who presided, however, refer-
red a few specific items for considera-
tion of the Ministry of Railways, viz.

(i) Grant of higher priority for
movement of soft coke.

(ii) Reduction of rail freight for
soft coke especially in respect
of long distance movement.

3. These proposals have been
examined. There is no justification
for upgrading the priority for move-
ment of soft coke in so far as rail-
ways are concerned. As regards the
second item, on receipt of specific
proposals the Railways would be pre-
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pared to consider giving relief in the
matter of freight on soft coke only
when it is moved in block rakes of
BOX wagons and for those areas
which are not presently served. These
proposals are awaited.

Deposits of Lignite in Kutch

*708. shri D, J. Naik:
Shri Onkar Lal Berwa:
Shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that a party
of German Geologists surveyed the
Kutch (Gujarat) area in connection
with the deposits of lignite;

(b) if so, the result thereof; and

(c) the action taken in the matter?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). A
team of German experts visited the
lignite deposits of Kutch to study the
prospects of mining snd utilisation of
these deposits. They did not conduct
any survey but after studying the
available technical reports on earlier
lignite surveys recommended the pre-
paration of feasibility study and
thereafter a project report.

(c) The matter is under considera-
tion of the Government of Gujarat.

Property of Pakistani Nationals

*709. Shri C. K. Bhattacharyya:
Will the Minister of Commerce be
pleased to state:

(a) whether the Pakistani Nationals
who returned to their Country after
the Indo-Pakistan hostilities have
been adopting illegal methods in dis-
posing of their property in West
Bengal;
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(b) whether the Custodian of
Enemy Property has drawn the atten-
tion of the West Bangal Government
thereto; and

(¢) the reply received from the
‘West Bengal Government ang the
steps taken by them?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (c). Some
transactions involving transfer of
immovable properties in West Bengal
are suspected to have been effected by
Pakistani nationals. These have been
brought to the notice of the West
Bengal Government and their reply
is awaited.

M/s. Union Carbide

*710. Shri Ram Bewak Yadav:
Shri Madhu Limaye:

Will the Minister of Industry be
pleased to state:

(a) whether Government’s attention
has been drawn to the plight of retai-
lers and consumers and their exploi-
tation by M/s, Union Carbide as a
result of the virtual monopoly enjoy-
ed by this concern in respect of bat-
tery cells and torches;

(b) whether Government are aware
of their distribution policy of pushing
the sales of their unwanted products
like magic door eye in rural areas and
gas light mantles in urban areas by
making supplies of battery cells
(Eveready), which are in very great
demand, dependent upon the sale of
these goods; and

(c) if so, whether Government pro-
pose to set up in the public sector, or
sanction in the private sector addi-
{ional plants producing battery cells
io break the monopoly of M/s. Union
Carbide and to foster competition?

The Minister of Industry (Shri D.
Hanjivayya): (a) M/s. Union Car-
lide do not have any monopoly and
the shortage has been due to part of
their production having been divert-
od to Defence and export. Besides,
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Mis. Union Carbide, M|s. Estellz Bat-
teries are also manufacturing dry
batteries.

(b) No, Sir.

(¢) In addition to Union Carbide
(India) Ltd., and M/s. Estrella Bat-
teries licences have been issued to 2
other units and letters of intent have
been given to 3 mort units for a total
capacity of 586'5 million numbers.
Government therefore, do not propose
to set up any unit in the public sector.

Find of Phosphate Deposits
in Jaisalmer

*711. shri Panna Lal:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Mines and
Metals be pleased to state:

(a) whether it is a fact that sizable
Phosphate rock deposits were discover-
ed in Jaisalmer (Rajasthan) border-
ing on Pakistan; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes Sir.

(b) The deposit is under detailed
exploration by the Geological Survey
of India as a high priority in view
of the importance of the mineral.

Import of Newsprint

*712. Shri Hari Vishnu Eamath:
Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 4250 on the
22nd April, 1966 and state:

(a) whether according to the agree-
ment entered into by S.T.C. with the
Scannews Association of Stockholm,
Sweden, the Contractual CLF. price
for newsprint Sheets was £60
(Rs, 802.80) per metric tonne;

(b) whether this price included ex-
port packing and if so, why buyers
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were required to pay an extra three
per cent for the purpose;

(c) whether it is a fact that the
Chief Controller has stated that the

contractual price was Rs. 825 per
metric tonne, the Commerce Secre-
tary has attributed the increase of

Rs. 22.20 to fluctuation in the ex-
change rate and he himself has justi-
fied the increase (3 per cent) as being
due to provision for tare; and

(d) the action proposed to be taken
against those responsible for defraud-
ing the licence holder?

The Minister of Commerce (Shri
Manubhai Shah): (a) to (d). The
State Trading Corporation had enter-
ed into an agreement with the
Scannews Association of Stocikholm,
Sweden for the supply of newsprint
both in reels and sheets during 1962-
63 and the price for newsprint sheets
way £60 per metric tonne. Accord-
ing to the contract, the purchaser
would be allowed a special discount
of £ T per metric tonne on reals. It
was also provided that the price for
sheets would be £7 per metric tonne
higher than for reels which would in
effect neutralise the discount allowed
on reels. Apart from this, as the price
was calculated only on the basis of
gross for net weight, a provision for
tare, etc. of 3 per cent was added to
the license value, both for reels and
for sheets. It was, however, found out
later that this extra 3 per cent was
not actually required in the case of
sheets. The question as to whether
the licence holder has been defraud-
ed as a result of this addition of 3
per cent has been examined with
reference to specific complaints and it
was found that the agent had charg-
ed the licence holder only Rs. 6 per
ton extra above the charges levied
by the S.T.C. who were also directly
supplying newsprint to consumers,
This will show that the over-charging
had no direct relation to the addi-
tional 3 per cent given in the licence
value which was of the order of Rs. 25
per ton. It has a'so been found from
the bills given by some of the agents
that the Letter of Credit was opened

BHADRA 4, 1888 (SAKA)

Written Answers 7270

only for the value given in the con-
tract between the Scannews Associa-
tion of Stockholm and the S5.T.C. and
that no advantage has been taken of
the wrong licence value to load the
price so far as the licence holder is
concerned.

Essential Commodities

*714. Shri Harish Chandra Mathur:
Will the Minister of Commerce be
pleased to state:

(a) the names of the items listed
as essential for a common man;

(b) whether Government have any
plan and programme for improVing
the availability of those commodities
at reasonable rates;

(¢) the steps proposed to be taken
during the next two years; and

(d) what has been the price rise
of those commodities from month to
month since January, 19657

The Minister of COmmerce {Shri
Manubhai Shah): (a) The following
are the articles listed by Government
as essential for common man:—

. Foodgrains.

. Kerosene & diesel oil.

Sugar.

All vegetable oils (Vanaspati).

Textiles.

Drugs.

Baby foods.

Soap.

Matches.

Cycle tyres & tubes (including

cycle rickshaw tyres & tubes).

11, Paper & Stationery.

12. Electric lamps (GLS lamps &
flourescent tubes),

13. Soda ash.

14. Dry cells for torches.

15. Hurricane lanterns.

(b) and (c). The producers of ‘hese
commodities have been asked to in-
crease production and reduce prices
by better management practices and
higher productivity and all possible
endeavour js being made to improve
the availability of imported and
indigenous raw materials for increas-
ed production.

So@mNetm W -
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The list of commodities brought
under supervision of the Commis-

sioner of Civil Supplies is constantly
under review and is being enlarged
by addition of more commodities as
and when necessary. To improve dis-
tribution of essential commodities at
reasonable rates, it is proposed to op2n
more Consumer Cooperative  Stores,
including Department stores and
strengthen the existing ones in various
States. Two department stores have
already started functioning in Delhi.

(d) Available information is given
in the Statement laid on the Table of
the House. [Placed in Library. See
No. LT-6929/66].

Dismantling of the Railway between
Godhra and Lunavada
*715. Shri U. M. Trivedi:
Kachhavaiya:
Shri Yudhvir Singh:
Shri Bade:

Shri Tridib Eumar
dhuri:

Will the Minister of Railways be
pleased to state:

Chau-

(a) whether it has been decided to
dismantle the Godhra-Lunavada sec-
tion of the Western Railway;

(b) whether the views of the Taluka
Panchayats and other local authorities
have been taken into consideration;
and

(c) whether strong representations
against the proposal from Lunavada,
Dohad, Godhra, Jhalod and Sehra
Talukas have been received against
this step? '

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, Sir.

(b) Does not arise.

(¢) A number of representations
from the people of the area, against
the reported proposal of dismantling
of the Godhra-Lunavada N.G. section,
have been received, but there is no
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intention at present to dismantle this
section,

Allocation for Coal Mines in Assam

*716. Shri P. C. Borooah: Will the

Minister of Minegs and Metals be
pleased to state:

(a) whether it is a fact that the
Coal Controller has, at a recent meet-
ing called for fixing the allocation for
the coal mines in Assam, cut _heir
allocations drastically;

(b) if so, the reasons therefor; and

(e) how the allocations now fixed
compare with the actual production of
the different mines during the past
three years?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). At a
meeting held at Shillong on 23-4-1966,
Coal Controller reviewed, in consulta-
tion with the State Government and
the various producing units, the allo-
cation to wvarious  collieries. The
existing allocations were revised keep-
ing in view the trend of demand and
the need to avoid imbalance in the
off-take of coal.

(c) A statement showing the actual
production of coal by the different
collieries in Assam for the past three
years and their allocations in 1966 is
laid on the table of the House.
[Placed in Library. See No. LT-6930/
66].

Retrenchment of Bhilai Steel Plant
Engineers

*717. Shri Madhu Limaye;
Shri H. N. Mukerjee:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that 19
engineers have recently been retrench-
ed at Bhilai and that they have been
declared below average and as such
unfit for service;
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(b) if so, whether this reason was
intimated to the engineers concerned
and whether they were given an
opportunity to defend themselves; and

(¢) whether they are being given
alternative jobs elsewhere?

The Minister of Iron and Steel (Shri
T, N. Singh): (a) The management of
the Bhi'ai Steel Plant issued notices
10 nineteen engineers on the construc-
tion side dispensing with their services
with effect from 15th July, 1966. This
step was taken, as these engineers be-
came surplus to Bhilai's requirements
in view of the progressive contraction
in construction work and not because
they were unfit for service.

(b) Does not arise,

{(c) Ample opportunities were and
are being given to the Construction
supervisory staff  including these
engineers at Bhilai to secure Ilterna-
tive employment. In fact two of the
nineteen engineers have secured 2p-
pointment in the Coal Washeries Pro-
ject. One engineer has been selected
by N.M.D.C. Bailadilla with two ad-
vance increments; but has rejected the
offer. R |
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HM.T. Unit in Kerala

3390. Shri Imbichibava:
Shri A. K. Gopalan:
Shrimati Maimoona Sultan:

Will the Minister of Industry be
pleased to state:

(a) whether Government started a
Hindustan Machine Tools Unit in
Kerala;

(b) if so, when it started the pro-
duction; and

(c) its total production in 1965-66
and the number of persons employ-
ed therein?

The Minister of
D. Sanjivayya):

Industry
(a) Yes, Sir.

(Shri

(b) Trial production commenced in
October 1964, and commercial produc-
tion in April 1965.

(e¢) 331 machines valued at Rs, 132
lakhs, The number of employees as
on the 3lst March 1966 was 2026.

Department of Materials Planning

3391. Shri Karni Singhji: Will the
Minister of Supply, Technical Deve-
lopment and Materials Planning be
pleased to state:

(a) whether the report of the Five-
man Committee appointed to make
case studies and suggest how the new
Department of Materials Planning
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might be organised, has been 1eceiv-
ed; and

(b) if so, the salient features there-
of?

The Minister of Supply, Technical
Development and Materials Planning
(Shri K. Raghu Ramaiah): (a) and
(b). The Report of the Committee un
Materials Planning, of which the
membership had been enlarged to 10,
has since been received. The Com-
mittee has furnished the forecast of
estimates of the import requirements
in respect of copper and rubber for
each year upto 1970-71, taking into
account the targets of demand and
domestic availability of these commo-
dities. The Committee has also made
recommendations about the organisa-
tional set up necessary for handling
the work  entrusted to the Depari-
ment of Materials Planning.

The recommendations made by the
Committee are being examined by the
Government.

Rubber Cultivation in Kerala

3392, Shri M, K. Kumaran: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that there
is a rapid increase in the number of
small holdings in rubber cultivation in
Kerala;

(b) if so, whether there is any
programmes to co-ordinate them
through the formation of Co-operative
Societies; and

(c) if so, at what stage ihe matter
rests?

The Deputy Minister im the Minis-
try of Commerce (Shri Shafi Qureshi):
{(a) Yes, Sir.

(b) and (¢). The Rubber Board
has been encouraging the formation
of Co-operative Societies for the co-
ordination of the activities of the
small growers, So far 150 such Co-
operative Societies have been organis-
ed: about fifty more are expected to
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come up in the course of the uext one
year. !

Derailment of Bhusaval Bound Goods
Train

3393. Shri Ram Harkh Yadav;
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact ‘hat the
Bhusaval-bound goods train was de-
railed on the 12th July 1966 between
Unchdih and Manda Road Railway
Stations on the Jabalpur-Allahabad
Section of the Central/Northern Rail-
way; and

(b) if so, the details of the loss of
life and property?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Up Bhusaval Special goods train
derailed between Unchdih and Meja
Road stations on Moghalsarai-Allaha-
bad section of Northern Railway on
11-7-66.

(b) There was no loss of life. The
cost of damage to railway property
was estimated at  approximately
Rs. 22,150]-.

Export Contracts

3354 Shri Eam Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have rais=-

ed the invoice value of export cun-
tracts;

(b) if so, the implications of the
order; and

(¢) its effect on exports?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. The
Government of India have dvised all
exporters to raise the invoice value of
the contracts expressed in rupees,
entered inte before devaluation, with
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countries other than those with whom
there are rupee trade agreements, by
57.5 per cent.

(b) and (c¢). The Indian exporter
would raise the value in terms of
Rupees to the extent necessitated by
devaluation. So far as the foreign
buyer is concerned, he will not be
put to any 'oss in terms of the cur-
rency of hig country, and this would
thus cause no hardship to him. This
will ensure that Indian exporter will
receive his payment in parily with
the currency value of the Rupee
and the foreign buyer will pay the
same amount in foreign currency.
This will also ensure that there is
no avoidable loss in  this -ountry's
foreign exchange earnings.

Goods Handling Contract Agreements

3395. Shri Ram Sewak ¥aHav:
Shri Madhu Limaye:

Wil! the Minister of Railways be
pleased to state:

(a) whether goods handling con-
tract agreements contain provision for
arbitrating claims in case differences
arise between the contractors and the
Railway authorities

(b) whether it is the practice of the
Railway Administration to start litiga-
tion on arbitrator's awards;

(¢) whether it is a fact that vast
sums have been spent on litigation in-
volving the award in respect of the
claim of Binod Bihari Singh, ex-
Goods Handling Contrator (vide
Misc. Case No. 38 of 1961 in *he Court
of 2nd Sub-judge, Patna and Appeal
No. 326 of 1962 in the High Court of
Patna);

(dd) if so, the total amount spent by
the Railways on litigation in respect
of this matter so far and whether this
sum exceeds the arbitration award of
about Rs. 82,000; and

(e) whether the Railway Authori-
ties intend reviewing their policy in
regard to litigation in respect uf arbi-
tration awards in the light of the
wastage involved?
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The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Yes.

(b) No, exeept in very exceptional
cases.

(c) No.
(d) So far Rs. 4,297|- only.

(e) Each case is carefully examined.
obtaining legal opinion before a deci-
sion is taken to contest the award of
an Arbitrator.

Deposits of Graphite in Kerala

3396. Shri M, K. Kumaran: Wil] the
Minister of Mines and Metals be icaY.
ed to state:

(a) whether it is a fact that Geo-
physical Survey in the Trivandrum
District of Kerala has revealed large
deposits of graphite of high gquality;

(b) the main recommendations
made by the Geological Survey of
India in this regard; and

(¢) whether any steps have been
taken to follow up the recommenda-
tions?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) to (c). The
Geological Survey of India carried out
systematic geophysical investigations
for graphite at a number »f places,
e.g. Vellanad, Kuttichel, Chenga,
Kizathingal, Aryanad, Venganoor,
Chengalloor and Puliarkonam, in Tri-
vandrum district during 1958-63. The
occurrence of the mineral wag located
in the form of lenticular bands. A
systematic programme of drilling to
prove the deposits was recommended
by the Geologica] Survey of India and
drilling operations were started in
April 1956 in the Chenga block at
Vellanad. The investigations are in
progress.

Halt Station between Garh Baruari
and Supaul Stations

3397. Shri Kishen Pattnayak:
Shri Madhu Limaye:
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Shri Hukam Chand
Kachhavaiya:

Shri Bade:

Shri Yudhvir Singh:

Will the Minister of Railways be
pleased to state:

(a) whether any representation has
been made o Government about
opening a Halt Station between Garh
Baruari and Supaul on the Norih
Eastern Railway;

(b} if so, whether the matter has

been investigated; and

(¢) the conclusions reached?

The Deputy Minister in the Minis-

try of Railways (Shri Sham Nath):
(a) Yes.

(b) and (c). The proposal is under
examination.

Industrial Units run by Panchayats

3398. Shri B. N. Kureel:
Shri Ram Harkh Yadav:

Will the Minister of Industry be
pleased to state:

(a) whether Government have ap-
pointed a Study Team to go into 1ihe
working of the industrial units run by
Panchayats in Orissa and U.P.

(b) if so. the details of the Study
Team;

(e} the scope of study; and

(d) the expenditure involved onthe
scheme?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir.

(b) and (c). A team consisting of
four official representatives cf Plan-
ning Commission, Ministries of In-
dustry, Food, Agriculture, Community
Development & Cooperation and *he
Khadi & Village Industries Commis-
sion has been set up to study the wor-
king of Panchayat industries in Orissa,
Gujarat, Maharashtra, and Uttar Pra-
desh and to suggest measures for
strengthening the existing units and

1516 (ai) LS—3.
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the pattern for such industries which
could be followed in other States, in-
cluding the type of industries, the ap-
propriate organisational arrangements
therefor and the role of the Pancha-
yati Raj institutions.

(d) The expenditure involved will
mainly be on the travelling allowance
of the members.

Cashew Industry in Kerala

3399, Shri Vasudevan Nair: Will
the Minister of Commerce be pleased
to state:

(a) whether the Cashew Industry
in Kerala State is facing a crisis due
to the uncertainties of getting raw
nuts from the African countries; and

(b) the steps being taken to arrange
u4n uninterrupted supply of raw nuts?

The Minister of Commerce
Manubhai Shah): (a) No, Sir.

(Shri

(b) Import of rawnuts is freely ai-
lowed under Open General Licence.
Measures are also being taken to in-
crease indigenous cashewnut produc-
tion. Introduction of better collection
methods to avoid wastage is also en-
praging the attention of the Govern-
1nent.

Railway Traffic between Hardwar and
Rishikesh

3400, Shri Ram Harkh Yadavy: Will
the Minister of Railways be vleased
{o state:

(a) whether the railway traffic bet-
ween Hardwar and Rishikesh has
been restored;

(b) if so, since when; and
(c) the reasons for the suspension

of services?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath)
(a) Yes.

(b) Since 5-8-1966.
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(c) The traffic remained suspended
between Hardwar and Rishikesh due
to the collapse of a 1 x 10 ft. girder-
bridge on Raiwala—Rishikesh branch
on 25-7-1966 due to flood waters of
SUSWA river finding way ‘hrough
this small bridge.

Chamarajanagar-Satyamangalam and
Salem-Bangalore Railway Lines

3401, Shri Siddiah: Will the Minis-
ter of Railways be pleased to state:

(a) when the last Engineering and
Traffic surveys of Chamarajanagar-
Satyamangalm-Coimbatore and Salem-
Bangalore Railway lines were con-
ducted; and

(b) the broad outlines of the Survey
Report regarding the financial pros-
pects of the proposal?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath)
(a) Preliminary Engineering and Tra-
fic surveys for the Chamarajanagar-
Satyamangalam-Coimbatore line were
carried out in 1948-4% and for the
Salem-Bangalore line in 1957. A Final
Location Survey for the Salem-Ban-
galore line wag carried out in 1962,

(b) The Survey reports revealed
that the Chamarajanagar-Coimbatore
link would yield a return of only
0-04 per cent in the sixth year on a
capital cost of Rs. 4:45 crores. The
Salem-Bangalore link was expected to
yield a return of 5'54 per cent in sixth
year on a capital cost of Rs, 716
crores.

FTTET TRy W -
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Assault on Railway Guard

3403 Shri C. K.
‘Will the Minister of
Dleased to state:

Bhattacharyya:
Railways be

(a) whether his attention has been
drawn to a report in the Calcutia
Press on the 28th May, 1966 to the
»ffect that three Policemen of Rail-
way Protection Force were caught
redhanded when they were extract-
.ng rice from a wagon npear Belia-
ghata Railway Bridge on the 2Tth
May, 1966;

(b) whether these wagon-breakers
assaulted the Guard of the goods
'Train when he tried to stop them and
the guard was resucued by the local
people;

(e) whether the guard had to be
removed to the hospital; and

(d) the steps taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Sobhag
Singh): (a) to (d). The correct posi-
tion is that on 27-5-66 train No. T11
Up stopped at Sarkarbazar Railway
Bridge at about 05-05 hrs. due to
failure of an electric engine ahead.
Three Railway Protection Force men
of Armed Wing were on patrolling
duty., The Guard complained to the
Government Railway Police whe had
come on receipt of information of
this incident, that he noticed Railway
Protection Force staff extracting rice
from a wagon, There was g scuffle
between the Railway Protection Force
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staff and the Guard in which the lat-
ter sustained some minor injuries.
No member of the public was pre-
sent at that time. On the other
hand the Railway Protection Force
staff reported that they noticed some
criminals removing rice and when
chased they caught gne person who
was subsequently found to be the
Guard of the train. No action was
taken on the complaint of Rly. Pro-
tection Force staff and all three Rail-
way Protection Force Rakshaks were
arrested by the Govt. Railway Police
Sealdah, who have registered a rase
No. 153 dt. 27-5-66 u/Ss -161!3’.-‘9;332
IPC which is still under investiga-
tion.

Expansion of Cardamom Cultiva-
tion

3404. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Commerce be
Pleased to state:

(a) the steps taken to grow carda-
mom on an extensive ang intensive
scale in the country in the Third Five
Year Plan period; and

(b) the tentative programme of
expansion and intensive cultivation of
cardamom during the Fourth Five
Year Plan?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) The programme for development
during the Third Five Year Plan
envisaged—

(i) increase of area under produc-
tion;

(ii) distribution of 9 lakhs of seed-
lings;

(iii) plant protection measures; and

(iv) establishment of a layout of
demonstration plots in Mysore.

(b) The tentative programme for
the Fourth Plap envisages—
(i) an extension of acreage by
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about 6000 acres and produc-
tion by 500 tonnes;

(ii) intensive programme of era-
dication of Katte disease in
a total area of 11,500 acres
and allied plant protection
measures; and

(iii) distribution of 78:3 lakhs of
seedlings aid 18.75 tonnes of
fertilizers.

Payment of Bonus by Singareni
Collieries

3405. Shri Kolla Venkaiah: Will the
Minister of Mines and Metals be
pleased to state:

(a) the amount that has to be paid
by the Singareni Collieries Company
Ltd., to the workers and other em-
ployees during 1964-65 and 1965-66
according to the Bonus Act;

(d) whether the management has
made any representation to Govern-
ment for sanction of increase in the
selling price of coal to meet the de-
mand for bonus, and if so, when;

(c) the action taken by Government
in the matter; and

(d) whether the management has
distributed the bonus to workers?

The Minister of Mines apnd Metals
(Shri 8. K, Dey): (a) The amount
paid for the year 1964-65 was Rs.
17,891,213, For the year 19465-66, the
bonus payable by the Company is
estimated at Rs. 20 lakhs,

(b) Indian Mining Association, of
which Singareni Collieries Company
is a member, made a representatiom
to this effect in July, 1965.

(¢) Government sanctioned ap in=
crease of 40 paise per tonne, with
effect from 24th December, 1865 on
the selling price of coal

(d) Bonus for the yvear 1864-65 was
paid in December, 1965.

Benus for 1965-66 iz payable by
the 30th November, 19886,
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Export of Filmg

3486. Shri Yashpal Singh: Will the
Minister of Commerce be pleased to
state:

(a) the number of Indian films
shown outside the country qurint
last two years; anl

(b) the foreign exchange earned
thereby? )

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
figure for number of films shown
outside the country ig not available,
but exports of Indian films during
1964-65 and 1965-66 stood at 36.23
lakh metres and 68.42 lakh metres
valuing Rs. 19889 lakhs and Rs.
170.38 lakhs respectively.

Bridge at Kolaghat

3407. Shri 8. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri subodh Hansda:

Will the Minister of Railwayg be
pleased tp state:

(a) the progress made in the “ons-
truction work of the Railway bridge
at Kolaghat on Rupnarain River on
National Highway No. 6; and

(b) whether it igs according to the
schedule and will be completed by
19677

The Deputy Minister in {the Ministry
of Railways (Shri Sham Nath): (a)
The Railway bridge at Kolaghat on
Rupnarain River, which is under cons-
truction, is not on the National High-
way No. 6. The piers and abutments
have been completed and the erection
of girders is in progress,

(b) Yes, The Bridge is expected to
be completed by December, 1966,

0il Milling Industry

3408. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state:
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(a) whether it js a fact that the
unutilized idle capacity of oil milling
industry in our country has increased
recently and if so, the reasons there-
for; and

(b) whether it hag been suggested
to Government that it should import
oilseeds instead of oil in order to uti-
lize the idle capacity in this industry
angd if so, the reasons for not accept-
ing the suggestion?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir, the reason
being the growth of a large number
of small units.

(b) No, Sir.

Development of Ancillary
Industries

3408, Shri Madhu Limaye.
Dr. Ram Manohar Lohia:
Shri Bagri:
Shri Kishen Pattnayak:

Will the Minister of Industry be
pleased to state:

(a) whether the Planning Com-
mission have collected the latest im-
formation about the development of
ancillary industries;

(b) whether the development of
these industries and their ‘production
in Punjab have suffered a setback
after the Indo-Pak conflict last year;
and

(c) if so, the efforts made to reha-
bilitate and expand these industries in
Punjab and elsewhere?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Information
about the development of ancillary in-
dustries has been collecteq through
surveys conducted by certain Univer-
sities, the Institute of Economic
Growth, Delhi and the National Coun-
cil of Economic Research, New Delhi.
The Standing Ancillary Industries
Committee appointed by the Small
Scale Industries Board hag also set up
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Regional Ancillary Industries Sub-
committees in all the industrially de-
veloped States with a vew to collect-
ing information about the scope of
development of ancillary industries in
their respective regions. Many of
these Regional Sub-committees have
submitted their reports and the State
Directors of Industries and the Direc-
tors, Small Industries Service Insti-
tutes concerned are taking measures
to promote the growth of ancillary
industries as recommended in the re-
ports.

The produetion of ancillary and
other small scale industries in Punjab
suffered a temporary setback during
the Indo-Pak conflict in 1965. But,
these industries have since resumed
normal working.

The Government of Punjab, in con-
sultation with the Centre, have taken
various steps to rehabilitate the
small scale industries including ancil-
lary industries. These include (1)
additional financial assistance; (2)
a special] scheme to participate in
Government Stores Purchase Pro-
gramme; (3) special allocations of cer-
tain raw materials; (4)deferment of
Central and State taxes; and (5) de-
ferment of collection of instalments
of loang due to Government, National
Small Industries Corporation, etc.

Price Stabilisation Boarg

3410. Dr; L. M. Sipghvi: Will the
Minister of Commerce he pleased to
state:

(a) whether the idea of setting up
a Price stabilisation Board is still
under consideration or has beep ab-
andoned; and

(b) whether a statement giving the
genesis of the idea and the reasons for
the final conclusion of Government
will be laid on the Table?

The Minister of Commerce (Shri
Manubhai Shah): (a) Government do
not have under consideration any pro-
posal to set up a Price Stabilisation
Board.
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. (b) Does not arise,

Air-Conditioned Passes for Trade
Union leaders ang Railway Officials

3411. Shri Madhu Limaye:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:

Will the Minister of Railways
pleased to state:

be

. (a) the number of trade union offi-
cfa]s who have at present been Eiven
(i) zonal class I air-conditioned pas-
ses on the various railway zones, and
(ii) all-India passes;

(?:) the number of Raj.lway Officers
entitled to travel by I class/Air-con-
ditioned class throughout the country;

_(f") whether a demand for air-con=
ditioned passes wag made by some
Members;

) (d) whether Government have con-
sld?r_ed the withdrawal of the above
facilities from people;

(e} whether they have alsp consi-
d_ered tI}e tota] abolition of clasg I
air-conditioned accommodatiop and
its replacement by class IIT chair
cars; and

(f) if the answer to parts {d) and
(e) above be in the negative, the rea-
sons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) (i) Nil

(ii) Four.

(b) 612 Administrative
while on duty only.

() Yes.

(d) Not from those referred to in
part (b) above, Withdrawal from
those referred to in part (¢} does
not, arise as demand was not accept-
ed.

(ey No. : i

Officers
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"{f) Regarding part (d), it is not
considered correct to withdraw the
facility of Air-conditioned Trave] al-
lowed to Administrative Railway
officers on duty. Officers of similar
statug in other Departments of Cent-
tral overnment and of state Govern-
ments, are enlitled to Air-conditioned
travel on duty.

Regarding part (e), the provision of
Air-conditioned class accommaodation
on Railways i8 in accordance with
the Government's present policy and
the demand for travel in this class.

Power-loom Enquiry Committee

)
3412, Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Shri P. C, Borooah:
Shri Sarjoo Pandey:
Shri Jashvant Mehta:
Shri Kishen Pattnayak:
Shrimati Rennka Barkataki:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 1025 on the
25th February, 1966 and state:

(a) whether Government have fina-
lised their decision on the report of
the Powerloom Enquiry Committee;

(b) whether the unauthorised looms
that have come into existence will be
issued licences after imposing on them
some penalty; and

(e) if not, whether these looms will
be forcibly closed down and the re-
action of Government to the resulting
unemployment and loss of production?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qureshi):
fa) Yes, Sir. The decision of the
Government has been published in
the form of a Resolution in the Gazet-
te of India Extraordinary dated 2nd
June, 1966. Copies of the Government
Resolution as well as the Report of
the Powerloom Enquiry Committee
have already been placed on the
Table of the House.
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(b) All unauthorised looms which
were installed upto 28th February,
1966, are being regularised on appli-
cation to the Regional Offices of the
Textile Commissioner without any
penalty being imposed on them. All
Powerlooms whether they are autho-
rised or unauthorised have to pay a
fee of Rs. 100- per powerloom for
obtaining Tex-mark permits from the
Textile Commissioner,

(c) Does not arise,

Development of Industries in Bihar

3413. Dr. Ram Manohar Lohia:
Shri Madhu Limaye:
Shri Kindar Lal:
Shri Vishwa Nath Pandey:
Shri Kishen Pattnayak:
Shri Sidheshwar Prasad:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
Chief Minister of Bihar complained
in December last that the prospects
of the industrial development in
Bihar are bleak;

(b) whether Government are aware
that Bihar is the poorest State in the
whole country in terms of per capita
income; and

(c) the steps taken to improve the
prospects of industrialisation of Bihar
in the Fourth Plan period?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). The prospects
of Industrial development in Bihar
are not bleak; in fact, the prospects
are good considering mineral and
other resources of the State.

It is a fact that from the point of
view of per capita income Bihar is
one of the poorest States.

The Fourth Five Year Plan has not
yet been finalised, but the need for
balanced development of industries
in the various parts of the country
is alwayg kept in view.
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Import of Books

3414, Shri Bagri:
Shri Madhu Limaye: ,
Dr, Ram Manohar Lohia:
Shri P. C, Borooah:

Will the Minister of
be pleased to state:

Commerce

(a) whether Government propose

to further liberalise the import of
books into the country;
(b) whether any representation

has been received from writers and
institutions engaged in intellectual
pursuitg in this regard; and

(e) if so, Government's reaction

thereto?

The Minister of Commerce (Shri
Manubhai Shah): (a) The import
policy for bookg has already been
liberalised. The quota for establish-
ed importers has been enhanced from
75 per cent to 150 per cent. Sup-
plementary licences will be further
issued to established importers for
import of technical books, etc. Import
licences to Actual Users such as
Libraries, educational ang technical
institutiong will be issued freely.

(b) No, Sir.
{c) Does not arise.

Cashew Export Promotion Council

3415, Shri Bagri:
Dr, Ram Manohar Lohia:
Shri Madhu Limaye:
Shrj Maurya:
Shri Kishen Pattnayak:

Will the Minister of Commerce be
pleased to refer to the reply given to
Unstarred Question No. 4647 on the
29th April, 1966 and state:

(a) whether Government have since
taken any action on the petition sub-
mitted by some South Indian Cashew-
nut Manufacturers regarding the
functions of the Cashew-nut Export
Promotion Council; and

BHADRA 4, 1888 (SAKA)

Written Answers 7294

(b) if go, the details thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Gov-
ernment have since appointed new
Chairman of the Cashew Export
Promotion Council. The Council is
now functioning smoothly.
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Train Collisions

3423. Shri Yashpal Singh: Will the
Minister of Railways be pleased to
state:

(a) how many collisions between
trains and Motor vehicles have taken
place at level crossings on all the
Railways since May, 1966; and

(b) the compensation paid to the
victims?

, The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) During the period 1st May, 1966
to 31st July, 1966, 13 such accidents
occurred on the Indian Government
Railways.

(b) One claim for compensation for
Rs. 252820 has been received and
the same is under examination. How-
ever, an amount of Rs_ 6,500.00 has
been paid as ex-gratia to the vietims.

Imporp of Textile Machinery

3424. Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether India still imports tex-
tile machinery; and
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(b) if so, when India will be self-
sufficient in this respect?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
{(a) and (b). The bulk of the machi-
mery requirements of the textile indus-
try is now produced in the country.
Unavoidable import is limited to such
items as are either not manufactured
indigenously or the production of
which is not adequate. According to
a recent calculation the local import
<ontent for a composite textile mill of
25000 spindles and 500 looms would
be of the order of 22.5 percent,

Textile Mills

3425, Shri R. Barua:
Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) the total number, with names
ang other particulars, of textile mills
which have closed down during 1966
so far on account of financial crisis
and other difficulties;

(b) the total number of textile mills
taken over by the Union or the State
government during the above period;
and

(c) wheher Government have taken
any initiative to remove the hardships
of the textile industry?

The Deputy Minister in the Ministry
of Commerce (Shri Shafi Qureshi):
(a) to (c). A statement is laid on the
Table of the House [Placed in library,
See No. LT-6932/68].

Annual Conference of Allndia
Manufacturers’ Organisation

3426, Shri P. C. Borooah: Will the
Minister of Industry be pleased to
state:

(a) whether the 26th annual confer-
ence of the All-India Manufacturers'
Organization was held in New Delhi
in May 1966; '
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(b) if so, the observations and sug-
gestiong made therein for the revival
of India's economy; and

(c) Government's reaction thereto?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). The 26th

. Annual Conference of the All-India

Manufacturers' Organisation was held
at Ney Delhi on the 28th and 29th
May, 1966. The various observations
and suggestions made in the said con-
ference are contained in the June,
issue of the All-India Manufacturers
Organisation’s publication “Industrial
India”, a copy of which is available
in the Parliament Library. These
observations and suggestions have
been taken note of,

Accident near Chandil Statien

3427. Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Huokam Chang

Kachhavaiya:

Shri Bhagwat Jha Aszad:
Shri Sonavane:
Shri Raghunath Singh:
Shri RBam Harkh Yadav:
Shri Braj Biharli Mehrotra:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that two
goods traing collided near Chandil
‘Railway Station on the Raj Kharswan-
Anara section of the South Eastern
Railway on the 25th May, 1966;

(b) if so, the cause of the accident;
ang

(¢) the action taken against the per-
sons responsible for the accident?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) The accident occurred between
Subaranarekha ‘B' Cabin and Chandil
station on Adra-Chakradharpur sec-
tion.

(b) The accident was due to the fai-
lure of railway staff.

(e) As the driver who was respon-
sible for the accident got killed, no
action could be taken against him.
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“Drink More Tea” Campaign
in Britain

3428, Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether India and Ceylon with
five African countries have launched
a “Drink More Taa"” Campaign in
Britain;

(b) what is the Indian share there-
in; and

(c) the success
eampaign?

achieved by the

The Deputy Minister in the Minis-
try of Commerce (Shrij Shafi Quresi):
(a) Yes, Sir.

(b) £ 187,500 per annum for three
years.

(c) The campaign hag been launched
with effect from October, 1965, and is
a phased programme, spread over a
period of three years. It ig rather
early to assess the success achieved
by the campaign. Initial reactions
seem favourable.

Violation of Price Control Order
on Cloth

3429. Shri Eolla Venkaiah:
Shri Yashpal Singh:

Will the Minister of Commerce be
oleased to state:

(a) whether the cloth dealers have
been violating the Price Control Order
on certain popular varieties of cotton
fabrics produced by Bombay and
Ahmedabad cloth mills;

(b) if so, the different varieties of
cloth sold over and above the control-
led prices;

(¢) the rates at which these varie-
ties were blackmarketed; and

(d) the action taken against the
cloth dealers who violated the control
prices?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafl Qureshi):
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(a) to (d). By and large controlled
cloth is sold throughout the country
at the prices statutorily fixed. A few
instances where fine and superfine
varietieg were charged by retailers at
prices above the stamped prices had
been reported and in all such cases,
the State Governments concerned as
well as the Enforcement Branch of
the Textile Commissioner’s Office carry
out inspections nd raids periodically
and take action to bring the offenders
to book.

Government Subsidy to Singareni
Collieries

3430. Shri Kolla Venkaiah: Will the
Minister of Mines and Metal be pleas-
ed to state:

(a) whether Government sanction-
ed any subsidies during 1964-65 and
1965-66 top the Singareni Collieries Co.
Ltd. for sand stowing and if so, the
amount sanctioned;

(b) whether there was any delay
in sanctioning the amount and if so,
the reasons therefor; and

(¢) whether the amount sanctioned
is adequate to meet the expenditure
incurred for sand stowing and if not,
the reasons for not imcreasing the
subsidies?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) A sum of
Rs. 6,27,967.14 has been paid to the
Singarenj Colliery Company on
account of sand stowing done dquring
1964-65. A supplementary billing
instruction for Rs. 41,767:09 for the
year 1964-65 has been issued to the
Company for which the bill is to be
submitted by the Company. Ag re-
gards 1965-66, a sum of Rs. 6,02,931.61
has been paid to the Company oI
account of stowing done upto Nov-
ember, 1965. In addition, billing in-
structions for Rs. 174,998.52 for the
period December, 1985 to February,
1966 has been issued to the Company
for which bills are to be submitted
by the Company.
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(b) No, Sir,

(c) Assistance payable is equal to
the actual expenditure incurred by
the collieries subject to certain ceil-
ing rates fixed for the purpose.
These rates are revised from time to
time taking into account the various
factors which have a bearing on
stowing costs.

Manufacture of Tractors and Power
Tillers

3431 shri H. C, Linga Reddy:
Shri P. R. Chakraverti:

Will the Minister of Indusiry be
pleased to state:

(a) the number of Tractors and
Power Tiller Units for which licences
have been issued in Indig both in the
Public and private sectors;

(b) whether Government are aware
that there are not sufficient number
-of workshops with spare parts to
atleng to the repairs of these heavr
agricultural machinery; and

(e) the action taken to make avail-
able more facilities to manufacture
tractors and power tillers and to
establish workshops or commop faci-
lity centres to facilitate repairs?
"The Minister of Industry (Shri D.
Sanjivayya): (a) 5 Units for the
manufacture of Agricultural tractors
and 2 units for the manufacture of
Power Tillers have so far been licens-
ed ip the Private Sector. In addition
a proposal to set up a unit in the
public sector for the manufacture of
agricultural tractors in the 20 HP
cange is also under consideration,

(b} The manufacturers have estab-
lished 'a net work of workshopg for
after-sale repairs and maintenance in
areas where their products are in use.
They are expanding their Sales and
repair facilities progressively. The
nanufacturerg and importers of agri-
eultural tractors are also required to
turnish to the Ministry of Food, Agri-
eulture, Community Development and
Cooperation the details of facilities
available with them and their dealers
for after-sale services. These facili-
ties are got checked up through the
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State Goverhmenty. If any of the
dealers is found to possess inadequate
facilities, the manufacturer/importer
concerned is askeq to improve the
arrangements to the satisfaction of
the State Governments,

Adequate separe parts are
available to the workshops by
manufacturers.

(¢) The manufacturers of agricul-
tural tractors and Power Tillers have
recently been allowed to expand their
production capacity. Letters of Intent
have also been jssued to 4 other firmgs
in the private gector for the manufac-
ture of Power Tillers. It has further
been agreeq in principle {p allow the
Government of Punjab and UP. to
set up plants for the manufacture of
Power Tillers. Some of the State
Governments have themselveg set up
workshops and service stations for
the after-sale service and repair of
agricultural tractors.

A draft pilot scheme for the estab-
lishment of workshops and service-
stations for offering repairs facilities
for agricultural tractors and Power
Tillers has also been prepared by the
Ministry of Food, Agriculture, Com-
munity Development & Cooperation
and circulated to the State Govern-
ments for their comments. This
scheme will be considered further by
that Ministry after getting the com-
ments of all the State Governments.

Development of Indian Trade

3432. Shri H. C. Linga Reddy:
Shri P, R. Chakraverti:

Will the Minister of Commerce be
pleaseqd to state:

(a) the impact of the recent ECAFE
Conference held in New Delhi on the
Indian Trade; and

(b) the action taken on the decisions
that relate to the development of our
trade?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
UN. ECAFE at ots 22nd Session held
in March-April. 1968 in New Delhi
adopted a number of resolutions relat-
ing to a wide range of subjects such
as, regional trade co-operation, eco-

made
the
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nomic development and planning
Asian Highway, Asian Trade Fair,
Asian Development Bank ete. All these
resolutions have a bearing directly or
indirectly, on the development of trade
of the countries in the region as a
whole including India. None of these
resolutions, however, relates specifi-
cally to the development of India’s
trade as such.

2. The salient features of the main
resolutions adopted at the ECAFE
Session held in New Delhi were:—

(i) Regional Trade & BEconomic
Co-operation.

(ii) Establishment of Asian Deve-
lopment Bank.

(iii) Establishment of Asian Indus-
trial Development Council,

(iv) Asian International Trade
Fair.

(v) Establishment of Asian In-
stitute for Training and Re-
search in Statistics.

(vi) Development of Agriculture.

(vii) Progress of Asian Highway.

(viii) Progress of Deveciopment of
Irrigation Project on the
Mekong basin.

(ix) Eradicatinn cf Illiteracy.

3. In addition to the above, the
developing countries of the ECAFE
Region made gz joint declaralion re-
questing the Secretary-General of
UNCTAD to call a meeting of all the
77 developing countrieg at a suitable
place thig year so that before the
second Session of the United Nations
Conference on Trade and Develop-
ment meets in 1967, the question of
concrete steps and programmes can
be thought out by the 77 countries
for expansion of their export trade
and removal of various trade barriers
against the export of their goods
which they are now experiencing in
the markets of the developed coun-
trieg of the world.

4 A copy each of the following
deccuments have already been placed
in the Library of the House for infor-
mation of the Hon'ble Members:—
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(1) the agenda for the
Session of ECAFE.

22nd

(2) draft Annual Report of the
Commission for the year
1965-66 to the ECOSOC which
contains the recommendation/
suggestions of the Commission
on different items of agenda.

L]

—

resolutions adopted at the
22nd Session of the ECAFE;
and

(4) Report of the Indiap delega-
tion to the 22nd Session of
ECAFE.
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Ticketless Travel on N.E. Railway

3435. Shri Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) the names of the sections of the
North Easiern Railway in Uttar Pra-
desh where the largest number of
ticketless travellers have been found
during 1965: and

(b] the steps takepn in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Bhatni-Varanasi and
Nanpara-Katarnianghat sections.

(b) More surprise checks by head-
guarters squads and Special Railway
Magistrates are being conducted in
addition to regular checks by Travel-
ling Ticket Examiners.

Attack on a Goods Train near
Moradabad

3434, Shrj Vishwa Nath Pandey:
Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that about
20 dacoits broke open eight wagons
of a goods train between Moradabad
and Dalpatpur Stations on the Nor-
thern Railway on the night of the 3rd
and 4th May, 1966 angq threw out
stocks of grains and bales of cloth; and

(b) if so, the details of the incident
and the action taken in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The correct
position is that on the night of 27th
April, 1966 (and not on 3rd or 4th
May. 18966), eight wagons attached to
532 Dn. goods train were victimised
by criminals at Km. No. 1390/13 bet-
ween Kathgarh and Dalpatpur rail-
way stations. The criminals stopped
the train by applying vacuum from
the spare Brake Van attached in the
middle of the train. The Guard as
well as engine crew did not interfere
due to fear but later on raised an
alarm when some villagers arrived,
but by that time the miscreants had
escaped. On receipt of informa-
tien, Government Railway Police
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and  Railway Protection Force:
staff immediately rushed to the
spot and recovered some consign-

ments worth Rs. 1140 out of property
worth Rs. 1885 removed. Government
Railway Police, Moradabad registered
a case on Crime No. 172 under Sec-
tions 3531323379/511/395 I.P.C., which
is still wunder investigation. Seven
persons of the gang have since been
arrested by the Police.

Joint patrolling by Railway Protec-
tion Force and Government Railway
Police has been introduced in the sec-
tion. Two Railway Protection Force
Rakshaks have been posted at Dalpat-
pur Station to keep watch over cri-
minals. Surveillance over active and
suspected criminals by the Govern-
ment Railway Police and the Rail-
way Protection Force has been inten-
sified,

Participation in Industries Abroad

3436. Shrj Vishwa Nath Pandey:
Will the Minister of Commerce be
pleased to state:

(a) whether Government have ac-
corded approval to about 40 propo-
sals from 28 Indian Industrialists for
participation in joint ventures abroad;
and

(b) if so. the names of the Indus-
irialists. the nature of industries pro-
posed to be set up and the terms
thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). Yes,
Sir. The following 27 Indian parties
are participating in the approved
overseas joint ventures:

Messrs.—(1) Birla Bros. (P) Litd.,
Calcutta (2) Standard Pencil
Factory, Madras (3) H.L.
Malhotra & Seons (P) Litd.,
Calcutta (4) Bombay Soap
Factory, Bombay (5) Duncan
Bros., Calcutta (6) Indian
Consortium (Parties to be de-
cided later) (7) The Raymond -
Woollen Mills Ltd, Bombay
(8) Bengal Ename] Works,
Calcutta (9) Karamchand
Premchand, Ahmedabad (10)
Rainbow Ink and Varnish Co.
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' (P) Ltd, Bombay (11) The
Premier Lighting Industries

(P) Ltd., Bombay (12) Indian
Hume Pipe Co., Bombay (13)
Mrs. Sarla Somani, Bombay
(14) Kamani Metals & Alloys
Ltd., Bombay (15) Mahindra
& Mahindra Ltd., Bombay
(16) Cosmos Indian Rubber
Works (P) Ltd, Bombay
(17) Jay Engg. Works, Cal-
cutta (18) Hero Cycle Indus-

tries, Ludhiana (19) General
Industries, Calcutta (20)
Golcha Ltd., Jaipur (21)

Ahmed Oomerbhoy, Bombay
(22) Godrej & Boyce Mig. Co.,
Ltd.,, Bombay (23) Inter
Trade Corporation, Visakha-
patnam (24) Anil Hardboards
Itd., Bombay (25) Indian
Tool Manufacturers  Lid.,
Bombay (26) R. M. Goculdas,
Bombay and (27) K¥ T. Don-
gre & Co., Bombay.

These projects include the establish-
ment abroad of two light Engineering
goods factories; two cotton textile

Indian participation in all 1he abovg
projects has been allowed by way of
exporting indigenous machinery,
equipment, structurals, technical
know-how, etc., from India towards
Indian share capital in the projects
concerned.

Foundry in Muzaffarnagar, U.P,

3437. Shri Kindar Lal:
Shri Vishwa Nath Pandey:

Will he Minister of Industry be
pleased to refer to the reply given to
Starred Question No. 789 on the 25th
March. 1966 and state the progress
made so far regarding the setting up
of a Foundry at Muzaffarnagar in
Uttar Pradesh?

The Minister of Industry (Shri D.
‘Sanjivayya): The company has pur-
chased the necessary land and cons-
truction of the factory buildings has
started. Necessary licence for the
‘mport of capital equipment has been
tecured and it has been reported that
mills; two woollen textile mills; a
solvent extraction plant; a palm-
kernel crushing plant; a Pencil fac-
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tory; two razor blade factories; a soap
factory; s plastic processing plant; a
clock assembly plant; sugar industry;
an enamelware factory; a gripe water
factory; two pharmaceutical plants; a
printing inks manufacturing plant; a
light engineering complex; a pipe fac-
tory; a plant for the manufacture of
non-ferrous semis; trailer industry; a
factory for the manufacture of elec-
tric motors & transformers; a sewing
machine producing plant; a bicycle
factory; a factory for the manufacture
of electro-static tea leaves/stalk sepa-
rator machines; a wool factory; a fac-
tory for the manufacture of refrige-
rators, air-conditioners and air-
coolers; three asbestors cement pro-
ducts plant; a vanaspati plant; steel
furniture industry; a Zinc-Oxide Pro-
ject; a Hardboard Factory; a plant for
the manufacture of twist drills; a hose
pipe factory and a factory for the
manufacture of fluorescent fixtures
and accessories.

orders for the supply of imported
plant and machinery have been placed
on the foreign suppliers. An order
for the supply of furnace has been
placed on indigenous suppliers and
the delivery is expected shortly.
Sanction for the electrica] power sup-
ply needed has been obtained.

Machine Toal Factory in M.P.

3438, Shri Maurya:
Shri Bagri:
Shri Ramachandra Ulaka:
Shri Dhnleshwar Meena:

Will the Minister of Indusiry be
pleased to refer to the reply given to
Starred Question No. 1515 pn the 6th
May, 1966 and state:

(a) whether - the details and the

time schedule regarding the construc-

tion of Machine Tool Factory in
Madhya Pradesh have beep finalised;
and
(b) if so, the progress made in this
regard
The Minister of Industry
Sanjivayya): (a) No, Sir.
{b) Does not arise.
Export of Iron Scrap to Japan

3439, Shrj Subodh Hansda:
Shri S.. C. Samanta:

(Shri D.
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Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
‘Will the Minister of Commerce be
pleased to state:
(a) whether Japan is
Indian iron scrap,
(b) if so, since when;
(¢) whether the export is made
against some other imports to India;
and
(d) if so, what are those articles?
The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.
(b) Japan has beep importing iron
and steel scrap from India for many

importing

decades as will be seen from the
statement laid on the Table of the
House. [Placed in Library. See No.

LT-6933 (i) /66].

(ec) and (d). Prior to 26th July, 1965
scrap was being exported to Japan
from India on 100 per cent barter
basis against the import of steel, the
categories of which were decided by
the Iron and Steel Controller. After
the above date, the barter was re-
placed by an Export Promotion Sche-
me which provided for 60 per cent.
import entitlement against export of
scrap. The items permitted for im-
port against this entitlement are con-
tained in the list laid on the Table
of the House. [Placed in Library.
See No. LT-6933(ii)/66]. This incen-
tive import scheme was abolished on
the 6th June, 1966 as a result of deva-
luation.

Export Credit and Guarantee
Corporation
3440. Shri Sobodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Aszad:
Shri M. L. Dwivedi:

Wil] the Minister of Commerce be
pleased to state:

(a) whether the Export Credit and
Guarantee Corporation hag been able
to increase the export of Indian goods;

(b) if so, the amount of credit
given in 1965-86 against the amount
of export; and

(c) whether the credit is available
to only exporting firms or to manu-
facturers also?

1516 (ai) LS—4
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The Minister of Commerce (Shri
Manubhai Shah); (a) to (c). The

Export Credit and Guarantee Corpo-
ration promotes export of Indian
goods by assisting the exporters im
finding export finance through its
policies and financial guarantees
Exporters as wel] as manufacturers
are able to get financial facilities
from the banks. In the year 1968
bank azdvances 4o the export sector
against ECGC's guarantees and poli-
cies amounted to as much as Rs. 38.44
crores as compared to Rs, 22 crores in
1964 and Rs. 8 crores in 1963,

The facilities provided by ECGC
are applicable to the exporters and
manufacturers alike.

Hindustan Zinc Limifed, Udaipar

3441, Dr. L. M Singhvi: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether the Hindustan Zinc
Limited Udaipur has made any appre-
ciable progress since its acguisition by
Government;

(b) if so, the details thereof, and

(¢) the main problemg and imme-
diate prospects of the undertaking?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) Yes, Sir.

(b) The liabilities of the undertak-
ing of the Metal Corporation of India,
prior to its acquisition by the Central
Government on 22nd October, 1965,
amounting to Rs. 4.5 crores have been
discharged. The shaft-sinking work
stopped under the previous manage-
ment, has since been recommenced.
Lead lining work of the zinc smelter
has also been resumed. Arrangements
to obtain power and water supply
through the Government of Rajasthan
are being finalised. The construction
of the zine smelter had been suspend-
ed due to the Metal Corporation of
India not having the necessary finan-
cial resources. The matter has since
been negotiated with the French firm
and their agreement for continuing
the technical assistance has been se-
cured.

(¢) The main problems are:

{i) completion of the construction
of the zinc smelter; and
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(ii) development of the mine and
increasing the ore production.

It is expected that the Project would
go into production early.
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Working of N.CD.C.

3443, Shri Sham La) Saraf; Will the
Minister of Mines and Metals be
pleased to state:

(a) whether an appraisal of the
all round performance and working
country has entered the Fourth Five
of the National Coal Deveclopment
Corporation has been made, when the
Year Plan; and
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(b) if so, the main points thereof?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Apprai-
sal of performance of a public under-
taking is a continuous proce-s. Re-
ports of the working of the National
Coal Developent Corporation are be-
ing placed on the Table of the House
every year. The main points of the
latest appraisal made by the National
Coal Development Corporation are as
follows:—

(i) The production of coal was
below the target originally
expected for the Third Plan
period but was sufficient to
meet the actual demand.

(ii) Adequate capacity has been
built up for meeting the anti-
cipated demand for non-cok-
ing coal in the next one or
two years.

(iii) The production of coitirg coal
is likely to go up from the
present level of about 3 miilion
tones per annum to about 12
million tonnes per annum by
the end of the Fourth Plan
period.

(iv) Productivity has gone up and
cost of production has gone
down as compared to those in
the previous years.

—t

(v) There ig likely to be » profit

for the vear 1965-66.
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Export of Machine Tools to i S.SR

3446. Shri Bibhuti Mishra: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that the

Soviet Union has expressed a desire
to import Indian machine tools;

(b) if so, the types of machine tools
required by them; and

(¢) the country's capacity to export
goods to the best choice of importers?

The Minister of Commerce (Shri
Manuobhai Shah). (a) to (c). During
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the course of talks held in New Delhi
relating to expansion of Indo-Soviet
trade during the period 1966—70, the
Soviet side agreed to step up consi-

. derably the import of Indian engi-
neering goods, India is manufactur-
ing a fairly large variety of mnachine
tools, in regard to which the Soviet
Union is a net importer. Th. Soviet
Organisation concerned =itk mrachine
tools have indicated that -hey are
interested mainly in special purpuse,
high precision machine tools suck: as
gear-cutting machines, vertical drill-
ing machines, ete. The exporters of
such rpachine tools have been advised
to contact the Soviet Organisation to
explore the possibilities of exports
from India. Up to the present mo-
ment no concrete results have been
achieved.

Development of N.C.D.C. Mines

3447. Shri P. R. Chakraverti;
Shri Vishwa Nath Pandey:
Shri Daljit Singh:

Wil] the Minister of Mines and
Metals be pleased to state:

(a) whether the Soviet Union has
agreed to assist India in developing
coking coal mines belonging to
N.CDC,;

(b) whether the Soviet mining ex-
perts have studied the data of the
N.C.D.C. on the various projects;

(c) whether the Indian egquipment
will be utilised by the Soviet experts;
and

(d) the estimated increase of coking
coal as a result of the Soviet assis-
tance?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). Yes,
Sir.

(¢) The Indian equipment will be
used to the extent manufactured indi-
genously.

(d) The total target capacity of new
mines posed for Soviet aid is 6.5
million tohnes. Assistance has also
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been sought for the expansion of two
existing mines with ap additional coal
programme of about 2.0 million tonnes.

Maulti-Metal Deposit in Rajasthan

3448. Shri P. R, Chakraverti:
Shri H. C. Linga Reddy:
Shri P. C. Borooah:
Shri Baswant:
Shri Vishwa Nath Pandey:
Shri A. N. Vidyalankar:
Shrimati Jyotsna Chanda:
Shri Onkar Lal Berwa.

'Will the Minister of Mines amd
Metals be pleased to state:

(a) whether a multi-metal deposit
has been located in the Dariba-Raj-
pura area of Rajasthan by the Geolo-
gical Survey of India;

(b) the main constituents of the
ore-bodies and the estimated ore re-
serves in Dariba deposits; and

(c) whether exploratory mining has
been undertaken to get a better pic-
ture of the size, shape and the grade
of the ore?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) The main constituents of the
ore-bodies are copper, lead and zinc
and the ore reserves have been esti-
mated at 9.45 million tonnes with an
average of 5 to 6 per cent metal con-
tent.

(¢) A scheme for exploratory min-
ing is under preparation.

Control Room for keeping watch on
Prices

3449, Shri Harish Chandra Mathur:
Shri D. D. Mantri:

Will the Minister of Commerce be
pleased to state:

(a) whether Control Rooms for
keeping a strict watch over prices of
essential commodities and to regulate
them, have been established; and
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(b) if so, their organisational set-
up and the working experience so
far?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). A
statement is laid on the Table of the
House. [Placed in Library. See No.
LT-6934/66],

Bran 0i]

3450, Shri Bibhuti Mishra: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that there
is an enormous possibility of extract-
ing bran oil from bran; and

(b) if so, the steps taken ip this
regard?

The Minister of Industry (Shri
D. Sanjivayya): (a) Yes, Sir.

(b) The steps taken by the Gov-
ernment to encourage the production
of Rice Bran il are as follows:

(i) The Government of India have
delicensed the Solvent Ex-
traction Industry and the en~
trepreneurs are free to set up
solvent extraction plants for
the extraction of Rice Bran
0Oi] without the necessity of
obtaining an industrial licence
under the Industries (Deve-
lopment & Regulation] Act,
1951.

(ii) Arrangements have been made
for the fabrication of both
batch type and modern conti-

nuous solvent  extraction
plants in the country.
(iii) There is no excise levy on

Rice Bran OilL

(iv) Prior to 6th June, 1966, there
was a tax credit of 2 per cent
under import entitlement of
3 per cent against the export
of de-oiled Rice Bran. This
was abolished with effect from
6th June, 1966 in common with
other Export Promotion and
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Tax Credit Schemes. Though
there is a levy of export duty
on de-oiled groundnut cake/
meal with effect from 6th
June, 1966 de-oiled Rice Bran
has been exempted from such
levy. This is an additional
incentive for the development
ot the Rice Brap Oil Indus-
try.
Discovery of Flourspar, a mineral
in Rajasthan

3451. Shri Bibhuti Mishra: Will the
Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that ore of
ﬂpurspar, a scarce minera] has been
discovered in the Southern hilly
ranges of Dungarpur in Rajasthan;

.(b) if so, the utility of this scarce
mineral for aluminium, steel and che-
mical industries; and

(¢) whether any plan has been pre-
pared for its exploitation?

'I'h_e Minister of Mines and Metals
(Shri S. K. Dey): (a) Yes, Sir.

(b) The mineral is amenable to
beneficiation to yield both metallur-
gical and acid grade flourite concen-
trate for utilisation in the aluminium,
steel and chemical industries.

(e) The deposit is proposed to be
exploited in the State sector by the
Government of Rajasthan during
Fourth Plan. A project report is be-
ing prepared.

Industria] Development Corporation

3452. Shri P. R. Chakraverti:

Shri H. C. Linga Reddy:
Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that the
manner of functioning of the Indus-
tria] Development Corporation in some
States iz causing a drain on the Cen-
tral resources;
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(b) how far it is true that in many
cases the Industrial Development Cor-
poration has undertaken to assist pro-
jects involving substantial financial
commitment which could, however,

not be met from their own resources; -

and

(c) the specific suggestions made by
the Finance Ministry to the State
Governments for strengthening the
financial position of the Industrial
Development Corporations?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). Yes, Sir.

(¢) Information is being collected
and will be laid on the Table of the
House in due course.

Insurance Scheme for Passengers

3453. Shri P. R. Chakraverti:
Shri H. C. Linga Reddy:
Shri Hari Vishnu EKamath:
Will the Minister of Railways ke
pleased to. state;

(a) whether Government have con-
sidered the suggestion to introduce an
insurance scheme for railway passen-
gers by setting apart a _percentage of
the Railways’ daily earnings;

(b) how far the utter demoralisa-
tion of the Railway employees and
overwork were responsible for the re-
cent train accidents; and |

(¢) the steps taken to revise the
outdated working schedule of the

Engine Drivers?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag

Singh): (a) The matter of insurance
of rail passengers is under considera-
tion. . <l

(b) Demoralisation and overwork
have not been found to be the cause
of the recent train accidents.

(¢) The working schedules of engine
drivers are not outdated, for these are
reviewed from time tp time keeping
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in view the provisions of the House of
Employment Regulations.

Sale of Cars

3454. Shri C. K. Bhattacharyya:
Will the Minister of Industry be
Pleased to state:

(a) whether Government's atten-
tion has been drawn to the report
Ppublished in the “Statesman” (Caleutta
Edition), dateq the 23rd June 1966
under the heading ‘Exception tq 'Every
Rule’ to the effect that a Central
Government Officer transferreq from
Calcutta has been permitted tg sell
his car ignoring the Government re-
gulation that a car cannot be resold
within two years of its purchase;

(b) whether he advertised for the
sale of the ear;

(¢} whether, approached by the
State Trading Corporation’s repre-
sentative, he demanded Rs. 24,000 as
the price for the car which was pur-
chased for about Rs, 16,000; and

(d) in how many other cases such
permission has been granted?

The Minister for Industry (Shri D,
Sanjivayya): (a) Yes, Sir. The Cen-
tral Government Officer concerned,
who was transferred from Calcutta,
submitted a representation on 24th
May, 1966 that as in his new assign-
ment he would have the use of a
Government car he may be permitted
to sell his Fiat car which he had
bought against an allotment from the
Central Government quota in  July
1965. He was accordingly permitted
to sell the ear. Grant of such per-
mission is provided for in the Motor
Cars (Distribution and Sale) Control
Order. .

(b) Yes , Sir,

() We have no information whe-
ther any representative of the State
Trading Corporation approached the
officer. It would, however, appear
that on an enquiry by the Deputy
Transport Commissioner, Government
of West Bengal, he was informed that
the officer expected an amount not
less than Rs. 24,000 for the car.
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{d) Since 1st January, 1966 and till
to date, 20 Government officers have
been granted permission by the Con-
troller of Motor Cars, Government
of India, New Delhi to sell their cars
within the period of two years.

Rise in Cost of Steel Production

3455. Shri A, P. Sharma:
Shri P. C. Borooah:
Shri D, J. Naik:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the committee consti-
tuted to go into the rising cost of the
steel production in the country has
submitted its report;

(b) if so, the main findings
recommendations thereof; and

and

(c) Government's reaction thereto?
The Minister of Iron and Steel
(Shri T. N. Singh): (a) Yes, Sir,

(b) The Summary of conclusions
and recommendations made in the
Report is laid on the Table of the
House. [Placed in Library. See No.
LT-6935/66].

-~

(c) The Report was submitted to
Government only recenily and it is
at present under consideration.
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Bus-Train collision near Jullundur
in July, 1966

3457. Shri Ram Harkh Yadav:
Shri' P, C. Borooah:
Shri Bade:
Shri Hukam Chand
Kachhavaiya:
Shri Sonavane:
Shri Y. D. Singh:

Will the Minister of Railways Ube
pleased to state:

(a) whether a passenger train ran
into a bus near Nasrala, on Jullun-
dur-Hoshiarpur railway line on the
4th July, 1966;

(b) if so, in what
and

circumstances;

(c) the number of persons killed or
injured in the accident?

The Deputy Mimster in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). On 4th July, 1966 at about
18:32 hrs. while train No. 12 JH was
running  between  Khurdpur and
Nasrala stations, a Punjab Roadways
bus attempted to cross the unmanned
level crossing at Km 27/11-12 in the
face of the approaching train. Before
the bus could clear the level crossing
the train engine collided with rear
portion of the bus.
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(c) As a result of the accident 3
persons were killed and 11 sustained
injuries.

Production of Cement

3458, Shri M, R. Erishna: Wil
the Minister of Industry be pleased
to state:

(a) the total fall in the production
of cement since the imposition of
power cut on the Cement factories;
and

(b) how Government plan tp meet
the demand for cement for the cons-
truction of national projects?

The Minister of Industry (Shri D.
Sanjivayya): (a) The shortfall in
production of cement on account of
power-cuts during the period from
April to July, 1966 has been estimat-
ed to be of the order of about 1 lakh
tonnes.

(b) Fifty per cent of total produc-

tlon of cement is already reserved
for supply to Government depart-
ments. Whenever any of them do

not get adequate supplies consequent
upon a shortfall in production due to
power cut in their area, alternative
arrangements for supply from other
areas are immediately made to en-
sure uninterrupted supply of cement
to their projects.

Attempted Sah'hlxe on Western
Railway

359, Shri Onkar Lal Berwa: Will
the Minister of Railways be pleased
to state: .

(a) whether it is a fact that one
Locking Fitter under C.S1. Western
Railway, Kota had complained to him
in writing on the 16th June, 1966
about an attempted sabotage by cer-
train Muslim employees of the Signal
Department of the Western Railway,
Eota Division, in collusion with A.S.M.
Morak to wreck Military Special
and if so, the action taken on the
eomplaint;
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(b) whether the complaint was én-
quired into, and if so, through what
agency; and

(e¢) the punishment awarded to the
staff involved in the said attempt in-
cluding the above ASM.?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) Yes, but the comp-
laint was made to the Union Home
Minister on 16th June, 1965.

(b) Yes. The complaint was en-
quired into by the Police and the
Railway authorities.

(c) Since it was found that the
complaint was not correct and was
the outcome of a private quarrel
amongst the staff and due to strained
relations between the Station Master
and the Asstt. Station Master the
question of punishment did not arise.
However, the Station Master and the
Asstt, Station Master have  been
transferred from that station to pre-
vent further friction between them.
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Committee on cost of production of
Steel

3463, shri Jashvant Mehta:
Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is 3 fact that the
Committee on the cost of Steel Pro-
duction has recommended the amal-
gamation and  absorption into the
public sector of coal mines; and

(b) if so,
have accepted
tions?

whether
their

Government
recommenda-

The Minister of Iron and Steel
(Shri T. N. Singh): (a) While consi-
dering the problem of ensuring ade-
quate supplies of coking coal to the
Steel industry in the long term, one
of the possible solutions suggested by
the Committee iz the amalgamation
of the small collieries in the private
sector and their development in the
public sector.

(b) The report was submitted to
Government only recently and it is
at present under consideration.
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Corruption in Personnel Branch of
Northern Railway, Delhi

3464. shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it i3 a fact that the
Clerks of the Personnel Branch of the
Delhi Division of the Northern Rail-
way are openly taking bribe for
transfers or cancellation of the same
and these Clerks are not being trans-
ferred to any other Department for
¥Years;

(b) whether this corruption is in
the knowledge of the Railway Admi-
nistration: and

(c) if so, the steps taken or propos-
ed to be taken to eradicate such cor-
ruption?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No,

(b) No.

(c) Complaints of this nature as
and when received are fully investi-
gated into and action taken against
the staff as necessary.

During the last one year two com-
plaints against the Clerical staff of
Personnel Branch of the Divisional
Qffice, Delhi, were received in the
Vigilance Branch which are under
investigation.

Complaints against Station Masters

3465, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that points
were raised in some of the Railway
meetings held during the last Budget
Session and complaints received that
nearly all the Station Masters on big
stations earn money by corrupt means
from the Canteens, Parcel Ofllces and
other sources;

(b) whether it is also a fact that
the sub-letting of canteeng ig a burden
on the passengers;
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(¢) whether any enquiries have
been made in this regard; and

(d) if so, the result thereof?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. However, complaints
against individual Station Masters
are received from time to time mak-
ing allegations of corruption.

(b) Presumably the word Canteen
refers to - Refreshment Rooms/Stalls
ete. run by contractors at Railway
Stations/Trains. Subletting of these
contracts is prohibited. Tariff Rates
far edibles, meals, coffee, etc. served
therein are fixed by the Zonal Rail-
way Administrations and passengers
cannot be chargeq above such fixed
rates,

(c) and (d). Specific complaints
against Station Masters as and when
received are thoroughly investigated
and disciplinary action taken against
Station Masters found guilty. Simi-
larly, specific instances of sub-letting
of Refreshment Rooms/Stalls reported
are leoked into thoroughly and appro-
priate action as per the terms of the
contract is taken in proved cases of
sub-letting of such contracts.

Looting of a Wagon near Bombay

3466. Shri Vishwa Nath Pandey:
Shri Dighe:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that a
wagon of a goods train was broken
open and copper ingots valued about
Rs. 14,000 were looted by the hut
dwellers between Kolwada and
Vadala Stations in Bombay on the
5th July, 1966; and

(b) if so, the reaction of Govern-
ment thereio?
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The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes,

(b) On receipt of information
about the commission of offence,
Railway Protection Force staff rushed
to the spot and carried put searches
in the creek and some bushes near
the Railway tract, as a result of
which 132 copper ingots wvalued
Rs, 13,200/. were recovered. The
services of Railway Protection Force
Dog ‘Rexy’ were also utilised in
tracking down 4 of the suspected
criminalg responsible for the theft.

Government Railway Police, Kurla
arrested the four suspected criminals
and registered a case on Crime No.
A-105'66 UIS 461:379 and 34 LP.C. As
a preventive measure, the section is
being patrolled by Railway Protec-
tion Force Armed Wing staff.

Railway engines used between
Guntur and Repalle

3467, Shri M. N. Swamy:
Shri Umanath:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that the
Railway engines used between Gun-
tur and Repalle (Southern Railway)
have gut-lived their life; and

(by if so, the reasons for their
continued use without replacement?

The Minister of State in the Minfs-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.

Attempt to defraud Railways in
Jamalpur Area

3468. Shri Ram Sewak Yadav:
Shri Madhu Limaye:
Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether Government’s atten-
tion has been drawp to the attempt
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made by certain contractors, with
the econnivance of the Railway Offi-
cers to defraud the Railways of brass
worth Rs. 20,000 (20 maunds) and
Rs. 30,000 (2 tons, 400 Kg) in June,
1866 in the Jamalpur area;

(b) whether it is a fact that
wagons loaded with this brass were
appriehended at Jhajha and Jamal-
pur yard by the Railway Protection
Force and other agencies;

(c) whether it is also a fact that
brass weighing 30 maunds was found
at Gate No. 6 of the Railway Work-
shop at Jamalpur in May, 1966;

(d) whefher a theft was also com-
mitted at the Tool and Tinplate
Stores, Jamalpur in July, 1966; and

(e) if so, the action taken against
the Officers involved in this racket?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Snigh): (a) A case of attempted
theft of Railway porperty of 14
metric tonnes scrap copper plates
and pipes and 0:9 metric tonnes
scrap bronze costing Rs. 517991 P,
in which the purchasers of con-
demneg locos and boilers M/s. Bhag-
wandas Mangal Prasad and 3 Rail-
way officials are strongly suspected
to be implicated was foiled on
5th July, 1966 in a surprise check of
a wagon loaded by M/s. Bhagwandas
Mangal Prasad,

(b) Yes.

(c) Yes, at Gate No. 7 and not at
Gate No. 6.

(d) Yes,

(e) No big officer has so far be=n
suspected to be involved in the case.
On the other hand the surprise check
was ordered by the officer incharge
of the workshops.

Three Railway employees in the
case of attempted theft on 5th July,
1966 at Mmalpur have been arrested
by the Police. The arrested employees
are a Chargeman, a Stock Verifier
and ap Asstt. Store Keeper,
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Six Railway employees in the case
of attempted theft on 29-5-66 at
Gate No. 7, referreq to in reply to
part ‘c’ above, have also been arrest=-
ted by policee. The arrested em-
ployees are two Railway Protection
Force Rakshaks and four crane gtaff.
All the cases of attempted theft are
under police investigation.

Transfer of Staff in Chakradharpur
Railway Division

3469. Shri H. C. Soy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that in
the Chakradharpur Division of the
S. E. Railway, there is a large num-
ber of Office Assistants and other
Railway Staff at Divisional Head-
quarters who are working there at
same places for a period of 10 to 15
years and are never transferred,
whereas comparatively new-comers
are transferred much sooner; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). Yes. Office staff
are not subject to periodical trans-
fers. However, when it becomes
necessary to transfer an employee of
the Divisional Office, the juniormost
employee is generally transferred out
with the result that Seniors continue
1o remain in that office.

Export of Peacock Feathers

3470. Shri C. K.
Will the Minister
pleased to state:

(a) whether the export of peacock
feathers tg other countries has gone
up in 1965-66 and, if so, by what
quantity;

(b) the approximate number of

peacocks killed for collectl.ng these
feathers; and

Bhattacharyya:
of Commerce be

(c) the foreign exchange earned
thereby during the above period?
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The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir. There
has been an increase of about 2,000
kgs. ag compared to 1964-65.

(b) No information is available as
only shed feathers are exported.

(c) Rs. 1'38 lakhs in 1965-66.

Trade with USSRE,

3471. Shri U. M. Trivedi: Will the
Minister of Commerce be pleased to
state:

(a) whether it is a fact that Gov-
ernment have entered into an agree-
ment with the Soviet Union to pay
more for the imports from that coun-
try and to get lesg for the exports
to that country;

(b) if so, the total loss to be
suffered as a result of that agree-
ment; and

(c) whether such an agreement has
been entered into with any other
country with rupee payment arrange=-

_ment?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
Indian importer, by his own con-
tractual obligations, had to pay
57-5% more to U.S.S.R. on his current
contracts after devaluation gince
the Soviets had incorporated a parity
clause in almost all their. export
contracts. In their contracts with
Indian ‘exporters the U.S.SR. had
agreements in which our sellers had
obligation to pay export duty. There
was also no exchange variation
clause in these contracts, Thus,
legally the Soviet buyers were not
obliged to pay extra to Indiap ex-
porters over the original value of
the contracts in pre-devaluation
rupees, while they would have re-
ceived extra payments on all their
export contracts uniformly. The
Indian exporters Wwould have been
obliged to accept heavy losses, which
according to the agreement signed
on 11th July 1966, has been neutra-
lised to the extent of 47'5%. On
the other hand, the Indian Importer,
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by his own contraftual obligation,
was liable to pay 57:5%. Thus there
is no loss as such to the Indian
exporters and there is a gain to the
extent of 47:5% to the Indian eco-
nomy.

(c) Similar agreements have been
concludeq with Yugoslavia, Poland,
Hungary, Czechoslovakia, Rumania
and Bulgaria with the slight differ-
ence that the mark-up for both
imports and exports is 57:5%.

Amenities on the Rupar-Nangal Dam
Railway Section

3472, Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 4685 on the 29th April,
1966 and. state the further progress
made in providing passenger and
staff amenities on the Rupar Nangal
section of the Northern Railway?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subh:g
Singh): The following passenger
amenity and staff amenity works have
been planned to be taken up during
the current financial year:

(i) Providing shed over passen-
ger platform at Nangal Dam.

“(ii) Providing flush type latrines
in I & II class waiting rooms.

(iii) Improving goods and parcel
facilities at Nangal Dam.

(iv) Providing shed over passen-
ger platform at Anandpur
Sahib.

(v) Extension to waiting hall at
Kiratpur Sahib.

(vi) Provision of ground hydrants
for washing rakes at Nangal
Dam.

(vii) Providing III class waiting
hall measuring 2000 sft. at
Nangal Dam,

{viii) Providing Porch outside the
station, Cloak room & Left
luggage office, book stall,
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more benches on platform
and separate office for Sta-
tion Master at Nangal Dam.

(ix) Providing common sanitised
latrines wurinals and bathing
facilities at Nangal Dam.

(x) Providing 6” dia boring to
l'nstal_ 4" dia tube well at
Anandpur Sahib.

(xi) Providing 6" dia boring to
instal 4" dia tube well at
Bhanupali.

Estimates for items (i) to (iv)
above have been sanctioned and the
estimates for other items are being
processed. Work at item (x) has
since been completed.

In addition to the above a pro-
posal to provide additional platforms
at Nangal Dam is being considered
for inclusion in the Works Pro-
gramme for 1967-88 subject to avail-
ability of funds.

Essential Commodities and Foodgrains
Control Order

3473, Shri Shiv Charan Gupta:
Shri P, C. Borooah:
Shri M. Rampure:

Will the Minister of Commerce be
pleased to state:

(a) whether any raids Wwere
carried out in July, 1966 by the
Delhi Administration on foodgrains
dealers and others under the Essen-
tial Commodities and Foodgrains
Control Order;

(b) if so, the quantity-of essential
commodities recovered in  these
raids; and

(c) the names of persons arrested
in this connection and the nature of
offence against each of them?

The Minister of Commerce (Bhri
Manubhaj Shah): (a) Yes, Sir.

(b) A quantity of about 307 bags
of foodgrains and 207 litres of Xero-
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sene Oil were recovered during these
raids.

(c) A statement is laid on the
Table of the House. [Placed in
Library. See No. LT-6937/66].

Technical Supervisors
3474. Shri Sivamurthi Swamy:
Shri Siddiah:
Will the Minister of Railways be

pleased to state:

{a) whether it is a fact that in 1947
the pay scales of most of the categories
of employees on the Railways were
restored to the pre-1931 grades, which
were withdrawn in view of the econo-
mic slump in the country in the post-
1931 era; and

(b) whether one of the most impor-
tant categoiies of Technical Supervi-
sors in the Railways has been denied
the same and that even today (after
the merger of Dearness Allowance in
1957—59 Pny Commission Award)
their grade1 are lower than the pre-
1931 level i1 spite of their increased
responsibilities and their services
being so vifal to the country?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) No.

(b) In view of (a) above, the ques-
tion of denial of pre-1931 scales of
pay to Technical Supervisors does not
arise,

Whereas it is a fact that pre-1931
scales of piry of some of the Super-
visors were higher than the existing
authorised :cales of pay, the succes-
sive Pay Commissions took this into
account while considering allotment
of revised scales to this category of
staff,

Incentive Scheme
3475. Shri Sivamurthi Swamy: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the.
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incentive scheme is resulting in huge
profits to the Railway Administration,
and if so, whether the benefits of the
said scheme have been denied to the
Foremen working in the Railway
Workshops who are largely respon-
sible for the success of the said scheme;
and

(b) if so, the reasons therefor?

The Minister of State in the Ministry
of Railways (Dr, Ram Subhag Singh):
(a) and (b). The Railway workshops
have been able to achieve certain
economies part'y as a result of the in-
centive scheme and partly because of
scientific organisation and planning
both of which were introduced simul-
taneously,

The supervision provided in Railway
workshops ranges from the level of
Mistry and Chargeman to the level of
Works Manager and in some cases
Dy. Chief Mechanical Engineer. Al-
though the coordination and active
assistance from Supervisors at all
levels is necessary for the success of
the incentive scheme, it is obvious that
participation in the profits arising out
of the efforts of direct workers can
be extended on'y upto a level in the
ladder of supervision,

The incentive scheme adopted
Indian Reilwayg provides for

on
only

. the first line supervisors, who are in

direct control of the particular sec-
tions or gangs, namely, Mistries and-
Chargemen to participate in the
scheme, The reasons for this are;—

(i) at higher levels of supervision
the link with the efforts of the
direct workers becomes more
remote.

(ii) There are a large number of
documents that have to be
prepared to calculate the in-
centive bonusg of workers., In
an organisation it is necessary
to provide for the checking of
such documents by an impar-
tial authority not himself par-
ticipating in the bonus
scheme. In Rai'way work-
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shops this function can best
be discharged by the supervi-
sor in charge of each Shop
viz., the Foreman or his assis-
tant.

. Technical Supervisors

I
Shri Sivamurthi Swamy:
Shri Siddiah:

Will the Minister of Railways be
pleased to state:

3476.

(a) whether he is aware of the fact
that a large number of experienced
technical supervisors have left the
Railways to take up better jobs in
other Government Undertakings or ia
the private sector;

(b) if so, the figures for the last five
years;

{e) whether the Railways allow their
technical staff to leave for better pros-
pects outside; and

(d) the steps proposed to be taken
to retain the experienced technical
staff?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) and (b). Only 292 technical Super-
vigors have left the Railways during
the last 5 vears,

(c) Yes, subject to certain condi-

tions,

(d) In view of the number not being
large the nred for taking special steps
does not arise,

frafa 1z

3477. WY SiHIC WX dAr:
a7 afoem AT 4g Far @0 FA0
4 fF

(%) 7ar =g "= 2 f¥ frafa 7
FgET ¥ ¥ I3 ¥ FB ST GAT
wr ‘frafy qE F € F wraan &
€E,

BHADRA 4, 1888 (SAKA)

Written Answers 7342

(&) afe zi, a1 5=y dean fat
z; o

(7) =€ 71 fawig gfaad we=
FYag g7

aforey w4t (st wpnd mg) ¢
(%) =1, &

(&) =t 7% 87 wal &1 ‘el
el ¥ w ¥ wrAan 1 wE § fee
ag weadn a9 83 fAaia @ & are
T& doE

() wregar ava fagfa 17 A9
& 7 giaaw oY & gEee § —

(1) fazst & Sa& sfafiagi
Fr sTaarias S w0 # fav
faeft war =1 oFgea frarat |

(2) amme aFaw & fagte
AT FTF 7Y fa@wi & g@ arer
sRuifAET & Wi 99 & g wEmaw
TR (9ETEF WAsE  Hfgar &
TET)

(3) =7 wmA«T § @gras waAe
afgdT & wit wgrEE w{EW v
gt 3 WAt wfus faafa a8t arr
oF qOFF Faiwy i fwar s
#aga §7 fraia dade afoeg g
A e ¥ of  fadw Fged
wqrfae faar @ EY |

(4) &Y s mgmEar  wqET
gfrem ot f& mwe g
quq 9T {1 AT |

Operators of LB.M. Data Processing
Machines in the Railway Department

3478. Shrimati Renu Chakravartty:

Will the Minister of Railways be
pleased to state:

(a) whether the Operators working
Sophisticated I.B.M. Data Processing
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Machines and integrating Accounts
work with statistics are drawing the
old Rs. 15 as special pay arbitrarily
fixed 20 yeirs ago when the Power
Samas Tabulating Machines were in-
troduced in the Railway offices:

(b) the salary given to similar
operators in other Central Government
offices like the Ministry of Food and
Agriculture or Union Public Service
Commission, State Bank of India and
other public sector projects; and

(¢) whetlier the Railway Board are
considering the revision of pay scales
of these Machine Operators?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
{a) The special pay of Rs. 15 per
month allowed 'to operators working
on Power Samas and Hollerith ete.
machines was extended to Operators
of IBM Data Processing macMines on
their being brought into use on some
of the Indian Railways about 10 years
ago. The question of special pay of
Rs. 15 per month granted to operators
working on the wvarious types of
machines such as Punches, WVerifiers,
Sorters, Tabulators, Book Keeping
machines, Calculating machines etc.
wag reviewed in 1961 on the sugges-
tion of the Jagannadha Das Pay
Commission and the said special pay
was allowed to continue. This special
pay has been continued after the in-
tegration of accounts work with statis-
tics on IBM machines,

(b) The information is being
collected from other Central Govern-
ment offices and will be laid on the
Table of the House,

(c) No,

Agnigondala Cl'mper Project in Andhra
Pradesh

Shri Vasudevan Nair:
Shri Warior:
Shri Prabhat Kar:

Will the Minister of Mines
Metals be pleased to state:

3479.

and

(a) whether Government have decid
ed to hand over the management of
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the Agnigondala Copper Project in
Andhra Pradesh to an American firm;

(b) if so, whether the Ameri-an firm
will have only minority share partici-
pation in the project; and

(c) the reasons for giving over the
management to this foreign firmo

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No Sir.

(b) and (¢). Do not arise.

Heavy Engineering Corporation,
Ranchi .

3480. Shri Subodh Hansda: Will
the Minister of Industry be pleased
to state:

(a) whether it is a fact that the
Heavy Engineering Corporation,
Ranchi propose to set up a Pig Iron
Complex with the collaboration of
the State Government;

(b) if so, the number of such units
to be set up;

(c) which States will collaborate
with the H.E.C.; and

(d) whether these units will be
taken up during he Fourth Five
Year Plan?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (d). The Heavy
Engineering Corporation Ltd. have
no proposal from any State Govern-
ment so far for the setting up of a
Pig Iron Complex. The Corporation
have, however, approached the Gov-
ernments of Maharashtra and Pun-
jab to collaborate in the setting up
of Pig Iron Plants at Chanda, and
Hissar respectively.  Nepgotiations
have also been initiated with Mijs.
Orissa Industrial Development Cor-
poration for undertaking the work
of their Talchar Project on a turn-
key basis, ‘This includes production
of coke, pig iron and fertilisers. No
definite understanding has yet been
reached.
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Detention of Train at EKaimganj

3481. Shri Panna Lal:

Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

{a) whether it is a fact that the 17
Up Kanpur-Kasganj (N.ER.) Pas-
senger train was detained on the
29th July, 1966 at the Kaimganj sta-
tion for about two hours due to the
threatening attitude adopted by some
irritated passengers; and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a )and (b). Presumably the
reference i3 to the detention of 117
Up Kanpur-Kasganj Passenger at
Kaimganj station on 28-7-1966 which
was held up there for a little over
an hour due to pulling of alarm chain
and threatening attitude adopted by
- some passengers towards the guard
of the train. With the assistance of
Local Police authorities, one of the
miscreants was arrested at the sta-
tion and the train eventually left
there under police escort. A case un-
der sections 121/108/113 Indian Rail~-
ways Act is under investigation by
the Government Railway Police.

Export Promotion Scheme

3482. Shri Madhu Limaye:

Shrimati Renu Chakravartty:

Shri Bade:

Shri D. C. Sharma:

Shri Prakash Vir Shastri:

Shri Alvares:

Shri Prabhat Kar:

Shri Bam Sewak Yadav:

Shri Tulsidas Jadhav:

Shri S. M. Banerjee:

Shri Tridib Kumar
Chaudhari:

Shri Maurya:

Shri Indrajit Gupta:

Shri Bagri:

Shri A. V. Raghavan:

Dr. U. Misra:

Will the Minister of Commeroe
be pleased to state:

(a) which of the firms, companies
1516(ai) LS—8
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bhave exported goods up-to-now un-
der the Export Promotion Scheme;

(b) how much foreign exchange
has been (i) earned by these firms,
(ii) is outstanding in their names
and (iii) how much has been recover-
ed by Government;

(c) whether these firms were given
any incentive licences against these
exports;

(d) how many of these firms are
in existence today;

(e) what was their capital credit
and what was their business before
they were given these licences; and

(f) the action proposed to be taken
to get back (ie. recover) the foreign
exchange earned by these firms?

The Minister of Commerce (Shri
Manubhai Shah): (a) All the ex-
porters of the country exported

goods under the provisions of Ex-
port Promotion Schemes and differ-
ent export programmes,

(b) All the exporters of India are
exporting and no firm-wise details
are kept either of their individual
exports or of their individual
earnings. The Reserve Bank of India
keeps a general watch on all export
earnings, whether under any schemes
or otherwise and any defaulters are
followed up and punished for recov-
ery ‘of the outstanding or penalised
for default. So far the overall exa-
mination shows that out of about 3
to 4 lakhs exporters of the country,
less than 200 exporters or so had
partially or wholly defaulted. Out of
a total earning of over Rs. 6800
crores of export in the last ten years
or so, it is found that the total non-
recovery during this period would
amount to less than Rs. 6§ crores. The
defaulting firms have been black-
listed and some cases are being con-
sidered for prosecution where evid-
ence of concrete criminal action is
available,

(¢) to (f). Regarding incentive
licences, details of all import licences
issued are published in the Weekly
Bulletin of the CCI & E. Where the
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firms have not recovered foreign ex-
change as given in (b), either their
values of incentives are being deducted
from their further import licences
or they are being considered for
prosecution for non-recovery in ad-
dition to blacklisting. No details re-
garding the capital or other parti-
eulars of these firms or other ex-
porters or business houses are being
maintained by Govt. If the Hon'ble
Members desire to know any details
regarding particular firm/firms, the
Ministry can make efforts to collect
such gpecific details.

geRn & dwAw S gem
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Shoe and Chappal Industry in
Bareilly

3484, Shri Kishen Pattnayak:
Shri Madhu Limaye:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Yudhvir Singh:

Will the Minister of Industry be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the crisis in
the non-leather shoe and chappal in-
dustry in Bareilly;

(b) whether a large number of
shoe-makers have been thrown out
of work; and

(c) whether any assistance is being
given to the, shoe-makers for their
rehabilitation?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Information
is being collected and will be laid on
the Table of the House, '

Salt Cess

3485. Shri Kishen Pattnayak:
Shri Madhn Limaye:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri Yudhvir Singh:

Will the Minister of Imdustry be
pleased to state:

(a) whether the - Central Govern-
ment impose on the salt pans in Bas-
sein Taluka Thana District, (Maha-
rashtra) some kind of a salt cess;
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(b) whether it is a fact that some
ef the villages in the salt pan (Mitha-
gar) area are faced with acute diffi-
eulty of drinking water;

(¢) whether any proposal or re-
quest from those villages is under
eonsideration of Government that a
part of the said salt cess be given
to these village Panchayats for mak-
ing provision for drinking water;
and

(d) if so, when a decision will be
taken in the matter?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir. Cess on
salt is levied in all licenced salt fac-
#ories under the Salt Cess Act 1953
exemption being granted to coope-
rative societies and the salt works
eovering mot more than 4.04686 hec-
#ars in area.

(b) Yes, Sir.
(¢) and (d). A contribution of
Rs. 25 lakhs from out of the cess

proceeds has been sanctioned by the
Government of India for implemen-

tation of the water supply scheme by.

the Maharashtra Government.
Spun Silk Factories

3486. Shri H. C. Linga Reddy: Will
the Minister of Commerce be pleased
to state:

(a) the total number of spun silk
factories in India State-wise;

(b) whether they are working at
profit or loss and the extent thereof;

(e) whether there is a demand for
more spun silk factories and, if so,
at what places; and

(d) whether there is sufficient
waste silk to feed the existing spun
silk factories?

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi
Qureshi): (a) Two—one at Channa-
patna in Mysore State and the other
at Jagi Road in Assam.
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(b) Information for the last three
years is given below:—

(Rs. in lakhs)
Governmen: S Assam S,
Year Silk Mills, Silk Mi
Channapatna Fagi Road
Profit or loss Profit or loss
1963-64 405 Profit 4'99 Loss
1964-65 4 00 2 o-1z Profit
1965-66 Not available 0'44 5

(e) Yes, Sir. The Government of
Bihar and West Benga] has proposed
to set up one spun silk mill each in
their respective States.

(d) Yes, Sir.
Clerks Grade I in Railway Accounts

Deptit. in Jodhpur and Bikaner
Divisions

3487. Shri P. L. Barupal:
Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) whether it js a fact that in the
Railway Accounts Department in
Jodhpur and Bikaner Divisions of the
Northern Railway, Clerks Grade I
are recruited only directly and Gra-
duates already working in the De-
partment with 2 to 5 years experi-
ence are not given the chance; and

(b) if so, the reasons therefor?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) No.

(b) Does not arise.

T & &t miw § fenagz w1
qfresTn

3488, & o Wlo &TEWIH :
St gAY W
T @ AT G FAT A FAT FY
FAT 4T @ ¢
() T F fomm fiwme §
e Wi # fge w1 S afesor
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©Coaches Attached to Sealdah Electric
Trains

3491. Dr. Ranen Sen:
.Shrimati Renu
Chakravartty:

Shri Prabhat Kar.

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in the
Southern Suburban Section of the
Eastern Railway, the number of
coaches attached to Sealdah Electric
Trains are few, resulting in discon-
tentment among the commutors; and

(b) if so, the steps taken to run
adequate number of coaches in the
suburban trains in the Sourthern
section of Eastern Railway from
Sealdah?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Singh): (a) and (b). With the run-
ning of Electric Multiple Unit coaches
having almost double the accommo-
dation of ordinary conventional type
of coaches, the number of coaches on
some of these electric trains on the
Southern Suburban section of Seal-
dah Division of Eastern Railway was
reduced without affecting the owverall
accommodation available to the sub-
urban commuters. With the intro-
duction of electric trains, the number
of trains have been increased pro-
viding greater facilities to suburban
commuters. This resulted in slight
revised pattern of services, in ad-
justing to which some discontenment
was felt among the passengers.

With the experience gained after
introduction of electric trains from
25th July, 1966, some minor adjust-
ments, such as, provision of addition-
al stoppages, introduction of addition-
al services etc, have already been
made to suit public convenience and
the commuters are now generally
satisfled with the revised pattern.
Exiension of electric traction to other
sections is in progress, angd the sar-
wvices will further improve.
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S.Ms.&A SMs. on Southera
Railway

3493. Shri Manoharan: Will the
Minister of Railways be pleased to
state:

(a) whether any representation has
been received by Government from
the Station Masters and Assistant
Station Masters of Southern Rail-
way regarding the question of their
seniority and if so, when and the
action taken thereon;

(b) whether it is a fact that the
military people among the Station
Masters were given undue seniority
over others contrary to the direc-
tions from the Ministry of Home
Affairs and Railway authorities at
Madras;

(¢) whether the Railway Board
are aware about a writ petition in
this connection filed by one of the
Assistant Station Master in the
Kerala High Court and the Judge-
ment thereof; and

(d) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subhag
Bingh): (a) Yes, representations
were received by the Railway ad-
ministration from these staff from
time to time and were given due
consideration.

(b) No.

(c) and (d) Yes, Action as requir-
ed in the Judgment is being taken
by the Railway Administration.

Over-Bridge Near Berhampur
Railway Station

3494, Shri Mohan Nayak: Will the
Minister of Railways be pleased to
state:

(a) whether the Railways Board
have sanctioned any amount for the
construction of an over-bridge near
Berhampur Railway Station on the
South Eastern Railway ; and
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(b) if so, when the work will be
taken up?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) No, as no specific proposal for
this work is forthcoming from the
State Government.
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(b) Does not arise,
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Change of Headquarters of Upper
Class Conductors from Waltair to
Khurda Road

3498, Shri M. 5. Muorti: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Headquarters of the Upper Class
Conductors was changed from Waltair
to. Khurda Road;

(b) if so, the reasons therefor;

(c) whether the Waltair Divisional
authorities were consulted before
taking a decision;

(d) whether any representations
were received from the public and
the staff; and
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(e) if so, the action taken thereon?

The Minister of State in the Minfs-
try of Railways (Dr. Ram Sobhag
Singh): (a) and (b). Yes, this has
been done in the interest of efficiency
and economy.

(e) Did not arise as the posts were
controlled from Headquarters,

(d) Yes.

(e) The matter was reconsidered
but there was no justification %o
modify the previous orders.

Import Entitlements Licences for
Finished Steel

3499. Shri Kajrolkar:
Shri Siddiah:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether the exporters of scrap
from Bombay are obtaining their im-~
port entitlement licences for steel
items against scrap export from the
Iron and Steel Controller at Calcutta;

(b) if so, the reasons for mot is-
suing such licences through the De-
puty Iron and Steel Controlles,
Bombay; and

(¢) whether Government propose
to review the position and enable
the Iron and Steel Controller Bom-
bay to issue such import licences to
scrap exporters from Bombay
(Western Region)?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Yes, Sir.

(b) As the licences are issued om
the recommendation of the Metal
Scrap Trading Corporation, whose
office is located at Calcutta, the issue
of licences for import of steel items
against export of scrap has been
centralised at the office of the Irom
and Steel Controller, Calcutta. This
arranger--t has worked satisfac-
torily. It also reduces the risk of is-
suing more than one licence as a re-
sult of the same recommendation of
the M.S.T.C.
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(c) Mo, Sir.

Issue of Import Licences for Pinished
Steel

3500. Shri Kajrolkar:
Shri Siddiah:
‘Will the Minister of Iron and Steel
be pleased to state:

{(a) whether the Deputy Iron and
Steel Controller, Bombay is not is-
suing licences against irmport applica-
tions of scrap exporters who are al-
lowed to import certain items of
finished steel as entitlement against
their scrap exports; and

(b) if so, the reasons therefor?

The Minister of Iron and Steel
(Bhri T. N. Singh): (a) Yes, Sir.

(b) As the licences are issued on
the recommendation of the Metal
Scrap Trading Corporation, whose
office is located at Calcutta, the issue
of licences for import of steel items
against export of scrap has been cen-
tralised at the office of the Iron and
Steel Controller, Calcutta. The ar-
rangement has worked satisfactorily.
It also reduces the risk of issuing
more than one license on the bagis
of the same recommendation of the
Metal Scrap Trading Corporation.

Copper Conductor Plant

3601. Dr. Chandrablian Singh:
8hri U. M. Trivedi:
Shri Shiva Dutt Upadhayaya:
Shri Wadiwa:
Shri Parashar:

Wil the Minister of Industry be
pleased to state:

(a) whether the Madhya Pradesh
State Industries Corporation have re.
quested for the grant of industrial
licence for the manufacture of cover-
ed copper conductor plant as an ancil-
lary to the Heavy Electricals, Bhopal
for which a letter of intent was issued
earlier;
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(b) if so, the prezent position of the
ease and the nature of difficulty ex-
perienced by Government in the mat-
ter of granting the licence; and

(c) when the matter is likely to be
finalised?

The Minister of Industry (Shri D.
Sanjivayya): (a) to (c). Yes, Sir.
The facts are that a letter of intent
was issued in October, 1964 to the
Madhya Pradesh State Industries Cor-
poration Ltd., for a capacity of 1200
tons per annum of paper covered strips
(covered copper conductor), as an
ancillary  to the Heavy Electricals,
Bhopal. The Licence was to  issue
after they had finalised arrangements
in respect of the following to the
satisfaction of Government:—

1. Foreign Collaboration.

2. Import of plant and Machinery
and

3. Issue of Capital.

The M.P. Industries Corporation
were negotiating with firms in Japan
ang France for Foreign Collaboration/
import of plant and machinery and
have submitted their proposals for
foreign collaboration/Import of plant
and machinery only recently for ap-
proval. These proposals are at pre-
sent under scrutiny by the Technical
Adviers (D.G.T.D.). The Industrial
Licence will issue as soon as these
pending issues are settled to the satis-
faction of Government.
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Railway Cash Found Missing

3503. Shri Vishwa Nath Pandey:
Shri Brij Basi Lal:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that rupees
20,000 belonging to the Western Rail-
way were found missing from  the
cash box when it was being unloaded
off a Bhatinda-Bikaner train at Bika-
ner Railway Station on the 8th August,
1966; and

(b) if so, the action taken in the
matter?

‘The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) Yes, but the cash belong-
ed to Northern Railway and the
amount of loss involved was
Rs. 15,713.79P and not Es. 20,000. This
wag noticed at  Bikaner station on
7.8.66 and not on 8.8.66.

(b) The case was reported to Gov-
ernment Railway Police, Bikaner who
~r=agtad two suspacts in this connec-
tion. The case is still under police
mvestigation. A Departmental Com-
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:im‘e is also enquiring into the mat-
T.

Shelling and Peeling of Cashew

3504, Shri Shree Narayan Das: Will

the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
process of mechanical shelling and
peeling of cashew hasg recently been
patented by an Italian firm;

(b) wiicther it is also a fact that
the cashew-growing East African
countries from where major portion
or‘casheW is imported into India are
going in for Italian invention;

(e) if so, whether the Cashew Board
has considered its implications; and

(d) whether steps have been taken
for growing cashew in our own coun-
try so that we may not depend on
imports?

The Minister of Commerce (Shri
éirl[annbhai Shah): (a) and (b). Yes,

(c) There is no Cashew Board, but
the Government have considered the
implications.

(d) Yes, Sir.

Geological Survey of India

3505. Shri Balkrishna Wasmik: Will
the Minister of Mines and Metals be
pleased to state:

(a) whether it is a fact that large
scale transfers are likely to be effect-
ed in the Exploration Wing of the
Geological Survey of India at Nagpur
thus reducing the number of emp'o-
yees in the Nagpur office; and

(b) if so, the reasons therefor?
The Minister of Mimes and Metals

(Shri §. K. Dey): (a) and (b). Con-
sequent on the decision to transfer
the Prospecting Wing of the Indian

Bureau of Mines to the administra-
tive control of the Geological Survey
of India and set up an integrated or-
ganisation for exploration of minerals.
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the erstwhile ndian Bureau of Mines
staff based at Nagpur will be deploy-
ed over a number of Circle offices, Re-
gional offices and the investigation
projects in accordance with the scheme
of re-organisation, the details of
which are being worked out. This
will necessarily involve transfer of
the staff concerned.

Application of Mines, Act to Geological
Survey of India

3506. Shri A. K. Gopalan: Will the
Minister of Mines and Metals be
ed to state:

(a) whether it is a fact that the
employees of Indian Bureau of Mines
{Geological Survey of India Explora-
tion Wing) perform various tasks of
drilling and mining;

(b) if so, whether the Mines Act is
applied to this Department; and

(c) if not, the reasons therefor?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) Technical staff
of the Exploration Wing of the Geo-
logical Survey of India are employ-
ed primarily on prospecting jobs which
involve drilling operations and in cer-
tain cases also exploratory mining.

(b) and (c¢). The Provisions of
Bections 7, 8, 9, 44, 45 and 46 of Mines
Act relating to inspection of mines,
working hours and employment of
children and women only are appli-
cable to prospecting operations of the
Exploratory Wing of the Geological
Survey of India. The Mines Act, how-
ever, applies in entirety to the staff
engaged on Exploratory Mining.

Field Establishment Allowance to
Workers of Geological Survey of India

3507. Shri A. K. Gopalan: Will the
Minister of Miney and Metals be
pleased to state:

{a) whether the Class IV employees
of the Geological Survey of India
(Exploration Wing) are being paid
Field Establishment Allowance;
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(b) if not, the reasons therefor;

(c) whether Class I employees of
the same Wing are paid the allowanee;
and

(d) if =0, the reasons for this dis-
crimination?

The Minister of Mines and Metals
(Shri 8§, K. Dey): (a) and (b). Under
the existing orders this allowance is
paid to Class I, II & III officers only
on specific conditions. The principle
behind the grant of this allowance s
that these employees should be provi-
ded with financial assistance to engage
the services of peong or orderlies to
help them in the performance of their
duties in the field. This concessiom
has not been extend~d to Class 1Y
staff in view of the above intentiom
and purpose of the allowance.

(e) and (d). The allowance iz not
admissible to all Class I officers but
only to those who are posted to ficld
dutieg for a continuous period of more
than 30 days.

House Rent Allowance to Employees
of Geological Survey of India

3508. Shri A. K. Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:

Will the Minister of Mines and
Metals be pleased to ;tate:
(a) whether it is a fact that the

employees of the Geological Survey of
India (Exploration Wing) posteq im
the field formerly used to draw house
rent and city compensatory allow-
ances at full rates;

(b) whether it has been stopped re-
cently; and

(c) if so, the reasons therefor?

The Minister of Mines and Metals
(Shri 8. K, Dey): (a) Yes, Sir. The
present employees of the Exploration
Wing of the Geological Survey of
India were in receipt of house rent
and city compensatory allowanceg at
full rates while on field duty wuntil
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the date of their transfer from the
Indian Bureau of Mines to Geological
Survey of India.

(b) and (c). No, Sir. There has
been no stoppage of these allowances
in case of these officers. Only the rate
was reduced to 2;3rd of the full rate
to ensure conformity to the rules ap-
plicable to  Geological Survey of
India staff. However, Government is
considering the proposal for the res-
toration of these allowances to full
rates to all employees posted to field
duties.

Employees of the Indian Bureau
of Mines

3509, Shri A. K. Gopalan:
Shri Imbichibava:
Shri Kolla Venkaiah:

Will the Minister of Mines and
Metals be pleased to state:

(a) the number of Muster Roll em-
ployees on daily wage basis employed
in the Indian Bureau of Mines (now
Geological Survey of India—explo-
ration Wing);

(b) the period of their employment;

(c) whether Government proposed
to regularise them; and

(d) if so, when and if not, the rea-
sons therefor?

The Minister of Mines and Metals
(Shri S, K. Dey): (a) 3,260,

(b) The information is being col-

lected. I

(c) and (d). The appointment of
Muster Roll Staff against Tregular
vacancies depends on the number of
such vacancies being available and the
persons concerned fulfilling the
requirements of the recruitment rules
for the various posts, preference being
given to contingent staff. During
Third Five-Year Plan period, out of
a total number of 888 Class III & IV
posts, 281 posts were filled by candi-
dates from among the Muster Roll
Employees. Absorption of muster
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;ol[ employees against regular posts
in similar manner will be considered
from time to time.

Wages for Employees of Indiam
Bureau of Mines

3510. Shri A. K. Gopalan:
Shri Imbichibava:
Shri EKoll; Venkaiah:

Will the Minister of Mines and
Metals be pleased to state:

(a) the minimum wage paid to the
Muster Roll Employees of the Indian
Bureau of Mines (now Geological
Survey of India—Exploration Wing);

(b) the date from which these
wages are paid to them; and

(c) whether Government propose te
increase the rate of wages?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) and (b). The
information is being collected.

(c) The matter is under considera-
tion.

Merger of Indian Bureau of Mines
with the Geological Survey
of India

3511. Shri Imbichibava:
Shri A. K. Gopalan:
Shri Kolla Venkaiah:

Will the Minister of Mines of Metals
be pleased to state:

(a) whether the merger of the Indian
Bureau of Mines with the Geological
Survey of India is complete;

(b) whether the employees of the
former Indian Bureau of Mines get
all the chances of promotion and con-
firmation; and

(c) if not, the reasons therefor?

The Minister of Mines and Metals
(Shri 5. K, Dey): (a) to (c). There
has been no merger of Indian Bureau
of Mines with the Geological Surevy
of India. Only the Prospecting Wing
of the Indian Bureau of Mines has
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been transferred to the administrative
cantrol of the Geological Survey of
India where it will be integrated with
the organisation responsible for pre-
liminary exploration of mineral depo-
gits. Detailed implications of these
arganisational exchanges are being
" worked out. Efforts will, however, be
made to ensure that, as far as possi-
ble, the prospects of promotion and
oconfirmation of the staff effected by
the transfer are not adversely affect-
ed?

Export of Onions

3512, Shri Muthiah: Will the Minis-
ter of Commerce be leased to state:

(a) whether in conformity with
letter No. 14|43|64-Export dated the
25th March, 1965, issued by his
Ministry, Government would recog-
nise both the Chambers in Tuticorin
and in Bombay as established ex-
porters of onions to Ceylon;

(b) whether a Price Fixation Com-
mittee comprising the Tuticorin and
Bomhay exporters is proposéd to be
formed; and

(c) whether Tuticorin and Bombay
Chambers will carry on the export
trade of onions on 50:50 basis?

The Minister of Commerce (Shri
Manubhai Shah): (a) No, Sir. In
view of the further developments, it
was not considered necessary to do so.

(b) No, Sir.

(c) Does not arise.

Sllica Sand Deposits in Orissa

3513. Shri Ramachandra Ulaka:

Shri Dhuleshwar Meena:

Will the Minister of Mines
Metals be pleased to state:

and

(a) whether any survey has been
imade recently in Orissa to locate
deposits of Silica Sand in the State;

(b) if so, the details thereo¥; and
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(c) the steps taken to utilise the
material?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No, Sir.

(b) to (¢). Do not arise.

Overbridge at Kesinga and Rayagada
Stations

3514. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) whether the question of cons-
tructing overbridges at Kesinga and
Rayagada Railway Stations (S.E.
Railway) has since been considered
and finalised; and

(b) if so, when the work will be
started?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) (i) The site of the road over-
bridge at Kesinga station has been
finalised and the design and plans
for the bridge structure is now being
prepared by the Railway. After these
are approved by the State Gowvern-
ment, detailed estimates will be pre-
pared by the Railway and sent to the
Btate Government for acceptance and
allocation of funds, before the work
can be physically taken in hand. (ii)
The proposal for road overbridge at
Rayagada is yet to be finalised by
the State Government.

(b) It is too early to indicate at
this stage.

Railway Lines in Orissa

3515 Shri Ramachandra Ulaka:
Shri Dhaleshwar Meena:

Will the Minister of Railways be
pleased to state:

(a) the progress made in the
matter of construction of the Rail-
way Lines in the Third Plan period
in Orissa State, along with the esti-
mated costs and the outlays incurred;
and
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(b) the railway programme in the
Fourth Five Year Plan in the State?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Lines constructed in IITI Plan in
Orfissa.

BG—
appro-

(i) Sambalpur--Titlagarh
cost Rs. 14'59 crores
ximately.

(ii) Bimlagarh-Kiriburu BG—cost
Rs. 5.93 crores approximately.

In addition to the above lines, a part
of the new line between Kottavalasa
and Bailadilla which is now under
ecinstruetion, also falls in Orissa State.
The estimated cost of this line is
Fs. 5532 crores and an overall pro-
gress of 9480 per cent has been
achieved ypto end of July, 1966.

(b) Proposals for construction of
new lines during the Fourth Flan are
yet to be finalised.

Small Scale Induostries in Orissa

3516. Shri Ramaebandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) the number of persons sent
abroad for training in the Small Scale
Industries from Orissa during the last
one year; and

(b) the mnames of
which they were sent?

The Minister of Industry (Shri D.
Sanjivayya): (a) and (b). One per-
son was sponsored for training abroad
in the Small Industries Administratora
Course held in Japan from 21-6-65 to
14-8-85 under the Asian Productivity
Organisation Programme.

countries to

New Stations on S.E. Railway
3517. Shri Dhuleshwar Meena:
Shri Ramachandra TUlaka:

Will the Minister of Railways be
pleased to state:

(a) the number of new stations pro-
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posed to be opened on the South Eas.
tern Railway during 1968-87; and

(b) the details thereof?

The Deputy Minisier in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). In all, 44 stations are
proposed to be opened on the South
Eastern Railway during 1986-67. Of
these, 38 will be on the new line under
construction between Kottavalasa and
Kirandul. The remaining 6 stations
are proposed to be opened—3 between
Nergundi and Raj Athgarh and the
other 3 on the new line being cons-
tructed between Raj Athgarh and
Barang—in connection with the doubl-
Ing of Nergundi-Khurda Road section
on a new a'ignment. In addition, a
passenger halt station has also been
sanctioned to be provided between
Bhilai and Kumhari stations im
Madhya Pradesh during 1966-67.

Corruption Cases on South Easterm
Railway

3518, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

‘Will the Minister of Railways be
pleased to state the number and na-
#ure of corruption cases pending at
present on the South Eastern Rail-
way?

The Minister of State in the Minis-
try of Railways (Dr. Ram GSubhag
Bingh): Number of corruption cases
pending on South Eastern Railway as
on 22-8-66: 166

NATURE OF THESE CASES:

1. Demand and acceptance of
illegal gratification: M

2. Securing employment and
promotion ete. on false de.
claration and submission
of false certificate: ]

3. Fraudulent drawal and
misuse of Passes and Pri.
vilege Ticket Orders: ]

4 Misappropriation of Rail-
way cash and materials
ete. »
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5. False maintenance of mus-
ter rolls, manipulation ot
official record, drawal of
false travelling allowance

ete : 12
8. Violation of Service Con-
duct Rules and depart-
mental procedural orders: 20
7. Obtaining employment on
impersonation: 3

8. Drawal of house rent al-
lowance on production of
false certificate: 1

9. Disproportionate assets: 13

10, Exchange of Railway tickets
against faked Rail war-.
rants in respect of Orissa
Government: 1

11. Execution of work below
specification by Railway
Contractors or excess issue
of materials or employ-
ment of excess labour: 10

13. Carrying of unbooked lug-
gage by unauthorised per-
sons in trains:

13. Miscellaneous:

‘ —
0 -

Total: 168

—

Import of Watiches

3528. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Commerce be
pleased to state:

(a) the total number of watches im-
ported during the last four months;
and

(b) the total foreign exchange spent
during the same period?

The Minister of Commerce (Shri
Mannbhai Shah): (a) and (b). The
import of watches has been totally
banned from April, 1965. The im-
ports during the four months ending
April, 1966, as given below largely
represent smuggled watches which
were conflscated, and include only a
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few that might have been imported
against licences issued prior to the
ban.

Number  Value (Rs.)
‘Wrist watches 219 11,462
Stop » 702 15,048
Other ,, 400 11,967
‘Total : 1,321 Rs. 38,477

e # wiw fesal w5 w4
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Ban on creation of Posts im Railway
Offices

3524, Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Railways be
pleased to state:

(a) when the current ban on the
creation of posts in Railway Offices
was first imposed; and

(b) how many posts of all grades
of Officers, and Class IIT and IV stafl
(other than em Construction Work)
were created since the ban and the
expenditure involved?

The Minister of State in the Minis.
try of Railways (Dr. Ram Subhag
Singh): (a) From 6-2-1960.

(b) Information is being collected
and will be laid on the Table of the
Babha.

Northern Railway Headquarters
Office

3525, Shri Rajdeo Bingh:
Shri Bal Krishna Singh:

Will the Minister of
pleased to state:

Railways be

(a) whether there are a number of
officials in the Personnel, Stores, and
General Branches of the Northern
Railway Headquarters Office, who
have, against all normal practices,
been retained for more than eight
years in one or other capacity; and

(b) if so, the reasons therefor?

The Minister of State in the Minis
try of Railways (Dr. Ram Subhag
Singh): (a) Yes.

(b) The seniority of staff working
in the Personnel, Stores, and General
Branches of the Headquarters Office,
upto a certain level, is kept separate
from other Units. In view of  this
no transfers can be made from the
Headguarters Units. In cases, where
the seniority is combined beyond &
certain level, transfers are effe
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as and when necessary, in the inte-
rest of service.

Public Relations Organisations of
Northern Railway

3526. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of
pleased to state:

Railways be

(a) the proportion of Hindi and
English newspapers and journals read
every day in the Public Relations
Organisations of the Northern Rail-
way;

(b) whether it warrants an equal
number of journalists to be posted in
Hindi as in English; and

(c) if not, the reasons for posting
of present number of English and
Hindi Journalists?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) All important newspapers and
journals in English, Hindi and other
languages published in the areas ser-
ved by the Northern Railway are
scanned in its Public Relations Office.
The number of English and Hindi
papers subscribed by the Public Re-
lations Office is 15 and 5 respectively.

(b) No.

(¢) The scrutiny of newspapers and
journals is only one part of the obli-
gation in the daily routine of the
Public Relations Office of the Railway.
The posts of Journalists and Reporters
are created keeping in view the neces-
sity and justification of the work in-
wvolved.

Hindi Staff on Railways

Shri Rajdeo Singh:
Shri Bal Krishna Singh:

Will the Minister of Railways be

pleaged to state:

(a) whether the ban on the crea-
#lon of new posts in Railway Offices
fs applicable to fields relating to pro-

1616(al)LSD—S6.
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ﬁss of Hindi in Railway Offices also;

(b) if so, the strength of the Hindi
Staff in the Headquarters and various
Divisional Offices of the Zonal Rail-
way?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes. The ban on creation
of new posts applies to all ministerial
staff including staff for Hindi work.

(b) Information is being collected
and will be laid on the Table of the
Lok Sabha.

Translation Work on Railways

3528. Shri Rajdeo Singh:
Shri Bal Krishna Singh:

‘Will the Minister of Railways be
pleased to state:

(a) whether it ig a fact that only
one Translator has been provided in
each of the Zonal Offices of the
various Railways for effecting imple-
mentation of all the Railway Board's
directives and for doing translation
work also;

(b) whether itisa fact thatno
supervisory staff has been provided to
supervise this work; and

(e) if so, the reasons therefor?

The Minister of State in the Minis-
try .of Railways (Dr. Ram Subhag
Singh): (a) No. Depending on the
quantum of work offering, adequate
number of English-Hindi Trans'ators
have been appointed at the headquar-
ters offices of a'l zonal Railways.

(b) No. The translation work is
supervised by Hindi Superintendents.

(c) Does not arise.

Import of Raw Cashew-nat

3529. Shri Mohammed Koya: Will
the Minister of Commerce be pleased
to state:

(a) the approximate value of the
import of raw cashew-nut this year;
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(b) to what extent it has increased
due to devaluation and whether this
will effect cashew industry and if so,
to what extent; and

(c) whether this will result in the
retrenchment of any worker and if
so, the steps taken to see that nobody
is thrown out of employment?

The Minister of Commerce (Shri
Manubhai Shah): (a) The Cashew
Export Promotion Council, Ernakulam
has estimated import of 1,80,000 ton-
nes raw cashewnuts valued at over
Rs. 21 crores during 1966.

(b) The value of the import is like-
ly to increase by about Rs. 4 crores in
1966.

(e) No such results are expected.

Export of Cashew-nuts to U.S.5.R.

3530, Shri Mohammed Koya: Will
the Minister of Commerce be pleas-
ed to state:

(a) whether India had entered into
any contract with the Soviet Union to
supply cashew-nuts; and

(b) how far this commitment will
increase in value due to devaluation?

‘The Minister of Commerce
Manubhai Shah): (a) and (b).
export trade is continuous and
going on under Indo-Soviet Trade
Agreement. Devaluation would not
make any material change in that’

(Shri
The

is

Class IV Employees of Loco
Workshops

3531. Shri P. Konhan:
Minister of
state:

Will the
Railways be pleased to

{a) whether the Class IV Employees
of Loco Workshops, Charbagh, and
Carriage and Wagon Shops, Alambagh
in Lucknow on the Northern Railway
are subjected to deduction in their
pay as pool rent over and above the
quarter rent;

(b) if so, the monthly amount thus
deducted; and
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(c) whether the Railway Poard

issued a circular in 1957 in which such
deduction was disapproved?

The Minister of State in the Minis-
try of Railways (Dr, Ram Suobhag
Singh): (a) to (c). The information
is being collected and will be laid on
the Table of the House.

Suspension of Clerical Staff in Loce-
motive Works, Lucknow

3532. Shri P. Eunhan: Will
Minister of Railways be pleased
state:

the
o

(a) whether it is a fact that a large
number of clerical hands employed at
Locomotive Works, Charbagh (Nor-
thern Railway), Lucknow have been
superseded by their juniors;

(b) if so, the number of persons so
affected during 1965-66: and

(e) the reasons for taking this de-
cision?

The Minister of State in the Mimis-
try of Railways (Dr. Ram Subhag
Singh): (a) No. The clerical staff in
question are borne in separate senio-
rity groups, wviz. Establishment and
Non-Establishment and there  has
been no supersession in their respec-
tive groups except on grounds of un-
suitabi’ity.

(b) and (c¢), Do not arise.

Ayahs in Indoor Hospital, Northern
Railway, Charbagh (Lucknow)

3533, Shri P, Eunhan: Will
Minister of Railways'be pleased
state:

the
to

(a) whether it is a fact that the
Ayahs working in Indoor Hospital,
Northern Railway, Charbagh, Luc-
know were asked to work for 12 hours
a day during January-July, 1962;

(b) under whose orders this extra
work was taken from these Ayahs;
and v
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(¢) whether they were paid wages
for the extra work?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
singh): (a) to (c). Information is
being collected and will be laid on the
Tab'e of the House.

Over-bridge at Level Crossings in
Anakapalle Town (S. Railway)

3534, Shri M. S. Murti: Will the
Minister of Railways be pleased to
state;

(a) whether there is any proposal
to construct a subway or an over-
bridge at the level-crossings in Ana-
kapalle Town and near Narasapatnam
Railway Station on the Southern
Railway; and

(b) if so, when the construction is
likely to be taken up?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) (i) for the level-crossing at Ana-
kapalle Station, some representations
were received from the public as well
as from the local Municipality, for
constructing a road over/under-bridge
and they were requested to approach
the State Government, who have to
sponsor such schemes and also bear
their cost of the work. So far, mno
such proposal has been received from
the State Government.

(ii) For the level crossing at
Narasapatnam  Road  Station—the
State Government has already been
apprised of the feasibility of provid-
ing a road over-bridge at Waltair end,
but no final decision has so far been
communicated by the State Govern-
ment indicating the priority for the
work and the year in which they
would be able to provide funds to-
wards their share of the cost as per
extant rules.

(b) Does not arise.
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Shortage of Wagong at Stations on
the Kangra Valley Section of the
Northern Railway

3535. Shri Hem Raj: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that there
is a great shortage of wagons in the
Kangra Valley section and the food-
grains of the Co-operative Societies
to the Rail Head agencies in the
Kangra district are not being booked;
and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of State in the Minis-
try of Railways (Dr. Ram Subbag
Singh): (a) and (b). Due to various
limitations inherent on a Narrow
Gauge Hill section, booking of goods
traffic has always had to be regulated
to stations on the Pathankot-Baijnath
Paprola-Jogindernagar Narrow Gauge
sectian according to a guota system.
with the transfer of more locomotives
to this section in 1965 the goods quota
was increased from 13 to 17 BG.
wagons daily in June, 1965. This
quota has, however, had to be reduced
to 14 B.G. wagons daily from the
middle of August this year as the ex-
perience of the working of the higher
quota had revealed that under the
present pattern of ¢raffic on the sec-
tion some more Narrow Gauge
wagons would be required. Orders
have been issued for the transfer of
additional wagons for this purpose.

Within the present limitations,
however, a special quota is allotted
for movement of foodgrains and there
are no outstanding demands of this
traffic at present.

Broad-gauge line from Rampur to
Kathgodam
3536, Shri Bata Singh: Will the

Minister of Railways be pleased to
state: '

(a) whether Rail traffic to Kath-
godam, the rail terminus to Nainital,
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for both passengers and goods, is
much delayed due to the absence of
a direct broad-gauge line;

(b) whether it is a fact that a sur-
vey was carried out for opening of a
broad-gauge line from Rampur to
Kathgodam and the scheme had been

accepted for inclusion in the Third
Five Year Plan; and
(c) if so, the reasons for non-

implementation of the scheme so far
and when it is proposed to be taken
up?

‘The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) Movement of passenger and goods
traffic to Kathgodam is not handi-
capped for want of broad gauge
facilities.

(b) and (c). Reconnaissance Engi-
neering and Traffic Surveys for a
broad-gauge link from Rampur to
Haldwani (near  Kathgodam)—57
miles/92 Kms—were carried put in
1956-57. The line, was then estimated
to cost Rs. 2-84 crores, and was found
to be unremunerative. It was, there-
fore, not included in the Third Five
Year Plan. As the conversion of the
existing M.G. line cannot be justified
on traffic or financial grounds, there
is no prospect of this proposal being
taken up for consideration even in
the Fourth Five Year Plan.

Misuse of Railway Concession
Tickets

3537. Shri N. Dandeker: Will the
Minister of Railways be pleased to
atate:

(a) whether complains have been
received from severa] quarters re-
garding the misuse of Railway Con-
cession Tickets by the Professors and
Teachers of the Punjab University,
Chandigarh;

(b) if so, the details thereof; and

(c) the action taken in this regard?
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The Minister of State in the Minjs-
try of Railways (Dr. Ram Subhag
Singh): (a) Yes, one such complaint
was received.

Written Answers

(b) The complaint was from Shri
Balu Ram, Member Zila Parishad,
Fatehabad, District Hissar (Punjab)
alleging misuse by Dr. D. N. Shukla,
Professor and Head of the Depart-
ment of Sanskrit, Punjab University,
Chandigarh, of a First class conces-
sion ticket No. 17720 dated 24th
August, 1965 ex-Chandigarh to Banga-
lore issued on the authority of conces-
sion order No. 200718 dated 2l1st
August, 1965 issued by the Divisional
Superintendent, Delhi, in favour of
Shri Madan Mohan of the Depart-
ment of Sanskrit, Punjab University,
for attending the All India Session of
the Sanskrit Vishwgy Parishad at
Bangalore.

{¢) The Booking Clerk found res-
ponsible for the error has been
debited with Rs. 181, which repre-
sents the amount less collected.

The Registrar, Punjab University
has been asked to make necessary
enquiries and his reply is awaited.

Effect of Devaluation on Exports

3538. Shrj Heda:

Shri M. Rampure:
Wil] the Minister of Commerce be
pleased to stale:

(a) whether a study has been made
of the effects wf devaluation and simu-
Itaneous announcement of withdrawal
of the Export Promotion Scheme on
those commodities whose export was
being carried out under the former
Export Promotion Scheme;

(b) whether it is a fact that the
Export Entitlement gave them far
better scope than 57 per cent as
provided by the devaluation: and

(¢) the remedial measures being
taken so that the export of these
commodities is restarted and markets
developed after several year’s labour
are not lost?
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The Ministey of Commerce (Shri
Manubhai Shah): (a) Yes, Sir.

(b) In some cases it did.

(c) The statement outlining select-
ed immediate programmes to help
and develop exports, have been al-
ready laid on the Table of the House
on Tuesday, the 16th August, 1966.

Ore Mines in Maharashira and
Madhy, Pradesh

3539. Shri Narendra Singh Mahida:
Shri Solanki:

Will the Minister of Mines and
Metals be pleased to state;

(a) whether it is a fact that about
300 miles in Maharashtra and Madhya
Pradesh are idle and the production
of ore has dropped to 450,000 tonnes
from 900,000 tonnes produced in 1957,
as stated by the Secretary of the
Minera] Industry Association; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Minister of Mines and Metals
(Shri S. K. Dey): (a) No such state-
ment of the Secretary, Mineral Indus-
try Association, has come to the
notice of the Government. However,
it appears that the reference to the
mines relates to manganese ore mines
in the States of Madhya Pradesh and
Maharashtra. During the period 1961
to June, 1986, 15 mines were closed
permanently in the two States and
production in 169 mines was discon-
tinued temporarily, 117 mines were,
however, reopened. The production
of manganese ore in these two States
in 1957 was 607,600 tonnes and in
1965 it rose tp 609,900,

(b) There has been a distinct rewvi-
val in demand for manganese both
in the internal market and the export
market. Government have taken a
decision to canalise all export trade
in manganese through Minerals and
Metals Trading Corporation of India
Ltd, and gecure the optimum benefit
in terms of price and sale of all
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grades of Indian manganese ore. The
devaluation of rupee is also expected
to improve the competitive position of
our manganese ores in the interna-
tional market. It is hoped that these
incentives will encourage the mine-
owners to restart production from
some of the mines where closure was
not due to exhaustion of reserves.

Kerala Circle of Geologica] Survey
of m]a

3540. Shri Vasudevam Nair: Will the
Minister of Mines and Metals be
pleased to state:

{a) whether there is any proposal
to abolish the Kerala Circle of the
Geologica] Survey of India;

(b) if so, the reasons therefor;

(c) whether the abolition of the
Kerala Circle will adversely affect the
geological survey work in the State;
and

(d) if so, the steps taken to ensure
the continuation of the survey work
in Kerala?

The Minister of Mines and Metals
(Shri 8. K. Dey): (a) to (d). The
organjsational pattern of the Geologi-
cal Survey of India being functional
has to be reviewed from time to time
with a view 1o meeting the changing
requirements of work and program-
mes of investigation assigned to the
Department. In 1961, the work of the
Geological Survey of India was decen-
tralised on 3 regional pattern; the
ertire charge was divided ints three
regions and each region was placed
under a Regional Director. Recently
the working of the Geological Survey
of India was again reviewed and it
was found that the present work-
load in four circle offices, including
Kerala, did not justify the continu-
ance of the administrative set up at
circle headquarters and whatever
supervisory functions were necessary
in respect of the field parties working
in these areas, could be easily trans-
ferred to and taken over by the
contiguous circle offices.
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This reorganisation wil]l not, in any
way, affect iz working of the fleld
parties engaged on Geological Survey
of India programmes of mineral in=
wvestigation now in progress or those
to be taken up in the future.

Chargemen of Northern Railway

3541, Shri Raghunath Singh: W.l
the Minister of Railways be pleased
to state:

(a) whether the Railway Board
have received z representation from
the Chargemen of the Northern Rail-
way against the inequitable fixation of
their senlority  wvis-a-vis  trdinee
Journeymen/Journeymen of Northern
Railway recruited after the 14th
April, 1952 consequent on the merger
of the two categories of posts;

(b) if so, for how long this repre-
sentation has been pending with Rail-
way Board; and

(c) when the decision is expected
to be communicated to the Charge-
men of the Northern Railway?

The Minister of State in the Minis-
try of Railways (Dr. Bam Subhag
Singh): (a) to (c). The information
is being collected and will be placed
on the Table of the House.

Repair of HM.T. Watches

3542, Shri Narendra Singh Mahida:
Will the Minister of In.dllstl', be
pleased to state:

{a) whether it is a fact that the
watches received for repair at the
Delhi Office of the H.M.T. are sent
1o Bangalore for repairs;

(b) if so, how
repair a watch;

leng it takes to

(c) whether there are instances
where it has taken more than three
months to repair a watch; and

(d) if so the reasons therefor?
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The Minister of Industry (Shri D.
Sanjivayya): (a) Only such of those
watches as require major replace-
mentg are sent to Bangalore.

(b) Normally 25 to 30 days.

(¢) and (d). Longer time is taken
in cases where Customers delay in
communicating their approval to the
repair charges.

Wire Drawing Machines

3543. Shri D. D. Mantri: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that machi-
nery for producing wires thinner than
20 SWG are not manufactured in
India; and

(b) if so, the reasons for not per-
mitting the import of such machi-
nery from abroad for producing wires
thinner than 22 SWG in India instead
of importing such wires?

The Minister of Indusiry
Sanjivayya): (a) Yes, Sir.

(Shri D.

(b) Import of machines capable of
drawing wires thinner than 22 SWG
is allowed when essentiality of such
import is fully established.

Stee] and Alloy Steel Wires

3544. Shri R. Barua: Will the Min-
ister of Iron and Steel be pleased to
state:

(a) the present production of diffe-
rent sizes and qualities of steel and
alloy steel wires in India;

(b) what type of steel and alloy
steel wires and in how much gquantity

and value were imported in India
during the last year;
(¢) whether India stil] imports

wires thinner than 22 SWG and if so,
what are the difficulties in producing
such wires in India; and

(d) whether it is a fact that fine
wireg are drawn by WET process?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) Production of
various types of wires in the country
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during 1965-66 is given below:

(Tonnes)
Black wire 57,442
Galvanised wire
(i) Telegraph 445
(ii) Others 27,678
High carbon 22,083
Total

107,648

(b) The quantity and value of the
various types of steel and alloy steel

wires imported during 1965-66 are
furnished below:
Caregory Quantity Value in
intonnes  thousand Rs.

Electrode Quality 588 810
Galvanised W.r. 18,512 19,725
Others not of higl
carbon alloy steel 13,406 15,837
Of High Tensile
quality 4,12% 5,044
Others of High
Carbon Steel 5,357 9,899
Others of allow
steel 380 1,734

Teoal 2,374 53,049

(c) India still imports wire thinner
than 22 SWG partly because the pro-
duction is not enough to meet the
demand and partly because some of
the special qualities are not produced
in the coumntry.

(d) Generally speaking and in
majority of cases, fine wites are
drawn by WET process.

Steel Casting Industry

3545. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that elec-
tric arc furnaces upto the sleel casting
capacity of 10 tons are manufactured
in India;

(by whether it is a'so a fact that
in spite of the stee] casting industry
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being delicensed the furnace manufac-
turers still need priority sanction
from Government for the sale of their
furnaces; and

(¢) if so, the relief accruing to the
steel casting industry on its being put
on the list of delicensed industries?

The Minister of Industry (Shri D.
Sanjivayya): (a) Yes, Sir

(b) and (c). The necessity of ob-
taining a priority sanction any -lunger,
by furnace manufacturers for the sale
of furnaces is under consideration.

Import of Galvanised Wire

3546. Shri Kuo. Sivappraghassan:
Will the Minister of Iron and Steel
be pleased to state:

(a) the quantity and value of galva-
nised wire being imported in India
from different countries;

(b) whether Government do not
grant permission for producing gelva-
nised wire in India on account of
shortage of lead and zine which are
imported from abroad;

(c) whether it is a fact that lead
and zinc needed for producing gal-
vanized wire do not cost more than
5.7 per cent of the value of galvanised
wire; and

(d) whether the import of galva-
nised wire instead of import of zinc
and lead means unnecessary wastage
of foreign exchange and the steps
proposed to be taken in the matter?

The Minister of Iron and Steel
(Shri T. N. Singh:) (a) A statement
showing import of Galvanised wire
into India from different countries
during 1965-66 is laid on the Table
of the House. [Placed in Library.

_See No. LT-6938/661.

(b) to (d). Further capacilty for
galvanised wire is not being created
at present not only on account of
shortage of lead and zinc but also
because of want of sufficient foreign
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exchange for the import of the requi-
site quality of wire rods, Certain
specific types of galvanised wire have
been imported taking into account the
indigenous capacity for production of
such wire. The general position is
being reviewed from time to time

Loss at Durgapur Steel Plant

3547. Shri P. C. Borooah:
Shri Prakash Vir Shastri;
Shri Hokam Chand

Eachhavaiya:
Shrj Onkar La] Berwa:
Shri Alvares:
Shri Jagdev Singh
Siddhanti;
Shri Bade:
Shri Yodhvir Singh:
Shri Kashi Ram Gupia:

Will the Minister of Iron and Steel
be pleased to state:

(a) whether it is a fact that the
Durgapur Steel Plant is suffering a
loss of Rs 25 lakhs per day owing to
labour unrest; and

(b) if so, the steps taken to norma-
lise the labour relations there?

The Minister of Iron and Steel
(Shri T. N. Singh): (a) and (b). Dur-
ing the recent labour unrest at Durga-
pur there was stoppage of work for
some days and conseguent loss of
production. It is not possible to give
exact figures of loss suffercd. But
there was of course total loss of
production on a number of days, and
a reduction in production upto the
time, full norma] production could be
resumed. The average production is
of the order of 3,300 tons of hot metal
per day.

Mr. Deputy-Speaker:

Now, papers
to be laid on the Table,

Shri Pathak.

12,14 hrs.

RE. ARRESTS OF GOLDSMITHS
T fEm g 2 fr oo
T3 VS Fzad AT FOIT ATH Tql-
FOF qar &1 F FT AT @ § AR
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WS FEATd § @e? wig g ¥ s
afe FHeT #1 dow g€ & ford afaw
S @gd 7 @ w1 A famt £
T A ArdAT & F qTe 3 F1 dgw
a1 griT, A 7 o1 agt o7 s 47
@ &, firewar g1« € 1 s w7 i
Tt wwe g I w7 o 51w #1 99%
T [T G | FT R AT
Tl faaTe FX & ®1E duAr 2T ¥

| T 7

Mr. Deputy-Speaker; Order, order.
Matters cannot be raised like this, He
should give notice,

Shri S. M. Banerjee (Kanpur): It
is about the release of those persons.

sft wy fed : %z AT fadt £

Mr. Deputy-Speaker: 1 will con-
vey your praver to the Government.

Shri Vasudevan Nair (Ambala-
puzha): Sir, the Prime Minister said
that the question of their release will
be considered. Why should they give
promises like that if they cannot ful-
fil or honour them? The Prime Min-
ister clearly stated..(Interruptions).

Mr, Deputy-Speaker: Order, order,
I have already said that I will con=
vey this to the Government. Now,
papers to be laid on the Table, Shri
G. S, Pathak.

12.16 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT ON ADMINISTRATION OF
CoMPANIES AcCT

The Minister of Law (Shri G. S.
Pathak): 1 beg to lay on the Table
a copy of the Annual Report on the
working and administration of the
Companies Act, 1956, for the year end-
ed the 31st March, 1960, under sec-
tion, 638 of the said Act. [Placed in
Library., See No. LT-21/68].



7393 Papers laid BHADRA 4, 1888 (SAKA) Re: Arrests of 7394
Goldsmiths
NoTIFICATIONS UNDER THE EXpoRT (1) A copy of Notification

(QuaLiTy CONTROL) AND INS-

pEcTION) AcT, 1963.

The Deputy Minister in the Ministry
of Commerce (Shri Qureshi): Sir,
on behalf of Shri Manubhai Shah, I
beg to lay on the Table a copy each
of the following Notifications under
sub-section (3) of section 17 of the
Export (Quality Control ang Inspec-
tion) Act, 1963:—

(1) The Export of Rubber Ice
Bags (Inspection) Rules, 1966,
published in  Notification
No. 5.0, 2216 in Gazette of

India dated the 22nd July,
1966.

(2) The Export of P.V.C. Leather
Cloth  (Inspection) Rules,

1966, publisheq in Notification
No. S.0. 2377 in Gazette of
India dated the 6th August,
1966.

(3) The Export of Gum Karay
(Inspection) Amendment
Rules, 1966, published in
Notification No. 5.0, 2454 in
Gazette of India dated the
12th August. 1966,

(4) The Export of Rubber Hot
Water Bottles (Inspection)
Rules, 1966, published in Noti-
fication No. S.O. 2459 in
Gazette of India dated the
16th August, 1966. [Placed in

Library. See No. LT-6922/
66].
st vt (feme) @ gaEEm

ARYZA, AT AT T IVAE |

Mr. Depuiy-Speaker: I will come
to you later. Please resume your seat.

NoTiFicATION UNDER EmPLOYEES
ProvipeNt Fuwp AcT, ETC,

The Deputy Minister in the Ministry
of Labour, Employment and Rehabili-
tation (Shri D. R. Chavan): On be-
half of Shri Shahnawaz Khan, I beg
to lay on the Table:—

No. GSR 1119 published in
Gazette of India dated the 16th
July, 1966, adding the paper
products industry to Schedule
I of the Employees’ Frovident
Funds Act, 1952, under sub-
section (2) of section 4 of the
said Act. [Placed in Library,
See No, LT-6923/66].

(2) A copy
Provident

of the Employees"
Funds (Twelth
Amendmenty Scheme, 19686,
published in  Notification
No: GSR 1187 in Gazette of
India dated the 30th July,
1966. [Placed in Library. See
No, LT-6924/66].

AMENDMENTS TO THE KERaLa WEIGHTS .
AND MEASURES ( ENFORCEMENT)
Ruwes, 1964

Shri Qureshi: I beg to lay on tne:
Table a copy of Notification No, 59465-
K2|65/|RD, published in Kerala Gazette
dated the 12th July, 1966, making cer-
tain amendments to the Kerala
Weights and Measures (Enforcement)
Rules, 1964, under sub-section (5) of
section 43 of the Kerala Weights and
Measures (Enforcement) Act, 1958,
read with cluase(c) (iv) of the Pro-
clamation dated the 24th March, 1965,
issued’ by the Vice-President's dis-
charging the functions of the President
discharging the functions of the Pre-
sident, in relation to the State of
Kerala. [Placed in Library. See N©®
LT-6925/66].

Mr. Deputy-Speaker: Now, what
is the point of order of Shri Bagri?

12,183 hrs.
RE: ARRESTS OF GOLDSMITHS

ot anrEy (fgmm) : #r smEed
FT SO § | @ of 7y Formdr ¥ Eviwrd |
&T qATer IETGT 4T, T H/T9F FgT 947 fo6
Aitfew 3ar =fgd | & Fafew farar
o T% 500 AT §4g F qTHA e

B IF T T} OF g TN ATAT )
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Message from R.S.

|t arTE]
197 & e QAT JarT JY god 9eT
g #\w agT "Eed &1 HaT gl wr
T FY WA § 9T AT qFAT X 0
WA saw &3
A wr-uEv Aifzw fzmm € 300
A F1 e & araew #, W
F wgi frewme gu & e gardd &
arre & AT fregeardr & faar s g% &,
o T FRE #ag & aran freeEra
FOYF QAT fRar ... (cmwEw) o

s @Rl (3gTgA) g FAEr
qrEee W% AET & 7

st aeE : F wrod ag frdea v
f& oo ¥% g9 FA-EWA T T FT
F agl 9 feerd & graew ¥ aa
A F FZ | ARG IH I ATH agw A
g, |feT g o frowrdy &1 g9 &,
IF 9T B AT AT ATY | Sy ) |

Shri Raghunath Singh (Varanasi):
. 8ir, under what rule is he raising the
point of order?
Shri Tyagi: Some procedure has
to be followed in these matters,

st AT : 77 7 qaEAT w1 N
EQ

"

Shri Raghunath Singh: This is a
speech. This is not a point of order.

Mr, Deputy-Speaker: Order, order.
The calling-attention notice has been
disallowed by the Speaker. There is
no point of order. Message from Rajya
Sabha.

Shri S. M. Banerjee: Sir, I rise on
a point of o-der under rule 376.
12.20 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, 1 have to repor; the
following Message received from the
Secretary of Rajya Sabha:—
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“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajva Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 24th August,
1966, passed, in accordance with
the provisions of Article 368 of the
Constitution of India without any
amendment, the Constitution
Eighteenth Amendment) Bill,
1966, which was passed by the
Lok Sabhg at its sitting held on
the 10th August. 1966,"

12.20% hrs.

COMMITTEE ON ABSENCE OF
MEMBERS

EIGHTEENTH REPORT

Shri Khadilkar (Khed): 1 beg to
present the Eighteenth Report of the
Committee on Absence of Members
from the Sittings of the House.

Mr. Deputy-Speaker: Shri Satya

Narayan Sinha,

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao) rose—

=t awEt : qet I F fawfad #
FCHTT T FN AT FATE A A0 A VAT
FiE gar AT AL H K q oF Fifan
sraor Atfem feam av 33 &7 a7 TW T 7

——

12.21 hrs.
RE: BUSINESS OF THE HOUSE

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order under rule

376.

Mr. Deputy-Speaker: Order, order.
We cannot go on like this, We have
finished one business, There cannot
be a point of order in the vacuum.
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Shri S. M. Banerjee: How can I
give you the point of order? A point
of order is not a document.

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): Shri Satva Narayan Sinha is
not well. He will make a statement
at 5 o'clock today.

DPr. L. M. Singhvi (Jodhpur)
rose—

Shri Tridib Kumar Chaudhuri
{Berhampur): Sir, we have not been

able to hear what the Minister an-
nounced just now.

Mr. Deputy-Speaker: He is making
the statement at 5 o'clock about the
business for the next week. He is not
well and he is consulting the other
ministries about the important work
to be taken up in the rest of the ses-
sion. S0, he will make the state-
ment at 5 o'clock.

Y 7y faRT (A7) : 3z e
FLITATITATFFATA AT

ot amdt - oF O FITARY &
FETA qrATETR w7 foeer-
frat 7z 707 A1 2 F wfe azafrqar
= 5 oz frrgarfeat #4738 ?

12.22 hrs.
RE: POINT OF ORDER

I am sorry,
House.

Mr. Deputy-Speaker:
Shri Bagri is disobeying the
Please sit down.

Shri S. M. Banerjee (Kanpur): Sir,
T rise on a point of order,

Shri Raghunath Singh (Varanasi):
There is no business before the House,
How can there be a point of order!

Shri 5. M. Banerjee: I am coming
to that, e
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Shri Raghunath Singh: On what
basis?

ot 7y fom@ () : swEm
Ry, Y §eg W {9
IF & WAL 2 TE AT T4 OF AT
HqEEG AIAT ATAZ ATF ATET 4 FC @
FA WA F A9 A% &7 @

IH GAAT /T FHAAT TR |

=t Ty fag - JF wy A #
& AW A g '

Shri S. M, Banerjee: My point of
order is under rule 376(1), It says:—

“A point of order shall relate
to the interpretation or enforce-
ment of these rules”.

I am not saying anything about the
business of the House but about the
interpretation of the rules. Under
rule 197 which deals with calling-
attention notices, you will kindly rea-
lise, Sir, that a calling-attention notice
can be tabled only on three or four
conditions which I do not want to
read because you know them better
than me, The calling-attention notice
which Shri Bagri has given refers to
a particular matter, of the arrest of
500, 600 or 300 of the starving gold-
smiths daily outside Parliament House
and that has been rejected on grounds
which are not known to us. My point
of order is whether a calling-attention
notice which relates to an urgent
matter of public importance, which re-
lates to an immediate occurrence,
which relates to 3 matter which deals
with the Centre, could be rejected so
cursorily. A solemn assurance as
given by the Finance Minister and

by the Prime Minister 1n this
House .
Mr. Deputy-Speaker: Please read

rule 197(1).

Shri S. M. Banerjee: I know, the
Speaker has the discretion but my
point of order is under what rule. ...
(Interruption).
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Shri Madhu Limaye: The discre
tion should be properly and reason-
ably used.... (Interruption).

Mr. Deputy-Speaker: We cannot
go like this, four people standing at
the same time.

Shri §. M. Banerjee: Kindly .llow
me to complete it. I am completing
it within half a minute. I bow to
your ruling. You have an inherent
discretion, an inherent right,

Shri Madhu Limaye: Not unfetter-
ed.

Shri S§. M, Bamerjee: Since this
matter is directly connected with the
Centre and an assurance was given
not only by a Minister or Cabinet
Minister but by the Prime Minister
herself that they would be released
and that she would consider sympathe-
tically their release, instead of releas-
ing them they are tortuously being
arrested daily. If this continues, I
do not know what will happen in this
country. It is not a matter of gold-
smiths alone, The entire counry’s
sympathy is with the goldsmiths. I
will request yau to ask the Prime
Minister to fulfil her promise,

Mr. Deputy-Speaker: A calling-
attention notice can come up before
the House only with the consent of
the Speaker. The Speaker has disal-
loweqd it. There is no point of order.

At wg fam@ ;. w42 F a1 A
g 1 ag arus Aofw A £

Shri Dinen Bhattacharya (Seram-
pur): I want to make a submission.
About two lakh plantation workers are
on strike in West Bengal; the Police
had fired on them and one person has
been killed. On that a call-attention
notice was given to you It iz my
humble submission that the Minister
may make a statement on the situa-
tion in the plantation area in West
Bengal,

Shri Hari Vishnu Kamath (Hoshan-
gabad): I rise on a point of order.
They have made a submission and
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yvou have said—and rightly so—that
a call-attention notice can be taken
up only with the permission of the
Speaker. But the Speaker has assur-
ed this House times without number
during this session and earlier sessiong
also that a call-attention notice, if
it is to be effective, if it has to have
its impact must be taken up in the
House within two days of its being
given notice of,

May I invite your attention to the
fact, to the very regrettable fact that
it was on Monday—if my memory
serves me aright—that T and some of
my other colleagues gave a call-
attention notice on the reported
dumping of imported rice intp the sea
at Cochin Port because j; was not fit
for human consumption. Even today I
was told by the Lobby Assistant that
it was under consideration. The
Minister is sitting pretty on this. He
should be taken to task.

Mr. Deputy-Speaker:
that,

We shall see

=5t oamet:  (fewmw)  Snmeaw
AgIET, 197 7T UF AT g {1
Mr. Deputy-Speaker: He
please sit down,
Shri 8. M. Banerjee: Why don't you
ask the Minister to make a statement?

may

Mr. Depuiy-Speaker: Please sit
down,

Dr. Singhvi:

Dr. L. M. Singhvi  (Jodhpur): I

wish to express the concern of this
House and of myself about the long
absence of Mr. Nath Pai. 1 should
like to know from the Chairman of
the Committee as to what is the state
of his health at present, where he is
hospitalised and when he is likely to
recover from his present illness and
come back to this House,

Mr, Deputy-Speaker: Any infor-
mation, Mr. Khadilkar?
Shri Khadilkar (Khed): From

Mr. Nath Pai's communication that we
have received, it appears that he has
been advised to remain in the hospi-
tal for some more days.
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Mr, Deputy-Speaker: That will
some up later when the House has to

grant the permission,
Mr. Siddhanti.

1828 hrs.

MOTION RE: SITUATION ON
INDIA-PAKISTAN BORDERS

= TR fag fgt (7o) -
JuTerEy wiga. & we v wAaAfy ¥
frefafar swama a7 & 7w w7

“fr gg awT wrea-ariEeTT Ay
a7 feafq & &t § 1w,
1966 T Fiaem d6T gra
far o TFew T fa=me
Frr 2 1"

FATY TET W4T AERA A A1 a9
ot & 99 71 A A o, 91 foaee & fag
IAFT eara femmT Amgar g 1 gEE
I AT H Ag FAT & —

“I can only give broad indica-
cations.” )

T

“Since the period of Indo-Pakis-
tan conflict in September, 1965,
Pakistan has been making all-out
efforts to increase its armed
strength.”

Then:

“New fixed defences are being
constructed and others improwved.
Ordnance factories are being get
wp and expanded.”

“Pakistan has also obtained
assistance of one or two other
countries for the supply of arms
and equipment.”
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%@ 92 ¥ AT WA ¥ ag frdam
FCAT avgar § fr % a1
% foq o ¥ wrawaw Al v Az g e
drami w1 qgg fFar smin w7 @d 937
FA D awdt § ? oy v F oy
HY AT g€ w wE v e § gy

T T WUAT HETAT 9T FHREY WA
1 & ot &faF s Faw frae & 9%
& =7 #1 agr @arai o wfw & amy
T T FY THATIT A

faar A agl = WY & I
glaar<i &1 sfweor faar s, qfear
g diraR AT T ¥
T ¥ At a7 FAI AW O A F
T F T Tt H 707 2 |

=19 #Y oY agt F T AT afE
qYT ZHC TIT A § I I WIS
Fre_7 fa o forwr 5 oar =91 7 7@
FHTX 397 & TEH T AN &, A gE
qadfeai mfz #1 afgsw &Y a3 1 39
ferdr wamat ®Y g3g F44 ¥ fow 7 A
79 ¥ qg=T g g 98 7 & % &
F qTF Y gHTL AW T WO A § qgh
F @ el &) QO A ¥ gfaard &
IoaT F fefey faemt ari

a0 gaE a3 § 5 amgat a1 @l
T T 17, 918 77 WA FE AT gL
¥ & | FTe A gu F 2| fF agt gy
qHafod AET F AT IT F FVAI F
=< @ 99 §F AWi A4 "gdn faar
argEt & fAg &= < T 438
gra st g fesaArmasrarad
W4 qg 9HE W aq IT Y AGAA
o F7X FY AEwmEAT T gl afed
faferaedt & 71 anie frodi & AT
3T #1 1T 43 famr o o & @@
gaTT fag 7 IWTT AR |
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[y wzvie fae fage]

et A A A FATT gITIr A §
I9 @i o A7 AzT T WA e 5 E
IF 97 gurt aF {937 7T g2% dF
Tifed | /1< S99 & T AT ATHAT T
arfgg fom & fa smoew ¥ ) 9 37
HIHA N FT AT § T BN LEA F
T AW A AT | AR E oI 67 AR &
91 HETAAT qg=TE 1 |

ot 7 ¥ o1 gATT WA £, AR
7 99 &1 AT 9T &I, A F wW w
gz w&=u g1 J1fgd fom & 7€ el
g @ FAAE T F 9F F1 A
TTHAT i 9T WG a1 F FHHF
TFEE SN | HSHI BT M A FET
i Y &% & 9 g arfgy arfw aglh
o fafaedt &7 fomm ST g ET A H,
F 71 7@l 9% 9g = 7 gL gaar g
T TFT & A FT F L&A F 0
SaRy gt ATl

o wyefeg : (afirr) © sherdt
g w7

st smaa ey fagit @ e
W 97 &I & W1 AT 9w Y A
T g w4 fF uw wuT Fa qrEl
#qFer AT 2 1 g 7 fHay ot A
g T wrg, g fem A AT AaAr
Bl

agETe HT AT 7 AT AT
qifeeard W F g g7 T § |
S T saRT g Wit g
wfew sutar § | JWT HT 84T TG FY
&t oFt ;) w1 aifgd faw &
T &1 qHTAAT 51T dN G F I |
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wrer & § 927, fafern, waw
FE "W WA § Wel gurdr samedy
gz g1 wrfga | avm e faet g
TFT FAT AT FAF AA g, AOIAG
fame & 5 avwTT 197 & A9 FE
TAT T@ w0 Afgy, afeF =B
QT TI0FT ST FWEET 9T T I HT
ZHa w1 fear

ST A% Q@1 qTfEATT 51 5§,
e afrT mfsena og awemer 2 fe
qg1 97 ag 4z ATF FEEAr /AT 9@
T AT w AT AR
== w1 gamr g g fr qw aer w
AR 1 2T 1 07 TIAAT Fg FAT
gfaame i | aga |7 S T 34§ b
T T 1 A AR A AL AHA
gfeer wdT ST F1 T AT G AT
@ g § gwarw g F sFem e
Ty AT g Tveq {6 0 g g an
a7 qor 31 3 T afs far s & #51
A 7@ wq A1 39 F1 fawrw 7w feafe
&7 Q31 a7g e e | 74 arfeer
Hiwr & faq 91T @ e gHTE AR
TEAE FTAT AFAT 7, I T FHA
g f& wg & Hran feaw & fag am,

- g, T, g, fam Az W s

g9 Fi HIAT FH FIAT =0T |

T FH FF TET T AL A7 e
#1 gl wtaee faar mar ar w9 #
FOEA A A T A &
T WWG T F JAT T BAT A R A |
o =il 1 @I e FaT F A
¥ AT W 99 F FOC A1 gaAT "ot
gt #Y A1 "war, Afww wmafa @ 9T
grett § v o= g s T T @, Wi
far gaaT g v € o wwWE,
w a1 faedr wifez  wfea §
g g F FEA § 9 I ¥ 59 et
& a9 I AW F GedAl FT AT G LN
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A 9161 9T AT T F7 gardr v
T F1 JAT &, W = FAT AT ALY
39 ®1 99 § 97 v AT & gatea
fopm /@

7 g9 F1 ag wAR g fx gader
¥ «ff oifsem &1 zfqae iy B
#1T AT €, F9 qR AT I F1 A
OET T G U R E, IACAA AT
@€, & aTH] &7 o717 g29 ¥ 7@ W
g8 A9 gfgardl &1 ¥F FAT AE
ST AT TEAT BT & T F HraT TATRT
¥ ST FTH EW 0 wCEAT AMEC
foerr e w3 a% 4 gwr 21 fres
faei g wvr dad oy & 1 ag A AT
fawa ar fx g9 &9 g7 2, Ffew
IHAE TW A T AT L AAT
ifien, afew sarr s wo wfed |
W F foalr 720 o AT A7 g AT oA
7y fAsiT SoAr €, 99 T W1 JIETT AT
qEIAT A4 =@rfgd " I H 4w
| a9 A1fed, F51 70 F8 A
T I FG | g, TF ©ATA TFET FAT
arfgy f& fedt s ar # wafa-
SF A 5K A w7 g fag A
AN & syeg< o 359 fafqz 71 w1 afy-
FTY agl @ ATiga A 947 AT F T/
F 3 frreet wa ok was e
M F FIT aTHC F1 9QT7 Frmew
Tw® |

e gfary & &, o & gue
TgT AF OF TG AT, IT FT AR F
HATH T AWl §H &1 OFT Na° HeAT
afeq forr & ag g4 fawr @
wr§ |y ara 7 g fv g 7 faw wik
g w fuwd @ & wwaar g e g
o ¥ qg o< &, dfew § A
sfaeen w6t & faew € f5 A
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ag TALHET & A9 H TG A A ®F A
/Y § @, afew e wfem @ a9

& o7 T & o faw a3 §

AT o'n & 9 fas uF ag A | AT
wfe FY 432 FA T qFEE T I F¥
g w9 FT g1 war At Anfeg

qwfdd & AL H W A
ATl F A AAX FAT ATF HATC Y
W & fF 9F A T § goprfa
w1 A AT 4y @ o @ oA
aq ag ag AT wmA # fF gH o aw
adt ama, wowfE fufeed 5@
# gt wrda | & wgn g fE oA A
AW Y Tl iz § g 73 2, AT
%Y afeqr 7 61 A7 AT F 1 T FTOT
g Hup FEdAl W oy wEAl & fmiw
& e A 9@ wiw @ arfegd o
X A/TAA Hopwier amam & AT gET
g ¥ ORY a4 1857 qeT £, 418
&, @1 T q(ST HIX HAOITET FT HFTIAT
B AR E? W O E AP F
gfaardt #1 s F@r =Tfzm oA
"7 &1 37 F1 90 foew v anfzm
o gurt Wiz & § = o wfaard
® ¥ §fqw faar & 7%

qY ®IA W9 & HTRY H1IZ A
¥ gg 714 @l § | "7 gRTa ag FHA
g g9 g 9T AMM & A
gm % gl gm 7 TR oW
ag femm wlk gEd Al § &R
@, q Tg T A5 9T Zhit o

mmaaﬁuﬁﬂaﬁmw‘ra‘r
& ®E | g ¥, FEP w8 W
gaenr g, afew & W & gra w9
a1 wX wEw wdr ®7 fAaaw w0
arget § o s o # o & & el
91 @, WX W) & 9 qE §
@ #q ¥ e @ WA | gafan
o= w141 #1 @7 F 8 S §5 ot Tar



7407

Situation

[+ sa27 Pag Pagra]

2, 98 F1 T & fad Ao ¥ Ay gee
Afr 2 37 & Y dfw § I =
sreatfer Aol | A gfaad & 7 a7
Af 1 A e Afed | 92 ey ST
AMfgd & ITH 9T A F F, TR
A o4l ® I, I 0 F FIC
et < F7 FYE F T AW Q|
A g & @ oA WA § )
it § W wayd &fw § 7K F w7
1 A sfawer qdr v fomar
guR g SN I @I & | AT
ag s § fe 7g 97w faeme ot
F & AfeT & wgwr oamga §
A ot wfes mgEafy v oax
et Tifgr | oF @fw Y W9 9z
T E TE | TAF T AT T AW ;G |
IqET @ O FY Toer g1 4E & S
%7 TG A% ¢ | IH qATd WY Ay
2 wefear & 1 w7 o9 dom ¥ SEET Y
TATT T "l § | I9% qrar faqr &
ANfF 35 & | I75 G FAA FT F1E
Yo TG § | O WIEAT ¥ g A
F 419 IHIF § | 7T WY 39 FF Y
FAHT AT G TFA & 1 F g g
fr fr Frewz e § e At @ fafim
A g F ¥ O dftw § fre
F wdi & frdt AT A7 2 w0 W
WE qg 94T q9 A A IT FHT 1 QT
FE HT DI FY AT | FHY q A
searfea & o sTET df F ¥
F & fag dare @i

®% s oo G oA
£ 1| 3T Ty EF ¥ aeax f dfaw 43
§O & | wrE wy Ty afwi A A g
™ AW #F wig of faw 95 € f5 o
aga da & fooelt  a@w=rd & @
foar & 1| fogeira & @9 & § S AMRA
® NF aF gk 9T Afwl § foat
W@l ¥ s fFar cowt w9 ST

AUGUST 26, 1966 on Indo-Pak. Borders (M.) 7408

& 1 § wrt ot ot sifas aggd ¥ w
F | e IRy ge-yfard
a0F WOEY JWAT TIfgd | W AR
Afs AT ) mar & oY 99 & A
fafasr & s/ax Y w7 37 FY AT
o =ifgr 1 foe wfas & =fas
afrst 31 fafas & @ymar o aFar
FOTY FY FATTW FY AFT wAlEH | AT
Y fae oft s w6 ot sfee w3
qge AfAFT F1 A GATL HTHA TEAT
arfgd | @gr gard AT A e w0
& | e #1 Nfegi 1w, frafim & 7=z
AT & wreaT AT gt g 9T ¥ 43 3¢
o @z @ E a0k H, T, &Y H
T qgT I IQr S\ ¥ ALY 9ar § ay
T 7 AT § | AEA IR 7 THT ¥
W T 3T AT FE TR & | IA O
T FA AT F AT ITFT W AR
qTETE el & | & AT g A ¥, 9
wifer F HmTH F ST @I gw & 1 ZATd
avT #1 ag wau wF= & fr Oy AR
dfrst & fau faa amm & gar
HTITOFAT 2, THFT AL F1 =qa2q7 FY
T | TRy A A B e A
& T TEEAT g TS 4v | 0% qgge
AT A qgt qgAT | I St
1A Faw agi & @agr afen fefgsi
#T q ¥ IR AO9 FC 7 fq@w
gATL 1T &A1 T AT F HF AT
#1 | g oz foad 37 8 sgrge @
I AR T #7117 gATL fearsy
¥ AggT T F TER WO F ¥
IR I TG A F ;Y A ¥
N FT F9TAT | AT AT fww E T
JATH FT JAH A I AR IFT
FUET AW FT TAT KT & 1 TEX A
9 g1 ar A ww W afaeer gt
of ¥ # #gar g fe Ao g g 13
THH BIS g %1 AT AGL & | A7AT F
wfreror &, #1€ wofe 7 aw & &)
af goear B, oft T & 99 wg
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qgTEY O ST qTrt # A} fowgia aar
& wert & g foran &, faeit st
¥ wirgr fomm & W% fomd o< o = oY
1857 ¥ I8 F WEATE ATaT & 7=
T gq &, TH Tgrgl I 1 AT A AqH |
& gart 3w FY @ w41 | g o
O ¥ qSE ARG FI, g A g
AQT, ¥ TR F FIC A o7 0 § A
F FEqETEl T AT § | TR a9
/T WOET 7 FL

s # & g7 &Y T g g &
A AT gEe § ITF FI v wdT
ot w=gr @ & fawr ¢ 7R
IR Gar frar @ gad af o
T Tt & o o aer g 7
FT TEAr $TT H B G197 |

Mr. Deputy-Speaker : M otion moved:

“That this House takes note of
the statement made by the Minister
of Defence on the 1st Angust, 1966
regarding situation on Indo-Pakis-
tan borders.”

Two hours is the time allotled. We
should close by 2-30. So, Members
will please take ten minuies each.

St ANEAA RIWAT (WA ¢
IS HERA, AHT T TET HIA F
TG @ T A & g qfar
AT HEIET A U ITET HI HE T
S AT WA A F e fed §, 3T

" fq=re e smga # ag FEAT ST
g o sforear welt < & 3 i1 qamr a9
@ wgeEm §1 o @l ¥ g A
sz HieR qEar & e arfaear amrse
1516(ai) LSD—T.

BHADRA 4, 1888 (SAKA)

on Indo-Pak.
Borders (M.)
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T # few IER ¥ g wF
& a1 am W) gfaare T@r @
& 1 WA afae wer o & gH aarar
& f& wifeear woer &fas oifes agrr
FTECA FI@T & | Ia% qfaai
FraEaT 98 T § | FaT oA 5 Fefaat
1 @grw 7y fefa w¢ far g
IEr wE W F W afg & @g,
Gar sfawer 747 ot & w27 § 1 foew
73 & Jafs gaft aris $1 A g
FTfT ToTRY Ot o, Tt v vaE qfr
FIAE| @7 aF I w7 w2,
I i ¥ v At EF fra ¥ E otz o
SEFRA AT ITIN S @ E | HF
|1 &Y /19 A Gro FHro Fo fefqa v
ag % fg &, st aifeer frsa
T FIOHIC § 4 Fao 3qq fefamrT
T G BT W@WHAT § Ffed AF TR
a9 wiF A W AR gEY d@fea
frar g 1 g ammy ol 51 wgw F1 B
STEwFAT AG €1 ¥ g H19 fawe
¥ 97 Wt =i § I Srak § )

a7 T (S AER A Ag §
g 3 ga A aA-FaEr wfear
g ot arfieer &1 agEaT 7 WE |
SR 1A QT #1 qEaaT 3 @7
g o A weEd A 99 A g
T AT TEAE | T L IWF
QF dgd 95 WAT F1 @ dS7 E |
gH vad +t wer wadr § 1 gafaqg
Y g I W wiewd T g |
i it & wifeream &y a1 €7 fRT &,
g qifeer 1 ey 19 oK G 21
fair § 1| wifee & q@ 7 i S/
ST 9 & qEES H QAT @A
& g 1 wv=Ed FT &9 a1 49 € .
F guTv W o Fgd & 5 gw wfewr
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[ fr s @ qaE |

o fegem & 9= ¥ qeew §  fow
WA H I QA & A
wé wvay &y feaf o www w @
wg ug § fF weT A A FE FeW
sfreit st # fa sk qfed
wiy ¥ & A for ) qa I
S ¥ wf wifes™ & w1 §)
W ¥ T T TR AT FY AT X
§ wgl ¥ G ¥ &) FAAET W
o g fuw few e wEfE
o g f1s ¥ ga divar wwv 7
W oww gl sk wias a@w A
wrawFar 46 w A 3 fed g
wafs qiffea SRS 41 a9 I8N
w1 T oA qfeeae ax greaw fat
§ FOAET ¥ 0% agm 8 TN
gtz 3 w7 i g0 AR § A T
qfear qT =@ F1 g1 W W w
¥ @ T W e wg @ & IER
v W ) fegEm B Fe W)
sfaen wet w1 s e ag g fF
T @ A g afow s §
& T ¥ s &9 s § arfeear
o gfEar 39 o, I ag wwr g fw
@ faar o) $w ag wew 5
T fegeam =t = far § iR
w7 ofemm #t @ §
i g 79 A A W Iw @
@ & qafae werde #1 oY arfeam &1
WE A I IEA A O w0 @ g,
TEHY T AT AT | &9 F €T W
waHT atq W1 § wfown wey o &
T ATEAT g 48 & {6 T ag o
tfis e qi s sx @ & &
O A ST T A < g i

=Y giaar< 37 9%, SaFT AT g .

W 99A TF FEA 4w
MR i wwdwm A ag g g 5 ogw
gifeear R fggeam™ #Y A
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orge d99 & | g HEHT WA §
f& 3w ag w7 & 1 Afew 3@ A
ag 4g & s wgi 9% fegeam
T § AT §99 7T A4S g §
qex mfsar, g% FE AfFT J77 aF
qiffear &1 TFEg g,  AR-HEA
19 ¥ WA9T ¥ Tg TEN graT @
o fw Gzt 00 7 ¥4 399 ag AE
sz 2 5 awr  wfase v gfas
Wy & W ZAET swrEAT wiw 7
oafg wudaET arferT 1 ArE-sae
99 A F TrAg F a0 T8 wigwT
o oW W@ g & A
09 F AW 9T AT AGF I H 2
2 & sfawm w6t & ST wgan g
f& T I AAFT WX TH
ara ¥t goT § f5 9w & seafawra
ar Rz 3 @ § 5 am-hge 9w
T Aa9a § T AY w2 ag G
ar AA-AAS §9F F AIAT qg &
It fs thaw fewma & famar 2
71 o feda Y ey o fasmar 2 0

ol & gy FgAr AEa g
fs Tz £ gl wY gw "7 S
i o e A @A T A
fF FTHAdTT ATH T qg WAL, FTA-
& AW F T IFC AT TIAW
HOATEITA 22 AT | AT T F&
fdIEr w1 oAy, w4l FTHAEed-
gt fores fergeam 193 Hsw mT
T A 7T WY T FT @7 & AT
Fuafes@marydager &, 98w
& gw wway § | afew wd g@ ger
oq HATET & waTT WY fwda & R
foar | gw eTeT ®Y FHAGH F I
Tl H AT ¥ o w9 4 ¥ WY
&, T ooty 3@F 7 a1 ¢ g1
TeE AT s ¢, Afdw 9w 37 afearie
¥ w| A A fear man ff wAmeT A
Tg an-adw faw 9T dgw o dw
FoY FY frar, §aq & qifFana $1 9w,
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& wifet v aw 1§ d7 A1 & Af
g7 & WH WeA w1 1 g, fggdA
w1 @THz § | FITH! q147 &) GUATEA
Wi e T w9 f
farq "ga F ag avsd ww frar
fis fgrgma &1 o 710 9 F&T o=
&Y wr § f& ag-ads fana damr
@ dw F A, T ¥ T ok
¥ wfeerT &1 @Y 1 IR w
fs aiffear smader @1 a2
A FE I o dv A8 & W 9T
ar Wt ¥ ag d@an g & A0wr &
g gIeE, e FHAdeq &1
AT qg FAGT WX HWG-ATT HATST
e #Y gw wwAdew & s
AT ¥ ¥ gwe &, 99 F §HM
W o ¥ @y wedr e
TW I Y WEAAH FT T€ AR
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on Ind-Pak. T414
Borders (M.)

AT @ FE
fag, zara 7 T § 91 wg AW
w A § e wwdEr aed q%

F wf o1 ae€ 4% =1 &, WA
f &% Fel 9w, AT F @9
¥ g A drfafrew tEAe
A 78 4% wigw g Ae @
F ofd & oo e o AW
Targ sl W1 g & 1 ghewn
St gE & WA HT
T AW & feetfmamm w1 sfafafoe
, 78 T® @ e ow G

a

ol d

A 4

e
%
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|5t MraT HY AronE]
T WY § fF oag awy ofeew &
fra Fe¥ go A § e Fy 3@ W
g afsreeat ardr wgrar it qit
T & Wi ¥ frw @y 30 & Ay
st f o 2w feaar ¥ wr g,
* vt & @ frw wr g, wg
7w fag @ g wf ag
g § f5 oway 3w A dfs
Fmfdt Hag gF aaamd fs frg wa
H AAdE ¥ g wgwa faw <@
& T WA | faw o & oam o

et & fowr <@ 37 W w gw
LB t&nm‘? Farfeat #
gars g faer &, ¥x fayr & from-
9 fad & a1 qg 97 q@f Wi ¥
Fm‘-‘fg,i%w%ﬂ‘r T e Y 7g1-
AT AT A WIS W FT g B
wafar = iﬁ'ﬂ'ﬂ'ﬂ' C T

3q Aifq o swft & «FF vy ww
F I wagc wgm fagw Afa &
gag § 1 afew § owfreen wa
§ At g g s Aol g
ag Gewm X fam 5 ogw G
an A T, Wy =wEd § & "
I wifs &, s are dax f& o
#rwifs #1€ i @ g, FaArd
1 wify 1§ mfe 7@ g7 1 wifq
ot G Y1 Wity ag T AR
# 1 worgE & | 9a-9T 98 9% T
g ¥ faaw s & fag ot 2 o
¥ o dumfer @ & 91 ¥ ga
ag wFEAT € T 1 g W @
Heft ¥ ST =gy § fF AT Gewaw
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F #T JAr F7 g AT AmEd
g fF aw ¥ fom ageqr T #@
feba oFaa =1 oAy wmgw &
Qefos qetee & 412 99 @49 § 719 F]O0
FLR § 7 wrawn faege s
27

3
3
Al
T
1
7

%
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BHADRA 4, 1888 (SAKA)

on Ind-Pak. 7418
Borders (M.)

4

£3)

# W I® F d6e FE @ H oW
T F TS S« i I e
FIIX FT §& wir feum, aafromt &

FWHC A T THTT T T a1 @
gfs sdfm & g &g wew =+t
FE FT A F gy €1 qaw w7
wr aER # feafy gl @ o
2 fF 38 A=A & 9T § wEx
T HIHIT T BT G G H7 A
A A @@ aifeeT & A & s
g B A | W R arfeer
¥ Iwrenw wgrw, Aifas gfe & 3o
A § | TfEwm @7 awEr oF
qaa gu afw afuwmd T ow 4 &
HIT AT FT TER 5 @00 F gra
¥ g o foma @t a= s oS ax
AW FH 43 AT ARA § | T=E
TeAs ST T A@A F e § 14-15
TET F1 | 14 TS F] Ofeea &
Tl g & FT AT g, a1 IAA
SO AT H AT W FT 4T ¥ &
GY, FTHITCAT F1 W smivam & g3
g1 f& afesaw &1 ow-uF Avifes
a a% 99 F a9 @ 45T, I aF
FIEAI FT I, § a2 7 w0 foan
FrET | T afEEET ¥ 15w
FI 3% 24 92 T M K7 T07 74T
st gf= T &1 WA feeet &
are feer ox g | foeelt & @ feer
FT WIGT FLTA HAT F7T H1E GTHT ATH0T
T g1 &, T #7130 o g & AR
fadw +it g7 § W 98 o= Qhaerfas
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[t ST W]

wrew gr & | afer 38 cfrfas
WTq ¥, qH AT T WL FgA Hy WO
iferir, 1965 %1 a9 ¥ AEEAY TEA—
qifeTe W1 WIRd ¥ §99 1S90
qF FCAT O KT A I 8 anar o
waE 37 ® & a0 g 6 9= w9
¥ qifeeam ATCw 7 &1 9 | =R
YaM wall ST A9 agrgl qRdl w1
AT aF FIX A F TG AT A AT
Sfaa 7@ awwr | T wiataw A
g9 ¥ 79 v v 7g 7g f5 ot o
m&-—mﬁmﬁsﬁw%dﬁi—
T AT A FAT TF TR FE FL
I Wi warata wfeq T8 FT qHdr
#f ? 7g oF Aifas s § A AR
i aifeea ¥ A A
13 hrs.

[Sarr P. K. D20 in the Chair)

oF W arq foasr & favw s &
gfaeer Wt ¥ wga1 dEATl §—aAQ
g ¢ f garr gaean fae™ A et
¥ ot TET /T IAH AL ST FIT @G
JaFT AT O FAQ FfAw T
fawrr (fafedt wEfaas) ar o 78
9 ¥ gy § weel 9@ ¥ A% g,
F2 ot grafeeg ga 20 FT ATT AT
qgrgmaqqfa q:;m{o!ﬁo{ﬂo%
TRR # arfeerr ¥z ael 3 ©/
FT TN AT § W7 qg wAAq B @
T e, Y g a7 qeaae W &
fafaear 78 &1 %I F1 Figr o1 FHAT
2 7 shtara & g Tea § g Ag L [®
fafaed wfed & g Aaea ¥
T & AFTaA §S AT wrE #
I &\ e St Aw e 9
@ aeq & =g 41, faawr g5 wm,
#r agt 9 Jw foar mar gad aE A
st gaen foar & far q@r foid
1 qw agl frar 1 afew faedr &Y
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o & w%, gua fafmedr wefedsa
F $ER ¥ § wraew g7 1 fafaed
wefadw 3% 7 g ¥ 39 v foadr
S 3 B A, T IS ARG A GHA
fafeehr wefosa ®1 awweT | Sw
T AT IHH AT T, T AT RER
fagr, 99 $e9IX #1 oY faed=TT 9v |
7z qgv faifeqe a1 ag & o9% w=
FT TGT F AACITCA F47 f2am 13v
Faw oIt Fat gar ! w8 ¥
aEd TN @, wfesw d@rd
FAT @, dAfeq fafaed Rfasdw :1
qaqT AE ST | HET  §H NG A9
qffeta & a9 gaTa g9 gam,
fafae wifasa & &7 & 38
MY FEEIw 6T gHTX ATHA WA |
gamfa o, fafacd wifadw @
Tt Far @ 5 wfeer w fewy
o w1 Gea-dwm ¥ 4w g, gEdr
TEFT ATAFIL TG 9T | GHY ag ¥ 9"
AT AT T3 TG 4Y T T 3 gwrdy
&1 %1 78 g3 &y s ofemra @
ST qzar AwE fe il 2, 92 farac 2y
HIX a3 @1 8, 74 {5 a=ar ag @ fw
BATC 84T HA T4 W AR iR
FT HEE ATFE FIT TFTaT & 99 FAGTC
T 3@ a1 5 57 @17 ¥4 ami
w17 ML S T ATHT ITFIAIY A9 |
gy fafazd wifassr & &5910 =1
TqE IR 4T |

z=gifna faTa & FoT oifeean
I HoEr T dfF dmT T T g,
g fafaedr wifasw &1 g g=mr
¥ 4% T 7 37 AL gAE FBED AT
fedr awg &t s oA SAE &
et & AW | g Afvw s
fqarT T g aar a9 5 AgR-wrTET
FAadgdaftgg AR w7 d @
FT qriFeaidr goa &1 o $T Q@
&1 ag dr weaArz 37 Tfgd I g
ararfrai 1 faegia ar@ a7



ag srwt<r 41 fr aifsendt &= fad
aclt ¥ I9C fr W g g Ak
TR F AN A gA T @ g @
TEATFLF T F ORI AT X E |
T & faw-ar|l 1 IEASE g FY
g ¥ A 1 Y T @ w-arfa g
ST gWIt WA agt Wiw gy, SEE
qzq agr w100 fafaed g 2fastea &
FeqIT ar | Wt gifasem Awr § 4w
A, WO AT § B gAT AR AN
dfr e femmr orferer & smEwor
¥ F gur IEw for & ggar & Fw
Fgar argw g 5 @ o @ wet
fafretr wifasra w1 framifremr
TEY FT, aF TF A AT ITAT GG
¥ gW WOA AW A G a9 and W%
T T HT GRA; W TG ATTERY
@ AT E | F TR AT
qiffeatT &9% & a/rw § W7 FEAT
AMEATE | Hed TF gH I Ig T AgH
T 5 gu ot oiffm § 97 w g,
i gara viw A A, fed
for g & a8 w=rd w1 | wfeam &1
TEW, qWTfa oY, I T 4T | OF
Ievy mifwear =1 a3 97 f% 38 9ona
¥ wifeararare & a1 WMo Ao Ve F
FIE FC 0T AT F A 9T wigwi
FCAT ATEAT 4T T FIHIT BT HETL
HEF F1 FTHT g8 FYHIT A& &7
T FLAT A1ZAT 47 1 10 faaEET w@
st w5t 7 a7 fan f wgy s &
B A9 Ie9q H g 3 9 & 1 Ffea
- T 1 9g w4 A7 Sgw AT,

forest g7 awar go 1 9= oEfaml

¥ A0 ofeqes @ evee A ¥ A A
FET €T &Y wwAT 41 | T gsaforw
ST A aT @ gt F s H gm
afer g9 werd ¥ Y o wrw at W
& At garafay off w19 g & wepaTT
sitford fr g oreré ¥ gw X w1 e ?
aifFearT & woet ¥T ¥ qiw feqrat

BHADRA 4, 1888 (SAKA)

on Ind-Pak.
Borders (M.) 422

® T 11 fedwT 7 fay &
qiffeaTd & w9q & A1 AN @O &
T ¥, 37 77 F1 gfq FT A 1 wfs-
w110 far i ¥ f9d, 90 &aw
qT wATET ¥ AT AR A7 qfveT
wfasg sroiT 8, 99 ¥ 4f= g1 At
T F< far & 1 Afew gW F Ay ¥
TG A AT T darLy &7 7av faar ?
™ aweR ¥ awEhEr w3 Wy fE
1949 F gm0t v 57 ot Heum oY,
T I T I | A ¥ °g wEE
™A drar § AR gg o g A
I .

19 919 & a5 oY, AT S 2519
H #Y €T AR A, I7 H § W@
FIT 1695 WM W EWEW
FT AT, QT HAETT A G A
aF T F 9 § ) faha < dfe
TR TE AT AL § 1 Qo dho o
9T A F gaar ovw frar §, afww ww
T A afewgdE @ oA Y
TFY & 5 To Ho ®Wre gaTd frdrw
T of| F ® § FTY FT TIAT |
T gw T A nafas o dar
firar <Y Avmer fafafrn & &7 & s
FCGFATE | WY TUET F AT FT
¥fau, form & o €3 Afawa AR H
fear 2, Nt @Sl o Y I oF@
g aadi A I A E

# w Fw B AT FQ@
T A Az o TET AT ¥
TNt g o g § & oa gra
fedrg qU ®m a& *T wFar, A
fedea #T QF AT AT W W grr
& ﬁmmgfx@ﬁﬁl fedrar
w1 feed— 3T a9 a1y fa= 3
oy 1 wgi fedwm o v § W@l
et w10 wlt § | iR
1 fedmr @ g, dfew oifeam
# fecitit @ 4@ g1 1967
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[y s ]

¥ 9 99 ¥ A oTfR 1 g
g, Afer s arfesm o ¥
TETEAN 9T gETEL F ¥ A%
¢ FY [e-H § oY §, qrEAr Y -
TR A o § W WA F S
Tt oAl o feafr w3 7
Y qger gamt faa &, F Y wrer i
A A g o R E 1 Afew
@ N Fam e gn 3 febw
& ag awn e vaRw
(Feifos daT ) # aewa F TR
@ HiT ag ¥w W fewmaEr #
fearfsrar & mar, a1 fedvm  Suterw
oroat frgt @gdt we Wi, § O
TG & W FY @A TG B FHAT
&% s ogm 7 @R fawfe ¥
St e aw i & fom, 9w @y
gaTt TVHTaEl ¥ Tw FaL & 93 FT
& fror 1 WY 9% W g A #
gt & o@w w< far 0 &
TUFE qUEIT T " H W g0
FIAT AEACE | AT AGIGL AT
F o AT gAY 9T geanaT R
I 9T & #rw W fawarg F w17 wg
aFar g f& ot S ¥ grame R
TEI, ATEAT S FEATHT FEE T |
WTE S F1 FAU I9 IETET 9 A,
Ffew 9ot foamr Taas o A 5=
wTET FE T AE IT IT AW
¥ for W omr f5 foeelt & arom gard
g 9T UEgEAN F A A4 16—16€
w 17-17 8 &1 fawad @ame
w50t fF e w5 foA & Fa
uTqy gaTdr " w1, fage qerar ?
AT BREBRE T4 98T 5w o
fer & forg smoer g9 ®Y wwTw awTEn
a1, w9 I3 wi-arq 9@ fr For g faw
¥ fAu g agE # awE B A
awd ST a1 A F gAT M W
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F1 Feierm ag g fv ag aw ag e
qENT TG A ger 1§ gEfeg
gl § 5 qg @ T9 aF o BT
TEe ¥ faud @ r sed & 7
wq  afeem & gOR AT E @
g HTHIC ATUHT TUHNT 7 TF WK
FT T A AT ILIT T F@T |
# WY Sff A 7 F a1w Y qIw-
F2 AHAN ¥ AW IV 41, I8 AT
ot #F eq & W H a1 afew
W WA § AT A9 wgs I a5
TAT T G @ HHA | WIS FhAET
g ww &< faar &, W vt
WA A 9B aw F7 faar §
AT AT A &7 FAAT A Y q@AT AW
T faar g fF aoFe ol
TETEAL T F I gH 1 4 fyew ?
%9 T g0 Iy AL T AN F7 ggrd
T OoW@A )
o H { qg Fg F GHT FAT
argar g f5 wdim w9 ¥ aru dw
oY ¥ G T T fAeT %%
@1, B A0 #Y qUaC @, e
19 TW Y@ AT AT 2w R, @
S AEErm AW A ATC-AT qhmT w5y
FERT T A AT | UF AT WA
W WY &3 g1, af FH & 7 9 B}
fo oF TgERd | WE ® TET Ew
Afay foaw & ag o0 F0 @ T
FT ZAGY 7 F T |
Shri Harish Chandra Mathor
(Jalore): Mr. Chairman, the hon.
Defence Minister's statement contains
facts and figures indicating the fran-
tic efforts which Pakistan has been
making to reinforce ang rearm itself
frim all the quarters of the globe and
the state of affairs it has achieved. I
assure him ang the House that we
do not feel alarmed about it. We
definitely feel deeply concerned, natu-
rally because Pakistan has not done

all this simply for nothing. It must
have a definite purpose. So, it is
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necessary for us to analyse the whole
situation in an absolutely objective
manner and try to ynderstand the res-
ponsibility thrown on our shoulders.
I have no hesitation in saying that
the Defence Minister inspires confi-
dence in us. While I fully appreciate
what my friend, Shastriji, said about
our military intelligence—we also
want that our military intelligence
must be streamlined and should give
a better account of itself—but the
very fact that the Minister has given
us a very graphic picture of what is
happening in Pakistan in regard to
armament and over the boundary on
the other side indicates that our mili-
tary intelligence is not lacking and
it has taken note of the developments.
The Minister has rendered a great
service to the country by putting all
these facts and figures before the
House and the country. Not that we
get alarmed, but we all take a share
of our responsibility ang chalk out
a line for ourselves.

I also agree with the previous spea-
ker that it is not only military force
which counts, Military force is very

. vital and it will deliver the goods.
But far more important is our dip-
lomacy and the econditions on our

home front.
Shri Sham Lal Saraf (Jammu and
Kashmir): Civil Administration.

Shri Harish Chandra Mathur; That
is what operates at the home front.
It is in this context that I regret
what has been said by the great lea-
der of the Swatantra Party, Mr, Raja-
gopalchari, the insinuation he has
made against the statement made by
the Defence Minister, as if it was
made to create a scare and gain some
political advantage. It is most regret-
table. The statement has been made
by the Minister to warn the country
and the members to make a correct
appraisal of it. Let us not be carried
away in these vital matters by poli-
tical consideration and electoral
fringes.

1t is obvious that Pakistan and China
are in collusion. The External Affairs
Minister said in the other House only
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yesterday that China is toeing a
tough line and we should take note
of that fact. It is not only diploma-
tic support which China is giving to
Pakistan. It has gone much further
and given to Pakistan all the military
hardware which Pakistan really needs
—tanks, ete. which they were not
getting from elsewhere. China has
announced not only from house-tops
but from the roof of Himalayas “We
are there to support you”. Has any
other country told us like that? We
do not expect any other country to tel]
us like that. So, there is China on
the one hand.

On the other hand, USSR is soft-
pedalling the whole thing. It has its
own interest. [ still consider USSR
to be our sincere friend, but it also
wants to enter into relations with
Pakistan and advance its own diplo-
macy. It will definitely give priority
to its own interest rather.than to our
interest. Its interest has been iden-
tical with our interest all this time,
but now there has been a shift. While
we fully appreciate the assistance
given by USSR to us till now, let us
be clear that there has been a shift
and it wants to have friendship with
Pakistan,

It is a little surprising that the wes-
tern democracies are not less inle-
rested in Pakistan, Mr. Morarji Desai,
who is considered to be leaning to-
wards western democracies, himself
felt it necessary only the other day
to administer a warning to them that
they were encouraging and instigating
Pakistan in more than one way. Let
us take note of that. West Germany
has openly passed on 90 Sabre Jets
to Iran and from there they have
come to Pakistan for repairs! It is
adding insult to injury to both our
intelligence and to the intelligence
of anybody. Who is thinking that
the jets have come to Pakistan for
repairs? If anything, Pakistan has
not been able to repair the hardware
damageq in the last aggression. This
camouflage is too thin. We have got
to make our position absolutely clear
and clean to these powers. My hon.
friend laid so much stress on diglo-
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macy. Diplomacy will take care of
itself if you have a clear mind,
clear vision and a firm attitude. It is
only that a proper adjustment can
be made with other countries. If taey
go on probing you and they find there
is a place to go so far, they will natu-
rally got to that extent. But if they
know that they can go only so far
and no further, that India
will mot tolerate any nonsense
and they will lose the friendship of
India, then a better adjustment will
come; there is no doubt about it. That
will come only if we are absolutely
firm in our mind and clear in our
vision and if we are not prepared to
compromise and appease., You can
trace the history of a century; the
policy of appeasement has never paid
anywhere in the world. It has been
always a failure. Let us be clear
about that.

I am most intrigued by the attitude
of the United States. In Vietnam they
are spending billions of dollars and
getting their young boys killed, for the
purpose of containing China. If they
are really interested in containing
China there, how is it that they are
getting so friendly with Pakistan in
spite of the hardware coming from
China to Pakistan? They could not
fing hardware worth even Rs, 60 crores
from 1962 to this day to be given to
India for being purchased. They must
have spent billions worth of hardware
in Vietnam where their purpose is to
contain China. What will they do it
the Chinese aggression creeps further
to Thailand, Cambodia and Burma?
Are they going to go the same way or
are they having a little wisdom now to
strengthen these countries in time? It
is most intriguing and I do hope that
the Defence Minister will be able to
throw some light on this.

I also want to give a warning to the
Defence Minister. We want, of course,
to normalise relations with Pakistan.
1 do not want that he need bang the
door, He may do all that is humanly
posgible to normalise relations with
Pakistan. But if you go to their door
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and they bang the door in your face,
you are not advancing your cause.
That is not the way to noimalise rela-
tions. Normalisation can come only
when there is willingness and agree-
ment on the other side. Till then, I
ask the Government not to go out of
its way and create a wrong climate by
approaching them all the time for this
meeting or that meeting in a purpose-
less manner. We must make our atti-
tude perfectly clear. We want to nor-
malise relations; we do not want
aggression. But we are not going to
follow a policy of soft-pedalling and
appeasement.

If Pakistan, as Pakistan appears to
be, is determined, if it has made all
these preparations, if it is wanting to
brow-beat us and because China is
prepared to help her she wants to
serve as an instrument of China for
her own destruction by coming on a
war with us, this country will never
excuse this Government next time if
it stops short of not taking the war to
its logical conclusions. The logical
conclusion is the egvacuation and taking
possession of the part which is at pre-
sent occupied by Pakistan. Let it be
perfectly clear to Pakistan that next*
time there is aggression by them—
Bhutto may be saying anything, it
may be a hunred years war, but we
have to depend on ourselves—the
war will not be stopped and that
war will be taken to its logical con-
clusions.

I also want to remind the hon.
Defence Minister of what he said at a
public meeting which he addressed in
Jodhpur after the cessation of hostili-
ties. What happened last time was
that Jodhpur, which is a border place,
went absolutely undefended. But the
brave people of that place never
evacuated. They gave the fullest co-
operation to the Government. They
stood their ground. Even the children
stayed in their place in spite of the
fact that 202 bombs were dropped in
that place. There was not one aero-
plane to go and meet the bombers
which were coming from the side of
Pakistan. That was the state of aflairs.
But the people of that place gave an
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exceedingly good account of them-
selves. The hon, Minister said in that
public meeting that next time there is
an aggression it is not bombs which
will be dropped but it will be the bom-
bers_ if they come, which will fall down
here. I hope he will be able to re-
peat that assurance which he gave to
the people of that place and I hope he
has taken necessary measures and steps
for that purpose.

I wish, again, to invite his attention
to the difficulties in Rajasthan over the
border check posts. What happened
last time? We had to vacate some
check posts because we wanted a good
grouping of certain selected ones.
Pakistan stealthily came and occupied
those check posts, which had been
vacated by us, after the cease-fire and
created all the trouble for us. I read
only in today’s papers that Pakistan is
strengthening her check posts all over
the Rajasthan border and putting all
the people there. Therefore, we have
also to take steps to strengthen our
check posts on our border on the Pak-
istan side. We must try to see that
these things are done in an effective
manner, and if Pakistan is made to
feel, if other countries are made to
féel that we are fully prepared and
determined, 1 think a clash may be
averted, but all depends upon how firm
we are and how we make our friends
feel about it.

Shri Krishnapal Singh (Jalesar):
Mr. Chairman, Sir, we have every
reason to feel grateful to the hon.
Member who has moved this motion.
He has rendered the country a great
service by drawing attention to this
issue at this very critical moment.

Sir, defence is a costly business. At
the present moment, weapons and
machines which are employed in
defence cost a good lot of money.
The first thing we have to think of is
how to find sufficient money for our
defence. As I said the other day, we
have to think of winding up our plan-
ning business in order to find suffi-
cient money. The reason why I said
this was that so long as this plan-
ning organisation lasts they will al-
ways prepare costly schemes in order
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to justify their very existence. There-
fore, I think we must cut down our
expenditure, cut down our Plan, shelve
them for a little while and devote
large amounts of money to be spent
on defence and agriculture,

When the Supplementary Demands
came up before Parliament I said that
very little money had been allotted for
development of our navy which is so
very deficient at present. We know
that the entire method of constructing
ships has been completely changed and
revolutionised. A complete metamor-
phosis is taking place. We hear that
submarines are being planned which
will crawl on the bottom of the sea.
There are other kinds of ships which
are specially built to act as defence
against air raids. There are aircraft
carriers worked by npuclear power,
there are other types of ships which
have puclear power. When we think
of all these sophisticated machines
we find that we have not got a single
ship which can be compared with
these vessels.

Then we come to the army. I will not
mention the controversial atom bomb
but, I would like to mention and, I was
glad to read the other day, that our
Chief of Army Staff said that he would
be glad to have some missiles. Mis-
siles have come to the forefront in the
scheme of the defence of every modern
country at present. There are ground
to air missiles, air to air missiles, all
kinds of missiles. There are missiles
of 8000 miles range, of 2000 miles
range, medium range missiles. Now,
Sir, I would like to know if we have
been able to satisfy the anxiety of the
Chief of Army Staff to have some
missiles for his army. That is one
thing in the range of weapons. So far
as rifles gnd other weapons are con-
cerned, other countries, countries like
America are thinking of having auto-
matic rifles which can fire about 7000
rounds per minute. Although we re-
cently developed an automatic rifle of
our own, we have not yet been able to
have a weapon for our army which
will be anywhere near what the
American weapon at present is or the
American army is aiming at to have.
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My real point is, in order to possess

these weapons, self-sufficiency is very
good but if we cannot be self-sufficient
for the time being, we must, by some
hook or crook, try to acquire modern
weapons for our armed forces from
anywhere we can get them.

The second point I would like to
mention is regarding security. Enough
has been said about intelligence. In-
telligence is the system by which we
acquire information of defence value
about the enemy's armed forces.
Security deals with the denial of that
information to the enemy. Our secu-
rity, unfortunately, hag been very bad
for the last few years. One reason is
that we have permitted people from
every country to wander in India free-
ly. They have been able to know
where our defence installations are,
what type of weapons our armed for-
ces possess and what their training is.
We have had no restriction. In a
country like Russia or China this kind
of facility would not be possible.
Therefore, we should tighten our secu-
rity a lot. The other day we found
that an official of the All India Con-
gress Commitee was involved in help-
ing Pakistani spies, I am informed by
one of my hon. colleagues that there
is a member on the staff of the Trom-
bay organisation who has some very
good and close contact in Pakistan.
Now, that sort of thing should be
noted very carefully and we should
weed out all such people and, natural-
ly, we should do it in time.

The third point I would like to men.
tion is about finding an ally. As I
said, self-sufficiency is very good. We
should try to be self-sufficient. But,
so long as we are not self-sufficient,
just gs Pakistan is able to get weapons
and is able to have a dependable ally,
we should also try to get one. Here
1 may be permitted to say that we
shall have to make a certain amount of
sacrifice of our idealism. We have
been too idealistic and, on account of
this idealism, we have not taken a
practical view of things. I will quote
just one example. Whenever we need
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food, we go to America and they al-
ways help us. It is very good that
America is giving us valuable food.
But, whenever they do something in
Viet Nam, we start criticising them.
If you ask for help from a man, it is
only natural that you must refrain
from criticising him. I am not going
to say that whatever America is do-
ing is right or wrong or justified; I
am not going intg it. I am only try-
ing to emphasise the need for being
practical. Therefore, I would like to
impress upon the Government that
whenever we deal with other countries
which have been friendly to us
throughout, we must refrain from criti-
cising them. We must make an effort
to secure really reliable friends on
whom we can depend in times of need.

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, Sir, I congratulate the
Defence Minister for giving us a very
factual statement about the military
preparedness of Pakistan. I also feel
like congratulating our military intel-
ligence.

But I wani to submit very respect-
fully that, so far as the defence pre~
paredness of Pakistan is concerned, it
follows the methods of businessmen.
As businessmen have three diffrent
types of books, one for the income-tax
officer, 3 second for the partners and
a third for private consumption, simi-
larly, Pakistan has also three kinds of
books of military preparedness. One
book is shown to America and so it
has got so many alliances like SEATO,
CENTO and NATO. I indict America
for supplying Pakistan with all kinds
of militay hardware and eguipment,
knowing full well that Pakistan was
not going to fight Communism. Now
my information is that USA is making
use of the good offices of Pakistan in
order to build a bridge between USA
and Cihna. That may or may not be
the whole truth, but 1 think it to be
the truth, So, one of the books is
meant for that.

The second book is meant for their
newly-acquireq friend, China. What
is common between Ching and Pakis-
tan? The only thing that is common
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between them is utter hatred of India.
China has supplied them tanks, MIGS
and other things. China has also assur-
ed them that they would not desert
them, leave lhem. When we were
fighting the I'akistani aggression, China
gave us an ultimatum. Se, China is
doing that.

The third } ook of military prepared-
ness is meant. only for the military dic-
tatorship of J'akistan. Now, what that
picture reveals, I think, will be too
terrible to contemplate on the floor of
this House, if I peer intp the future, 1
can tel] the hon. Defence Minister that
last time the fight was with the help
of tanks and bombers, but next time
the fight is gning to be, on the side
of Pakistan, not only with the help
of tanks and bombers but also with
the help of guided missiles. They
have already set up a base of guided
missiles in East Pakistan with the
help of China. If I may not sound too
alarmistic, 1 may say that some kind
of crude atom bomb, some kind of
crude atomic appliances, may also be
used in that war.

Therefore, | want the Defence Minis-
ter to understand that the future of
our relation: with Pakistan depends
not on diplornatic moves. My hon.
friends have been talking about diplo-
macy. We have tried diplomacy all
these 18 years and the result has been
on the minus side. Our diplomacy
with Pakistan has failed. I think we
have reaped more harm than good
from that diplomacy, My friends have
been talking about making our rela-
tions with Pakistan normal. Has any
country in the history of the world
done more {» normalise its relations
with its neighbours than we have
done? But, what has been the result?
Nothing.  Therefore, the diplomatic
level, the normalisation level is not
going to count; it is only the show of
arm by India that is going to count.
It we are strong, tough and unbeatable
I think we shall be on the road to
normalising our relations and to
success in onr diplomatic missions.
Therefore, what is requireq is swords-
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manship. The defence-consciousness

should be created all over India.

People will say that I am talking the
language of a war-monger. If I am
dubbed as a war-monger, I would be
very happy, because I would be war-
mongering  in the interests of the
safety, defence, integrity and sovere.
ignty of the country. But I would
say to our hon. Defence Minister that
I am proud of our army, I am proud of
our Defence Minister. But I would
say that this defence-consciousness
should start from the bottom and reach
the top. It should pervade all of us.
Of course, I know that in one of the
units of India they are trying to over-
haul the syllabus in the interests of
defence-preparedness. But I do nat
know when it will bear results. Any-
how, defence-consciousness is the most
important thing that has got to be done,

Then I come to the second thing
that has got to be done, I would re-
quest him to take a little more care
in the border areas. What has hap-
pened in Khem Karan or Gurdaspur
or Dera Baba Nanak or Fazilka?
If we were to go there, we will find
that the people do not feel happy with
what has been done to them. The
other day an old lady came to see me
ang said, “My son is in the border
security police; he has been posted in
Fazilka; for God's sake, please see
that he is released from there”. I
said: “No, no; go to somebody else;
go to some 3watantra Party man or
some other party man”.

Then, the border areas, checkposts
and border recurity force should be
made as strcng as possible. I under-
stand these things much more than
anybody else, more than the Swatantra
Party does. The border security force
is in the hards of the Home Ministry
which is probably a hesitant and
wobbly Ministry. It is like that all
over the werld; I am not saying that
it is like that here alone. This kind
of Home Ministry should be rid of this
possibility of looking after the border
security police. It is a hangover from
the British rule and the soomer we
do away with it, the beter it is.
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I would, therefore, say tq the hon.
Defence Minister to take the border
security police in his own hands and
not to let the Home Ministry of this
country have anything to do with it.
The future is very dark, Pakistan is
preparing very hard and we should do
our best to meet it.

Shri Indrajit Gupta (Calcutta South
West): Mr. Chairman, this is neither
a full-dress defence debate—it cannot
be—nor a debate on foreign policy. I
would reming the Members that we
are only five days distant now from
the anniversary of that fateful day
when the Pakistani Armoured Corps
struck across the Chhamb-Jaurian
border angd at a time like this if we
are to have this discussion at all, I
feel strongly that it should have been
on the basis of something more sub-
stantial than this statement which has
been given to us. This statement is
totally unsatisfactory. This debate,
1 am told, is on this statement. I do
not know, I was not here for most
part of the time.

The Minister of Defence (Shri ¥, B.
Chavan): That is true,

Shri Indrafit Gupta: Anyway, my
point is that this statement the initial
statement, tells us nothing. I leaves us
no wiser than we were before. This
kind of statement might have been
all right prior to 1962, but considering
everything that the country and our
people have passed through in the
last four years and considering the
experience we have had and the know-
ledge we have pgained, even if it is
layman's knowledge, I think, this kind
of a statement does not do any credit
to this House at all. It is not only
unbalanced in the sense that it talks
wvaguely of the Pakistani build-up
without giving us much material—
whatever material we elicited later
has not come from the Government; it
was elicited by Members of the
House through repeated questions and
various other ways—on the other
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hand, it says only in one concluding
sentence: —

“the House may rest assured
that Government are alive to
their primary duty of maintain-
ing the security and territorial
integrity of the country and will
deal with any development accord-
ing to the needs of the situation.”

It is a perfectly useless statement.

Now, the Pakistani military build-up
is going on and it is nothing surprising;
it is nothing unexpected because we
know that their attitude to Tashkent
is completely negative and destructive.
We also know that the influences that
are playing still on Pakistan, whether
of the United States or of China, are
basically hostile to India. Therefore,
a build-up by them is nothing unex-
pected or surprising.

Of course, in Pakistan Ayub Khan
is telling his people every day about
the Indian build-up. We read his
statements too. He is telling Pakistan
that India is doing a terrifi= military
build-up and, therefore, Pakistan has
got to take measures to defend itself.
I do not want that there should be a
competition of this type of statements
to their respective countries by Ayub
Khan there and the Defence Minister
here. We must have some facts if
we want to discuss seriously anything,
This statement tells us nothing new.

The new thing in the whole situa-
tion, different to what it was a year
or a year and a half ago, is what is
being briefly mentioned or referred to
by some hon. Members. The fact
that replacements for the armour and
the planes which were lost by Pakistan
in last year’s hostilities have been more
than replaced by basically the same
source of supply which was supplying
them earlier, namely, the United States
but by proxy—not directly but by
proxy; either via West Germany or
via Iran or via Turkey or via some
other country—is what is new in the
situation. But this statement does not
contain that. Those facts had to be
elicited here by calling-attention
notices, questions and so on, Why it
is not stated here is because our
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Government hag got certain relations
with these countries of the west like
Germany and America and we are 50
busy taking aid from them and asking
for more aid, more loans and more
food supplies that we dare not say
anything here officially which we
think may upset them.

I do not understand what is the
purpese of this statement at this
moment. If the statement is made to
create a feeling of confidence in the
country that despite anything that
Pakistan may do we are more than
well prepared to meet that, then that
way also this statement contains no
information whatsoever. Surely, it
is not meant to divert the people's
attention, as it were, from other in-
ternal problems. ‘That will become
a political motive then. So, what is
the object of this statement? 1 fail to
understand that. Or you must tell
us that if Pakistan is doing these
things, we are also doing something.

I take it that we are not
tight or idle and doing absolutely
nothing, because if we are doing
nothing and only they are building up
then he will get into another trouble
at our hands for we have voted a very
big amount of money for defence. So,
either say what we are doing or do not
say that they are doing these things.
building up all these things and so on.

sitting

In 1962 we suffered serious military
reverses at the hands of the Chinese
and in 1965 to some extent we were
able to make goog the earlier short-
comings and lapses and
basically to defeat the aggressive
designs of Pakistan. That is true,
but that does not mean that any of
us have forgotten the serious lapses
and the initial unpreparedness with
which we were confronted even last
year, We have not forgotten the fact
that five days hence the day, which we
are going to remember the anniversary
of, when the attack was made across
the Chhamb-Jaurian border by the
Pakistani Armoured Corps there was
no air cover and that our entire Air
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Force had to be diverted from every-
where else to Chhamb-Jaurian to halt
that attack, to check it and to slow it
down. We have not forgotten that
when our army crossed the Lahore
border to make a diversionary attack,
for several days in the beginning
there was no air cover whatsoever
with the result that our forces went
across the Ichhogil Canal and were
driven back. We have not forgotten
that the military transport system pro-
ved totally inadequate and we had
to call all private lorry and truck
drivers to come to our rescue. We
have not forgotten these things.
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We are not told anything about
what is happening. We are not told
whether those supplies from Britain
particularly which had been contracted
for before the hostilities broke out
and which included waluable equip-
ment, spares and armour plates for
the tank factory at Avadi, have been
properly resumed or not. Have we
received those or what is happening;
we do not know anything.

We were told that this plate mater-
ial was going to be made at Rourkela
which will ultimately supply armour
plates for tanks. I was surprised to
read only two days ago in the papers
that Shri Rao, Chairman of the
Hindustan Steel Limited is now pro-
posing to make a trip to Bonn—the
same Bonn which is supplying all
sorts of things to Pakistan—to nego-
tiate this problem of Rourkela plant's
expansion— operation problems of
the Rourkela plant—and credit facili-
tiegs for the project to manufacture
armour plates. It says:—

“The need for technical per-
sonnel for this project would also
be discussed.”

After all this time it seems that the
project for producing armour plates
for our tanks is  still at this stage.
This is the position. Why should we
not have misgivings then? We do not
know what is happening, We are
depending for this project on that
same country which has been reported,
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without contradiction by anyone, to
be supplying all sorts of things, includ-
ing Cobra anti-tank missiles, tanks,
planes, replacements and equipment
for ordnance plants to Pakistan by
means of some secret agreement and
which has allowed these jet planes
from Canada to be diverted via itself
through Iran to Pakistan in the ridi-
culous name of there being no over-
hauling facilities anywhere else. To
that same country we are going now
for a project for building armour
plates in Rourkela,

We do not know whether the British
who are supposed to equip the Avadi
factory are standing up to their com-
mitments or not. There are so many
other things which I have not the
time to say. All I am saying is that
we would like at Jeast to know
whether the losses that we suffered in
tanks, equipment, planes last year
have at least been replaced. I am not
talking about building up further
potential and all that, but whether
those have been replaced or not we
do not know.

Then, what about the MIG project?
How is it advancing? We do not
know that. We suffered quite heavy
losses in tanks. Everybody knows it.
Have those tanks bee nreplaced? We
do not know that. We do not know
anything. Therefore this kind of a
statement is really quite useless.
‘Though I do not agree at all with Shri
Rajagopalachari—somebody quoted
him—but T must say that, in the ab-
sence of anything like that, in the
absence of facts an dfigures and in the
absence of any kind of information,
1 do not think that these things can
be dismissed in the name of security.
In the past on certain occasions Mr.
Chavan has given us much more
information than this. But I must say
that if he gives this kind of statement,
then it does open the way for suspi-
cion to be created in some quarters
that this is nothing but a means to
divert the people’s attention. T do
not want him to supply unwittingly
ny ammunition to his colleague in
the Home Ministry to say that while
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there is a big threat
the border, you people are going in
lor bandhs, strikes, satyagrahas,
morchas, ete., and you must be re-
pressed and suppressed.

developing on

Finally I will only say that if you
are anticipating any imminent danger
or attack from Pakistan, as far as it
is possible to anticipate, please say
g0. ] do not find any such perspective
contained either in the Prime Minis-
ter’s speech from the Red Fort on the
15th August or in the Rashtrapati’s
address on the 14th August; in fact,
their emphasis is different altogether.
Therefore, please tel] us what are they
doing, how far do you know about
it and what are we doing. Unless
these two are seen in proper balance
and perspective, it is useless tp have

" this kind of statement.

Shri Brij Raj Singh-Kotah (Jhala-
war): Mr. Chairman, it is very nice to
read the statements made by the hon.
Defence Minister and for taking the
House into confidence. After reading
it, one comes to the conclusion that
Pakistan, through its unmatched dip-
lomacy, as far as we go, has secured
arms from both West and China to
build up all the losses that it sustain-
ed from us and it leaves us, as far as
I see, high and dry, dependent only
on our own selves, which is a good
thing as far it goes; but we have to
take the wider context in view.

I will confine myself only to certain
problems because the time is not
much and I have also not many points
to make,

I will take the Rajasthan border
region and request the hon. Minister
to consider, if not already implement-
ed certain points which to my mind
are very necessary for the defence of
that region.

First T would like to say that our
border needs to be cleared of civil
population over a belt of 15 to 20
miles deep from the border. I re-
member when I went there during
the hostilities last time....
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Mr. Chairman: May 1 1asx the
Minister how long he will take to
reply?
Shri Y. B, Chavan: At least 15 to
20 minutes.

Mr. Chairman: Then [ will request
the hon. Member to confine his obser-
wvations only to five minutes.

Dr. L. M, Singhvi (Jodhpur): How
is it possible to finish in five minutes?
You must give us at least ten minutes,

Shrj Brij Raj Singh-Eotah: Why
should I be penalised?

Shri Surendra Pal Singh (Buland-
shahar): Is it not possible to extend
the time for the debate?

Mr. Chairman: If it is thz wish of
the House to extend it, I have no ob-
jection

Dr. L. M. Singhvi: It is such an im-
portant thing. The time should be
extended by at least' one hour.

Mr. Chairman: If that is the wish

of the House....
Some bhon. Members: Yes, yes.

Shri Brij Raj Singh-Kotah: May I

continue for ten minutes? I was say-
ing that....
Mr. Chairman: Is the Defence

Minister prepared to extend
some other day?

it to

Bhri ¥, B. Chavan: I do not mind
it, if it is the wish of the House. T
am completely in the hands of the
House.

Dr. L. M. Singhvi: It is heartening
to find that the Defence Minister
agrees fo it, if the House agrees. The
time should be extended because it is
such an important matter.

Mr, Chairman: All right, The time
is extended by two hours more. The
hén, Member may take ten minutes.

Shri Brij Baj Singh-Kotah: I was
saying that our border region on the
1518(ai)LSD—8.
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Pakistan-Rajasthan border—needs to
be cleared of individuals who are not
desirable. ..

Shri Shinkre (Marmagoa): Will it
be taken during this session or some
time afterwards? The matter is very
urgent.

Mr. Chairman: It is for the Govern-
ment to decide.

Shri Shinkre: Let the hon. Defence
Minister make a statement. Will it be
taken on Monday?

Shri Y. B. Chavan: 1 cannot say
that. It is for the Business Advisory
Committee to decide.

Mr. Chairman: It is for the Govern-
ment and the Business Advisory Com-
mittee to decide.
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Shri Shinkre: The matter is very
urgent and it is very important also,
Let the Government not take refuge
by postponing it to the next sessiom.

Mr. Chairman: The Minister o}’
Parl‘amentary Affairs will make &
statement at 5 o'clock about the busi-
ness for the next week. At that imm,
the hon. Member can make the sug-
gestion.

Mr. Brij Raj Singh-Kotah oy
continue his speech.

Shri Brij Raj Singh-Eotah: I ams
saying that it reminds me that wham
I was there,—and I also know it for
a fact—when during the hostilities ces-
tain battalions were moveg upte
Barmer under cover of darkness, the
very next morning at the first light
the Pakistani jets came over anf
bombed those bettalions; this shows-
that there are undesirable elemenim
who have a very good met of ffth
column across the border. There amm
so many other instances which 1 nead
not repeat.

The second thing which I want tp
say is about the road system. Tha
road system in this region is absolutely
inadequate. It was proven last time
and it will be shown every time that,
if there are mo roads, the troops can=
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not go within the time needed to the

outposts on the borders. The region

is absolutely sandy and camels and
men take at least six hours, if not
more, to traverse a distance of 30
mules, How can we sit back quite con-
tented without building these roads? I
am told—I do not know—that we want
to build a lateral road at least 15
miles behind the border. To my
mind that is rather distressing. If
you have to rush the troops to the
border in fimes of need, and emer-
gency, you cannot do so unless you
have a road right next to the border.
It is no good saying that if we have a
road next to the border, the enemy
might use it; because the enemy has
already g road, hardly five mileg in-
side from his sijde of border. If he
can use it, he can jolly well use the
other five mileg or so. So it makes
no difference.

I now come to provision of water
in the outposts. I do not know, but
I am told that certain experts have
leunched a scheme of piping water to
these outposts. T do not know whe-
ther it is true or pnot. It is for the
Defence Minister or the concerned
authorities to give us the news. If
it is a question of bringing water to
these outposts by pipes, you can dee
the ridiculous extent to which our
experts can go. Pipes are the easiest
things to be sabotaged and when the
pipes are sabotaged, what will the men
at the outposts do? They wil] thirst
for want of water. It must be borne
in mind that so far as provisioning of
water is concerned, the outposts must
be' self-contained. We can have that
old system of “Tankas” we hgve in
the deserts, i.e,, we can have cisterns
duog inside the ground whereby rain
water plus the water provisioned by
tankers could be kept inside the out-
posts, so that in times of emergencies
the outposts are assured of supply of
water for at least three or four days
before relief or help can come.

I would also like to say that our
area—Jodhpur, Barmer and al] that
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region—which suffered during the air-
raids has to be further strengthened
and it has to be shown, as Vietnam
has shown, that it is not only the sop=
histicated anti-aircraft missiles that
can bring down the planes; but if a
good and adequate complex of ordi-
nary anti-aircraft guns ie. the oid
World War II Model guns, are provi-
sioned it can still wreck effective
havoc on the enemy’s planes.

I would also like to say that we
must, in no uncertain words, give a
stern warning to the West, specially
to West Germany and Iran, for the
way in which they have handeg these
“sabre-jets” for so-called overhauling
to Pakistan. Today, there is 5 news
item in the papers saying that Iran
has promised to take them back. I
only hope that Persian promises are
as durable as the Persian carpets.

I have always thought that if we
have to rely on opurselves, we must
have a nuclear deterrent. It is no
good thinking of nuclear abstinence or
nuclear umbrella.

14 hrs.

Dr. L. M. Singhvi: Nuclear brahma-
charya,

Shri Brij Raj Singh-Eotah: The
only realistic policy is to have an

_independent nuclear deterrent. I

woulq like to know whether any stu-
dies are being made on this subject
and if s0, what are the results? What
are the findings? And what the nation
can expect? The time has come in
my opinion when every Indian has to
debate very seriously everywhere,
whether we want a nuclear deterrent
or not. It is no good saying that we
are going to practise, as Dr. L, M
Singhvi has said, nuclear brahma-
charya. The other day it had come
out in the papers that the new Chief
of the Army staff, Gen, Kumaraman=-
galam, hadl said in no uncertain terms
that we should go in for missiles and
there was no question about that. This
nation has a right to Enow what we
can expect in regard to this particular
matter. Enough has been done to
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make a small embryonic beginning of
a project in the Bharat Electronics
and other such allied concerns, but
much needs to be done now, for im-
plementing the missile peeds,

14.03 hrs.
[SertmaTI RENURA RAY in the Chair]

During the last conflict, gl]
Armed Forces did a magnificent job,
and a lot of decorations for wvalour
were awarded. I have a feeling
which, I think, is fairly well prevalent
in the country, that most of the deco-
rations went to the top leadership in
thre Armed Forces. As far as that
goes, T have nothing to say, but I do
feel that the wunmatched gallantry
shown by our young leaders, the cap-
tains, the lieutenants and the younger
type in the hierarchy of the military
has gone unrecognised by and large.
I wish that this had not been so, for
it leaves a little bad taste among the
younger officers and men who had to
do all that rough work, and see that
only certain big officers commanding
the battalions or the divisions or the
corps got the topmost awards. I do
not say that they do not deserve it;
they have deserveq it well by every

right but I do say that the younger '

brave soldier who risked his life and
achieved what he did has also got to
be recognised,

Shri Y. B. Chavan: They have been
recognised.

. Shri Brij Raj Singh-Kotah: But -0t
enough.

Dr. L, M. Singhvi: We know Shri
Y. B. Chavan to be a man of few
words and of a stout heart. He is not
used to crying ‘Wolf'" needlessly. T
would, therefore, not assail this classic
exercise in brevity which his state-
ment of 1st August, 1966 represents.
In him we know that we have nejther
a lighthearted nor a reluctant Defence
Minister, and, therefore, I would say
that in spite of the fact that this
statement of his contains very little in-
formation to reassure us, I would lay
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my faith in the assurances that have

come from his stout heart,

The skies today are overcast with
gathering clouds of aggression, of in-
ternational intrigue and collusion.
‘We are confronted today with mena-
cing postures, not only from Pakistan
but also insidiously from China. We
know that the greed and the territo-
rial ambition of Pakistan is insatiable.
We know that the former Minister of
Foreign Affairs in Pakistan had asked
for a war for one thousand years, and
it seems that even the present Gov-
ernment in Pakistan is determined to
have a war for one thousand years
and to fulfil their desire for war. It
seems that our conciliating approach
to the problems that conflict the re-
lations between these two countries
have coninuously whetted the appetite
of Pakistan and have given rise to
these menacing postures. It seems
that Pakistan is determined to wreck
the Tashkent Agreement which per-
haps they did not enter into in good
faith. It seems that the Defence
Minister’s statement is an epilogue
to the well-meant efforts at mediation
which were initiated by the Soviet
Union and which culminated in the
Tashkent Agreement.

We fing today that Ichchogil type
canals are being constructed by
Pakistann We know for sure that
Kasur nullah is being improved for
military purposes. We know that in
this Pakistan has disregarded and
thrown to the winds the Indus Waters
Treaty which restricts the use of ths
Kasur nullah for purposes other than
military ones. We know that there is
a missile base under construction in
Kosthia in East Pakistan and Haliped
somewhere in Chandrapir. We know
that Pakistan is constructing struc-
tures in the vicinity of the Suleimankl
headworks.

We know that there are intrusions
after intrusions on all sides of eur
borders and yet we are tald that there
is nothing very much to worry about
and Government are seized of the
problem and will take adequate care
of it. :
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The involvement of Pakistanis with

the Nagas and Mizos and their active
participation in programmes of train~
ing for Pakistani solidiery in guerilla
warfare and espionage and the Chi-
nese activity lnear the Chumbj valley
as well as in respect of Sikkim and
Bhutan give rise to apprekensions and
misgivings in our minds. 1 would
like that the Defence Minitter lays
some of these apprehensions and is
able to give us ascertained fac's on
the basis of which a resurgenc. of
national gwareness and defence con-
sciousness can be generated.

It seems that in the matter of re-
eeiving eQuipment, Pakistan has bet-
tered even its own expectations, Only
the other day, the hon. Minister in~
formed the House that the.Pakistan
Ajr Force had five more squadrons of
fighters and bombs than it had last
year and that it had decided to raise
its armed strength from five to eleven
divisions. The hon. Minister went on
to inform us that he was getting the
active help and co-operation of the
Chinese who had not only supplied
iwo hundred tanks and scores of
MIGs but also provided credit to shop
in  the West Asian countries for mili-
tary hardware on a cash-and-carry
‘basis. He also told us that about 110
gseroplanes which were of Canadian
origin were routed fromn West Ger-
many to Iran and from Iran to Pakis-
tan ostensibly for the purpose of re-
pairs. I should like very much the
Defence Minister to tell us if his in-
quiries in this respect have enabled
him to reach any definite conclusions,
whether those planes Were diverted
to Pakistan as a part of Irap’s active
asgistance against India and whether
we have been able to take up this
matter diplomatjcally with Canada,
West Germany and Iran and if so,
with what effect. It seems that Por-
1ugal is another offender and with
them 1 suppose we cannot even take
up the matter diplomatically. But the
magnitude of these involvements, the
magnitude of this conspiracy and the
magnitude of this treachery and per=
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fidy should be known to this country
so0 that we are not caught unawares
as we were in 1962,

I should like particularly to know
as fo what is the position in respect
of missile bases in Pakistan. Are
Government aware and cognisant of
all the implications of the nuclear pact

‘Pakistan has entered into with China?

This nuclear pact between Pakistan
and China seems to be an extension
of the Chinese nuclear blackmail which
is spreading its tentacles diplomati-
cally and in defence terms throughout
the territories of Asia. Neither nu-
clear celibacy nor nuclear promiscuity
or indulgence would show us the way
for policy formulations. We want to
know how far these nuclear negotia-
tions and this nuclear relationship
between Pakistan and China have
gone. You would recall that Pakistan
launched an attack on India recently
saying that we are trying to develop
nuclear weapons. Largely, it seems to
conceal its own designs for initiating
a programme for developing its own
nuclear weapon capacity. 1 should
very much like the Defence Minister
to tell us more about this. India does
not want to grow into a nuclear spin-

‘sterhood and into a kind of frustration

in terms of international diplomacy
and in terms of defence,

It is true that Mr. Bhutto has gone,
but it seems that his ghost still haunts
the policies of Pakistan. Tt seems the
ghost is more powerful than Mr.
Bhutto was himself. Only the other
day Gen. Ayub stated that no nego-
tiations would be had with India un-
less we were prepared to talk in
meaningful terms on Kashmir.

1 would like particularly to refer to
certain problems concerning Rajas-
than. The Defence Minister himself
visited Jodhpur and was good enough
to ask some of us to accompany him
and apprised himself about defence
problems in the border regions of
Rajasthan. At that time, he had given
certain assurances in a public meet-
ing. He said on an earlier occasion
on the floor of the House when I rais-



Situation BHADRA 4,

7449

ed trus question that he meant to
stand by every word of those assu-
rancves. There is considerably anxiety
toduy. The city of Jodhpur was the
most heavily bombed ecity in the en=-
tire country in last year's hostilities.
It had received, according to the Jatest
count, as many as 215 bombs in that
area and it was largely undefended
until the Defence Minister very kindly
sent some anti-aireraft guns at a
rather late stage. It seems that the
entire belt near the Rajasthan border
is inhabited by certain people who
have extra-territorial allegiance, and
the 'mischief that the Pir of Pagaro
and his men can create in that area
constitutes a menace to our security.
I would like the hon, Minister to take
note of this. There is news of infil-
tration in the Rajasthan border and
near the Rajasthan border. Neither is
the present dispensation in the border
area sufficient nor is the State itself
able to handle this entire problem of
infiltration, of espionage and of active
subversion in that area. The equip-
ment of the armed constabulary in
that area is very poor. Therefore,
the Army has to take over.

I would only like to emphasise the
fact that unless development takes
place so that there is water and there
is other development in the field of
agriculture, this area cannot be de-
fended adequately, as was demons-
trated during the last conflict with
Pakistan. T should like the hon.
Minister to give us an adeguate reply
about the arrangements he is making
for the adequate defence of Rajasthan
80 that the story of surrender of large
territory, the story of humiliation 1n
that part of our border is not repeat-
ed. I know that he would be able to
give us an adequate answer to the
glory of this country.

Shri Himatsingka (Godda): In his
statement, the Defence Minister
briefly set out the preparations that
had been made by Pakistan, He also
very clearly jndicated that he was
aware of the situation and was taking
ull possible precautions necessary
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to defend the country ang that there
was no need for any alarm on fear.
Naturally, he cannot be expected
to give out in detail the preparations
that have been made or are being
made. But he assured the House
that he was aware of the situation
and was prepared to meet all even-
tualities.

In this conmnection, T would bring
to his notice two or three matters
which though small have become very
important. The borders in the east
and the bofders of Rajasthan are in-
habited, as my hon, friend, Dr.
Singhvi said, by persons with extra-
territorial loyalty. In times of diffi-
culty, they become 3 source of very
great danger. Therefore, steps have
got to be taken to see that our borders
are properiy defended and persons cf
doubtful loyalty not allowed to create
any kind of mischief. This situation
obtains both in the east and on the
Rajasthan border. I had recently been
to the east and spent about 5-8 days
there. T was amazed to find that the
border over a number of miles is in-
habited by persons who have migrated
from East Pakistan to Assam or West
Bengal. Therefore, it is  absolutely
necessary that we make all possible
preparations to see that no trouble can
possibly be crezted by these elements
in those areas,

In any case, so far as the prepara-
tions in Pakistan are concerned, the
Defence Minister knows about them.
Therefore, we have to take all possible
steps to see that our Army is not in any
way ill-equipped or equipped in a
manner not to be able to meet the
most sophisticated instruments pos-
‘sessed by the enemy who wants to set
foot on our soil. I have npo doubt
that if proper steps are taken, we will
be able to arm our defence forces
with up-to-date instruments so that
on account of any defect or deficiency
or weakness in their instruments our
brave soldiers may not suffer any
humiliation. This very important pro-
blem must be looked into.
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Another factor that must be kept

in view is the deficiency in transport.
During the last conflict with Pakistan,
a large fleet of lorries and buses of
private owners had to be requisition-
ed. I am told more than 5,000—6,000
trucks were requisitioned and but for
the requisitioning of these trucks and
passenger buses, 'it would have been
impossible to the Army to move to
the positions—they had to be moved.
‘Therefore, T feel that adequate
arrangements should be made for
transporting soldiers and other
army personnel in times of need from
one place to another. For this our
fleet of transport vehicles should be
increased gs much as possible and as
quickly as possible so that we may
not have to fall back pn private trans-
port; private transport should be -e-
quisitioned only by way of addition~
al reserves to be used in case of
necessity. )

Then again, the training that 1is
being given to our NCC should be im=
proved, and I feel that it should be

- made compulsory in all our colleges.

It is compulsory at present also, but
a large number of boys are allowed
exemption on the merest asking; that
should not be permitted and the train-
ing should also be intensified, and
the training should be such that they
may be useq at least as g seconq line
of defence, and they may also be used
to boost the morale at every place
where there js necessity.

Therefore, 1 feel that the Defence
Minister should take all possible steps
to see that our armed personnel are
equipped with the most up-to-date
fighting instruments, that NCC train-
ing should be intensified, and that pro-
per steps should be taken in the
border areas to see that the borders
are properly defended and that we
have no cause of being sorry for
having neglected them or allowing
persons of extra-territorial loyalty to
be a danger to our defence.

#t o Fo faddt (weEhx) -
aumta R W9 @ & feeew
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fafrer ot =9 M, Tawr @ fedm

fufreer & @ & 91, ag a&r §

Shri K. C. Sharma (Sardhana): Very
stout young Minister is here.

Shri U. M. Trivedi: Yes, very stout
young Minister is there.

T a, fom ¥ TR §, & TR A
T qE T g surer T A Siforw
FEE

# ¥ 3¢ %Y o fare gz w@r A,
TG ¥ AT & oF wehrca 7 forar qr—
Must Japan fight Britain?

I feray fF Fai Ity T Tard
WHHAT F A9 gHi, 9§ werE A WAy
#t 7 og ey &7 - o g A
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gvit, g & g€ oY, vawT o o
qr, feT s # 97 foar a1—

“With all the battles that we will
win, we will lose the war because
we are not able to surpass the
diplomacy of the British.”

TET AT FTEY AT AIH AT 2T WrE |
affsre & T gr &3 ¥ 9@,
qifera #t g7 3 fass €, afew
qifFeara 3l 1 adl a7 @1, afE-
1A IET WTaT H A A AT F G
& Tifeena &1 0F o Faw qar
gl 2o g g O FTEY, A
g9 AT HEEi ¥ gy & fF gk
M wr Jr € 5 gw faod-fifer
&F grg AT FLAT AT £ 1A
foedt go &1 qoar § =@ 7 dfFr
qaar & | dfFT T ga ¥ 99
FW & 1 A A T Ay
F4ar1, =fsq fovdrdifen 1 & w
T T T o AR
wré w7 &7 T qHT AR 6 AT
qrs, JE7 BT JE7 aTg WA G WY |
g7 WAl aF 9 fodr-afer  ma
9T TR AT AT RE 1 K Ay S A
FFAT §, BUTG I IU T
T MT L, Fq1 faudt-difeT & sTHT
gw gt Aifs F1 favig 6 v g9
oot grEa ¥ oAt Aifg w1 faom
w0 1w gEW TFAE F@
F Fg A EfF 2w, W
¥ 7 9z #g faar fir 2 2 Fref E-
farmr &Y 2 Y, Y 3 Y, frmer FTEdiT
& WA AT Az o fgmgw
fom T-wgos § fggeama &Y aww
TeEd fwe g gare arg e, foa
¥ Ig< Y 7g va< faem, 787 F war-
TA § gaTe 979 swoad fad afcgm &
fasr war | A0 guw § A€ A fw
qEY are &4t &1 ot @ AR qF gw
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& gy FigaT 9TaT & % gw "o qard
FO AT A FCATRE I FHAFH
& 1965 ¥ 9« g grera a1 g< o a«
et St F wASE F S ey g9
FL T FX a@ qare of, fr afeera
AT gATL A1 WT F A1 QT § |
o dt g gw wEaTdd § g W s
gt fafe< sge fedw wifww
¥ g7 gady Frfe ¥ oter 37 § fr O
feafa & wfssar & arq | oifesme
yaT-dT o Aram §, THY ST gw A
TO TE T 9T 1 gW ¥ I
greg # T3 Al &) fewrar s @
g

Twim QEMF TueaTT A
a1 w15y, rfesa Y g% & agl
Tt dard gt @Y ¢ fr o few
/T agr TRy § fF Fw guem gem,
LIE m@m,ﬁ;ﬁﬁwﬂq’tm
& 43 gu gw T aTEl F1 A 99 S0
w § wWifet gw ¥ @ d4rQ &
27

AT gArk g fag it §9 T
Wi fr BI-9R AfwE &1 @MW
@ faem, aSi-a=t %1 e mn, T
SI2gEr FT FIC ar af TG, AT
et SrgT A Gl F (9N aT
TET AT | 9ET T fE agr e 9029
wrEAHl FH FL R E | aEfeewt ¥
ag 9T T 1962 ¥ TgA—IEHT
ATy & 47 EET Beed), AfF TR
aq A8 Wr o1, g9 < g m@r @,
gowrw g & afe ®1ear 8, 98 wuE
T T 4T, Iq AU FT G FF T@;A
9T UEHT  FrAr o frar mn ®
gaATh  UTH F TEE F (T FH
¥ fom 37 qEF1 ¥ S-917 §F Ta-fam
w1 faar ST saaT #ro fan 5 ot
9% UF | TIHA ALY Tl A, @
O g TUTHA OF A ¥ et
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& 3 | SR AT TR T G
¥ FHT WEAEER AGr wET, greifE
et fagr war AR gEAT AR
¥ wrwr e i agi 92 919 g @
TG q997 qegrad | AfFrIa A
¥ fodt sredT F1 F1§ gamw 70 faqr
4T | IaRT F1E aTOE FE O TG I
7, s3Fr 7€ grmr € famr man
ITHT 2215 # 1% q@Ty A4 (FaT
T, AT AT FEAT § @ A QA
FT FGTT FLAT AT |
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wr3i Fa1 v § F S Fray aw
A FafAee N TE R, W IAD A
T Tag FT [ FT qro9E gl |
HTC |7 31 A q FOA F A=W
w93 S0 AT qCE g Ad 2|/,
Tt 131 #1f weafaee-weafae o g
37 AT A agi g7 F1a fan, Sfww
37 ¥ FTH Y w2 Al @ ar§ Wifw
§ GRd ¥ 43 guIwm @ W)
wd AR g3 o dwefat afar &
afzmr o a1 o § «few Jawr
Twq @iﬁfﬂt%zlmanﬂ
g ga-Ad T8 § W w®w
LU U AR g6, T
s g, %ﬁmw%&wﬁ
IATE, AW E, WAMH T FA
F mﬁg‘-.ﬁﬂ'(#ff&,‘@r&

afeT Tl o FT ATT-AGAG TF 7
FT ATA-TAAF 94T, AWE W ATA-
ECEESIE A - il
SO FW 4 5§ FRAR AT arAmadw
N gaw ad} FGT | W AEA
g At @Y Ay o & Ia ) e A
W A wrT A AT B
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e 78 FOAT | 7O AA W ATH-
ey F1 1d w1 99 Ao g |
i gw qfgwta § gk ag wfag @,
gAY WH T &, gH T@ FO WX
ra & Afew gom & g ot gw
Gefys Fu Ad) &1 Tak § | WR
TG T W § &) AT G WA W
¥ &t 71 BT gt wAST £ 1 WK
ATy & oY T ¥ gwIR 9 %7 grad
T EWA WMME F I A o
ar frusa® Y us e suam o
AT ST g7, 50 AUE & Ig ¥ A
@ gfagre I § 1T e 97,
ff gadi aws & T § W a7 zfa
FERT ¥ AT4T SIET 47 | W
gfaarT Mg & oiF A€ § f5 & Wy
R g g F A% F AR gEIR
gt TR IF FY HY@r A0 @A, Ay
% wwwar g fF 0w foem g s,
@ gu A gfam A aF fa LT wd
§U gw A wiw AE @i 7T W R
F@R Ffamm o

' ittémufux (arqrt) - @
qfa wERy, o TE14 @@ TET g, 98
T {1 WA W&IE @ |

Mr, Chairman: This discyssion will
continue on some gther day. He may
continue his speech on that day.

1432 hrs. |

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
NINETY-FOURTH REPORT
Shri A. 8 Alva (Bangalore): I

move:

“That this House agrees with the
Ninety-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on 24th August 1966.”

Shri S§. C. Samanta (Tamluk):
Madam Chairman, do you know that
my Bill which is of the utmost im-
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portance has been given only one
hour. It is a Constitution amend-
ment Bill. "I think it is the first
Constitution Amendment Bill that has
been treated, I should say, so unge-
nerously. Therefore, I would submit
very respectfully, Madam, that my
Bill should get at least three hours,

The hon, Member
When we came to that
The gquestion is:

Mr, Chairman;
will sit down.
Bill, we will see.

“That this House agrees with the
Ninety-fourth Report of the Com-
mittee on Private Members' Bills
and Resolutions presented to the
House on the 24th August 1966."

The motion was adopted.

14,34 hrs,

CONSTITUTION (AMENDMENT)
BILL*

(Ingertion of new articles 1254 and
2214)

Shri Harj Vishnu Kamath: I move
for leave to introduce a Bill further
to amend the Constitution of India.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the Cons-
titution of India.”

The motion was adopted.

Shri Hari Vishnu Kamath: I intro-
duce the Bill.

14.35 hrs, '
CONSTITUTION (AMENDMENT)
BILL—contd.

(Amendment of article 352) by Shri
Harj Vishnu Kamath

Mr, Chairman: The Houge will now

take up further consideration of the

following motion moved by Shri Hari
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Vishnu Kamath on the 12th August,
1966: —

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Out of two hours allotted, six minutes
had been taken and one hour 54
minutes remain.

Shri Hari Vishnu Kamath (Hosh-
angabad): Madam Chairman, I had
briefly moved this motion formally
for consideration a fortnight ago and
I would appeal to hon. friends and
colleagues on both sides of the House
to pay that attention to this matter,
which in my humble judgment, I
submit, t deserves because in all
concience the matter is very vital
and the issue concerns not only Par-
liament as such but the functioning
of parliamentary democracy in letter
and spirit.

Before I go to the Bill itself, I would
refer to what was said about this mat-
ter in the Constituent Assembly of
which ‘you, Madam Chairman, were a
distinguished Member, so was Mr,
Tyagi. You remember very well how
this was discussed for days on end, for
more than a week [ believe.... (Inter-
ruptions). I had the misfortunate of ex-
claiming at the end of the debate that
it was a black day in the history of
the country, when the emergency pro-
visions without the amendments which
I had suggested—some were accepted
but the vital ones were rejected—were
adopted. Tyagiji did support most
of the amendments. But unfortunately
that went in vain gng the amendments
were not accepted. Some were accep-
ted, the others were rejected and that
made me exclaim that it was a black
day in the history of our coun-
try when these emergency provi-
sions were passed in the quorum
in which they were adopted. On
2nd August, 1949, Shri T. T. Krish-
namachari, an eminent member of the
Drafting Committee, replying to the
debate on that day, a debate in which

*Published in Gazette of India
dated 26th August, -1966.

Extraordinary, Part II, 5=cti0n_2.
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[Shri Hari Vishnu Kamath]
many members had taken part, said—
I would not take the time of the House
by reading the names of members who
had taken part in that important de-
‘bate and I would not also read the
whole speech but only one sentence
-which was significant—he said:

“These emergency provisions

have got to be tolerated as a neces-

sary evil.”
On the 4th August the architect, the
pilot of the draft constitution, Dr.
_Ambedkar, who was he chairman of
the drafting Committee, made a very
significant speech on this. He said,
two days later, that is on the 4th
August, very pointedly, with all the
force at his command, he was a fine
orator; I remember very well how he
imported all his vigour into the speech
he made on that day; you would also
recall, Madam Chairman, if you are
gifted with good memory, what he said
referring to the general debate that
had taken place in which it was said
that these articles were likely to be
abused........

Shri S. M. Banerjee (Kanpur): They
are being abused now.

Shri Hari Vishna Kamath: I am
coming to that. Dr. Ambedkar said:

“I may say that I do not alto-
gether deny that there is a possi-
bility of these articles being abus-
ed or employed for political
purposes.”

You too will agree, Madam Chairman;
vou may not, when you come down; he
said *for political purposes’,

Mr. Chairman: The hon. Member may
rontinue his speech without referring
to me.

Shri Hari Vishnu Kamath: I cannot
ignore you; how can I?

Shri Nambiar (Tiruchirapalli): It
adds to the waste of the speech.

Shri Hari Vishnu Kamath: If I have
offended you in any way, 1 am
sorry. In fact, Dr. Ambedkar went
on to say—he was a fairly good de-
mocrat:

“In fact I sharp the sentiments
expressed by my hon. friend Mr,
Gupte. .. .yesterday...... =
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He referred to Mr, Gupte. by name;
Shri Tyagi will recall our friend Mr.
Gupte; he made a forceful speech the
previous day. He continued:

“The proper thing we ought to
expect is that such articles will
never be calleq into operation and
that they would remain a dead
letter.”

Pious hopes expressed but unfortu-
nately hopes turned into ashes; so have
pious sentiments expressed even by
eminent men like Dr. Ambedkar,
chairman of the Drafting Commitiee
who piloted the Constitution and his
colleague, Mr. T. T. Krishnamachari
who had dubbed it as a necessary evil.
What do we find, Madam Chairman,
today? I am sure hon. colleagues on
both sides will agree that this Parlia-
ment will go down in history as an
Emergency Parliament.

There was what is called
the Long Parliament in  British
history. That Long Parliament

is well known; many of my colleagues
have read British history and they
will remember that there was a Long
Parliament. And so this House will be
described in history as the Emergency
Parliament. Hardly had we entered
this House, within six months of our
taking the oath in this House, an
emergency was proclaimed; not that
it was proclaimed without any basis;
the Chinese attack was there. The
cries of Hindi-Chini-Bhai-Bhai of those
days went up in smoke and we were
with the stern reality of the
President's proclamation of emer-
gency under article 352, But since
then, the emergency has been with
us, with the people; the people have
been suffering under the burden of
the emergency, while the Govern-
ment is enjoying the emergency.
The Ministers sometimes show an
utter unconsciousness, non-conscious-
ness, I would say; they are unaware of
the emergency. There was a classic
example, on that side near the seat
where Shri Koya is now sitting, of an
ex-Minister, a fairly senior ex-Minister
showing that unawareness. You will
recall that he later went to Kerala
State as Governor, and later took part

fana
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in a party election. It is not important
and we shall not refer to that now.
He stood up and asked in the House,
“Where is the emergency?” We were
taken aback. He did not know there
was an emergency. He was one of the
ex-Ministers who had held office for
many, many years. He became Gov-
.ernor later.

Shri Yashpal Singh (Kairana):
Then he was President of the Uttar

Pradesh Congress.

Shri Hari Vishnu Kamath: So also
‘many Ministers here, in answering
questions and when they deal with
other matters, betray a woeful lack of
u sense of emergency in the sense that
we are not made aware of the real
purpose, and the manner in which the
Government is utilising the emergency
for the purpose for which it was in-
tended. What was it intended for? It
was intended to strengthen the country
against external aggression, and to
make our defence preparations ade-
quate to meet an assault on the se-
curity ang freedom of the country.
“We have been having a debate just a
little while ago on that very subject.

You will be surprised to know that
even after three and a half years—it
is in fact three years and nine months
now nearly, and another two months
or so will complete four years of em-
ergency—the emergency continues—I
do not now why the emergency should
continue, But that is another matter.
1 am not dealing with it; that has been
dealt with by my hon. colleague Shri
Dwivedy some days ago.

But the subject-matter of the Bill is
that the executive, clothed as it is
with extraordinary powers, should not
be taken for granted in this dynamic
and changing world. Shri Swaran
Singh_ the Minister of External Affairs,
while answering a question on Mr.
Dhamija’s note the other day, said that
this iz a changing, dynamic world. Of
course, it is a changing, dynamic
world; the Government may also
change in that sense. The Government
should also change. Anyway, their
-attitude must change. (Interruption).
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They took powers under the emergen-
¢y in October, 1962. When President's
rule is proclaimed in a State and the
State is taken over by the President,
that matter comes before Parliament
every six months. It pertains to one
State, ofcourse. But that is important,
Not that Kerala and Punjab are not
very important; they are very dear to
us. The point is, that matter comes
to Parliament for ratification and re-
approval. Why God's good earth
should we not follow the same practice
with regard to the emergency in its
application to the whole nation and the
whole country? I do not deny the
conditions which certainly necessitated
the continuance of the powers, but is
it right, proper or desirable jn a
democracy, in a Parliamentary demo-
cracy, if they want to follow the true
letter and spirit of Parliamentary de-
mocracy, that this power should con-
tinue unabated and indefinitely?

Parliament approved the proclama-
tion of emergency. We did approve of
it when the Chiness aggression took
place. We gave the Government all
the powers that they wanted; nobody
batted an eye when we gave the
powers. Every power asked for was
granteq withouty much ado. The his-
toric resolution piloted by Jawaharlal
Nehru stil) rings in my ears gs it does
in your ears, Iam sure, and everybody
else’'s ears. And within a few days,
the Defence of India Bill was passed
by Parliament. In less than a fort-
night, the entire legislation was
over, and on the 9h November,
I think, we passed the Defence
of India Bill into law. That
was the situation then compared to the
situation mow. 1 do not wish to go
into details as regards contrasting the
two situations. We feel better pre-
pared now. The Defence Minister of
that time has passed into history;
rather, he is no longer in the Cabinet.
He was there when the Chinese attack
took place: he is no longer there, We
have another Defence Minister; we
have some changes in the Government,
We have unfortunately lost two Prime
Ministers since then, and in that
sense also this Parliament will go
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down in history as a historic Parlia-
ment.

Shri Tyagi (Dehra Dum):
a changing world.

Shri Hari Vishnu Kamath: Yes; we
lost two Prime Ministers. We have
had three Prime Ministers in these
five years, So, in more than one sense
this is not only a historic Parliament
but an emergency Parliament also. So,
if Government wants to respect the
spirit and the letter of the democratic
constitution, is it not obligatory to
consider that the Government,—just
as they come  before Parliament
for the continuation of President's
rule in a State, Kerala or Punjab,
should come before Parliament in res-
pect of this proclamation also? In
respect of Kerala every six months,
they come to us with a resolution ap-
proving President’s proclamation. Last
year we had it; twice we had the
Kerala resolution moved by the Home
Minister himself, Of course, in Parlia-
ment they have their bull-dozer majo-
rity, and yet they have got our ap-
proval. That does not matter; I have
no quarrel on that score, because the
bull-dozer has come into existence and
we cannot quarrel on that score. The
people have put that bull-dozer into
operation and the bull-dozing goes on.

Shri Hem Barua (Gauhati): Bul-
locks also.

Shri Tyagi: There
cracks.

Shri Hari Vishnu Kamath; I thought
you said they operate the bullocks,
and so it was a bull-dozer.

Shri Tyagi: Brakes.

Shri Hari Vishnu KXamath: Shri
Tyagi is one barke. (Interruption).
Now, I invite your attention and the
attention of the House to the clauses
of the Bill which have put this matter
on a par with the other sister article
in that chapter dealing with Presi-
dent’s rule......

8hri Kapur Singh
Brother article.

This is

are brakes;

(Ludhiana):
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Shri Hari Vishnu EKamath: If my
hon. friend Shri Kapur Singh is more
fond of brothers than sisters, I cer-
tainly yield to him. I accept the other
article dealing with the President's
rule in the States, and I have sought
to put my amendment on a par with
the other article; it is 356, I believe.
The House iz well aware of
that article; our friends in Kerala and
the whole House are aware of that
article  which provides that when
the President takes over a State the
President's proclamation taking over
the State should come before the

House every six months for re-
approval.

What does my Bill seek to do? It
says:

“A Proclamation issued wunder
clause (1) shall, unless revoked,
cease to operate on the expiration
of a period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clauss (2):"

That is only a formality; and now,
the proviso is important; the proviso
says:

“Provided that if and so often as
a resolution—
The wording is the same
teIY)_

“approving the continuance in
force of such a Proclamation is
passed by both Houses of Parlia-
ment  the Proclamation shall, un-
less revoked continue in force for
a further period of six months
from the date on which under this
clause it would otherwise have
ceased to operate.”

absolu-

Now, why should Government be
afraid of coming to the House, to both
the Houses, unless they have got some-
thing to hide. unless there are some
skeletons in the cupboard, of which
they are afraid. Otherwise, why
should they hesitate to come before
this House and the other place? With
their bulldozer majority, they should
have no hesitation in coming before
Parliament, Whatever they put before
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the House is passed into law, in spite
of protests by a few sensible mem-
bers like Mr. Sinhasan Singh, Mr.
Tyagi and a few others.

‘ BHADRA 4,

Shri Hem Barua: Since when has
Mr. Tyagi become sensible?

Shri Hari Vishnu Kamath;
Tashkent.

After

As 1 said, the emergency is still in
operation. How does any Minister
with g full sense of responsibility
imagine that parties other than the
fortunately ruling Congress Party can
go and face elections with this sword
of Democles, the Emergency, with all
its concomitant evils hanging over
their heads?

Shri Tyagi: How does it come in
the way of free elections?
Shri Mohammed Koya (Kozhi-

kode): Almost all the candidates of
the left CPI were arrested in Kerala.

Shri Hari Vishnu Kamath: The
elections are supposed to be free on
paper. The senior-most Home Minis-
ter—we have the three Ministers the
junior, the senior and the senior-most—
made a statement in the House last
session on early this session that in
most parts of India  the powers under
the DIR have been more or less with-
drawn, though the emergency conti-
nues., The Proclamation has not been
revoked. It is an anomalous position.
The Proclamation has to be revoked
under the provisions of the Constitu-
tion by the President. That has not
been done, but the powers have been
withdrawn from the Chief Ministers
in some States. But in what are call-
ed border States, the powers still
continue,

The elections are coming In
February. '

Shri Tyagi: How are the elections
affected?

Shri Hari Vishnu Kamath: I am
glad he has raised this point, because
he has not been a victim of the DIR—
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the Act or the Rules. During the
election campaign, if any one of us
makes a speech strongly critical of the
Government even denunciatory of the
Government and its policies . . .

Shri Tyagi: Then you will not be
elected.

Shri Hari Vishnno Kamath: I will be
elected, in spite of it; rather because of
it. Now under these powers in their
armoury they can easily arrest that
candidate or his workers, a¢ they did in
Kerala, and put him in jail, He or
his partymen or workers can be ar-
rested with impunity. Is this the way
of conducting free and fair elections?

Shri Tyagi: How can a candidate
be sent tg jail?

Shri Nambiar (Tiruchirapalli): T
was there in jail for 16 months. (In-
terruptions).

Shri Hari Vishnu EKamath: Candi-
dates also are citizens of this country.
If the Government takes it into its
head to arrest a candidaie he will be
on par with any other non-candidate
so far as that matter is concerned.
There is no immunity for a candidate.
1 wish the e'ection law, the bu'ky
thing which was introdreed th= other
day, which i= poing tn he piloteg by
the Law Minister, contains a little
provision that no candidate will be
arrested from the time of nomination
to the date of poll . . .

Shri Tyagi: Under the
provisions.

emergency

Shri Harj Vishnu Eamath: Yes If
Mr. Tyagi agrees to that I wi'l move
that amendment and he must support
me then.

The Deputy Ministe- in the Min‘stry
of Home Affairs (Shri Vidya Charan
ghukla): No candidate was arrested
in the last four years.

Shri Mohammed Koya: What
happened in Kerala?
Shri Vidya Charan Shukla: They

were arrested before the elections.
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Shri Hari Vishnu EKamath: So long
as the law is in force; there is no
guarantee that a candidate or his
worker will not be arrested. You can
arrest his workers and paralyse him.

Shri Tyagi: That assurance may be
given.

Shri Hari Vishnu Kamath: That
will not work., The courts will go by
the letter of the law and not by the
assurance. I know because I have
fought election cases in courts where
I have defeated the Congress mem-
ber.

Madam Chairman, 1 know I will get
another opportunity to reply to the de-
bate. I know many of my colleagues
are interested in participating in the
debate. I would only urge the Mem-
bers to bestow their careful attention
upon the vital issue I have raised in
the Bill and support it with all their
heart mind ang might. The Pro-
clamation must come before the House
every six months—I am not grudging
them the powers—so that Parliament
will scrutinise it. I am sure you will
agree, Madam Chairman, that the sup-
remacy of Parliament must be assert-
ed at every step. Every six months
they can come and get the approval
of Parliament. What do they lose?
Nothing. But Parliament gains in
every way. That is what 1 want.

With these words, I seek the ap-
proval of the House for my motion.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Vishwa Nath Pandey (Salem-
pur): I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 30th November,
1866."
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Mr. Chairman: There are a large
number of speakers. So, hon. mem-
bers wil] be brief in their remarks.

it fawawt qmaw : awEET AT,
ot FTHa w2Rg T St g fagas
ey foar @ o Yo% Wag ¥ 9
s f €, a8 99 9gT w6 ATm
21 & 1 33 F7 FrO07 7 @ i < wfqae
& fofar & oY S a9 sfagm
garaT, T fage @, awee ¥ o
| §ETT & oY sfqar & 99 w1 avwy
WX U S WG FT @fawe I
wegw fFam @, ag S awmar oA
FHT AE1RT 1 WY Fg1 & F fow a9
wfaam %1 fmiw g @ a1 9 Y 5w
F OF W ¥ O I 99 a9 W
OF AnEA ye R o e ag
HUTET WEIF gAT | AT A TS
352 T Afqu™ & Ivmia & 5@ &1
& FT0 WX Fe 4 & fF 97 2w
& I FIE g a1 Wl @5 g 37
wHa wegafa #7 ag wfaw 2 fr ag
AT SEHEA FL, IHEUT #T /I
O g9 aia 1 AT g § oy
foF agi =1 w14 7« g3 /1< foras soet
T &, faaw g==l s § i ag Sy
M F F AT § ST FT wem
FmaER i mns fm i sm e aw
ST AT A & I FIC A A EY W}
W FT T TG R | T = Fea
A @R fage @ &
fadie ¥ <&t @ WX S| 78 @A w5t
HIWW FT § THT 4 WE L 6 oW
#A F q€ I7: §9 §UG F A TG
o w19 AR 9w qu femr-famt
forr s | Fore v gt g
J T I IGHINITFY IT TG W 9T
SrEAT J wreRy fear 97 ) I wAw
qw O IR EFE 94T | I HEE w1 dE@d
uamTEnT a s ag @@ a1 @ )
dar fF St § aoemar @ g fE o
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“The Proclamation of Emergency
issued on Oectober 26, 1962, still
continues ip force

15 hrs

# agq Trar ¥ wgar g g
fam dFedem ofdfofa & wsgafy
TERT T TH AT AGOT FV, a8 HAY
T TR gL 8 | 7@ A H & Y g
¥ 5 wrg & =y fF oifeeara 7 1965
¥ mrewor feat | 9w w9g 39 & ST
g ¥ ¥ a9 ¥ ol ofeew
Fad ¥ ofeearfrat #r ez dr 9% few
T | FTFAT & 9gd ¥ 999F 4 fow aww
|TEAT T "R fFaT a1 39 AW 97
ag feafa wa1 &1 @i a=7 @Y | 9&f a5
wfeafaar v ag T fs afs-
& F @ 7 fergear 71 fawa g€ o,
affs st M 3@ § am A=0 @ &,
dtar fs argT & T & AT g B,
qiffeaa & T8 ¥ AW AT R
AT AR wifesara SHT F TSaE
¥ afag grr & 5 s Y forgarma
¥ o AT feafa &

15.02 hrs,

[Sera SEAM LAL SARAF in the Chair]

5 WqraE feafa #7 dEE
ga =t v 7 W fadaw dw fear &
dfqur &1 guteg" & ¥ fog g
garfew 7€t & f5 gx & ag & A
TeEafa WEET FT AT W ERT F
g A7E 512 #1199 < fee ¥ faa
fear sm

wezafy AgET ¥ 39 a9T I H
ST 7 A I7 §9g F1 Afaaee @
& @ a1 | Ifs afgdww w6 @ @
o7 Fafey AravEs o4t fF qg TH S
&%, WX 9 W T ofcfeafy w2
a9 3 ¢9r v § | W s A
wg i g frafam vt o g § sefera
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T AT 7Y geTan o 77w § | W e

¥ w8 ot IofaTe ww ¥ e,

Fira 1 Aifa F farame, stig switeart

& fawrs g7 73 a1 ey g

F AW 9T, NGl ¥ "wewd 99 ¥

fraer s | ¥few & oumar g fE

dfaar & w2 WY ey faar @

& ®W & T Qi wfawre faar gar

& W T waeg § wE are gu TR

WA WERF ¥ W a9 A wwen A

fr wgt aF T qRE FA w1 aweaE

&, T TIET & ATEATF §, TCH G

& waa wi Hegade § (Restricted way)
# T FT TART AT E HFTFTFAE |

TET T AT AT TEE @, W H W

F I A A gerEw @ g

zafad § Fga1 =gm g 5 ar
gate fagas weqa fear mm @ 99
#1 #1% wrATaTar T 8, afer WA
Tga & weafeni dar g sma, -
firat d=r g Smdst | 77 T TR
yor & & wwmer g f fow e W
gfagm # sifea forar mar & o6 a@
¥ 30 g7 FY AT FfEy AR A FAET
Sufeqa frar T & S &1 F1E ®@W
T8 & 1 AfET SR AT AEE =Ry
¢ 5 dfaam 1 gwrew wawa T
a1y aY g9  foy qga waws §
M 9T TG W FT qq A A0y
it 9t 5@ a<g & "W sfqgT F
T W § 9 & ol sewa F 1 A
Y mravaEaT o2 & | gEfed 7w
Fvitg Jufeqa fear § fF ot Foa &
ot fadaw sega frar & ag @@7 T
fawn & WX 9@ 9 gEfFETC FLAT
w1fed, WY §6 GwET F L FA
& wgw wrawaw ¢ e fegema & 9t
Tt ged &, s § ay-ae faew
g, s = fawg & wEE §, I
feram< g wTaw & 9EF 1 T HEEA
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[ =t fawsamg awem |

97 wgt faar frar omiy | &3 ot e
SHHT W9g ¥ grag A @r 8, 99 &
AT K AT & FEAT AMEATE |

Shri S. M. Banerjee: Sir, I rise to
support the Bill moved by my hon.
friend, Shri Kamath. I congratulate
him for bringing this Bill before this
House. I have a feeling that if the
Home Ministry considers this Bill dis-
passionately and -objectively there is
no reason why this Bill should not be
accepted by them.

Sir, emergency today has become a
mockery of democracy. I fully agree
with Shri Kamath that even the hon.
Members of this House are forgetting
that there is emergency in the coun-
try. I remember, when my hon.
friend, Shri Nath Pai—he is sick today,
I wish him early recovery—mentioned
article 352 and wanted to convince the
hon. Speaker about the admissibility of
a Calling Attention Notice, Shri A. P.
Jain rose immediately on a point of
order and said: “Sir, this article can-
not be brought here because there is
no emergency in the country”. Im-
mediately we reminded him that the
emergency was there.

Let us see what the provisions are.
Article 352 says:

“I¢ the President is satisfied that
a grave emergency exists where-
by the security of India or of any
part of the territory thereof is
threatened, whether by war or ex-
ternal aggression or internal dis-
turbance, he may, by Proclama-
tion make a declaration to that
effect.”

Shri Kamath wants only that it may
be referred to the House every six
months. Nothing is going to be lost by
that. Whenever we invite ‘the atten=
tion of this Government to the various
clauses, the various articles of the
Constitution, under which they can
issue necessary directions to the State
Governments against external aggres-
sion or internal disturbances, we are
told that the Centre shall not take re-
course to anything under these articles.
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You remember, Sir, when we invited
their attention and we requested the
Prime Minister and also the Home
Minister to react sharply or to issue
necessary directions to the Govern-
men:‘oi Uttar Pradesh under article
353, and also to other Governments
where the law and order situation was
almost finished, where nothing existed
except police-raj, the Home Minister
came out with the old theory that they
shall not intervene in the internal mat-
ter of a State.

So, Sir, when the emergency is
there, and it is going to be there, then
all the articles of the Constitution
should be used, whether against us or
against their own party-men, who are
in power in other States. It is not
done.

Today where is the emergency.
And what is the emergency today?
We know that emergency is being used
for beating the political opponents, for
creating almost chaotic conditions in
the country. And, whenever there
is a demonstration, whenever there is
an upsurge against the misdeeds of the
Ruling Party, immediately all the pro-
visions under the emergency are
brought to quell people’s movement.
1 have po hesitation in saying that this
Government is existing not on the basis
of their democratic tradition or past
sacrifices but on the basis of AIR and
DIR. That is exactly how this Gov=
ernment is functioning, and once the
DIR is finished and AIR is not used
for their own ends, once it becomes an
autonomous corporation without in-
terference by the Government, I hope
this Government will come to an end.
So, Sir, ] am sure they do not want
AIR to become a corporation and they
do not want to withdraw DIR also.
That is how the Government is
functioning.

Without taking much time of this
House, I must request the hon. Mini-
ster, who is to reply to this debate, to
consult his bosses and see that this is
accepted. This is the minimum thing
that we can expect, that this House
expects from this Government. The
provisions in the Bill are very clear.
It says:
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“A proclamatior issued under
clause (1) shall, unless revoked,
cease to operate on the expiration
of a period of six months from the
date of the passing of the second
of the resolutions approving the
Proclamation under clause (2):"

That is to say after the Proclamation
is made, it will ceass to operate after
six months unless it is brought before
this House and it gets the approval of
the House.

Sir, this House is supreme and
sovereign as far as suspension of Mem.
bers is concerned. We are immedi-
ately told that this House is sovereign
and supreme, we should not behave in
this fashion and we better go out and
Temain in our constituency or house.
Whenever we raise a question of
sovereignty of this House, the supre-
macy of this august House, the inde-
pendence of this House, we are told
that whatever we have done is correct.
That is one-way traffic, and we do
not expect this to continue for long.
In the larger interests of democra-
tic traditions, if we are democrats, in
the larger interests of parliamentary
democracy if it is to flourisp under
your guidance, or the guidance of
the hon. Speaker, then there are
certain healthy traditions which
have to be developed in this coun-
try.

Now, how is this emergency being
misused? Still, those provisions of
the emergency under which the State
Governments could have been advis-
ed properly, they are not being used,
What happened in Bombay yester-
day? Is it not a fact that the entire
city came to a standstill? Or was it
only a political stunt? What happen-
ed in Uttar Pradesh earlier? Is it not
a fact that the entire people of that
vast State, which is the citadel of
the Congress, moved fast against the
misdeeds of this Government ancd
there was a mass upsurge, and yet
no instruction or direction was is-
sued by the Central Government.

So, why keep this provision at all?
What is this emergency necessary
1516 (Ai) LSD—9.
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for? He was talking of externa] ag-
gression, But if the Home Ministry
behaves in this fashion, as they be-
haved in the latest case of leakage. ..
Mr. Chairman: The hon. Member
should speak on the Bill proper.
‘ Shri S. M. Banerjee: In justifica-
tion of my plea, I wang to place be-
fore this House....
Mr. Chairman:.lt is a little round
about way of saying things.

Shri S. M. Banerjee: I know that
this point of mine will injure the senti-
ments of Shri Shukla, who is g very
good friend of mine. I ask, where was
the emergency when a top secret news
was given to Statesman and Dinaman?
Who has given that? When the em-
ergency is there, when the Official
Secrets Act is there, when the Govern-
ment Servants’ Conduct Rules are
there, this news item has appeared in
Statesman and Dinaman. And today's
editorial in the Statesman warrants the
resignation of the Home Minister, the
Minister of State for Home Affairs and
the Deputy Home Minister.

What is this emergency? It is a
mockery of democracy. It is a rape of
democracy. It is meant to curb ibe
activities of those parties and those
political leaders who want this Gov-
ernment to change its attitude or quit.
1 once again congratulate my hon.
friend, Shri Kamath, for bringing this
Bill. 1 am sure the House will accept
it even if it is rejected by the Treasury
Benches.

=t T wE AR (A1) ¢ A
ot & zw faggs w1 fom 7 gfqaw &1
U 352 § GUYEA & &7 A &M
g &% O w7 g & i R fRan
wTT Hifs T9 ¥ 74y g 9@ e &
a% Sfea ¢ 1 48 I 3% ¢ & 2’
Hu% o7 wgFT & W aae & wfasrd
¥ qfidw # #rf sfea @ T @
Tﬁﬂe:szﬂﬁﬁmﬂhﬂ'
THET F1 W §@ a9 B 34 o g
ry 1 gt A Tgd " Hiy
wfafrg A aadIagd fe
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[ T wgT aEa) :
W Y % swewrdw feafy § 39
v @ ST W ato F g
weafa oY ® 98 gEE faan ww
IR g A, fadedt @@ F Famd A
g HAT 91 ¥ A A 4 AR w7 ow
R T & g W S F e gk
T OF I qEAT FAIAO T
srearan faar ar f5 ga dFeA
feafa % ot 23 wrfasre fady go & o
TR TANTE T 9T AE |
e fafa #Y gfe & @ gq
G aTgd AT F AT GF A IO
@ & 9w v ¥ g A o ¥ °g
fraeT fear ar fF 2% coEr &
Afasrd &1 Y5 govdE A S,
JIENT ZRIANT FE W AT Fg 9FT & |
3% g1 a1 7 39 g7 IEm agy
T, TEANT T FT aF T g TG

S

St w9 feg : Aw A AT

=it T agT ATeEy | 3 A gfesr
F EF F | TEE T AL I2AT ¥
wrfae FRdr o S AT A AT
AT oo o 9% gA AW " qg & @
S 29 FHATAF § A I FT T FEAT
fomar afaa § 99 9% 79 W@
faaig @ aud o 9%« 219 & a9 a%
FIE FTC0 @1 ¢ {5 THaT gEman fen
9w | gEny ffar A a7 s P Ew
aaEd § fF T/ ageE ¥ 9 0F
ey 9 7+ ¢ | gafag fady =
F FqrAT ¥ Far a1 47 fF Tt IqET
T g

et a% IO G@T dAE 7 I
2 aw ara  f5 feetde & oif e
¥ gy fawe § S FT9HI T A8T
1 & | ww gg WY 3 R E fF o
sagw g W W W R
qifFem T M ¥ 1 e 79 P
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HHE AT 11 & A Fore w fafa gy ?
& w19 & frde s aga § T wm aw
e HiX argdy wifq syearfE @
AWM AAN T T a% @ ATvEE
& @19 fF gw = waoadr ¥ o o
et a1 v T w0 ot T
"t feafy #1 w7 8, soay o
g s wrfEs

oy 39 fF At fafg s g ?

=it gfe e e« w0 gzT FAT
T Aar § &fFa § faaw wo
=g ¢ e &7 ag 7 a1 & e o
FI g=1 fear A 97 g3 W F oE
F aq 7 7o 7@ fgas g w4 3

=Y TR GZ e : {Y T T
fF oro @7 w77 2 fF uwoeET w7
fomr ww 1 Sf mor Gar 4@ waT E
Z1fAa 1 &5 grees T8 AT9HT AvdT
93T fFm €, At St AEAT 2, IE.T
T fFar @ & IA A/ & " §
ff 5 W ¥ = =@ 9T faae &,
T OH BIE EA &7 AT G E

# a3 ¥z @ ar i uiafew frafa
FT WG FTF | AT G STAA FT 4T
S9dY &, ave 99q &, AT arfaar aedt
g TEl AT FF FIEE H 7 g
TUHRT W HC AWA § | TET qTW
HATAT TAT | OF A a1 AgT ¥ @qq
& A gE qTF ATAE gIw A |
9 " arfeear 9 o #T @ &
AT 3 3@ W @ € F goww Jard w%
@ g AR A A fmam rarar i fs
ErE 37 AT | AT & ¥ & gHrL &=
#Y, TATY UTEWITAFar &1 9 fF "aw
gufega &, 2w * A @9 Sufe
& W W aifeeT A AR ¥ W
@ FHA AU A, TR F AGT
Fo1 wifs FY feafa & o & woqq wmgw
¥ gE v ger § AT g
ffrmgEm I wAFE T
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4t ¢ fF ag 5w argarfeat &, oo
|FET foal & o geR Qg Y e € )
W} ARE T H T AT wd #
X gart afraare atgT J& an w1 Tgl
9T GHY SFT FT HHE IA64T grar R
gz 7 AT Sufeas gar a1 A Ty agr
SO T, @l w1 AN e A
goFal &1 Fvarvd s, qEee
# @ F IR FAT ST,
Faaved ¥ At 7 feafer & 3w R T
# F omqufs faedr. .

% AAATT §aZd : Mol & 6!
327 fear smar & o9 S |

st TH g™ T : 7 &1 W
TE AT T AT F T MR,
TwEd F ORI F1f5Y, g qW &
T HEr ST @ e Aafed R adr
TEAfa 7 FeAwEar & 4T 9 w9
AT WELTT & & | WA qAiH 39 R
=T & form &1 /7% Amar g, 3w A
g AT AT £ a9 3§ @Al &
T U W FLHTL A AT F A WEATEA
2 fazr wmar & fw 1 afawre 25 s &,
SAHT Iuanr Heewtam feafs ¥ w@l
ffar ST @ wraEr ddw g S
=fgx 1| wfEx @ favir 3 &
fF gFeFreia feqfa 3 a1 7@ 7 g
& A Tae favig &7 &, wEE A G
a1 TwT (v FAT & | T AT |l
TEY HEAa & F awedwm feafa g |
TR FFhewT feafa & &Y ag sreare
A1 g g B s of e # e 1
wer o fadie @ wr @ a1 W@ W
ghqart fa2wi & «mi 1 fawr @ &,
anmEe #, fastt afars #, sww geae
H Fet o7 fF argT A qeiee F1H F @
2, faRel 3 sodr oot o T @
A gardy wifa & @== AT @ 3
T wifow Fot § A E N W
RIFT 1 I9ANT g0 TG F TS
e ooret # a3y T aga A
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g FHa ATgw A ¥ g e e
qQx ¥ uF A w9 faE de
qIfEH | a8 ©: [EA T SAH gAE
waidfsfmar Aagfraae &
sifasrd & ofdw & «8F wmar &1 fa
B WEM & #1, gL AN T & a1 59
o fomre #4178 ? 9% & g4 42
o o g oz g Y o | FE AT A
ge Wt | ¥ A F 7 ag few meer
fa gvm, ag a7 w=fom e @vm, g
far gy, waea famr @ foa fom a7
w57 gafy St F1 ag w7 7 F o
T CHTAd! &1 22T &, wa feafa &4
G 2 9 gEw 47 1 Sy &Y "y @B,
&% g1 57 o fa=re &Y snw ) & ag At
oY & fdeT Fer i oyl & Teaa
¥, aTg<: @k & wrged ¥ H1T A1 9E
il &7 FRAW AR TS a4
& v 2 ¥ gAY o et # w30,
IEFY A WA @ FY, THT FHG T
s faamd @z sofimd & @
N et aTT an | F wa Fgarg e
Tg FFTT T AT A fF q¥ @
& aifvemie fas &9 & 2w &
feafa 7a1 &, T@ F A # faoedv et &
a1 g W & ford, wAT A ¥
o< faer 7¢ & wa & f gw fem feafe
% ¥ ag & 3% wmaAar § | AfeT 9F
I WY G AT gAT § g FEdE
ST F AT & AYE ATEER qal
rymrifrav e WA § A F &
#§ 7z 54 | & gawal g 5 o W
Fa1 % fa A7 7 sAT =0fee fF 4
7@, fea gatm & ag wiesr a3
¥ forar & Wi g A s e
2 gz F1 foafy ¥ wavT FT FACEH
o & fAagT ¥ aed & fae s
wrga & fF gt ¥ §ET S¥ A
Hroee aifefefoaT & a8 s arfaai
1 T ¥ fF 99 JE FT G TOFAT
2 @ #gl wiafed g% 7 &1 7, T
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[t T W™ qTvEy)
T, TR FQ, ATERE F0, a8
wwa wifq 1 A TE_TE T A AR
T SFIX IO F1 48 a9 T g 5 ag
A A9 F 52 gU & qg 9%« Wifq A
F fear o, g fafa a e ao &
afes feafa ag &1 % &0 o% & @
ane g % gwa uge B fF e &
HTHT T G gH I FT FTHL AHTAAT
4T | T =31 F A9 ¥ W19 F 4GAE
ECU
Mr. Chairman: How much time does
the hon. Minister want?

Shri Vidya Charan Shukla: About
15 minutes.

Mr. Chairman: Dr, Ranen Sen.

Dr. Ranen Sen (Calcutta East): Mr.
Chairman, Shri Kamath has brought
forward a very timely amendment to
the Constitution. During the last 15
years our Constitution has been
amended seventeen times, if my
memory gives me the correct picture,
and most of the amendments had been
directed against the people, not direct-
ed for the benefit of the people. All
these amendments have been for the
interest of the ruling party.

Shri Eapur Singh: Anti-people.

Dr. Ranen Sen: Anti-people. But
this is an amendment which I should
say, upholds the sovereignty and in-
dependence and dignity of this Parlia-
ment. We are saying so many things
about the dignity of Parliament but
when it comes to the actua] practice,
we are shy of taking any practical
action about the sovereignty of this
House.

1 would have gone a step further
and asked for the ending of this emer-
gency, but Shri Kamath has thought it
fit to keep it limited within a very
narrow orbit. How has the emergency
functioned in India? For the last four
years, 1 must say, a reign of terror was
unleashed in India. I will give only a
few examples to indicate that.
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The workers went on a strike against
the employers who were violating the
laws of the land and under the emer-
gency provisions all sorts of repressive
machinery was unleashed against
workers. There isa factory in Calcutta,
Jay Engineering Works. The workers
went on strike and nearly 400 work-
ers, including the General Secretary of
the Union and everybody, were arrest-
ed under the Defence of India Act
which is a special provision under the
emergency. Only the President of that
Union, Shri Indrajit Gupta, was spared.
In our State and in every State of
India Members of Parliament have
been snatched away from amongst us
without showing any reason under the
provisions of these emergency powers
It is not a ques-
tion of misuse; it is a question of the
practice of the Ministry, of the ruling
party to use these powers in such a
way that popular unrest created by the
policies of the Government of India
was suppressed.

Now, Shri Pandey was very eloquent
against this ghera dalo and all these
things. What should the people do if
you cannot feed them, if you cannot
give them jobs, if you cannot protec:
them? Do you want them to sing
Ramdhun? This is a sort of argument
which people are not going to accept.
Even without the emergency what had
you done earlier? You had shot down
people.

Now there is no DIR in West Bengal
but even then yesterday tea garden
workers were shot at and one worker
has been killed. This is the enormous
power you have got. The executive
has got enormous powers; therefore
too much power has corrupted them.
This is why it is necessary that every
six months this should come before
Parliament so that Members of Par-
liament are in a position to review the
internal and external situation. This
is all that is wanted in the amending
Bill.

How has this special power corrupt-
ed the State Governments? When
undey the pressure of 3 large
number of intelligentsia of our coun-
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try, when all the jurists and the intel-
ligentsia condemned these emergency
powers leg by Shri M. C, Setalvad, the
Government of India was forced to
retract a little and say that in certain
border States there will be DIR and all
these things, the State Chief Ministers
and the State Home Ministers were
opposed to it. This special power has
corrupted them to such an extent that
today they are not willing to rule with-
out some special powers.

Now let us at least accept this small
amendment moved by Shri Kamath.
Let us, every six months when Parlia-
ment sits, discuss the situation.

Now so many things are being said
here. Shri Pandey has said that every
day we are seeing in the news-
papers, every day the Minister came
and make statements that there is
danger from Pakistan, that there 1is
danger from China, that there is dan-
ger from this ¢uarter and that there is
danger from that quarter. We want to
know definitely what are those dan-
gers. In the name of dangers on the
borders of India this Gowvernment
wants to continue those emergency
powers, I say that if there is actual
danger, as happened during those days
in 1962, the Rashtrapati has got the
power to immediately promulgate the
emergency within a few minutes and
if the Government wants to arrest
people, keep people in detention, every.
thing can be done within a few hours.

Our Government is not capable of
giving food to the people. It is not
capable of giving jobs to the unem-
ployed. The Government is not cap-
able of listening to the demands of the
people. They always see the Commu-
nist danger everywhere. If this is the
situation, the sooner this Government
goes, the better it is for the country.
This is a hopeless situation that exists
today in our country. Whenever we
open the newspaper we find instances
of shooting and arrests everywhere, all
throughout India. 4,000 people have
been arrested in Bihar, where there is
no DIR, under the Preventive Deten-
tion Act. It is reported that the West
Bengal Government js getting prepared
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to fight the leftists in West Bengal and
to put them in jail to shoot down peo-
ple who are dema.ndmg or have started
demanding food. This is the Govern-
ment which is incapable of
giving food. And they hold the
people responsible. They hold the
Opposition parties responsible. I do
not understand how the Opposition
parties are responsible,

In West Bengal armed police has
been brought from Bihar, Orissa and
Assam. Bihar has imported armed
police from UP 3gnd then UP starts im-
porting armed police from Madhya
Pradesh and Gujarat. Thus the eyele
is going on. In this situation when the
members of the ruling party get up
and say that this ghera dalo and bandhs
and these things harm the people, I
say, “Why do you not feed the people?”
This is not the task of the Opposition
or of the Communist Party. You are
at the helm of affairs, whether in the
Centre or in the States. It is for you
to feed the people, to give them jobs
and comforts. You are unable and in-
capable of doing it and then you hold
the Opposition responsible.

I say that these emergency powers
are misused. There is no justification
for the Emergency to be continued.
The least that the Government could
do is to accept Mr. Kamath's amend-
ment. This ‘s the least, the minimum,
that the Government could do and by
accepting it, they can show that they
are also interested in keeping the dig-
nity, the sovereignty and the independ-
ence of this House; otherwise, all these
tall talks are mere mockery of demo-
cracy; they do not mean anything to
anybody.

Mr. Chairman: Before proceeding
further, I would like to say that I in-
tend calling the hon. Minister at 4 P.M.
and then some time will be left for the
hon. Mover to reply. If hon. members
would like to speak for five minutes
each then I will be able to accom-
mndate all the friends. The reason
ig that I find that the same arguments
are being repeated. If you agree, I
will cal] Mr. Shree Narayan Das to
speak for five minutes
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The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Rao): It is a important measure and
many hon. Members want to speak.

May I request you, Sir, to extend the
time?

Mr. Chairman: If that is the sense
of the House, we can go upto 4.45.

Some hon. Members: Yes, yes.

ot g foma (qi<) : & famet
Fxan § f 0 & w3 sy v oF w2
AT AT T

Mr. Chairman: He can leave that
to me.

Mr. Shree Narayan Das.

st =t AW W (TIH)
aumafs wgiEm, FTaT e | FTRa
A 29 & g @fqma ¥ gwgT 737
& fou o faw sufegs fear & s@ &1
oF difma &= 2 1w faieia
F Ff qIAAG el A W WE § 99
3 FT A A AT dFewreny feafg 77
qNUT ETAE & SH A GATARAT F Y
Z | & gmmar g 5 o o %1 599 T
L whamy A T WA
9 Wt FgEE! AT 3 fF sFewrea
feafs w i stfeg v /&0 | Sl wely
ot fadas gari AT WEqR & ST AT
crdifag Sag |

St aam =W faw Fooag Ay
g frafaum T urr 352 F g=d
Teeafa &1 dweswm faafa &
SO T § 99 & graey ¥ guY 9%
g fag & g faar< fmar sararfedn
ag ara #1§ dagfae AgT wrew e,
Hfea FU @™ £ fF Arawas W 7
£ | W AW FY o1 9y #O § 98 ag9T-
7 ag § Wi 3 A7 afcfeafa ar g
T fed go st #Y et w9
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#1399 F1 g7 avg Afgwr & | A4
gare dfaura ¥ fwfami & dfaams
& 1898 M H U 352 &7 @E
aF SEW %21 ¥ a7 uw a6 99 2
Wit {5 7eq & »fus1v 1 g §,
AfFraa A W H Sg AeC ¥
@ g1 qT W & ;e wE TAT TS
|ergl fom I AT e 19T 6
33, i @wa & a7 wlgwr ztfa v
feat st | & wmar g fa ag 30T 5w
¢ affa gmEws = g 0 T 9w
wiar & 5 |y soraitas  sfasx
®ifaa g1 omar 2, sEsifon a9 ¥
aqr Iremfa F zia #oar uedfs &
T S FH Fw 19 qfzw § SA
F g9 ¥ e v aw TmoAr g
T &§EATA £, 59 H1F 97 FAA1{700 #)
ST afuFT (gar snar &, & gwear g
fr ag dfqura Frvem Ffmg 2 A
TmETATF AT F

s taw a2 & % g aga w1 efana
dAwya # F 7 9g AfaFre gEr
arfzr ff & g T Tt g
a1 dFewTaq faafe &1 9w T
T I I AATH AT B T A 167 s
i o afx qem Sf=q aaq o TeT
oTH T & TH @ w3 & fAy A w5
& | X awmar g fr o avmm m®
s § 6 St s s o g g
T4 wed & 9f7 JaedE § g A
ar ofgwe & f& @ sw 9w a9
TR 9 &7 F Uegdfs F 5w
FLATarg fF wa zwAr v grem @
=g 6 g fF =g u sworem feafq
FTIE T F T&8@ ¢ | 79 34
ge9 & 9 Afgw § 5 awg a59 9%
SS9 g AT @9 {19 @I S
FIfolt F 19 1 garEERAT gHAT H
grT g @@ W ¥ fau gfwm w1
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qUMA FE & FI§ qrawsar agr
g

% AraET gl 7 $31 {5 w0
AW ¥ AR AwewTaiA feufa w1 A
wew Al & wifs FTmarag ¥
FEGIU T ¥ 1 wF ST A€W
ot Trenfa St mEEr £ o
FLEFTE |

oft gfc faeoy wmm : w356 %
T AT e g

oft O T ;. AIAET 9T
356 H AT H 67T FATF | 356 €T
wfay § f& w7 5t w3w & odr
feafa qar &t o f& d@fma &
ATATL 951 TH 7 99 WIEl, a4 U=-
aft =1 sfaw gar 2 fr agi weeafa
F ATHT FY TG F F | g1 IHAT 3
f& faft wdw & 1 w@H,, dF wE
ar arg agm F fay o feafa der @)
a3, T o g & ag Torgw e T
g | o fet awg TR ¥ I AT AT
Darfe fet smmasTaru g o
¥ 3w FY gra B G0 G AT AH-
Frew feafa £ Tem F37 2 fvet
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A#ar g1 qa agf 9 Sfageqw waw
AN FA R Hm § | Efew &
gHEar g fs 356 ®IT 352 %7 gFE
Tl g asar | 352 faw afdeafagt
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qawEET Gl g | #faEm § ag
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FT gFdl § WX UF TR 09 T F

BHADRA 4, 1888 (SAKA)

(Amdt) Bills 7486

aeufa & g &< R 3 fm
fremdim fafa £ g s A
EIMA dw wE gafetr ag
U R & 1 At ge
A 5F 3% Hoaqarar

“The Proclamation of Emergency
issued on October 26, 1962, still
continues in force.”

That is a fact. Y

“It is necessary and desirable
that Parliament should review the
situation periodically when the
Executive is vested with such ex-
traordinary powers.”

9T AT AT WS §, OF A%
a@ET & F ar ¥ A fw o
grEae fG@d F191 AR dwe H A
T 41, ¥ N 9 " SRR @
gf, WX 9IRS JgH g F 715 /a9
3 fafmg o f5 3w § gwewem
feafy % Swon &<ar sravew §
ware Fawaarg fs oo doingw
Froe@ adl ¥ 1 T@ A AT
TUET g8 afawe d {5 o ag 91,37
¥ o gwewreE fegfa #1 won &r
a, , AZTE S AEH F (@A Fl, w1
A W & o g, mgde wgm & fag
g1, 39 9% 9g9 T T9al §, W HT
FRAFT WY G a1 uala & wdar
Ff5 dxewrm feafa # Swom =1
g 2 fear oy 1 wrgafa 9w s &
AT 46 M WX I FY qW FAT

gMAT 0

§ gumar g f5 @A www
S dotga fagas W@ § T &%
=15 grawgsar @ & W ST 7
g e & Fa1 Anfed k
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Shri Nambiar: I am very pleased to
f-h:&l'lk Mr, Eamath for having done
this great service by bringing in this
amendment.

The Rashtrapati declared th Emer-
gency under the provisions of Article
352 and whenever the Rashtrapati
does so, he has to cause it to be
brought before the House within two
months and the House has to approve
it. That is the provision. Once it is
approved by the House, thep there is
no need at all for it  tp be brought
before the House again. That
means that the emergency can go on
for even a century under the constitu-
tion; it can go on for ever, till the
President lives, till this Republic con-
tinues, till this Parliament is there or
it is dissolved. That i the provision
in the Constitution. I feel that this
sort of situation should not be allow-
ed to continue.

The hon. Member who has spoken
just now has said that a meotion or a
resolution ecan be moved by even a
private Member and a discussion may
be raised. But I may tell him that that
is not so easy. If Shri Kamath has got
this Bill opn the agenda today, it is
because he was lucky enough tg se-
cure the ballot for his Bill out of
about 100 Bills that were there, and
fortunate!y for us and for this House
we have had the opportunity to dis-
cuss it. Otherwise, how could we get
the opportunity? Let my hon. friend
understand that if the Leader of the
House, or the Congress Party does not
want the subject o be raised in this
House, then we the Members of the
Opposition will get no opportunity
whatsoevaer.

Shri Shree Narayan Das: Does not
my hon, friend know that Shri Suren-
dranath Dwivedy had his resolution
discussed here only very recently?

Shri Hari Vishnu Kamath: That
was through the ballot.

Shri Nambiar: That was through
ballot. It was like a camel passing
through the needle's eye. Let my hon.
friend please see the list, and he will
find that hs secured the ballot for his
bill out of 100 bills which were there.
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So, a private Member’s item takes so
much time to come up on the Order
Paper.

What we want is only this. When
once this emergency is on, when the
parliamentary system of democracy
continues, the House must have an
opportunity to say whether the emer-
gency should continue or not. It is
not a question of our doing anything
against the defence of the country or
creating an anarchic condition in the
country; what we demand is only this
namely that the House should get an
opportunity once in six months to take
stock of the situation ang say whe-
ther the emergency should continue,
weigh the balance and see the situa-
tion on both sides, For, we must un-
derstand that the emergency not only
provides for certain measures here in
India but makes the whole world look
upon us as a country going on under
an emergency eternally, in spite of
the fact that there is no shooting war
going on. As one hon. Member has
said, whep the shooting war comes,
the President can declare an emer-
gency within no time.

Thoss whgo are in power want that
all sorts of powers to be kept in readi-
ness all round them, and they seem to
have an inhibition that without so
much overwhelming power, they can-
not even have a good sleep in the
night. That is the unfortunate situation
that they have reduced themselves to.
They must know that wars are not
fought by declaration of emergencies
or Acts and legislations. Wars are
fought and successively fought by the
efforts of the people and the people
must have the confidence in the Gov-
ernment which conducts the fight. We
have no reason to have that confidence
in the Government.

I myself have been a victim of this
emrgency proclamation ang the De-
fence of India Rules twice. In Novem-
ber, 1962, when ] was here attending
the session and discussing the Defence
of India Bill which was under discus-
sion, then suddenly I was picked up
from No. 17, Windsor Place—that is
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my address; at 530 am. there was a
tap on the door, and I said ‘Kaun hai’;
that was all the Hindi that [ knew.
Then came a police officer and he said
‘I am coming from Madras’ ‘asked
him' ‘Have you come with a war-
rant?’, He said Yes'. Then I offered
him a cup of tea; he did not take the
tea, but I took the tea and with him
1 went to the police station in the
van and I was jocked up in the police
station during the daytime when the
House was sitting. This wag the un-
fortunate situation that was there.
Then I was packed off to a jail 1500
miles away from here and locked up
in that jail for about ten months. Of
course, after ten months, the delive-
rance came.’

Again, the same thing happened in
December, 1964. At that time, what
additional emergency was there and
what attack was there on this coun-
1ry? Everything was peaceful. You
and 1 were here till the 24th Decem-
ber, 1964 and we haq attendeq the
session. I had returned home aftor
the session. Then I had been to Man-
dapam and Rameswaram where the
cyclone havoc was there and I was
seeing the people who had suffered
in the cyclone. On 30th December,
1964, 1 was picked up from Mandapam
under the DIR and taken straight to
the Cuddalore Central Jail where I
stayed for 16 months. Then, at last,
because of the benevolence of the
people or because the emergency was
not there or because of the efforts of
the people, the door of my jail was
opened and I came here and now I am
here. I do not know what is going
to happen to me again.

It is not my case that I am plead-
ing for. I am only pointing out
that that is the unfortunate position
of a Parliament Member who was
elected by ten lakhs of people of this
country. If that is the fate of a person
like me you can imagine what the
fate of an ordinary man in the street
will be. In the name of this emer-
gency and in the name of the defence
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of the country, and in the name of
the Constitution, Government are
establishing an autocratic and totali-
tarian type of Government here and
they do not want anybody to criticise
that; they are not even prepared to
allow a discussion in the House once
in six months whereby their cons-
cience may be pricked because of the
references that would be made by the
Members of the Opposition and as a
result they would have had to come
down with a statement on the with-

"drawal of the emergency. They are pot

prepared to yield even to our request
for having a discussion on it once in
six months. They say that once they
declare an emergency they alone can
revoke it and they will do so at their
sweetwill. That is what they say.

Therefore, T would submit that if at
all they believe in democracy and
they believe in this Constitution, let
them accept this Bill and thereby
show to the world that they are notl
autocrats. Otherwise, the worlg wiil
say that they are autocrats.

Shri Bhagwat Jha Azag (Bhagal-
pur): What is my hon. friend?

Shri Nambiar; Therefore, I would
request the Government to accept
this Bill.

Shri Kapur Singh: I rise with a
sense of satisfaction to support the
Bill which has been moved by my
hon. friend Shri Kamath, It is a Bill
which may be viewed from ‘hree
points of view. It may be viewed
from the point of view of the theore-
tical principles involveq then, it may
be viewed from the point of view of
the practical considerations of the
question that we are considering and
thirdly, it might also be viewed from
the point of view of its actual imple-
mentation or its actua] use or abuse.

Much has been said by my hon.
friends who have preceded me on the -
point as to whether the provisions of
the emergency have beep properly
used or not. T shall try to steer clear
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[Shri Kapur Singh.]
of that point, not because I have no
material to add to that which has al-
ready been produced before the
House but because I consider tha: this
argument, namely the abuse of the
provisions of the emergency is an ar-
gument for the withdrawal of the
emergency and not strictly an argu-
ment in support of the Bill that my
hon. friend Shri Kamath has moved.

I shall therefore, confine myself to
an examination of this Bill from the
other twg points of view. The first
of them is that of the theoretical con-
sideration involved. What is the prin-
ciple involved in this Bill? Shri Ka-
math, the Mover of this Bill, has made
a reference to that principle and thut
principle is the supremacy of Parha-
ment over the executive. That iz the
principle which is involved in this
Bill. My hon. friend Shri S. M. Ba-
nerjee, who was here just now, made
a very apt remark to the effect that
supremacy or sovereignty (which I
think eventually is here the - same
thing) of Parliament is not merely
the power to suspend inconvenient
Opposition Members from the Houre;
that is not the essence of supremacy;
it is not merely an exercise of power,
which cannot be challenged oputside
this House, sometimes in a manner
which might not even be acceptable to
certain contemporary People’'s Courts

or ancient Star Chambers. I am very -

glag that my hon. friend the Chief
Whip of the Congress Party is present
here. Therefore, I do not want to rub
in this point, but I shal] conclude this
point by merely saying that the sup-
remacy of Parliament consists in ite
continuous and uninterrupted and un-
questioned control over the execu-
tive. This is the essence of this prin-
ciple of the supramacy of Parliament.
If the type of emergency powers which
are now continued in this country and
which are continuing without any
check or control by this Parliament,
is allowed to go on, that is a wvirtnal
denial of this principle of the supre-
macy of Parliament. Even if therc
were no other ground, on that ground
alone, the Bill of my hon friend
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Shri Kamath ought to be accepted.
Any prolonged and uncheckeq con-
tinuation of the exercise of such ex-
traordinary powers by the executive
is erosive of the principles of the
Constitution. The second point of view
from which this Bill may be consider-
ed is the practical consideration of
methods of government, practical con-
siderations of efficient ways of gov-
ernment, of governing the people pro-
perly and rightly. This principle re-
quires that the emergency situation,
even if it has once been deternuaed
and recognised as existing, must not
only be susceptible, of contro!. but
must also, in practice, be cbntinuously
and periodically examinegq amd re-
viewed by the supreme authorily in
the country, which obviously and
undoubtedly is this Parliament; and it
should not be left to the sweetwill
of those for whom the emergency
powers create a kind of vested inter-
est. On this ground also, it is obvious
to me that the amendments my hon.
friend, Shri Kamath, proposes are
such as must be accepted. Th:s pur-
pose, namely, the purpose of estab-
lishing the supremacy of Parliament
in the gountry and the purposz of put-
ting the executive’s functions under
continuous check and control of Par-
liament as also the practical consiera-
tions which must govern ways of a
government—that is, the practical con-
sideration by which all governments
must be judged—from all these points
of view the purpose wil] b2 better
served if the Bill of Shri Kamath is
accepted than if it were rejected.

[ wro TW WAL Afgm : were
a@ieT , = FHA AT WS Fagd @
fewr & ariw Fxar § gAY e
Tz 7 B g F FT R wElawr @@
wiafwwfar o W Fa ¥
ot FF FT AT W WA W WD
@ frar @M, A A AT W
& 1w 3w g w19 & v A
¢ AR IR Farg aTg @ EwA F Qe
s F@T § O @ oA ® fag
7% 87 ¥ ger WK AR 2w W =
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THT O I OFTTE AR AW
gfege & ag AT 352 % 10 F
gm0 & wemfa & wfaw e aa
2y ag 9 gwdl § AEz O
FT TS & | TF g, TAC ATZ4 ZHAT,
|t FreeAr =4S | Ha 3 aWl &
weTar Ay A F7 F S Fe
sgm Twmdat # % fel &
FTHEH @qd 2 | T4 S0 o
AqFT £ TAA a=afd S e I
AATZETC FT TFA F A FATGAT AT
o e &1 ¥ fF and @ 95 gU
&1 TEW g%, 7 FA A ATAGH?
frex fim AR A ¥qg TE D@ R
SR W AW AT A ANE B g
fFqz afigrw § adewa
@Y MM A EE )
AT weeAT TeAgEr wr & ¢ &
g a%a1 { 5 wifs & ori Fagd
Fam A HR AL g g 9
Gar 3 41 A @A ar 7L S A
HP AT ¥ A guA @t o
@ FAY avw gy, G AT
T § A g TWE 0wy
z I fawr 98 oniv 1 mE WD
H%e o T 47 AN TERd, AL
FIC AR A TW &g & 967 gREET T
ga fam gars o & W7 9= T
WL 39 98 F aH2l &1 Qg7 afoumeT
¥ s v oY wedt ¥ fawri @t
SR | Fgr ag Araw A% 6 fawy
I F wEA wgAT AT AN g
wToEIw oy ?

ﬁaﬁmﬂm%mmg&
qE AT ATHT A wfemEre 3 2 fE
HHTFT 79 ¥ 737 66T 59 20 B I0%
TR Y4 FT, GG, 5, sTeETe
% ovw g% § fr aga @t wRw @
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g A oefmal # g @ §F fag
wm foq £ afea a1 ar dfagm |
7H o1 viF A fae o o s
FETY A A9 A0 AW & Fow gEAT
T2 YET HF HIT ATHATAT &1 ZHHTA
frar gt 1 AT ST wEFTT AT SERE
FAT & are v 3Er 2 A s
T Y wOw ¥ OF 77 F AT F
7T ST FYT g #IT BE AT
T AN AT A | TE U 352 AL
gAY gz G A £ famr @
T uTgw AFC g T Fa4T BT,
sreafa A & s #T fAemn,  ow
ANTT 4T, WA AW H owE w0
TATHIT &1 ATAT FEET A, AT A ITAH
gear v, 5 oefy o, T wma
g oo FYENT frmr S £ oqa
# ATAA HFC FH AT Z 7 oumEd
HF2 , RIE A GA A A I
FisM wEs oo RET § 7
et wAE Fgr 9w fE oA oAy
A T TET & ARG, g AT GARHT
ST HT AT A § 5 97 @ g A
% oy o faar &Y ag v Ha & war?
AT FeaEAl ST A ATGA FFL F waeq
2 & fF w1 st 1 Tomd #7 S
TENE A | @I Ag AE g,

R fE Am AT fre ¥ S 9

¥ Fg FIE qeTET BT 0T, B HEATE
g o arE g, fag,
&1 gt & fF % Ahr W 9T g, |
4§ P faeslt & a7 o A1 792
q 98, W AT A TG, FOAT HAET
o @, ga} e o FEaRr g
g WE, O OF FI WREA] TSAE AGH
g1 s g et ge Fr Ay
TEaE FT AW T AT qg WL FY g,
2, TG & utg FE §, | WEeAT
TeqE qWT AT & W WY FEw
wgFE g AT T g, EE AT
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[zre T wqET ifegar]

AT Afoww ¥, ATF O T fFr
Hfeww &, ate it foaw gzea e
i ¥ A F owEw 2, oW g,
W Y, AT I WM X W 2
T foage mawe e @
TREA AR gmoawr & 1 #
FgAr wrga g 5 foew aread o
HF T\ A Fowd 05 § az fawww
A R A wiT Fg aw Q) A,
HTT H FAT TS &, Tg AV IEHT GEAAA
qOq g F | A & wFAT AFM
& I 71 9% {79 =T AW I
ORI FATRY A7 4 S FATATR AT
¥ 39¢ A\ 37 AAEE 4 T4, A
T A ng AT 4 R 3w ava Y
an ol faar o 7a Afqam F1 g=e
FAAT TEEIT € | @ g g8 gl
aw Hidr wfge o Fma a@a F}
AT FAAT 2Z AF AET AT | AL
7z 30 fF T A9 9@ W HE
T GXd F FATA i 77 F3F AGY WA,
wfau s ear dr s wd 2 f&
IO WS WA FH Y FH I HEA K 989
31 AT F© AT GgF gWT a1 |l FY
T FHAT, AN F AaE. ..
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o TR AT Afgar : F12 F7
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»it gfc T wa & w7 AT §
T TTEEAT |

Tro TW wAlgy Wfgar ¢ gETd
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1% w90y q@t fEar, fe ggw =
e var ¢ 7w fad fe gy
wa g, Wit ag  fedr 9oy w
FITHI H qG-T9HT & 967 ¥ 97, greAifs
s g I A AEt &, few e
T THFTIAAH AT FAT R |
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FY 797 31 faar A o/ 34 gty
AF9T o1 AFE AT AR H WA
F 57 #1 fwa v | o8 o @R
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TWHEE FTFH FAE

wifEgs § OF AT ATHLOT FAAT
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amfi & fa¥ 9z awr oF @A
TG W I TF FT AN &, qIE
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Q% WA W : 6 3 9T AR
Fa |

Tio TW RAWET Arfgat : 3% &,
AR FQI, | AT T8 ATIERTT $T A AT
wgm fr ag @ga ™ W g H
TR 91 | WEERr #E I
FW 4T HIUY T FT 4T W TE
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RIGE-L IR o S I i BTl o
afar adf ar | TAwTr wAww s
¥ ? smaErT wrAT wd mne A
g AIERHT AT E, I & qOF @Y F1
T g, agwar g wa ¥ owm g
mEHEFHZAFAT T F 10-
11 &% gfedamer 3a91 frwa #7
T W G U wEdn, an faar-
q97E qT FIg ¥ TF B AL qETAT
9w FTIT A w30 fF w99
) FATAS O BT & )

§, wamfa wgw, FgA1 ngar g
f 7z 3w gfar w187 & a9 v EW
& W gad avE sarEr Gw ¥ sAmr
H2T 3 & A ag AT IA A5
T 1 g A 351 afz @
g1 AT AT qgT HOST AT ATHIC F
FTHY ATga F1 TG 4T F1 AT A7
T afer L. (smEwnA)

=it wgT fag : gAR AW A AW F
TR AE AW FEAT  qAfAE WL

St @o Wo WAl : 3¢ g WA F
faem® Wt §, W IARr AT Al

Tro T AANFT Afga’ : a5t o177,
oryEr, w9 fag, w20

Shri N. C. Chatterjee (Burdwan):
I ought to inform the House that is
couple of months back there Was a
symposium held in Delhi under the
auspices of the Bar associatio. of
India and the then chief Jusure of
India jnaugurated that symposium and
a learned judge of the Supreme court
presided; every day practicaliy one
judge was presiding. I had the pri-
vilege to place my views befcie that
symposium on the question of Emer-
gency and fundamental rights of citi-
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[Shri N. C. Chatterjee]
ens. I ought to tel] you that after
having given the most anxious con-
tideration as to the steps to be taken
{o meet the strong criticism levelised
ngainst the Defence of India Act and
the DCI rules and the emergency re-
{'ulations under which India wa:z suf-
fering, I had the privilege to suggest
{his to the sympsoium that there
thould be an amendment of the Con-
stitution providing for a periodical
review of that is happening under
the Emergency. Mr. Setalvad, the
I*resident of the Bar associatinn and
the former attorney-general strongly
supported it and the entire sympo-
wium was attended by the most emi-
nent lawyers and eminent judges and
also some of the distinguished pro-
lessors and members of the faculty
of law of the different universities as
wrell as eminent citizens and they all
supported that. That was the gene-
ral view and I strongly wurgs the
louse to support the suggestion made
by Mr. Kamath which is quite in
conformity with the decision taken at
the symposium. Consciously our Con-
stitution made a departur from al!
the other constitutions in this world
for we have certain basic human
rights for all our citizens not mercly
by enacting, some provisions like the
American constitution but, as Justice
Patanjali Sastri said, we have gone a
step further. 1 had the privilege of
arguing that case in the Supreme
Court; he accepted our argument and
we have made a departure from other
Constitutions, According to our Con-
stitution we have also made the re-
raedial Tright a fundamental right.
Ay citizen of India from Cape Como-
rin to Kashmir; or I do not say Kash-
rair, any citizen from any part of
India can come up to the Supreme
Court and ask for a writ of mandvm<s
or any other appropriate writ or di-
rection or order for the vindicatior of
his fundamental rights. What is hap-
pening today? Since the proclamation
of emergency four years ago, no citi-
zen can go to the Supreme Court. I
tad the privi'ege of arguing before
guaranteeq in Part III of the Constitu-
iion. They say it is ultra vires. You
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the Allahabad High Court that the
sections of the DOI rules were wultra
vires; two learned judges held that in
my favour; the Supreme Court re-
versed it and said under article 358 of
the Constitution, immediately there is
a proclamation of emergency article
19 is practically expunged from the
Constitution, a total suspension of
article 19. What does it mean? It
means all these basic freedom con-
ferred on the citizens—freedom of
speech, of the press, of expression. of
assembly, of movement, of locomotion,
to form associations, practica any
trade or profession—everything 1is
completely kept in abeyance. It is
practically making a parody of the
guarantee of fundamental rights. A
very distinguished judge of the Bom-
bay High Court has declareg that the
way the emergency powers hal been
used or abused shows that there is not
much difference between a totali-
tarian, police state and our State as it
is functioning today. Normally left
communists like Shri Gopalan and Shri
Nambiar were rounded up but also
other members from others parties.
distinguished editors of very important
papers like Mr, Atreya, a great Maha-
rashtrian editor; Mr George, Editor of
Searchlight and other editors too.
Distinguished leaders of the trade

union movement were also rounded
up. Members of other parties were
also rounded up. The Supreme Court,
the other day, declared that there has
been a definite abuse of power under
these emergency regulations. They
have given very strong judgnients,
and as you know, Shri Gajendragad-
kar had pointed out that one day we
shall have to revoke this emergency
and we cannot keep it for ever. That
day we shall have to face any number
of suits for damages, for wrongful and
illegal detention and so on. These are
all illegal detentions. You know the
Attorney-General wag asked by the
Chief Justice, “please deal with the
points raised by Mr. Setalvad and
Mr. Chatterjee,” in that DIR case.
The Attorney-General had to admit
and candidly confess that these Acts
are against the Constitution and are
ultra vires to the fundamental rights
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vannot ge to a court of law, and under
article 359, the remedial rights are all
yuspended. You cannot go to a court
of law. That is a very serious matier.

Therefore, as a man connected with
law, as a man connected with the ad-
‘ministration of justice in diverse ca-
pacities, I say this is a very serious
thing. This is practically putting into
jeopardy the basic human rights which
we cherish, and the most imporiant
rights have been completely put into
nold storage by this emergency.

What should be done? The only
thing that Shri Kamath is asking is,
there should be some system for re-
view. Nobody thought when the Con-
stitution was enacted that this kind of
thing will continue for four years; al-
‘hough the emergency has ceased, it
continues, and it will continue ior
years and years and because the Chi-
nese menace will never be settled,
therefore, it shou'd continue! That will
be making a complete hash of the Con-
stitution. I may submit that because it
has been abused and has been subject
to judieial serutiny and judicial seru-
tiny has condemned it in no uncertain
terms, we should devise some method
for putting jt under periodical re-
view., That is one practical method.
They should put it in the proper way.
We should have the power to put it
under close scrutiny and see whether
it is justifieq or whether it should be
scrapped without any further delay.

You know throughout the country
there is a demangd that this emergency
should be scrapped; it ought to have
been scrapoed before. and there is no
justification for keeping it any longer.

Shri Shinkre (Marmagoa): Sir, the
purpose and the aim of my hon. friend
Shri Kamath behind this Bill may be
very commendable, but the main ques-
tion that arises is whether it is neces-
sary or otherwise. Unfortunately, most
of the speeches from the Opposition
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Benches have dealt with completely
different aspects which are wholly
irrelevant to this Bill, and, as my hor.
friend Shri Kapur Singh pointed out
very rightly, all the discussion would
be relevant if we were discussing some
amendment or Bill for amending the
Constitution seeking to do away with
the emergency provisions. But what
we are seeking today to do through
this amending Bil] brought forward
by my hon. friend Shri Kamath is
only to exercise, according to him,
a periodic check on the emergency
provisions or emergency proclamation
which, according to article 352, tke
President can issue.

My humble submission is that there
is no such necessity under the present
Constitution for introducing any
amendment to article 352, because as
it is. the majority party or the Gov-
ernment periodically bring their en-
tire policy to the scrutiny of Parlia-
ment. By a convention, every year, at
the time of the budget session, we
discuss the Address of the President
to both Houses of Parliament. At that
time, ithe Parliament has every rignt
to criticise the Government and to
vote the Government down, no matter
on what basis. The Members of Par-
liament could take the proclamation
of emergency alone as the sole target
of attack on the Government and vote
the Government down. Besides that,
although it is subject to the ballot.
nothing precludes a Member of Par-
liament from bringing before Parlia-
ment a motion or a resolution to
declare that there is no more reason
for the continuance of the emergency
proclaimed by the President. If we
accept Mr. Kamath's amendment, the
only effect will be that more and
more wastage of Parliament's precious
time will take place. It will just give
one more chance to Government to
defeat any alternative motion which
the opposition might bring forward.

Shri Nambiar: That is true about all
other matters also.

Shri Shinkre: Besides firing a few
brickbats at the Government, you are
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[Shri Shinkre]
going to achieve nothing. The parallel
cited py Mr. Kamath about article 356
has ng application here. Under article
358, there is no State Legislature and
therefore Parliament is given an opp-
ortunity to discuss it. The respective
State legislatures become defunct and
so Parliament must be given some
chance to have some scrutiny over
what President had proclaimed in one
particular State. But under article
352, Parliament continues to be in
existence. Every member has a right
to bring before the House any re-
solution or motion. So, in my opinion.
there is no necessity to amend article
352 as Mr. Kamath wants. His pur-
pose and aim may be first class. But
we can exercise scrutiny over the
Government’s action at least once
every year during the debate on the
President’s Address, if not more than
once. Although there is the difficuity
of the ballot, he may be favoured by
the ballot also and he may bring any
motion or resolution before the House.

Under these circumstances, it is un-
fortunate that most of the speeches
have been irrelevant. Otherwise, we
'would have liked to hear some npew
nrguments. There is no use in mak-
ing political speeches that the emer-
gency has been misused or abused.
The remedy is not a half-yearly
checking or scrutiny of the Pro-
clamation. Six members from the
opposition will say that the Govern-
ment have misuseq the powers and
nnother half 3 dozen members from
that side will say that the Govern-
ment has achieved this and that. It
will only amount to wastage of the
precious time of Parliament.

With these words, I oppose the
Bill.

=t oo fag . wwafa #geET,
T wwe ¥ A wran o fw fod gy
T T AT IET & | FAIE FT AR
Fa widwmd 4@ ¥ g A
F1 57wl ¢ f5 g9 o o
g aft 4 " afewTr &w
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0 & fo, a1 grem FA & foa
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SEHTEAF AT B AW AR EE
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IR ZATY 3w § THAAT AT Al
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orfet a= gt dfew @
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waT 3a ¥, 3w §) wfaw g ¢ fea
faw | oo o ga fog @ fr 2w
w1 agFHTT W | AT FIE HAT
Wt dfeq ST AT AEE A T AT
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“Emergency may continue for
ten years, for twenty years, for
thirty years, for fifty years and
more."
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qO9T &1 W& FATL WY 9T T

T, G @i a® gW feRes
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T FRIT T ST FEAT ATEY | AT,
qg fedre gmar g g€ 1 T
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Tifger ¥ @ § v A F,
WAFT JH FraT § 7

T AT ATAT HT ATY ST T AT THLAAT
FT F&T ATH T @A & 7AA
aff v fuqz & foo oY ga4t Te@
A& T

sTHAFgT IR fRza
AT a7 Far ame fs o= gl 3

#qi  foazaiar ?

st A @ (o)
FIHT AT AT ATFAT F7 F HqET FT47
g | gart wfawrT &1 & s
97 WEFYT W gL OF ATNCE
sfamT T 3

“Justice, social, economic and
political, Liberty of thought,
expression, belief, faith and
worship”.

1 faer gart Ty Iafeqq gan
g d=T 1@ FEgEET E 1 B
WTT T FAT 9T TF BT WEIIA
F gg arg fugr o ff afew o
arfey, faadl FWT =fge 1 e &
%1% 31 7 TE & 5 fvae 7 g o
qAEr AR AT ¥ W qUd
AT & 1 g e F faeme
AT wAG T W E 1 e §Y
qEAWMEIT T IO AT 1 v
aw ¥ FrE waradr feafa o T
& 34T T uATEr ME A §
ggi Wt GATHHT a9 g 4 9T g
w96 gaTe WA Iafead guv av

#§ FTHT AT T AEAT FT HZL
TEL FAT § 6 57 gawsar frq =
oY T T AW TF @ JA@r g ar
Iq taadr ¥ £ a@ T | s
g2 w uredw A @ AT g
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8 dg F...

Shri Nambiar: Will the Govern-
ment give an assurance that within
the. next six months the emergency
will be withdrawn? Then, the Bill
will be withdrawn.
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Shri S. Kandappan: Mr Chairman,
T welcome the useful Bill brought
forward by Shri Kamath. [ think the
Government would do well to accept
this Bill. The necessity for a review
of the emergency is not in dispite.
The contention is that the Govern-
ment could, at any time, of their own
accord, come before the House and
review the whole situation. What js
the difficulty if by an amendment of
the Constitution it is made incum-
bent on  the Government that it
should be reviewed every six months?

It was strange that an hon. Mem-
ber like Shri Shinkre was arguing on
2 very flimsy ground by saying that
it would only be one more weapon
i1 the hands of the Government to
defeat the opposition. I was wonder-
iyg whether he would perhaps carry
his logic further and say that there
is no need for the opposition to re-
mdin jn the House. It is tantamount
ty that. When the opposition goes
rot have adequate strength, every
nieasure sponsored by it is naturally
defeated. But that does not mean
that we should not have a healthy
conventjon, or a healthy provision in
tlle Constitution itself.
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[Shri S. Kandappan]

Article 352 is a5 very sertous arti-
cle and, as Shri Kamath las rightly
puinted out, it was thought even by
the Constitution framers as a neces-
sary evil. Dr. Ambedkar, in his
wisdom thought it would not be mis-
ueed, but unfortunately this Gov-
ernment, in spite of the professions
that they are strong adherents to and
upholders of democracy, that they
are all for healthy conventions of
democracy, we know, in gll the past
20 years has not hesitated, even for
a moment, to grab whenever they
got an opportunity, more ang more
powers in their hands. Their ‘power
mania is such and so great that the
Government js not willing to relin-
quish even an extra-ordinary mea-
sure of this kind.

1 woulg like to make one very Im-
portant point. Apart from the neces-
sity of this measure or otherwise,

by prolonging this measure for a
pretty long, unwarrantedly long,
period, they have rather belittled

the importance of this measure it-
self. As people connected with the
temple know, the deity is taken in
procession once in a year or twice; if
it is done daily, I think, it will lose
its charm. T

Shri Nambiar: Nobody cares them.

Shri S. Kandappan: Even the de-
votees may not care for the diety.
The same with this measure. This
measure has been there for three or
four years. As Shri Kamath pointed
out, it is there for 3% years. This
Parliament can rightly be called the
emergency Parliament. Unlike most
Members here, unfortunately a few
Members like me, who got into this
Parliament through by-elections, did
not have the honour of partaking in
the deliberations of this House as free
Members; we were al] sitting in
emergency sessions alone. We did
not have the opportunity even for or
a few months or a few days. So, the
Government should ponder over
these things. This is really a very
serious thing. Ang it is a very inno-
cuous measure.
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Shri Raghunath Singh was arguing
that we cannot just off-hand and
often amend the Constitution. It is
very strange that whenever it suits
them, they can tamper with the Con-
stitution any number of times to the
detriment of healthy conventions and
against the welfare of the people but
when such an innocuous and harm-
less measure as this brought before
the House, they have got the courage
to say that we cannot amend the
Constitution often. It is such a
flimsy argument.

Shri Hari Vishnu Kamath: Auda-
city.

Shri 8§ Kandappan: Audacity,
temerity or whatever you may call
it. These arguments have no wvali-
dity and I think the Government

shoulg come forward to accept this
Bill.

Mr. Chairman: The hon. Minister.

o 7y fawa . gewed wgew, 99
o fade gaer 2 % ) # g & am
foa &7 faar &

Shri K C, Sharma:
Just five minutes,

..(Sardhana):

Mr. Chairman: There is no time
left. The Bill has to be passed or -
whatever is to be done to it.

Shri Vidya Charan Shokla: Mr.
Chairman, Shri Kamath has posed a
very limited question before the House
and that relates to the amendment of
article 352. Most of the speeches, un-
fortunately, have gone beyond this
point which is raiseq by Shri Ka-
math's Bill. While putting forward
Government’s viewpoint, therefore, I
would not touch upon those matters
which do not relate to this Bill which
is under our consideration.

The main argument that has been
raised by the hon. Member, Shri
Kamath, is that while a Proclamation
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under article 356 of the Constitution
has to be debated before this House
every six months, a Proclamation of
Emergency under article 352 requires
no such discussion in this House. If
the hon. Members go through the
Constitution and see the background
of these two articles it will become
apparent to them why the framers of
the Constitution in their wisdom
thought it fit to differentiate between
these two articles.

A Proclamation under article 356
relates to matters which are of tran-
sitory nature. Whenever there is a
breakdown in the law and order
situation or in the constitutional ma-
chinery of a State, the Centre may
take over the administration of that
particular territory or State and this
Parliament will take over the func-
tions of the State Legislature. As soon
as the proper time comes and the con-
ditions are opportume, the elections
could be held in that State and the
powers would be given back to the
representatives of Vidhan Sabha of
that State and the regular democratic
set-up would then begin functioning.
But the Emergency or the contingency
which 1s visualised under Article 352
is not of a tranmsitory nature. These
dangaay of external aggression, war
or internal rebellion are of indefinite
duration; these dangers may be of
indefinite duration; it all depends on
things which are not necessarily under
our control. What China would do in
the next twenty years is not what we
can determine; what Pakistan may do
in the next ten years is not what we
can determine; we cannot contro] all
these things. What I am saying is that
such dangers may continue or may
not continue. So these are two differ-
ent problems which are tackled by
two different Articles under our Con-
stitution: one is for our owmn internal
matters which are strictly within our
eontrol, we can mend and take reme-
dial measures and do all sorts of
things, whereas the external danger,
war and things like that are not in
our control and within our jurisdic-
tion. That is why the Constitution
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framers deliberately put the provision
of discussion every six months when
proclamation under Article 356 was
contemplated and they deliberately
omitted it in the case of proclamation
under Article 352 when we are threa-
tened by external aggression, etc.

Mr. Kamath quoted from the pro-
ceedings of the Constituent Assembly.
I would also like to quote from the
same speech, but a few lines before
the place from where Mr. Kamath
had quoted. Mr. T. T. Krishnama-
chari, speaking in the Constituent
Assembly, said this:

“I would ask the House to con-
sider this Chapter as a sort of
safety valve which is intended to
save the Constitution. The pow-
ers of the Parliament are preserv-
ed....We are not suspending Par-
liament's powers over the Consti-
tutlon and Parliament has always
the right to call the Executive to
order; and if they find that the
Executive has exceeded their
powers in regard to the operation
of any of the provisions enacted
under the emergency laws, they
can always pull them up; they
can dismiss the Ministry and re-
place them....”

Mr. Kamath had quoted from here:

“...emergency provisions have
got to be tolerated as a necessary
evil and without those provi-
sions it is wel] nigh possible that
...all our efforts to frame a Con-
stitution may ultimately be jeo-
pardized and the Constitution
might be in danger unless ade-
quate powers are given to the
Executive to safeguarqd the Con-
stitution.”

This is the main point on which, I
think, Mr. Kamath has based his Bill.

Another thing that I would like to
point out to this House is that the
existence of Emergency is not condi-
tioneq by the fact whether the Emer-
gency powers are ar not by
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[Shri Vidya Charan Shukla]

the Executive, but it is determined by
the essential consideration of national
security and it would be incorrect to
limit the operation of the proclama-
tion to any specified period or to make
such operation conditional upon the
manner in which the Emergency pow-
ers are exercised by the Executive
for the time being in power.

This question of Emergency pow-
ers, the continuation or otherwise of
the Emergency, has been brought be-
fore the Parliament more often than
once in six months. Mr. Kamath
wants that this may be discussed in
this House once in six months.

Shri Hari Vishnu Kamath: Must be
mandatory.

Shri Vidya Charan Shakla: I would
say that this Government, this Par-
liament, has brought up this matter
for discussion in a direct or indirect
manner more than once in six months
and if you count the number of dis-
cussions we have had during the last
four years, you will see the truth of
my statement.

There have been certain points
which have been raised by the other
members.

I would say a few words about them.
The main point made by some Mem-
bers was that if the House wants to
discuss the emergency and the Gov=
ernment choose not to bring any
motion, what will happen? In the case
of private Members' Bills or Resolu-
tions, sometimes they come through
in the ballot, sometimes they do not.
But being a very expert parliamenta-
rian, Shri Kamath knows that is not
the on'y way of bringing this matter
before the House; there are many
other procedural devices by which this
matter can be brought before the
House for discussion without any obs-
truction from the ballot. Nothing pre-
wents this Parliament from discussing
anything which is of urgent public
importance.
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I need not refer to a very light-
hearted speech made by Shri S. M.
Banerjee. The points raised by him
do not, in my opinion, deserve any
reply.

The question was raised whether a

grave emergency exists gr not. This
the Members themselves can deter-
mine.
Shri Nambiar: On a point of order.
I have had 10 years experience in this
Parliament. I have never heard any
Minister say so far that the points
raised by another Member do not
deserve reply. He may not reply, but
to say that it does not deserve a reply
is not at all proper. , It is a contempt
not only of the Member concerned
but also of the other Members who
were hearing his speech. If this point
is not upheld we can say that the
Minister's reply does not deserve to be
heard by us.

Mr. Chairman: Whatever an hon.
Member may say, it is open to the hon.
Minister to support it or oppose it or
refute it. But I would certainly not
agree that this expression that the
points raised by a Member do not de-
serve a reply is proper. The hon.
Minister may not agree with him or
he may say that the Member concern-
ed is right or wrong. He can refute it
that way.

Shri Kapur Singh: Perhaps what
the hon. Deputy Minister intended to
convey was that the hon. Member,
Shri Banerjee's arguments do not call
fur a reply.

Shri Vidya Charan Shukla: That
was why [ prefaced it by saying that
very light-hearted remarks do not de-
serve any reply. I do not know how
it was wrong . .

Shri Harl Vishnn Kamath: You
may say that it does not call for a
reply.

Shri Vidya Charan Shukla: Same
thing.

Shri Tyagi: The remarks were not
relevant and therefore he did not
reply.
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Shri Hari Vishna Eamath: He can
say that therefore it does not call for
a reply.

Shri Vidya Charan Shukla: Some
Members, particularly Shri Kamath,
laboured the point: how can we go
and fight general elections under these
provisions of emergency? Many hon.
Members of the Opposition have been
returned to this House when the emer-
gency has been existing whereas they
lost the elections when there was no
emergency. 1 will name those Mem-
bers, Dr. Lohia lost the election dur-
ing normal times whereas he got elect-
ed during the emergency. Same is the
case with Shri Masani and several
other Opposition Members; they lost
the election when there was no emer-
gency, but came in during the election
after the emergency was proclaimed.

Shri Tyagi:

Shri Hari Vishnu Kamath: Cong-
ress Members also.

Is that so?

Shri Umanath: Still we are opposing
it.

Shri Tyagi: In that case, we shall
oppose the emergency!

Shri Vidya Charan Shukla: What 1
am trying to say is that the Govern-
ment have been very keen to see that
this emergency does not interfere with
the normal working of the political ap-
paratus in this country, and no opposi-
tion political party is affected by these
emergency provisions. I would say
that Shri Kamath, after considering
this, should withdraw this Bill.

Shri Hari Vishnu KEamath: After
listening to this rather unconvincing
reply by the Deputy Minister, I wish
he had come better prepared, better
briefed and better tuitioned by the
senior Minister, tutored ,,....

Shri Vidya Charan Shokla: 1 am
not tutored by anybody.
Shri Hari Vishnu Kamath: You

should have come, I say.
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Shri Vidya Charan Shukla: No, I
should not have.

Shri Hari Vishnu Kamath: But the
points that he has made, the argu-
ments that he has advanced in reply
to the various issues that were raised
here, the various matters that were
broached here, are so superficial, so
lacking in depth that I am inclined to
say that they do not call for a reply
on my part, they do not deserve to be
taken serious notice of. But the
matter is far too grave, the issue i&
far too grave for me to discuss this
matter in the same manner in which
the Deputy Minister has done. 1 do
not wish to stoop to the same level
that he has stooped to, and I am
sorry to say that he has not approach-
ed this issue with that earnestness and
seriousness which it demanded.

He has adduced arguments which I
will dispose of . . .

Shri Dinen Bhattacharya: (Seram-
pore): Ask for the presence of his
senior Minister, Shri Nanda.

Shri Hari Vishnu Eamath: He is
busy perhaps discussing sadachar and
other matters.

I will dispose of the arguments that
he has advanced in as summary a
fashion as he has sought to dispose of
the arguments that were adduced from
this side of the House.

He was good enough te say—I could
not follow the cogency of that argu-
ment—that Members of the Opposition
had been elected when there was
emergency, and when there was no
emergency they were defeated. I think
that applies with greater force to those
vacant benches, the present vacant
benches, except for Shri Jaganatha
Rao, all the seats of Ministers are
vacant on that side. Many Ministers
were defeated when there was ne
emergency in 1962, not, of course,
Keshav Deviji. In other States also
Ministers were defeated. In 1832 I
remember Shri Morarji Desal was
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[Shri Hari Vishnu Kamath]

defeated in Bombay in the general
election. This is no argument. I will
not answer the argument with a
counter-argument, that does not carry
us anywhere, it is neither here nor
there. By point is, a fair and free
election irrespective of victory or

defeat is necessarym E’r‘" TEER a,
FHY 1§ T &, F B Sfrdar &
“YEZE TAFAT ATHIATHY  Faroray”

Shri Tyagi: What he meant to say
was that the emergency was not made
use of by the Government in the
matter of elections. Is there any proof
about that?

Shri Hari Vishnn Eamath; I do not
want to adduce any proofs here, but
is it at all possible to conduct a fair
and free election when there is an
emergency on? Please place your hand
on your heart and say whether you
can or you cannot; it may be you wili
not misuse, but is there any guarantee,
constitutional guarantee, legal
guarantee, that those  powers
conferred under the emergency, that
have been wvested in the executive
under the emergency, will not be mis-
used?  Otherwise, why  should
Dr. Ambedkar say that which I read
out in the course of my speech, that
those powers might be misused, he
said that, might be abused for political
purposes. Dr. Ambedkar himself said
that, not I, I am just quoting what he
said. It is quite likely, we are facing
that risk, there is no guarantee against
the possibility that it may be misused
for political purposes. So, the argu-
ment that the Deputy Minister has
advanced has no force behind it.

The other argument that he
advanced was about transitoriness,
that article 356 is merely transitory
and it is something different from
article 352, the cat was out of the bag,
a very big cat was out of the bag
when the Minister admitted........

Shri Vasudavan Nair (Ambala-
puzha): Black cat,

Shri Harj Vishnu Kamath:......in
s0 many words that this may be
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indefinite. That is the word I heard.
He said “indefinite”, he may consult
the record if he wants, that it might
continue indefinitely. I shudder to
think if this continueg indefinitely for
10, 20 years, as Pandit Nehru said once
in this House that the conflict with
China might continue for 50 years, is
it the Minister’s case, and therefore
the Government's case, that for 50
years there need not be any official
resolution by the Government before
Parliament for continuing  the
emergency? If that is the way they
are going to work democracy, I would
not like to call it democracy; :zall it
what you will but it is not democracy.
1 am grateful, Mr. Chairman, ‘o all
hon. Members who took part in this
debate and for their valient, strong and
full support of the principle as well
as the provisions of my Bill. ®ven
Congress Members of the ruling party,
I believe, Shri Ram Sahay Pandey and
Shri Shree Narayan Das— I would
describe them as—were reluctant
opponents of the Bill; they give
support to the principle; even Shri
Raghunath Singh extended :inoral
support to the Bill. It was left to my
hon. friend from Goa, Shri Shinkre,
an advocate of Goa, to perform this;
to advance a strong plea, against the
Bill. It was the funniest argument I
have heard; it is even funner than the
Deputy Minister's argument, He said,
what is the use of all this: We will be
defeated again; it is wasting Parlia-
ment’s time. If this is carried to its
logical conclusion, if we want to save
the time, energy, money and resources,
the best course would be by some sort
of magic—I do not know whether
the Constitution allows it—or by some
miraculous means to abolish Parlia-
ment ...... (Interruptions).

Shri Shinkre: Since he referred to
me personally, I wish to offer a clari-
fication

Mr. Chairman: Afterwards, not
now. Shri Kamath may conclude
now.

Shri Hari Vishnu Kamath: If that
is the way, the Treasury Benches and
unfortunately some—not some, but
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one—of my colleagues look at this
matter—if you bring a motion it will
be defeated; Shri Jaganatha Rao
seems quite happy; he will defeat us
once more—if that is the argument, we
need not then work in this Parliament
—if it be argued that whatever we
may say, whatever we may bring
forward will not be passed by them;
they will be defeated; the bull-dozer
will work.

Shri Tyagi: The Government does
not intend to continue it against the
wishes of Parliament.

Shri Hari Vishnu Eamath: I know,
Sir, the time is up. Shri Nambiar
made a proposal with regard to the
withdrawal of the Bill. ] can consider
the matter of withdrawal only on one
condition . T do not wish to take the
time of the House; there is very little
time; my colleague, Shri Trivedi is
anxiously waiting to move his Bill. I
cannot meet now the other arguments
or analyse them or appreciate them,
arguments advanced from both sides
of the House. The proposal for with-
drawal could be considered only on
ene condition that the senior min-
ister, not the senior Minister, the
seniormost Minister, or the Leader of
the House—I am glad he has just come
he is looking a bit unwell but I hope
his heart and mind are quite fit......

The Minister of Parliamentary
Affairqy and Communications (Shri
Satya Narayan Sinha): My heart is
with you.

Shri Harl Vishnu Eamath: The
seniormost Minister or the Leader of
the House should rise in his seat and
assure the House, a solemn assurance
should be given, that every six month
an official resolution will be brought
before the House. An official resolu-
tion should be moved in the E{ou§e
with regard to the emergency, In
terms of the provisions of my Bill. It
should be discussed by means of a
resolution brought forward by the
Government in this House. Then only,
if that assurance is given by the
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seniormost Minister or by the Leader
of the House, I would consider the
proposal for withdrawing the Bill; not
otherwise.

With these words, I move that the
Bill be taken into consideration,

Mr. Chairman: Has the Minister got
anything to say?

Shri Vidya Charan Shukla: He has
not asked for any assurance from.
me | have nothing more to say.

Shri Satya Narayan Sinha: I have
not been able to follow the discussion.
But one thing I can assure you.

Some
please.

Hom. Members: Louder

Shri Satya Narayan Sinha: 1 am
always loud, but today, I am a little
indisposed. I can tell the House and
assure the Members of the Opposition
that we are not going to misuse this
in any way (Interruption) and it will
not have any effect on the elections.
This assurance, I can give.

Shri Hari Vishnu Eamath: That is
not the assurance that we want. Every
six months, you must come to the
House with an official resolution for a
review,

Mr. Chairman: Order, order. Does
Shri Vishwa Nath Pandey want to
press his amendment?

Shri Vishwa Nath Pandey: No, Sir.
I would like to withdraw it.

Mr. Chairman: Has he got the leave
of the House to withdraw his amend-
ment?

Several hon. Members: Yes,

The amendment was, by leave,
withdrawn,

Mr, Chairman: I shall put the ques-
tion to the vote of the House. This
being a Constitution (Amendment)
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[Mr. Chairman.]

Bill, voting has to be by division. Let
the lobbies be cleared.—The lobbies
have been cleared. The question is:

Division No. 23]

‘Bagri, Shri
B anerjee, Shri S.M.
Ahattacharya, Shri Dinen
Deo, Shri P.K.
tiupta, Shri Indrajit
‘Gupta, Shri Kaghi Ram
Kamath, Shri Hari Vishou
¥ andappan, Shri S.

Alva, Shti A.S.
Babungth Singh, Shri
Hasappa, Shri

Chuni Lal, Shri
Dwaljit Singh, Shri
Das, Dr. M. M.
Lvas, Shri Sudhansu
Cleshmukh, Shri B.D.
Irey, Shri 5. K.
Jedhe, Shri

Jena, Shri

Jha, Shri Yogendra

I rotishi, Shri J.P.
Fajrolkar, Shri
Khadilkar, Shri
¥Findar Lal, Shri
F.isan Veer, Shri
Fureel, Shri B. N.
Laxmi Bai, Shrimati
Alahadeo Pragad, Shri
hlalaichami, Shri
Mhlalaviya, Shni K. D.
Mlandal, Dr. P.
Mehrotra, Shri Braj Bihari

Mr. Chairman: The result of the
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“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The Lok Sabha divided:

AYES

Kapur Singh, Shri
Kunhan, Shri P.

Lohis, Dr. Ram Manchar
Mair, Shri Vagudevan
MNambiar, Shri
Pottekkatt, Shri

Reddy, Shri Yallamanda
Roy, Dr. Saradish

NOES

Mirza, Shri Bakar Ali
Misbra, Shri Bibhuti
More, Shri K. L.

Pandey, Sbri Vishws Nath
Patil, Shri J. 5.

Patil, Shri §. K.

Pattabhi Reman, Shri C. R.
Prabhakar, Shri Naval
Pratap Singh, Shri

Rai, Shrimati Sshodra Bai
Rajdeo Singh, Shri

Raju, Shri D. B.

Ram, SbriT.

Rananjai Singh, 5i

Rao, Shri Jaganatha

Rao, Shri Muthyal

Rao, Shri Ramapathi
Rao, Shri Thirumala
Reddy, Shri H. C. Linga
Reddy, Shri Surender
Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
Saha, Dr. 5. K.

Samanta, Shri 5. C,

division is. Ayes 22; Noes 72,

The motion is not carried by 3 majo-
rity of the total membership of the
House and by a majority of not
of the members

than two-thirds
present and voting.

CONSTITUTION

less

17.01 hrs.

[16-59 hrs.

Sen, Dr. Ranen

Shastri, Shri Prakash Vir
Swamy, Shri Sivamurthi
Trivedi, Shri U.M.
Umanath, Shri

Yusbpal Singh, Shri

Satyabhema Devi, Shrimsti
Sen, Shri P, G.
Sharma, Shri A. P.
Shinkre, Shri
Shree MNarayan Das, Shri
uk +  }i:VidyaCharan

Siddananjappa, Shri
Siddhanti, Shri Jagdev Singh

ddish, Shri
Sidheshwar Prasad, Shri
Singh, Shri D. N.
Singha, Shri G. K.
Sinha, Shrimati Ramdulari
5 « .vere Shri
Tiwary, Shei D N,
Tiwary, Shri R. 5.
‘Tyagi, Shri
Uikey, Shri
Ulaks, Shri Ramachendra
Upadhyaya, Shri Shiva Dutt
Veerabasapps, Shri
Virbhadra Singh, Shri
Wadiwa, Shri
Yadeb, Shri N. P.

(AMENDMENT)
BILL

(Amendment of the Eighth Schedule)
by Shri U, M. Trivedi

Shri U. M. Trivedi (Mandsaur): I
beg to move:
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“That the Bill further to gmend
the Constitution of India be taken
into consideration.”

I introduced this Bill on 22nd June
1962 and it has taken four years some-
how or other....

Mr. Chairman: He would only intro-
duce the Bill today. He will continue
his speech on the next day.

Shri U. M. Trivedi: It has been ai-
ready introduced. I am moving this
Bill for consideration now. It'was my
preliminary remark that this Bill was
introduced by me on 22nd Jume 1862
to accept the language of 13,71,938
souls living in India—the Sindhis—
whose mother-tongue is Sindhi, whom
in order to attain independence for
our country, we sacrificed.

Mr. Chairman: He will continue his
speech on the next day when it comes
up for discussion.

17.02 hrs.

BUSINESS OF THE HOUSE

Mr. Chairman: The Leader of the
House could not make the statement
\his morning. He will make it now.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is in form now. We pray
for his speedy recovery.

The Minister of Parliamentary
Affairs and Communijcations (Shri
Satya Narayan Sinha): Thank you.

With your permission, Sir, I rise to
announce that Government Business
during the remaining part of the cur-
tent Session will consist of:—

(1) Consideration and passing of
the Essential Commodities
(Amendment) Bill, 1966.
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(2) Consideration of 3 Resolution
seeking approval of Pres-
dent’s Rule in Punjab.

(3) Consideration and passing

The Punjab State
(Delegation of
Bill, 1966.

Delhi High Court Bill,
1965, as reported by the
Select Committee.

Punjab Reorganisation
Bill, 1966.

(4) Consideration of a motion
for reference of the Repre-

Legislature

Powers)

The

The

sentation of the People
(Amendment) Bill, 1966 to
a Joint _CommitteeA

(5) Consideration and passing

of  the Railway Property

(Unlawful Possession) Bill,
1966, as passed by Rajya
Sabha.

(6) Further consideration and
passing of the Banaras
Hindu University (Amend-
ment) Bill, 1965 zs passed

by Rajya Sabha.

(7) Consideration and passing of
the Unlawful Activities (Pre-
vention) Bill, 1966.

Some hon. Members: The
Bill.

Shri Satya Narayan Sinha: I do
not know whether it is black or
white, but it is a Bill.

Black

(8) Discussion on the Gold Con-
trol Order in a motion to be
moved by Shri Prakash Vir
Shastri and others on Satur-
day, the 3rd of September at

4.00 p.mM.
In order to complete the above
business, I request you and the

House to agree to the extension of
the Session by four more sittings on
th 3rd, 5th, 6th and Tth September,
1966.

Shri Umanath (Pudukkottai): Sir,
last Friday, and Friday before that, I
had raised the question of the Bidi
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[Shri Umanath]

and Cigar Bill being put off for so
many years. I wanted an assurance
from the hon. Minister that it would
be brought during this session. Then
the hon. Minister gave an assurance
that this particular Bill will be intro-
duced for discussion and passing to-
wards the end of the session. That
was the assurance given. He has not
included it in the statement that he
has made and again it is going to be
put off, It means that an assurance
given is being violated. If assurances
are violated by the hon. Minister like
this, it is 3 very bad thing, Then if
somebody protests, they move a
motion expelling or suspending him.
T'hey gave an assurance. Now  the
hon. Minister is keeping silent. He
violated the assurance and now he is
keeping silent. If they go on wiola-
ting assurances like this, we would
not definitely tolerate it.

st s o (wEET) o AT
ey fag fagrdt & Y S A1
T\ 9T I 9T AT A I 4L WA 2
HX 7 2 9 75T wr qware w7 e
wrfed 1 78 Tga & Ry T 2 |
ofz 3% fau FEER A A 92 AT
feir i &Y FoET AgeT TAT EY ATCAT |
W I I ARg ArTeeT NF v A fE

darT #1392 gHay fey 9@

e A & grIw T TEE AL W F©
qE FET & | TART IAST WL
1 Tfgy

Shri Shinkre (Marmagoa): Shri
Jagannath Rao said in the morning

that Shri Satya Narayan Sinha would
make 5 statement on that.

Shri Vasudevan Nair (Ambalapu-
zha): Sir, when the session started,
Government had proposed that there
will be a debate on external affairs. I
wonder how this i being left out. I
think a debate took place in the
Rajya Sabha on external affairs. That
is, again, another instance to show
how the Government is treating this
House, because on such important
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subjects, I hope yoy will agree with
me, the Lok Sabha should have a
debate.

Secondly,—I do not know whether
I have missed it—there were some
supplementary Demands relating to
Kerala., I do not know whether he
read that out or he has missed it. What
hag happened to that? Can he post-
pone such a thing to the next session?
I do not know what has happened.

Shri Hari Vishnu Kamath: Sir, I
wil] be brief and make only the points.
Firstly, if -I hearq him aright, last
week, last Friday, he said that the re-
port of the Vigilance Commission, the
Central Vigilance Commission, would
be taken up in this session He has
not made any reference to that in his
statement today.

Secondly, I am sorry that by mak-
ing this announcement, reading the
list of business, so late in the day and
not in the morning, he has unwitting-
ly, inadvertently......

Mr, Chairman: It was announced in
the morning that the statement
would be made in the evening.

Shri Hari Vishnu Kamath: He has
inadevertently, not deliberately, dep-
rived us of the right to table questions
for Tuesday, the 6th. If he had done
it in the morning, we could have
given notice by 3.15 p.M, and those
questiong would have been admitted
for the 6th September—Tuesday. I
would first, therefore, ask him, ask
the Leader of the House, whether
now—one day perhaps is too late—it
is due to his own fault, because last
Friday he should have announced the
definite extension of the session, even
when we asked him about it he left
it hanging in mid-air and he only
said that he may ask the House to sit
on the 3rd and 5th— when 1 raised
the question before the Speaker two
days ago he did not reply to that
question at all—because of the way
they have gone about this business,
the wayward fashion in which they
have gone about this business, to
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make amends for their conduct, they
should waive the rules, if necessary,
to ensure that on Monday the 4th—
we do not want Question Hour om
Saturday—but on Monday and Tues-
day there will be question hour.

Mr. Chairman: For those days that
.are being extended, there will be no
question hour,

Shri Hari Vishnu Xamath: There
should be.

Mr. Chairman: There will be no
question hour for those days.

Shri Hari Vishau Eamath: Why?
Usually, when_the session is extend-
ed, we have question hour on those
extended days also. Only on
Saturdays we have no question hour.

Mr. Chairman: On the days that are
already announced in the time-table,
of course, you will have it, but on the
days that are being extended we will
not have it.

Shri Indrajit Gupta (Calcutta South

“West): Why not?
Shri Hari Vishne Kamath: Even
then, on Wednesday there must be

question hour, because ten days notice
can be given. It is only because of
the blunder of the Minister that we
cannot have question hour on Monday
and Tuesday, I submit that the rule
might be waived so as to provide
question hour on Monday and Tuesday,
besides Wednesday, all the three days.

Shri Daljit Singh (Una): The discus-
sion on the Report of the Commis-
sioner for Scheduled Castes and
Scheduled Tribes is still pending
‘before the House. I may submit that
some time should be allotted for its
completion in the session.

st §o o wifem (gemme)

Fged Aiew, frgaes #1e O figges
zresy wTEY wAEA: faw g7 7a
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T FH TG A &1 goAT A1 ATH
FATH g AT E, swE At ar
HTA $ ATIH FIAT ATEATE (6 Fa747
1963 ¥ iy dfeq stage /17 Tg=
T qmaw ¥ oF 399 far ar froag
far st atar g, i

waTat AgrET : qeIgT ¥ a0

st o fwo wifed : Wi Ao
Ty AT agrge wwl 9 39 faw &
e # 21 W% 1965 ®1 agl a9+ faar
. (smma) ety wgET, 78
a1 agT WA g, snfearfaat &1 gw
¢ wiz 1 qa # sraar gfaer andt a
7% 16, 1966 FY qF UF =z7 faar 2
faw® oz faa o7 F79 1 797 faar
a. .

“Now the Bill is ready. But, as
you know, I am told there is no
time to have this Bill introduced
during the present session. I shall
see that the Bill is introduced and
passed at the next session.”

# g 1T § a8 F9 ;AW ¢ gH
za & fau #g arfedt &t aww ¥ Fex
FT FTFATRA AT Wgd & 6 oW faw &
foq % o2 <1 w2 el g7 & fAU
&are & 1 % wrad favet e g 5 9%
faqr s s foad 5 srfeafeat
%, % faerfgal 1 wpreacfoe @t
T, T A TEA

st aeTa W (IHE):
¥ AT WAt § wrAT st g, e
wfudw & Wt & Fgr, & AfgIwAT &
FgT =T T & o A1 @ arsy Fere
@t & 97 F1 Fagdr g0 A faewt @,
ag wraarad faar ar f& soer 7a ¥
fa=r @@ | gEfaw a1 w1 faw =<
AT =1fET WX ag T aqwr s
o /AT a1 Wi # 7
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e TM HAEL AN{gan (FEQTE )
TR AT @1 97 WY &' 9gH 9eT v
fow 3 g5 @1ET ard T 91 'S W
T H AR f75 F w5 A1 FF a4
O FAT WA A AL, §5 AT G
91 f5T @ # o arw 78 2 5
# a1 59 4997 91, AW T HW AE
& o Fr qar @Y I+ oy fF o
T | FAfEC W A9 H A% qgw
w=lr gt mar # g fawarfas &
afasTe F1 1 7@l gt @ T w1
 w=dt AZ1ET ¥ UF I AT FTAT I
g ¥ 3g 3 aarfaarsr @ asg FT Q)
us a1 9fF g, M F qawT F AT
¥ AT #% | §T F wvaraq faar
qT, IF I AW JI3 W@ & WX gEL AW
o1 ¥ oF gu § e ag v i d e gw
AT FLEET AT T AT F AL A FaT
a |

ot forar Aerw () 0 wemw
wgra, & ag wmgar g 5 ag s 20
g ATIHT, ATET IATY I &, TA
I 37 TR & W FEE AL

wwrafr wgem o faw W @
1 T 7Y, 9@ T WA |

of formr Arermw : & A Sgw @
g | 7T ¥ guE 1y & fF w= afaEre
F1 "I geT St wiqare § g5 F s
= gred 43 " méE Aifew @A
T FyET wET % F¢ faar ang ay
AT FTH G g1 FFaT 3 |

Shri Sonavane (Pandharpur): I
would earnestly request the Leader of
the House to consider further exten-
sion beyond the Tth and complete the
urgent business suggested by Shri
D. S. Patil and Shrimati Sahodra Bai.
Another point I would urge is that the
unfinished discussion on the Schedu!-
ed Castes and Scheduled Tribes
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Commissioner’s Report should e com-
pleted. If that is left unfinished, a
very wrong impression would e given
to this section of the Scheduled Castes
and Scheduled Tribes.

Dr. L. M. Singhvi (Jodhpur): 1
would like to enter a plea with the
hon. Minister of Parliamentary
Affairs and the Leader of the House
that the Indo-Pakistan ituation
which is part-discussed should be
concluded and the Defence Minister
intervene in the debale during this
session because we are very keen to
know his views and the position.

The railway accidents debate re-
mains part-discussed and only about
10 minutes more are to be utilised for
the reply to the debate. I would
request the hon. Minister to find ten
minutes somewhere in this session to
conclude that debate.

The third point is in respect of the
Unlawful Activities (Prevention) Bill
which has generated considerable
controversy in the country. I would
request him to persuade the Hon.
Minister of Home Affairs to postpone
the consideration of this Bill until the
next session.

I also welcome his agreeing to the
discussion on Gold Control on the 3rd.

Shri §. Kandappan (Tiruchengode):
1 would like to join my woice with
the plea made by Shri Umanath,

Mr. Chairman: What has been gaid
need not be repeated. That will save-
time.

shri 5. Kandappan: There are tens
and thousands of bidi workers who
are rotting and are on the verge of
poverty.

Mr. Chairman: That has been said’
already.

Shri S. Kandappan: That Bill has
already been passed by the Rajya
Sabha and is yet to be passed here. So,
I think, the hon, Minister would
kindly find time for this.
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Another important matter that 1
would like to bring to the notice of
the Leader of the House is the much-
talked of Language Bill. There is a
talk in the air that the Government
is hesitating to bring forward the
Language Bill because they are
afraid of the prospect of elections in
the Hindi speaking areas and I have
my own fear.

" Mr. Chairman: That has nothing to
do at the moment.

Shri S. Kandappan: It is relevant.
There were so many promises made
here in this House that they were
bringing the Bill very quickly. Even
in 1963 they made that promise. After
that they have repeated the promise
and still it is in the promise stage.
I would like to know from the Minis-
ter categorically whether they are
bringing this Bill in this session or
not. Let them say it openly.

st oA oiww (FemgT)
Ay wamafy Agiem, W0 & Areaw
¥ & dadlg w1d war ¥ fAdew w7
argat g fF 3w ¥ faard wa wEeg
F 2 Ty o § Wy a9 & e
Ao HaE g A Im &
|49 ¥ §3 o WY gL g F w7
I sqr st w1 A g=ma famr o,
weagfaa g & fad & Gfew 9w @@
e 7@ fFar mar w7 ag ameT F7
f T | gAY Fafar swvE & wwe
AT, TET ATF ALY & 99 F WAV
T\t % a1 a9 2z T & 9w og 97
27 A FEEH T AT 30 FATT AIEHT
dyT ME. ...

-mWaiR wgET Ty @z aEwEs
a cE T

&t famwg qitw : gg W@ diEw
ALY 8, IHHT AW FAIG TLHTL F AT
g, o 3@ TOF A7 g A=Al ¥
FE wqt a2 gd 3 1 A ¥ wrad sy
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gagaT s g fo a@ fF g 7 7
ardra a% @ar fear wm & A 9w
9 wog faere #T Ts% 4% F Hag
¥ fa=re famwr fear sma o

Mr, Chairman: Dr. Ranen Sen.

Dr. Ranen Sen (Calcutta East): My
point has been covered. I wanted to

emphasise the introduction of Bidi
and Cigar Bill.
Shri S§. M. Banerjee (Kanpur):

There ave only five points and I will
menticn them briefly. But the Min-
ister does not hear; both the Ministers
are talking,

Shri Umanath: Sir, say “Order,
order” to them.

Mr. Chairman: Order, order.

Shri S. M. Banerjee: We would

request the hon. Minister kindly to
hear.

My first point is that, as announced
by the hon. Minister the motion about
the scrapping of gold control is likely
to be discussed or will be discussed
on the 3rd at 4 e, If I am not
wrong, only one hour has been given
to it.

Mr. Chairman: It can be taken
up at that time.
Shri S. M. Banerjee: I would only

request the hon, Minister if it is pos-
sible, please discuss it on the 31st or
on the 1st because the situation has
worsened.

The second point is that when the
Supreme Court’s judgment came in
connection with the Bonus Act, strik-
ing certain sections of the Bonus Act,
we were assured by the Labour Minis-
ter, Mr. Jagjivan Ram, that in this
session some sort of a Bill would be
introduced or he would make a state-
ment. I want that some statement
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should be made on this because we
may have many disputes on the
bonus during the Puja time, The
third point is this. It is quite clear
from the hon. Minister’s statement
that the time has been extended upto
Tth practically to pass the Unlawful
Activities (Prevention) Bi!l. The law-
fu] assembly is being declared as un-
lawful. This dicussion should not take
place on the face of the advice given
by the Attorney-General—the Attor-
ney-General has given his advice
against this Bill.

The fourth point is that we should
have a discussion—does not matter
even if we have to sit upto 9th—, an
elaborate discussion, on the 56th Re-
port of the PAC. This is a very im-
portant report and we should discuss
that, It is not known whether the
Commission which is proposed to be
appointed—it is not the type of Com-
mission which we wanted—will deal
with the 55th and 56th Reports. We
want to know from the hon. Minister
whether the Commission that is likely
to be appointed will deal with the
50th, 55h and 56th Reports of the
PAC.

=it e fag (FTT) : FwTfy
weiem, w1 fad g% g & 1 W
wAY St ¥ A TeaTen R R oo awp
T8 gr AT AR § F AT R TEH
&3d, = 5T T &9 o gHET =5
fa & T a7 wfy q=1C & 91T 2, qE
wfq «@f gac gET &L ..

wafa Ag : i, wrE | &
TqY a8 AT Fear f& St iy
warg=w fear mar ¢, s 99 97 A
TS Fgu AEX § A T Teq |

ot moaw fog 0 F 9z ¥ WOE
o T aTed A b faar g § Al
ety Wl St W W W% £ Fe g
#2& #1 Agf 437 | g7 AW 71 FE»-
FJUAET § A AT AR 9B & a9 Jmar
£, wAT s o arar & fs wE W
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Many suggestions have been made
and I have been reminded of some of
my commitments. I am quite cons-
cious of all those things. But I have
placed before the House the situation
as it is.

Shri Hari Vishnu Kamath: Emer-
gency.

Shri Satya Narayan Sinha: We
first thought that we would not extend
this session even by a day; later we
thought that we would extend it by
two days; now we have decided to
extend it by four days. It is not that
we do not want to sit but a large
number of members are ery very
anxious—maybe, a fews members here
would not mind sitting even upto the
end of December—to go back to their
constituencies; because of the coming
elections, they have to go to their
constituencies and do many things;
naturally they are very very anxious.
What can we do?

You have seen that almost all the
members who want this thing or that
thing to be discussed are, prepared,
with all respect to them, to spend the
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time on non-legislative business. If

you see, We have practically been
working only for 3} hours every
day—I mean official business. We

have worked it out, In this session,
somehow or other—I do not blame
anybody for this —the situation has
been such that we have worked every
day only for 33 hours. I am still
pr-pared to accommodate most of the
things which have been suggested and
about which I have made some com-
mitments, provided the House agrees
to sit late, til! 6 or 7 O’ C'ock. (Inter-
ruptions) The difficulty is that some
of the members raise tha point of
quorum and the House has to be ad-
journed. I am real'y betwe:n, if I
may use that expression, the devil and
the de-p sea. So what is to be done?
I request the hon. members who are
not interested in sitting late, for God's
sake, not to raise the point of quorum.
If we sit every day one hour more,
ws, shall be able to push  through
some of the suggestions of the hon.
members. As regards the biri labour
Bill, I plead guilty because I had
promised more than once; since the
hon. Member has again reminded me
of that, I would request hon. Members
to sit late if necsssary on some day
angd pass it; if necessary, on the last
day we should sit late and pass that
biri Bill.

Shri Hari Vishou Kamath: Let
there be a night session.

Shri Satya Narayan Sinha: It does

' not matter if there is to be a might

session or anything else. ] am com-
mitted to that.

Shri Hari Vishnu Kamath: I;et us
have a midnight session on the last
day.

Shri Satya Narayan Sinha: It does
not matter if we have to sit late, but
on that day, I would resuest my hon.
frisnd not to raise the point of quo-
rum again. If my hon. friends would
co-operate with us, we are prepared
and we can put through many things.
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If they do not co-operate and at the
same time stand up and say tlat this
thing has not been included unwitt-
ingly or inadvertently or that there
has been some waywardness and so
on, that is not proper.

Shri Hari Vishrm Kamath: Deljbera-
tely?

Shri Satya Narayan Sinha: My
hon friznd’s vocabulary is so rich, and
he can use those phrases. But when
I try to hit him back, he takes excep-
tion.

Shri Hari Vishnu Kamath: I do not
take exccption at all.

Shri Satya Narayan Sinha: So, all
these expressions of views are there.
But T would still appeal to you about
onz thing. :

For instance, take the case of the
discussion on the international situa-
tion. I wou'd like to tell you that I
wanted to put it through. 8 hours
have been allotted to it. But as you
know, the session of the UN General
Assembly is there, and the External
Affairs Minister is going away. There-
fore, we cannot have it now.

Shri Dinen Bhattacharya (Seram-
pur): But the Prime Minister is here.

Shri Hari Vishnu Kamath: My hon.
friend the leader, is here.

Shri Satya Narayan Sinha: He
wants that I should discuss the inter-
national situation? What is this?

Shri S. M. Banerjee: Shri Dinesh
Singh is there.

Dr. Ranen Sen: The Leader of the
House should b> able to guide us in
matters of international relations as
well.

Shri Dinen Bhattacharya: He is the
seniormost Minister.

Shri Satya Narayan Sinha: At that
time, the Leader of the House was dis-
cussing it and dealing with it not as
the Leader of the House but because
he was the External Affairs Minister



7539 B.O.H.

[Shri Satya Narayan Sinha]

My friend perhaps is forgetting those
things so easily.

Shri Vasudevan Nair: Before going
to New York, the External Affairs
Minister should know what we want
him to say there.

Shri Satya Narayan Binha: The
difficulty is this, If we do not put
through these Bills in both the Houses,
it is no use passing them here. After
all, we have got two Houses. My hon.
friends must know that....

Shri Hari Vishnu Kamath: Abolish
that House.

Shri Shinkre: He should say ‘the
other place’,

Shri Satya Narayan Sinha: Unless
we put through those Bills in the

other House also, it is of no use. So,
all these difficulties are there.
So far as the Bill regarding biri

labour is concerned, I would still see
that it must be put through in this
session. It does not matter if we have
to sit late. But I would request the
House to co-operate and have it
passed.

Shri S. M. Banerjee:
gold control?

What about

Shri Satya Narayan Sinha: About
Gold Control, T have already put it
down in the list.

Shri 8. M. Banerjee: My question
is about a statement in regard to the
release of those persons who had been
arrested, Those arreats are taking
every day.

Shri Satya Narayan Sinha: That is
not my concern.

In the end, if 1 have not been able
to fulfil some commitments which I
have made, if something which some
of the Members ea rnestly desire
should be put through cannot possibly
be taken up, I would only say that we
are all helpless in the circumstances
for which all of us are responsible.
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Mr. Chairman: From all this, two
things emerge. The first is that now
this House has to agree that it will sit
on the 3rd, 5th, 6th and 7th September,
1966. Do I take it that the House
agrees to sit on those days?

Several Hon. Members: Yes.

Mr. Chalrman: The second is that
the Question Hour will be there only .
on the 7th September, 1966, because
only that would give clear 10 days for
the asking of questions. I would like
to make that very clear,

Now, we shall proceed to the mext
item.

it ST Ao (FATT) W
q412T, ¥ AW AT AL 7@ ar F
T gEITA AT HWIAT T, T T Er HE
TZ Z, I WM ATGATT K AT =ifET,
TGN &1 a7 TF ATGT AT T AT (Hed,
Fetrn fafaees &t et sy 3 &)

Dr. L. M. Singhvi: What about the
Defence Minister's concluding or inter-
vening speech?

=t meaTEw feg 0 W AT AT
FAta 5 fzar £ 1 OF A A1 G A=
g oag dw g, W A Y g s
‘What  cannot be cured must be en=
dured.

Mr. Chairman; Now, we shall tnke
up the ha‘lf-an-hour discussion.

o wosirew A - fafames awE
= AT 15 &, W T T TD0E, IAFT FEA
IAT TAF fgam 2

Shri S. Eandappan: It is not fair that
the hon. Minister of Parliamentary
Affairs should be leaving the House
in this manner when the hon. Member
Shri Kashi Ram Gupta is raising a
point.
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Mr. Chairman: Order, order. Now,
we shall take up the half-an-hour
discussion.

17.30 hrs.

JOB SECURITY IN OIL
COMPANIES*

Shri Dinen Bhattacharya (Seram-
pore): Mr. Chairman, I am sorry that
I have to initiate this discussion when
the Minister in charge of Labour and
Employment is absent from the House.

Mr. Chairman: He is sitting heré.

Shri Dinen Bhattacharya: I am re-
ferring to Shri Jagjivan Ram who can
deliver some goods. Otherwise, what
iz the good of raising this matter?

Mr. Chairman: You may rest
assured about the Minister who s
present,

Shri Dinen Bhattacharya: My ques-
tion is very vital and long standing
but a simple one. It is whether Gov-
ernment is in a positon to guarantee
security of job for the employees of
the oil companies. This issue has been
raised so many times here and out-
side. But every time we have seen
some sort of bungling, whether it is
on this or that; that is why the em-
ployees are suffering. So I had ask-
ed for this half an hour discussion.
Some positive assurance and com-
mitment must come from Govern-
ment, from the Minister in charge,
who is not only the Labour Minister
but also a Cabinet Minister, because

it concerns a policy matter of the
whole Government.
Hundreds of complaints were

made by the employees and
trade unions about the anti-labour
scheme and backdoor retrenchment
method adopted by the

their
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companies. The matter also came up
before both Houses of Parliament for
discusson. 1 can here cite a letter
addressed to the Chief Controller of
Import and Export by the employees
of these oil companies regarding the
importation of accounting machines.
Long ago, in 1963, the employees of -
ithese companies cautioned Govern=
ment and requested them not
to issue any permit for import of
these machines which will cause a
serious situation regarding the em-
ployment position in these oil com-
panies. But unfortunately as every-
body knows, this Government does
not care for the interest of the em-
ployees; it always looks to the
interest of the monopoly concerns,
specially the foreign monopolies, in
this case the foreign oil companies.
This request of the employees was
not heard by the Government as a
result of which the companies
brought in these machines and in 2a
very  tricky way introduced method

of ‘voluntary retirement’ in these
companies.

There was a tripartite committee
consisting of Government represen-
tatives, the employees’ representa-

tives and the employers’' representa-
tives. After hard labour, the Com-
mittee produced a report. I do not
know why uptil now that report has
not been laid on the Table of the
House so that Members would be en-,
abled to know what are its contents.
Even now T request Government to
place it on the Table so that we can
know what is there in it.

So far as I have gathered, the
terms of reference of the Committee
are as follows:

“The ‘Tripartite Committee
would look into the whole prob-
lem of job security and reduc-
tion of staff.... The investiga-
tion would include an examina-
tion of the nature and extent of
introduction of machines and
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automatic devices and their effect
on efficiency and other relevant
matters”,

This Committee in which the em-
ployers’ representatives were there,
the employees’' representatives were
there and Shri R. L. Mehta, who was
for a long time, Additional Secretary
in the Labour Ministry was Chair-
man, has made some recommenda-
tions. I will refer to some of their
findings and indicate what happened
after that. Government has watered
down, intentionally diluted, the main
points of the commendations of this
Committee,

Then, 1 will refer here to the find-
ings. During 1960-65 the total num-
ber employed in the three major oil
companies came down by 25.3 per
cent—the reduction in Burmah-Shell
being 31.5 per cent, in Esso 13.8 per
cent and in Caltex 18.2 per cent.

Another finding is this, that in
spite of mounting surpluses recruit-
ment does not appear to have ceased
in any of these Companies and the
Committee has not been able to
appreciate fully the logic or the con-
sistency of these two  processes
operating simultaneously. On the one
side there iz recruitment, and on the
other side there is retrenchment. I
do not know what the logic is, what
explanation the Minister will give.

" I know it definitely that the em-
ployers’ representatives tried in all
respects to sabotage the proceedings
of this Committee by not supplying
the documents requireq and asked
for by this Committee. In spite of
these obstacles and intentional block-
ading from the companies represen-
tatives, the Committee has brought
out its finding in which it has also
said that their profit position is quite
satisfactory and would have improv-
ed further had certain measures of
economy recommended by the Damle
Committee been implemented.

In dealing with the surpluses re-
sulting from introduction of measures
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of rationalisation and mechanisation,
the companies have not followed the
procedure laid down in the Indus-
tria] Disputes Act or the tripartite
recommendation. This is the finding,
and the ultimate recommendation of
this Committee is:

7544

“The Committee therefore re-
commends that the 0Oil Com-
panies. should ensure Job Secur-
ily to their employees by avoid-
ing retrenchment|reduction of
staff except as provided under
law and|or by convention.”

Mr. Chairman: The hon. Member
should know that this only a half-
hour discussion. Please speak in
such a manner that you cover your
points.

Shri Dinen Bhattacharya: 1 have
taken only four minutes, This is the
main finding, and the other recom-
mendations are:

“The Early Voeluntary Retire-
ment|Separation Schemes as
operative at present should be
discontinued.”

This is clear. The present practice
should be discontinued, the present
practice, backdoor method of volun-
tary retirement should be stopped.

“Instead, two Joint Commit-
tees consisting of the manage-
ment and representatives of
managerial/supervisory staff in
one case and in the other repre-
sentatives of unions of the re-
maining employees may be set
up in all the three companies to
consider and decide all applica-
tions for early retirement.”

There is a clear direction for the

setting up of a bi-partite bedy.

“This will eliminate the possi-
bility of the charges of coercion
and will ensure that all categor-
ies of stafflemployees genuinely
wanting to retire early are not
prevented from doing so™
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Then there are recommendations
regarding the proper assessment to
b2 made regarding surplus and that
is to be done in consultation with the
empioyees’ representations. Ulti-

mately if everything fails they re-
commend:

“In fase retrenchment becomes
unavoidable, the procedure laid
down in the Industrial Disputes
Act should be followed.”

This is the iast item, last clause after
having exhausted all the other
things. But unfortunately even
after the solemn assurance and the
declaration by the petroleum Minis-

ter in the Rajya Sabha and Lok
Sabha that it is a very bad thing, the
intended voluntary retirement

scheme, these companies are taking to
very surreptitious practice of doing
away with the job of the employees.
After all these things what happen-
ed? I do not know why. That is why
I ask the hon, Minister Mr. Jagjivan
Ram who is now present here if there
is anything behind the scene. What
was the recommendation of the
committee? The existing practice of
declaring surplus and this bad
method of voluntary retirement must
be stopped. I will now come to the
resolution adopted after a long delay.
I will refer here to something more
to show the House what this is. Sure-
ly, I have no disrespect for the Min-
ister himself. I understand that
something has happened between the
company and the department con-
cerned. Otherwise, this thing could
not have happened in spite of the
clear direction by the tripartite body
which did not satisfy the employees
fully but even then, knowing that,
they agreed to it because they knew
that even if this minimum guarantee
is there, they will get some security

of job and for that reason they
signed this agreement. Otherwise,
their expectation and demand  was

that there should be a blanket order
by the Government that there
should be no retrenchment in the oil
companies by the introduction of

* That the existing system must
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these new machines, computers and
IBM machines. Even inspite of all
ihese lacunae, although it did not
meet their wishes fully, they agreed
to it but they find what. That has
been diluted by the ultimate resolu-
tion adopted by the Government and
what is that? I will mention four
clauses here.

Mr. Chairman:
3-4 minutes more,

You can take only

Shri Dinen Bhattacharya: Firstly,
they say that inspite of the oppor-
tunity given to them by the com-
mittee they have not produced the
material which establishes the sur-
plus staff. They have merely claimed
in a general way that their estimates
of surplus are based on systematic
methad studies carried out by their
officers over a period of years with a
view to simplification of procedures
and elimination of waste.

Scondly, the committee reocm-
mended that in retrenching surplus
staff, if any, the procedure laid down
in the Industria]l Disputes Act should
be followed. The Committee, third-
ly, said that it had po objection to
the continuance of an early volun-
tary retirement scheme. Here is the
departure, distortion and here is
where something has  happened.
What was the main recommendation,
main direction of the ftripartite bodgi
stopped. What the spirit behind it?
There should be ng  retrenchment;
that was the main spirit of the tri-
partite body's findings. Government
has very cleverly come with a reso-
lution and what does it say:

“The Committee has no objec-
tion to the continuance of an
early voluntary retirement
scheme, if the companies will
agree to the Committee’s recom-
mendations that all the indivi-
dua] applications are comsider-
ed and decided jointly by the
representatives of employees amd
employers.”
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“This will ensure that persons
genuinely wanting to retire are
not prevented from doing so and
nobody is coerced to retire.”

Then it says that “the resolution
adopted by the Government com-
mends the recommendations in para
3 to the employers and trade unions”;
that is, the Committee has no
objection to the continuance of the
present scheme or the voluntary
scheme. Here is our grouse; here is our
objection and here is our doubt. I
shall now refer to another point from
which my doubt has been more
strengthened. Before this resolution
was adopted by the Government on
the 22nd, on the 12th July the Labour
Department’s Secretary, Mr. P. C.
Mathew, called a meeting of the re-
presentatives of the companies only;
there was no representative of the
employees present. He called the
company representatives only. He
may say that because the companies
gave a note of dissent he called them.
But what is the indication there?
“The Labour Secretary has enquired
from the firm whether they have any
objection.” Why so submissive? He
is not asking the representatives of
the employees about the working of
the woluntary retirement schemes to
ensure that they are worked on a
voluntary basis. This was the hand-
out, and this is the indication. I want
to clearly ask Shri Jagjivan Ram
whether he will kindly enquire into
it first.

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
“jivan Ram): T am not going to look
into it.

Shri Dinen Bhattacharya: 1
authenticate it.

can

Shri Jagjivan Ram: 1f the bona
fides of my officers is questioned, 1
am not going to look into this
matter.
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Shri Dinen Bhattacharya: It is a

fact. (Initerruption) I can certify that
it is true.

Mr. Chairman: Order, order. He
must conclude,

Shori Umanath (Padukkottai):
When the people are getting re-
trenched, where is the question of
bong fides?

Mr. Chairman: The hon. Member's
time is up. He must conclude now.

Shri Dvinen Bhattacharya: I will
conclude in a minute. I emphatically
state here that something wrong is
there in this department of Shri Jag-
jivan Ram and he must look into it.
The person concerned may be a long-
standing officer in his  department;
there are long-standing officers in ali
the departments of the Government.
So, 1 say here categorically and I
want to have a categorical answer.
He must not avoid it. I say it is his
responsibilty to see that the findngs
of the tripartite committee will be
fully implemented and the com-
panies are forced {o comply. I know
one thing,

Mr. Chairman: The hon.
must conclude.

Member

Shri Dinen Bhattacharya: One
minute. He did a very good thing.
The employees of the oil companies
year
he forced the companies to pay the
bonus; he called them and said, “you
have to pay; I have made a commit-
ment in Parliament.” Therefore, 1
would appeal to him to agree to this
also and let him take courage and
call these o0il companies and
straightly say to them that they can-
not retrench anybody, any employes,
in this manner.

Dr, Ranen Sen (Calcutta East): In
the year 1957, the Government made
a declaration that there would be no
rationalisation which will be associa-
ted with retrenchment. Now, this
committee was formed with the con-
sent of the two Ministries of the
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Government of India. The recom-
mendation of the majority of this
committee was not to the liking of
the labour representatives because
the employers wanted to establish....

Mr. Chairman: He cannot go on
like that.

Dr. Ranen Sen: You know, Sir, I
do not speak frequently. Please allow
me a minute or so. The employers
attacked this committee by saying
that neither the Government nor any
committee has any right to go into
the question of the sacred right of the
employers to retrench. This point was
refuted by Mr. Mehta saying that the
employers are standing on their so-
called right......

Mr. Chairman: He cannot make a
speech now. Please conclude,

Dr. Ranen Sen: The employees’ re-
presentatives, in spite of the fact that
they were not given 100 per cent job
security, agreed to it. The majority
decision is there, in whch it has been
said . L

Mr. Chairman: I will not allow a
speech now. Put a question.

R

Dr. Ranen Sen: Since this majority
decision is there and since the minis-
ters say they have accepted this re-
port—that means the whole report—
its analytical portion as well as the
recommendatory  portion—may I
know what steps Government has
taken or going to take to implement
all these recommendations together
‘with the background that is there?

Shri Umanath: Even after the tri-
partite recommendation that the so-
called voluntary retirement scheme
should be discontinued, the com-
panies are blatantly violating it. In
Madras 23 Caltex employees, in
Bombay 56, in Calcutta 70 and in
Delhi, right here, 41 employees have
been declared surplus and have been
pressurised to resign. The other day
Ilie minister said there is no retrench-
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ment. Normally when a  justifiable
strike takes place, they do not hesi-
tate to condemn the workers. But
here when thig thing is happening,
they have not come out against the
companies publicly. Is it because the
Government is afraid that these
American companies will influence
the American Government and make
them suspend the aid our Govern-
ment is getting or is because there is
any secret understanding between
our Government and the American
Government that our Government
should not interfere in these activities
of the oil companes in this country?

Shri Nambiar (Tiruchrapalli): In
view of the obstinacy shown by the
oil companies, will the Government
categorically state openly as a first
step that this method of indirect re-
trenchment by coercive voluntary
retirement adopted by the oil firms
would be deprecated and that such
unfair labour practices will be
severely dealt with, as was indicated
in the labour consultative committes
meeting last week?

Shri Vasndevan Nair
puzha): Is the Government
that the three private oil companies
at Cochin have served retrenchment
notices on 700 employees employed
by them under the pretext that an oil
refinery is coming up at Cochin and
distribution of oil products will be
taken over by the IOC?  Also, may
1 know whether the workers have
made a very positive suggestion that
if the installations which are in very
good condition of these three private
oil companies are taken over with the
workers, this calamity will be avdid-
ed? In that case, may I know what
the Government is positively doing to
see that these 700 employees are sav-
ed and not ruined?

(Ambala-
aware

Shri S. M. Banerjee (Kanpur): Is
it not a fact that this so-called
voluntary retirement is actually com-
pulsory and forcible retirement or
retrenchment? When a  definite
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assurance was given by all the minis-
ters that there will be no retrench-
ment in the LIC because of automa-
tion, here retrenchment is taking
place only because of automation
and because of the policies of the
foreign oil companies. They feel, if
the particular minister in charge of
Petroleum and Chemicals is not a
Cabinet minister, ignore him. If he is
a Cabinet minister, make him amen-
able. May 1 know why a definte
assurance has not been given why a
workload assessment committee has
not been appointed and why the
recommendations of the Mehta Com-
mittee are not implemented in full?
Is it due to political pressure of the
oil companies on the Government or
not?

Shri Tridib Kumar Chaudhuri
(Berhampur): Have the Government
tried to ascertain what is behind this
policy of so-called voluntary retire-
ment scheme, which is retrenchment
by back-door? What is the appre-
hension in the mind of the oil «om-
panies? Is some apprehension work-
ing in their minds that ultimately oil
wil] be nationalised, they will have
to wind up their business and there-
fore they want to retrench these peo-
ple, or is this just simply nothing but
rationalisation and retrenchment
through back-door by automation and
other processes? Have the Gowvern-
ment tried to ascertain what really
iz worrying these oil companies. After
all, up till now the Government has
not interfered with their business.
We may differ with that policy or we
may not differ with that policy, that
is a separate matter. But I would like
to know what is really behind this.

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabilitation (Shri Shahnawaz
Ehan): Sir, I am glad that this sub-
ject which has been exercising the
minds of so many workers in the oil
industry has been raised in this
House and the Members have had
their say. The history of the
appointment of the tripartite com-
mittee, which is popularly known as
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the Mehta Committee, is well known.
Equally well known are the zircums-
tances under which this Committee
was appointed. Tt was a tripartite
committee and the employers' repre-
sentatives appended a note of dissent
to its report. The Government exa-
mined the report of the Committee
very thoroughly and accepted the
majority report. Having accepteg the
report by a reso'ution we have com-
mendad that report to the parties con-
cerned. This subject of oil companies
falls within the sphere of the State
Governments.
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Shri Umanath: Refineries?

Shri Jagjivan Ram: Yes, alsg refine-
ries.

Shri Shabmawas Khan: It falls with-
in the State sphere.

Shri Dinen Bhattacharya: The Com-
mittee was set up by the Centre.

Shri Jagjivan Bam: Yes, the wage
boards are also set up by the Centre,

Shri Shahnawaz Ehan: The object
of appointing this Committee was to
find out whether a way could be
found whereby we can by mutual
agreement settle these disputes. Had
the report been unanimous, then the
Government would have been justified
in asking all concerned to implement
it. But this was not a unanimous
report. In spite of that, we have ac-
cepted the report and commended it
to all concerned. Now, if there is
any dispute, if there is any retrench-
ment, or if the workers have any
grievances, then there is a regular
procedure for dealing with such dis-
putes under the Industria' Disputes
Act. Let a dispute be raised, then
the State Governments will act in
accordance with the Industrial Dis-
putes Act. That, Sir, is the position.

Dr. Ranen Sen: This is the evasion
of responsibility.

Mr. Chalrman: Order, order.
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Shri Nambir: Large-scale retren-
chment by various methods is taking
place. .

Mr. Chairman: Before the law no-
body can evade .

Shri Umanath: Does the Govern-
ment accept that there is pressurisa-
tion and that is why retrenchment is

going on.

Shri Jagjivan Ram: We always re-
pudiate such allegations.

Shri Umanath: I have given the
figures. I said that in the Consulta-
tive Committee also. I am not bring-
ing this up suddenly. Did you verify
ag to what is the position?

Shrj Jagjivan Ram: I am not going
to sav what you want me to say (In-
terruptions).

Shri Uamanath: Why do you get
angry? Why do you hold brief for
the oi] companies? We are fighting
for the security of jobs of our Indian
people. Why should he get angry?
(Interruptions) .

18 hrs,

Shri Vasndevan Nair: Sir, you have
been noticing the action of the Cabi-
net Minister. Why ijg he so angrv
with us? When we were speaking
there was a running commentary by
the Cabinet Minister. He was react-
ing in such a hostile manner
(Interruptions).

Shri Jagitvan Rem: What iz this
<virit of making allegations like sell-
ing the country to American pressure?
( Interruptions),

Shri Umanath: You repudiate that
allezation.

Dr. Ranen Sen Whv do you pget
ag-nry? (Interruptions).

Mr. Chairman: Order. order. Hon.
Membern have had their say. Let
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the Minister reply to the debate. While
that is going on, this type of remarks
may not be palatable. After he has
finished, if there is any point on which
1 myself feel more information should
be given, I will ask for it. Now, let
him continue his speech.

Shri Shahnawaz Khan: We in this
country are functioning in a demo-
cratic set up under the Constitution
and whatever we do must be main-
tainable under the law. There is a
regular procedure for dealing with all
these disputes.

Mr. Chairman: That is absolutely
correct, so far as the law is concerned.
But the question is whether there is
any understanding, secret or other-
wise?

Shri Shahnawaz Khan: I am coming
to that. Let a dispute be raised, then
the law will take its own course
under the Act. I strongly refute any
allegation that the Government 1is
afraid of any pressure from an)
foreign power. [ condemn these re-
marks. I would not like to use any
strong language. The hon. Member
knows that this Government does not
bow down hefore any foreign gov-
ernment.

Shri S. M. Banerjee: Except John-
son.

Shri Dinen Bhattacharya:
the oil companies.
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Except

Shri Shahnawaz Khan: One of the
hon. Members praised the action of
my senior colleague in calling them
and asking them to pay bonus. It
was precisely for the same reason
that the Secretary went out of his
wav and called these persons, for an
informal talks and told them that this
is the thing that the Government
would want them to do. Now, his
most honest motives have been ques-
tioned. Tt is a matter of regret.

Shri Umanath: You are not doing
it now_ that is our complaint.

Mr. Chairman: Order, order. Let
him finish his speech.
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Dr. Banen Sen: We want you to
proceed further.

Shri Shahnawaz Ehan: I hope hon.
Members will not suspect underhand
dealings in everything. Our officers
are working with the most honest
motives. The Mehta Committee Re-
port has been appreciated by the
members opposite.

Shri Umanath: It remains on paper.

Shri Shabhnawaz EKhan: He is one
of our officers. Our officers are work-
ing honestly and with the best of in-
tentions to further the interests of
the Government. I hope such in-
sinuations will not be made. In any
case, they do not do any good to the
cause of workers.

I would once again say that instead
ol accusing us here, a dispute has to
be raised. If the workers feel aggrie-
ved, let them raise a dispute and then
Yollow the procedure which has been
laid down in law. When that ig done,
Government will not be found want-
ing to do its duty.

Shri Vasudevan Nair: Sir, I raised
u specific question about the Cochin
refinery.

Mr. Chairman: Two specific points
were made. The first one is that ret-
renchment is being resorted to. The
hon. Minister has said that the law is
very clear on that. If a dispute is
raised under the law and the law per-
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mits it, it will come naturally into
action.
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Secondly, he has categorically said
that there is no assurance, secret or
otherwise,

Thereiore, I feel that

answered it.

he has

Dr. Ranen Sen: There is one thing
that we have raised in common, that
is, about the particular recommenda-
tion of the Mehta Committee whether
the staff has been rendered surplus
has to be assessed jointly by the em-
ployees’ representative and the em-
ployer’s representative.

Shri S. M. Banerjee: We want the
implementation of that.

Dr. Danen Sen: That particular
thing will strengthen the hands of
the employees. Is that point agreed
upon by the Government or not?

Shri Shahnawaz Khan: That recom-
mendation was made by the Com-
mittee. The management have said,
“We do not accept this”. They have
defied that. Legally, we have no
power to enforce it. Unless the wor-
kers raise a dispute, the Government
will not come in.

18,06 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
August 29, 1966/Bhadra 7, 1883
(Saka).
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